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 LOK  SABHA

 Monday,  March  2,  +1970]  Phalguna
 Wa  ‘1891  (SAKA).

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 (MR.  SPEAKER  in  the  Chair]

 Obituary  Reference

 MR.  SPEAKER  :  व  have  to  inform  the
 House  of  the  sad  demtse  of  Shri  Radha-
 vallabh  Vijaivargiya  who  passed  away  at
 Indore  on  the  23rd  February,  1970.  Shri
 Vijaivargiya  was  a  Member  of  the  Consti-
 tuent  Assembly  of  India  during  the  years
 1948-1950.  He  was  also  a  Minister  in  the
 Madhya  harat  Governmznot  during
 ‘1952-57,

 We  deeply  mourn  the  loss  of  this  friend
 aod  I  am  sure  the  House  will  join  me  in
 coaveying  our  condolences  to  the  bereaved
 family.

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY.  AND  MINI  STBR  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI):  Mr,
 Speaker,  Sir,  we  fully  associate  ourselves
 with  the  sentiments  expressed  by  you.  We
 would  like  our  condolences  and  deep  sympa-
 thies  to  be  conveyed  to  the  bereaved
 family.  «.

 .
 DR.  RAM  SUBHAG  SINGH  (Buxar)  :

 Mr.  Speaker,  Sir,  we  share  the  sentiments
 expressed  by  you  on  the  sad  demise  of  Shri
 Radhavallabh  Vijaivargiya.  He  was  a  very
 sincereis  scientious  Member  and  he
 took  active  part  in  social  movements  in
 Madhya  Pradesh.  On  behalf  of  the  Opposi-
 tion,  I  request  you  to  convey  our  deep  sense
 f  sororw  to  his  bereaved  family.

 MR.  SPEAKER:  The  House  may
 stand  in  silence  for  a  short  while  to  express
 its  sorrow.

 Members  then  stood  in  silence  for  a
 Short  while

 श्री  अटल  बिहा  रो  बाजपेयो  (बलराम  पुर)  :
 अध्यक्ष  महोदय,  मुझे  एक  निवेदन  करना  है।
 आडेर  पेपर  में  कांस्टीटुएन्ट  असेम्बली  आफ  इंडिया
 लिखा  हुआ  है,  यह  ठीक  नहीं  है  ॥  इसको  संवि-
 घान  सभा  कहना  ही  काफी  है,  एक  ही  संविधान
 -सभा  हुई  थी  t

 ORAL  ANSWERS  TO  QUESTION
 Adulteration  of  Food  Articles  and  Edible  oils

 Causting  Cancer

 +
 SHRI  RAGHUVIR  SINGH.

 SHASTRI  :
 SHRI  D.  N.  PATODIA  3
 SHRI  N,  K.  SOMANI  :

 #151,

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  Is  a  fact  that  according
 to  the  data  collected  by  his  Ministry  the
 percentage  of  adulteration  in  food  articles
 in  Delhf  and  all  over  the  country  has  reached
 an  explosive  situation  ;

 (b)  whether  it  is  also  a  fact  that  some
 of  the  edible  colours  used  in  Jilebis,  Papads,
 peas  etc.,  are  so  adu'terated  that  according
 to  health  authorities,  it  may  lead  to  cancer  ;

 (c)  whether  it  is  also  a  fact  that  edible
 oils  are  mixed  with  mobile  oi!  and  other
 non-edible  oil  which  are  extremely  injutious
 to  health  ;

 (d)  ifso,  whether  in  view  of  the  ‘above,
 Government  cons{der  jt  desirable  to  bring
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 changes  in  legislation  to  curb  the  evil  and  if
 not,  the  particul  of  res  taken  to
 deal  with  the  situation  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  No,  Sir.

 (b)  The  Prevention  of  Food  Adultera-
 tlon  Rules,  1955,  permit  the  use  of  certaln
 colours  in  some  articles  of  food.  Some
 unscrupulous  dealers,  however,  use  non-per-
 mitted  colours  some  of  which  are  carcino-
 genic  in  nature  such  as  mentanil  yellow  in
 jalebis,  papads  etc.

 (c)  Amongst  edible  oils,  mustard  oil
 is  found to  be  adul  d  with  ground
 and  linseed  oils  which  are  cheaper  than
 mustard  जी,  but  non-poisonous,  In  stray
 cases  adulteration  with  mineral  oils  and
 argemone  oils  which  are  poisonous  in  nature,
 was  found,

 (d)  The  provisions  of  the  Prevention
 of  Food  <Adulteration  Act  have  already
 been  made  more  stringent  and  the  States
 asked  to  ensure  proper  enforcement  of  the
 Act.

 A  Central  Unit  ls  being  set  up  to  check
 the  menace  of  food  adulteration  alongwith
 the  State  Health  Authorities  concerned.  The
 Unit  will  be  maioly  concerned  with  the
 functions  prescribed  in  rule  9  of  the  Preven-
 tion  of  Food  Adulteration  Rules  in  respect
 of  inter-State  offences  and  will  help  in  giving
 technical  guidance  to  State  Governments,

 श्री  रघुवोर  सिंह  श्ञास्त्रो  :  श्रीमन्‌,  मैं  ने
 अपने  प्रदन  के  पहले  भाग  में  पूछा  था  कि  क्‍या
 खाद्य  पदार्थों  में  अपमिश्रण  की  प्रतिशतत!  गम्भीर
 स्थिति  में  पहुंच  गई  है  जिसका  उत्तर  मन्त्री  जी  ने
 गन्नो  में  दिया  है।  जिस.  ऐक्ट  को  उन्होंने
 यह  कहा  है  कि  हमारा  जो  बो.  एफ.  ए.  ऐक्ट
 है  जिसका  सन, 1965  में  संशोधन  हुआ,  उसको

 हम  बहुत  सख्त  बना  रहे  हैं।  मैं  मन्त्री  जी  से
 पूछना  चाहता  हूँ  कि  यह  ऐक्ट  सन्‌  65  में  पास
 किया  गया  लेकिन  क्या  यह  ठीक  है  कि  गवनें  मेंट
 झाफ  इंडिया  के  सर्वे  अनुसार  ही  इस  एक्ट
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 के  पास  होने  के  बाव  से  आाज  तक  जो  एडल्ट्रेंशन
 है  वह  तीन  सौ  परसेन्ट  बढ़  गया  है--जिसमें  से
 कुछ  आइटम्स  तो  ऐसे  हैं  जैसे  कि  दाल  है,  डिस
 को  कि  इस  देश  का  हरएक  आदमी  खता  है,
 उसमें  5  से  सौ  प्रतिशत  तक  एडल्ट्रेशन  होता
 है,  इसी  प्रकार  घी  में  2  50  परसेन्ट  तक
 और  चाय  में  23  से  36  प्रतिशत  तक  एडल्ट्रेशन
 होता  है,  तो  ऐसी  स्थिति  में  मन्‍्त्री  जी  ने  किस
 अधार  पर  कहा  है  कि  अपमिश्रण  कौ  जो  प्रति-
 शतता  है  वह  गम्भीर  नहीं  हुई  है  ?

 इसके  साथ  ही  मैं  यह  जानना  चाहता  ह
 कि  भारत  सरकार  ने  स्टेट्स  से  मिलकर  इस
 ऐक्ट  के  पास  होने  के  बाद  कौन  से  ऐसे
 कारगर  उपाय  किए  जिनसे  यह  कम  हो  सकता
 थ  ?  आज  की  स्थिति  यह  है  कि  हमारे  यहाँ
 जो  लोकल  बाडीज,  स्थानीय  निकाय  हैं  उनको
 भ्रष्टाचार  का  पर्यायवाची  अर्थात  भ्रष्टाचार
 निकाय  समझा  जाता  है  1  ऐसी  स्थिति  में
 लोकल  बाडीज  को  काम  सौपने  का  मतलब
 करप्शन  बाडीज  को  काम  सौपना  होता  है-.।
 तो  इस  प्रकार  से  आपने  भ्रष्टाचार  को  छूट
 दे  दी  है।  मैं  पूछना  चाहता  हूँ  कि  इसके  लिए
 क्या  कारगर  उपाय  कियेजा  रहे  हैं  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.  K.  SHAH):  Sir,  in
 965  the  total  number  of  food  samples
 examined  were  1,66,992  and  the  number  of
 samples  found  adulterated  was  51,957  and  it
 was  34.I9%.  In  966  the  number  of  samples
 examined  was  higher  at  1,74,158,  and  the

 ber  of  ples  found  adulterated  was  less
 at  44,508  and  the  percentage  was  25.5.  In
 1967,  the  number  of  samples  examined  was
 156,666  and  the  total  number  of  samples
 found  adulterated  was  39,363—25.%%.  The
 number  of  convictions  in  965  was  30250;
 in  966—23,282  and  in  967  it  was  19,9.68,
 Even  though  the  number  of  samples  ‘was
 less,  the  number  of  convictions  was  highe  u
 In  965  the  number  of  persons  imprisone
 was  6I0;  in  ]966—47I6  and  967—4383
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 Fines  realised  in  966—Rs.  37,33,404  and  in
 967  it  was  Rs,  35,40,  469,

 Therefore,  my  bon,  friend  will  be  satlsfied
 that  even  when  the  number  of  samples  went
 up  the  percentage  of  adulterated  articles  was
 found  to  be  less,  It  does  not  mean  that
 we  are  salisfied..  We  are  trying  our  best
 and  the  following  steps  have  been  taken  ;

 l.  Creation  of  Food  Research  Standar-
 disation  Centre  at  Ghaziabad,

 2.  Publiclty  on  Prevention  of  Food
 Adulteration.

 h  Setting  up  of  Regional  Organisations
 for  prevention  of  food  adulteration.

 4  Provision  also  now  has  been  made
 that  instead  of  two  witnesses,  |  wit-
 ness  is  enough  at  the  time  of  drawing
 of  sample,

 5.  Provision  has  also  been  made  for
 indemnity  bond  equivalent  to  the
 value  of  the  article  seized  by  the
 Foon  Inspector  when  the  goods  are
 kept  in  the  custody  of  the  vendor,

 at  रघुवोर  लहु  जञस्त्री :  श्रीमन्‌,  मन्त्री
 जी  ने  बताया  कि  इसको  रोकने  के  लिए  उन्होंने
 इन्तजाम  किए  हैं  और  इस  सिलसिले  में  नहों  ने

 एक  मिसाल  यह  दी  कि  जुमने  में  35  छाख  रु  या

 एक  साल  में  वसूल  किया  लेकिन  यह  जो  इ स्पे-
 बटस  हैं  उनको  जेब  में  रिश्वत  का  कितना
 रुपया  गया  होगा  क्‍या  उसका  भी  कोई
 अन्दाजा  वे  बता  सकते  हैं  ?  और
 उस  कमेटी  ने  यह  फेंसला  किया  कि

 हिन्दुस्तान  में  25  हजार  आदमियों  के  ऊपर

 एक  इन्सपेक्टर  रहना  ऋहिए  इस  बात  की
 निगरानी  करने  के  लिये,  लेकिन  परिस्थिति  यह
 है  कि  इस  कमेटी  की  सिफारिश  के  बाद  भी

 इस  समय  |  करोड़  30  लाख  आदमियों  के

 हिस्से  में  एक  इन्सपेक्टर  आता  है  एक  सिफा-

 रवि  यह  थी  कि  देश  में  कम  से  कम  500

 छेवोरेट्रीज  होनी  चाहिए...
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 अध्यक्ष  महोदय  :  आप  खुद  सब  कुछ
 बतलायेंगे  क्‍या  ?  आप  सवाल  कीजिए  ।

 4
 थी  रघुवीर  सिह  ज्ञास्त्री  :  500

 लेबोरेट्रीज  होनी  चाहिए  लेकिन  इस  देश  में  केवल
 63  लेबोरेट्रीज  हैं  -  यह  गवर्नेमेंन्ट  की  अपनी
 सिफारिश,  अपना  सुझाव॑  हैं,  लेकिन  उस  पर
 भी  अमल  नहीं  होता  है।  इस  विषय  में  मंत्री

 महोदय  का  क्‍या  कहना  ?

 SHRI  K.  हू,  SHAH  :  The  real  difficulty
 is  that  sanitary  inspectors  are  empowerd  by
 the  local  bodies  to  do  the  work  of  food
 inspectors  whole-time.  Therefore,  we  have
 now  been  trying  to  persuade  the  corporations
 and  local  bodies  to  appoint  whole-time
 inspectors  within  their  budget.  We  have
 also  taken  concurrent  powers  to  appoint
 food  inspectors  and  public  analysts,  thus
 enabling  the  Central  Government  to  have
 effective  and  better  administration.

 SHRI  N.K.  SOMANI:  May  I  know
 whether  the  attention  of  the  Government
 of  India  has  been  drawo  to  very  valuable
 research  data  submitted  by  Mrs.  Kamala
 J.  N.  Ranadive  of  the  Cancer  Research
 Institute  Joacated  at  Bomaby  at  the  recently
 held  Indian  Science  Congress  at  Kharagpur
 entitled  Tissue  culture  in  Studies  of
 Carcinogen,  where  it  has  been  proved  by
 the  reult  of  her  studies  and  research  over
 a  long  period  of  time  that  the  solution  of
 non-edible  solvents  in  the  edible  oils  causes
 cancer  among  human  beings,  and  if  these
 results  have  come  to  the  notice  of  the  Govy-
 ernment  of  India  what  effective  steps  they
 are  taking  to  see  that  all  solvent  extract
 manufactures  who  supply  these  oils  to  the
 vanaspathi  manufactures  are  brought  under
 strict  and  complete  supervision  so  that  the
 dangers  of  cancer  are  arrested  ?  Secondly,
 it  is  a  very  widely  followed  practice  to  use
 a  dye  known  as  metani!  yellow,  a  very  cheep
 substitute  for  kesar,  by  the  sweet  meet
 makers,  which  fs  noxious  and  which  also
 leads  to  cancer.  What  particular  steps
 would  the  government  take  to  ensure  that
 every  label  containing  metanil  yellow  in
 this  country  should  be  stamped  with  a
 warning  that  it  should  not  be  used  for  any
 Preparation  for  edible  materfals  at  all  ?
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 SHRI  K.K,.SHAH:  It  Is  true  that
 some  unscrupulous  dealers  use  non-  permitted
 colours  which  are  carcinogenic,  that  is,
 causing  cancer.  That  is  why  we  have
 instructed  that  more  samples  should  be
 taken  of  the  edible  oils  and  stringent  punish-
 ment  should  be  given  to  the  effenders,

 SHRI  N.  K.  SOMANI;  My  questions
 have  not  been  answered.  Let  me  re-state
 them  a  little  more  simply.  We  have  a  oum-
 ber  of  solvent  extractors  in  India  who  con-
 thnue  to  supply  sub-standard  extracts  for
 non-edible  oils  to  the  vanaspathi  manufactu-
 rers.  What  particular  superintendence  do
 you  propose  to  have  on  these  people  so
 that  these  dangerous  ageots  are  not  supplied
 to  vanaspathl  manufacturers,  because  accor-
 ding  to  Dr.  Ranadive’s  research  they  cause
 cancer  7  My  second  question  is  about  meta-
 nil  yellow.

 SHRI  K.K.SHAH:  Taat  is  why  I
 said  that  the  sampling  of  oil  has  been  made
 more  extensive  and  intensive  so  that  we  are
 able  to  find  out  whether  non-solvents  are
 added  to  the  edible  oils.

 SHRI  BALGOVIND  VERMA!  There
 iso  use  denying  the  fact  that  there  is
 widespread  adulteration  of  goods  in  India,
 We  can  hardly  get  anything  which  is  pure,

 SHRI  KANWAR  LAL  GUPTA:  Even
 isters  are  adulterated,

 SHRI  BALGOVIND  VERMA  :  Under
 the  circumstances  I  would  like  to  know
 whether  Government  propose  to  bring  about
 any  change  in  the  existing  law  to  make  it
 more  stringent.  Secondly,  what  is  Govern-
 ment  doing  to  further  the  cause  of  consu-
 mers  by  extending  help  to  voluntary  organi-
 satlons  like  the  Consumer  Council  of  India
 set  up  by  consumers  ?

 SHRI  K.  K.  SHAH  :  That  is  why  the
 punishment  now  fs  of  six  month's
 imprisonment  and  a  fine  of  pot  less  than
 Rs,  1,000,  So  far  as  the  non-official  organi-
 sations  are  concerned,  they  have  been  doing
 very  good  work.  Any  information  given
 by  them  Js  quickly  gone  into.  Thelr  help
 is  also  taken  in  tracing  these  things,

 SHRI  SHRI  CHAND  GOYAL  Is  the
 hon.Minister  aware  that  many  a  case  fail  be-
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 cause  of  technical  difficulties  ?  For  instance, the  food  inspector  his  assistant  or  the  peon
 alone  is  produced  in  evidence  and  the
 court  holds  that  no  independ  pectabl
 man  has  been  associated  with  it.  Thus,
 many  a  people  go  scot  free,  I  want  to
 know  whether  in  the  light  of  these  judge-
 ments  Government  would  try  to  amend  this
 tule  so  that  the  culprits  do  not  escape
 because  of  the  technical  difficulty.  Sesondly,
 is  the  Government  aware  that  the  food
 inspectors  are  having  a  better  standard  of
 life  than  ministers  or  secretaries  of  the
 Goveroment  of  India;  they  are  spending  Rs,
 5,000  to  Rs,  6,000  a  month  on  thelr  standard
 of  living  ?  Has  the  Government  ever  held
 an  inquiry  into  from  where  that  income
 comes  £0  that  they  can  maintain  such  high
 standards  ?  Implementation  and  enforce-
 ment  of  the  law  is  more  urgently  required
 than  making  it  more  stringent.

 SHRI  K.  छू,  SHAH:  It  is  true  that
 formally  because  two  witnesses  were  necc-
 Ssary  at  the  time  of  sampling,  sometimes
 contradiction  between  the  two  witnesses  in
 the  court  used  to  result  in  an  acquittal,
 Therefore  now  only  one  witness  will  be
 necessry  al  the  time  of  drawing  the  sample.
 The  second  most  important  and  difficult
 question  is,  as  all  lawyers  know,  that  inde-
 pendent  analysis  are  produced  as  witnesses
 against  the  analyst  produced  by  us  and  the
 benefit  of  doubt  goes  to  the  accused.  There-
 fore  expert  analysts  are  now  being  appointed
 to  each  State,

 श्री  देवेन  सेन:  क्‍या  मंत्री  महोदय
 बतलायेंगे  कि  दिल्‍ली  में  पिछले  एक  महीने  के
 अन्दर  खाद्य  वस्तुओं  के  ऐडल्ट्रे शन  के  लिए
 कोई  पकड़ा  गया  है  या  नहीं,  दूसरी  बांत  यह
 कि  सरकार  की  जो  मशीनरी  हैं  इसे  चेक  करने
 के  लिए  वह  ठीक  से  काम  कर  रही  हैं  या  नहीं,
 तीसरे  क्या  कानून  को  इस  तरह  से  बदलने  का
 कोई  विचार  है  कि  अगर  कोई  कसूरवार  पांया
 जाय  तो  उस  को  पब्लिकछी  व्हिप  किया  जाय  n

 SHRI  K.  K,  SHAH:  The  information
 as  to  who  were  arrested  in  Delhi  during  the
 last  month  is  not  with  me  at  the  moment.
 But  the  present  law  is  very  deterrent  and
 if  it  is  adininistered  well,  |  hope,  there  will
 be  no  difficulty,
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 SHRI  BEDABRATA  BARUA:  When
 samples  are  sent  for  examination,  they  are
 usually  sent  because  the  local  body  finds
 that  the  sample  is  really  bad  and  only  when
 a  genuine  sample  is  obtained,  The  crux
 of  the  problem  is  as  to  what  the  examiner
 does  with  the  sample.  There  is  very  great
 suspicion  that  this  man  who  is  supposed
 to  examine  the  sample  usually  takes  money;
 that  is  why,  only  30  percent  of  them  are
 charged  with  the  offence  and  the  rest  go
 scot  free.  What  measur:s  is  Government
 coatemplating  to  see  that  samples  are  exa-
 mined  not  by  one  person  but  by  two  diffe-
 Tent  persons  so  that  it  becomes  a  little  more
 difficult  or  sone  such  measure  by  which
 the  law  can  be  tightened  7

 SHRI  K.K.SHAH  ॥  The  sample  ts
 divided  into  three  parts  when  the  sample  Is
 taken.  One  is  handed  over  to  the  man  from
 whom  the  sample  is  drawn,  one  is  kept  in
 our  custody  and  the  third  is  sent  to  the
 analyst.  So,  the  fear  of  the  sample  being
 interfered  with  no  longer  exists.

 DR.  SUSHILA  NAYAR:  Is  it  not
 a  fact  that  a  number  of  colours  and  a  num-
 ber  of  other  chemicals,  like,  cyclamates  that
 are  used  in  foodstuffs  have  been  declared
 to  be  dangerous  to  health  as  a  result  of
 researches  in  India  as  well  as  outside  India  7
 Many  other  countries  have  banned  the  use
 of  these  chemical  agents  as  food,  Similarly,
 so  far  as  the  chemical  or  solvent  extraction
 of  oi!  is  concerned,  our  nutrition  experts
 have  been  opposing  the  use  of  chemical
 solvents  in  the  process  of  oil  extraction,  But
 because  of  some  large  imports  of  solvent
 extracted  ण  in  India  and  pressures  from
 various  quarters,  on  an  experimental  basis
 these  solvents  extracted  oils  were  allowed.
 Now,  the  researches  have  shown  that  these
 chemical  solvents  are  carcino-genic.  I
 would  like  to  know  what  steps  Government
 have  taken  to  ban  these  solvents  for  oil
 extraction  as  well  as  the  chemical  agents,
 like,  cyclamates  and  other  colours  which
 are  known  to  dangerous  to  health,  Many
 other  countries  have  banned  them,  I  wrote
 to  the  Health  Minister  ahout  it.  IT  would
 like  to  know  if  any  action  has  been  taken,

 Tam  not  aware of  it.
 SHRI  Ky  K.  SHAH:  This  has  been

 prohibited,  Even  the  mixture  of  two  edible
 oils  is  prohibited.  As  I  said  before,  we

 have  given  instructions  to  State  Governments
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 that  more  samples  of  edible  ofl  should  be
 taken  to  find  out  whether  any  solvent  has
 been  added.  This  is  the  only  way  we  can
 detect  It.  There  is  no  other  way,

 DR.  SUSHILA  NAYAR:  The  point
 is  this.  The  mechanical  extraction
 is  safer  than  chemical  solvent  extraction,
 This  is  the  advice  of  nutrition  experts  and
 others.  On  an  experimental  basis,  the
 chemical  solvent  extraction  of  olls  was
 allowed,  What  prevents  you  from  stopping
 that  and  going  back  to  the  mechanical
 extraction  which  is  safe  ?

 SHRI  JAGANNATH  RAO’  JOSHI
 What  about  the  use  of  cyclamates?  You
 have  not  replied  to  that.

 SHRI  K.  K.  SHAH  :  As  I  said,  this  is
 prohibited,  The  use  of  cyclamates  is  not
 permitted  in  India,

 DR.  SUSHILA  NAYAR:  But  sac-
 charin  and  its  equivalents  are  permitied.

 SHRI  K.  K.  SHAH  ;  I  will  get  it
 examined,

 श्यो  मोलहू  प्रसाद  :  खाद्य  अपमिश्रण  अधि-
 नियम  को  अनिवायं  बनाने  के  लिए  सरकार  क्या
 उपाय  कर  रही  है  ताकि  खाद्यान्नों  का  व्यापार
 करने  वाले  लोग  जनता  के  स्वास्थ्य  के  साथ
 खिलवाड़  न  कर  सके  ?

 SHRI  K.  K.  SHAH  :  They  have  been
 made  more  stringent  in  1965,  The  minimum
 sentence  is  six  months,

 श्री  मोलहू  प्रधाद  :  कठोर  नहीं  कम्पलसरी  |

 SHRI  kK.  K.  ‘SHAH  The  fact  that  Is
 an  offence  means  it  is  compulsory.

 भारत  सें  विदेशी  बैक

 #152,  शी  हुकस  चन्द  कछवाय  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  इस  समय  कितने  विदेशी  बैंक
 हैं;  और



 Hl  Oral  Answers  MARCH  2,  970  Oral  Answers  2

 (a)  इन  बैंकों  में  इस  समय  कुल  कितना  |  जो  नियम  है  क्या  यह  विदेशी  बैंकों  पर  भी
 घन  जमा  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  प्र०
 च्चं०  सेठी)  :  (क)  और  (ख).  भारत  में  3
 विदेशी  बैक  वस्तुतः  कार्य  कर  रहे  हैं  -  जनवरी,
 970  के  अन्त  में,  इन  बैंकों  के  पास  लगभग

 483  करोड़  रुपये  की  रकम  जमा  थी  1

 श्भी  हुकम  चन्द  कछवाय  :  मैं  जानना  चाहता
 हैं  कि  क्‍या  सरकार  का  ध्यान  'वाशिगटन  पोस्ट!
 में  छुपी  इस  खबर  की  ओर  गया  है  जिसमें  प्रधान
 मंत्री  यह  आइवासन  दिया  था  कि  विदेशी
 बैंकों  का  हम  राष्ट्रीयकरण  नहीं  करेंगे  ?  यदि
 ऐसा  झाइवासन  दिया  गया  है  तो  मैं  जानना
 चाहता  हूँ  कि  किन  शर्तों  पर  दिया  गया  है  और
 किस  आधार  पर  दिया  गया  है  ?  यह  जो  खबर
 उसमें  छपी  हैं  इसके  बारे  में  आपको  क्‍या
 कहना  है  ?

 श्री  प्र०  to  सेठी  :  न  कोई  ऐसा  आश्वासन
 मांगा  गया  था  और  न  ही  दिया  गया  था  1

 श्री  शिव  नारायण  :  प्रधान  मंत्री  को

 कहिये  कि  उत्तर  दें  1

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTR  OF
 ATOMIC  ENERGY  AND  MINISTER  OF
 PLANNING  (SHRIMATI  INDIRA
 GANDHI)  :  I  think  my  colleague’s  answer
 is  clear  that  nobody  asked  for  an  assurance
 and  no  assurance  was  given.

 ी  हुकमचन्द  कछवाय  :  पिछली  बार  जब

 राष्ट्रपति  का  चुनाव  हुआ  था  उस  समय  रूसी

 दूतावास  द्वारा  कलकत्ता  के  बेक  से  नब्बे  लाख
 रुपये  एक  साथ  निकाले  गये  थे  और  उसका
 उपयोग  राष्ट्रपति  के  चुनाव  में  किया  गया  था  I

 चुनाव  के  वाद  फिर  अस्सी  लाख  रुपया  निक्काला
 गया  ।  देशी  बैंकों  से  अगर  दस  लाख  से  अधिक
 निकाला  जाता  है  तो  'रिजु्व  बैंक  की  अनुमति
 लेनी  पड़ती  है।  में  जानना  चाहता  हूँ  कि-यह

 '
 लागू  होता  है  या  नहीं  होता  है  मौर  अगर  होता
 है  तो  क्‍या  इस  नियम  का  पालन  किया  गया  है  ?

 SHRI  N.  ए.  K.  SALVE  :  Sir,
 germane  to  the  main  question  ?

 MR.  SPEAKER  :  The  question  is
 about  the  number  of  forcign  banks  in  the
 country  and  the  total  deposits  in  them  and
 the  Minister  has  given  the  answer.

 क्रो  हुकम  न्व  कछवाय  :  मेरे  सवाल  का
 जवाब  आना  चाहिये  मेरा  सबाल  यह  था  कि

 राष्ट्रपति  के  चुनाव  के  समय  नब्वे  लाख  रुपया
 बैंक  से  निकाला  गया  रूसी  दूतावास  द्वारा  -  जब

 चुनाव  हो  गया  उसके  बाद  फिर  अस्सी  लाख
 रुपया  निकाला  गया  देशी  बैंकों  से  अगर  दस
 लाख  से  अधिक  की  घनराशि  एक  साथ  निकाली
 जाती  है  तो  रिजवं  बैंक  की  अनुमति  लेनी  पड़ती
 है  1 यह  जो  नियम  है  मैंने  यह  जानना  चाहता  हूं
 कि  क्‍या  यह  विदेशी  बैंकों  पर  भी  लागू  होता  है
 गा  नहीं  होता  है  ?

 is  this

 अध्यक्ष  महोदय  :  यह  इस  सवाल  से  किस

 तरह  से  निकलता  है  ?

 SHRI  N.  K.  P.  SALVE  :  It  is  important
 but  it  is  not  relevant.  Do  you  admit  this
 question,  Sir?  About  the  importance  of
 the  question  one  has  nothing  to  say.  Ona
 point  of  omer,  Sir......(Jnterruptions)  L
 stand  by  my  right  to  raise  a  point  of  order.

 AN  HON.  MEMBER  n  There  fs  no
 point  of  order.

 SHRIN.K.  P.  SALVE  :  Shri  Atal
 Bihari  Vajpayee  pleaded  that  this  is  an
 extremely  important  question  which  Govern-
 ment  must  answer.  No  doubt  it  is  an
 important  question  but  the  supplementaries
 are  not  related  to  the  relevence  of  the  main
 question.

 SHRI  BAL  RAJ  MADHOK,  :
 assuming  your  functions,  Sir.

 SHRI  SHEO  NARAIAN  :  I  also  rise  on
 a  point  of  order.  This  question  was  con-
 cerned  about  the  foreign  banks  and  deposits
 in  them,  So  question  on  withdrawls  alsg

 He  fs
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 are  relevant  and  every  member  has  a  right
 to  put  that  question,

 MR.  SPEAKER  :  The  question  is  a
 very  simple  and  innocent  one  the  number
 of  foreign  banks  and  deposits  in  them.  But
 merely  because  the  number  of  foreign  banks
 is  given,  ft  does  not  entitle  you  to  ask  all
 sorts  of  questions,  I  am  very  sorry.  But
 if  the  Minister  knows  something  about  it.

 T  leave  it  to  him.

 SHRI  HEM  BARUA  It  is  not  as
 simple  as  that,  Sir.  If  the  Member  fs
 Interested  only  in  knowing  the  number  of
 foreign  banks  operating  in  the  country  and
 the  deposits  in  them,  then  this  question  will
 Wave  been  in  the  other  list  of  question
 for  written  answers.

 But,  since  you  have  put  the  Question
 in  this  list,  I  request  that  supplementaries
 should  be  allowed.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Now  that  you  have  admitted  the  Qzsstion,
 you  may  please  allow  supplementary.

 MR.  SPEAKER  :  I  think  there  if  I  do
 not  allow  the  same  thing  will  continue.

 SHRIMATI  INDIRA  GANDHI:  As
 per  your  ruling  we  have  replied  to

 :  questions  even  if  they  are  not  particulary
 relevant  to  the  original  question  asked.  But
 you  are  right,  Sir,  that  this  should  not  be
 made  an  occassion  to  bring  in  baseless
 allegations,  ‘as  have  been  made  here.  But
 it  is  a  question  of  how  much  the  Soviet
 Embassy  took  out.  It  was  answered  here  on
 a  previous  occassion,  I  do  not  know  the
 exact  amount,  The  Embassies  are  governed
 by  different  rules.  They  are  the  same  for

 -all  the  embassies,  as  for  as  I  know,  But
 the  other  question  was  whether  money  was
 used  in  the  Presidential  election  and  so  on,
 It  is  entirely  baseless  and  this  matter  should
 not  be  raised  again  and  again  in  this  House.

 eft  हुक्मचन्द  कछवाय  :  अध्यक्ष  महोदय,
 मेरे  प्रइन  के  दूसरे  भाग  का  उत्तर  नहीं  दिया
 गया  है  |  उसका  उत्तर  दिलवाये  ।  .....«

 (ब्यवधान).
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 SHRI  SURENDRANATH  DWIVEDY  :
 In  reply  to  one  of  the  supplementary
 questions  of  Shri  Kachwal,  the  Prime
 Minister  said  that  no  assurance  was  sought,
 He  asked  whether  any  assurance  was  sought
 by  nation  or  not.  I  would  like  to  know,
 sioce  nationalisation  of  banks  as  a  policy  has
 been  accepted,  wheather  the  Government
 at  any  stage,  at  any  ttme,  has  discussed
 the  question  of  nationalisation  of  banks
 with  foreign  banks  fn  this  country  ?

 SHRIMATI  INDIRA  GANDHI  i  I  do
 not  know  whether  it  has  been  discussed  at
 some  other  level,  But  this  has  not  been
 discussed  with  me.

 SHRI  SURENDRANATH  DWIVEDY:
 That  is,  they  have  not  initiated  any  dis-
 cussion  on  this  matter.  Do  I  take  it  that
 Government  has  not  initiated  any  discussion
 in  this  matter  ?

 SHRIMATI  INDIRA  GANDHI  :  So
 far  as  हैं  know  I  won't  categorically  say  that
 at  other  levels  it  was  not  done.

 SHRI  INDRAJIT  GUPTA  :  I  want  to
 know  what  is  the  total  amount  of  profits
 earned  by  these  I3  banks  during  the  last  5
 years  and  what  is  the  amount  that  they  have
 remitted  out  of  this  country  and  what  per-
 centage  the  profits  in  each  case  were  to  the
 deposits  as  well  as  the  assets  of  these  hy
 banks.  The  amount  of  profits  comes  to
 over  Rs,  557  crores  out  of  which  one  bank's
 alone—The  Natlonal  Grindlay’s  Bank—
 accounts  for  over  half.  I  would  like  to
 know  what  is  the  ratio  or  the  proportion  of
 assets  to  the  deposits  and  the  assets
 of  these  banks,  What  are  the  considerations
 on  which  Government  has  already  decided
 that  they  will  not  natlonalise  them  7

 MR.  SPEAKER  :  Yours  is  a  completely
 separate  question,  unrelated  to  this  question.

 SHRIINDRAJIT  GUPTA  :  My  ques-
 tion  is  less  irrelevant  than  the  previous
 ‘one.

 MR.  SPEAKER  :  You  are  asking
 entirely  different  question.  Only  the  amount
 of  deposits  was  asked.  So  far  as  the  other
 questi  are  d,  whether  they  are
 relevant  or  jrrelevant,  I  don’t  think  I  have
 control  over  them,
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 SHRI  INDRAJIT  GUPTA:  We  would
 like  to  know  what  is  the  ratio  between......
 (Interruptions).

 MR.  SPEAKER  Mr.
 ‘question  is  very  clear  on  that,

 Gupta,  the

 SHRI  N.  K.  P.  SALVE:  On  the  degree
 of  irrelevancy,  you  must  arbitrate,  Having
 admitted  the  question,  I  think,  you  have  to
 arbitrate  on  the  degrce  of  irrelevacy.

 MR.  SPEAKER  :  Salve,  you  need  not
 get  up  every  time  to  advise  me  ;  leave  it  to
 me.

 SHRI  N.  K.P.  SALVE
 there......(Jnterruptions)

 :  Rules  are

 MR,  SPEAKER  :  Thank  you  very  much
 for  your  exceltent  advice.

 SHRI  INDRAJIT  GUPTA:  My  ques-
 tion  is  not  more  irrelvant,  then  the  previous
 supplementary.

 MR.  SPEAKER  |  I  don’t  mind  if  it  is
 more  relevant.

 SHRI  SHEO  NARAIN  :  He  fs  giving
 ‘ruling  over  you.

 MR,  SPEAKER:  It  is  a  question  of
 accepting  my  ruling  that  ॥  does  not  arise  out
 of  the  maio  question,  But  there  is  a  diffe-
 rance  between  the  persons  asking  the
 question,

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 All  Members  are  equal.  You  cannot  diffe-
 rentiate  between  Member  and  Member.

 MR.  SPEAKER  ॥  No.  The  hon.
 Member  had  the  question  in  his  name  and
 he  gave  an  interpretation  that  he  wanted  to
 ask  this,  he  wanted  to  ask  that,  and  the
 leader  of  the  party  to  which.  the  hon.  Mem-
 ber  belongs  also  said  that  he  wanted  to  ask
 that,  and  then  I  sald  that  the  hon.  Member
 might  be  wanting  to  ask  that,  and,  therefore,
 it  was  replied  to  but  if  the  question  fs
 stretched  still  more  to  cover  the  rate  of
 interest  and  other  details,  the  hon,  Member
 can  table  a  specific  question,  and  I  shall
 give  him  permission,
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 SHRI  INDRAJIT  GUPTA  :  You  must
 tell  us  the  principle  that  you  are  going  to
 follow  in  this  regard.  You  had  never
 applied  this  kind  of  principle  before.

 MR.  SPEAKER:  I  am  sorry.  The
 hon.  Member’s  question  was  regarding  the
 deposits  of  the  banks  etc.  but  the  hon.
 Member  has  stretched  it  to  the  rate  of
 interest,  the  interest  accrued  and  other
 details.  Those  things  can  be  asked  through
 a  specific  question.

 SHRI  S.  K.  TAPURIAH:  You  must
 supply  us  with  a  model  supplementary
 question,

 SHRI  INDRAJIT  GUPTA:  The  hon.
 Minister  cannot  possibly  come  here  to
 answer  the  main  question  without  the  mate-
 tial  which  I  have  asked  for  in  my  question.
 Unless  he  has  got  the  material  with  him,  he
 cannot  possibly  come  here  to  answer  this
 question.

 MR.  SPEAKER  :  He  may  come  with
 any  information,  but  I  have  to  judge  the
 relevancy  of  the  question.  Iam  very  sure
 that  the  hon.  Member’s  question  is  not
 relevant  here.

 SHRI  RANGA  :  Then  why  do  you
 allow  it?

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Then  why  do  you  allow  it  ?

 SHRI  VASUDEVAN  NAIR  :  Wo  have
 a  right  to  differ  from  you  also,

 SHRI  INDRAJIT  GUPTA:  Are  you
 going  to  apply  different  yardesticks  ?

 SHRI  P.  C,  SETHI:  The  net  surplus
 profits  of  these  3  banks  was  as  follows,  It
 was  Rs.  2,67,27,000  in  1966,  Rs.  -2,33,61,000,
 in  1967,  and  Rs,  2,27,06,000  in  1968,  As
 far  as  the.remittances  to  the  held  office  were
 concerned,  the  amount  was  Rs,  2.2]  crores
 in  1966,  Rs.  1,95  crores  In  967  and  Rs,  .75
 crores  in  1968,

 MR.  SPEAKER  |  Shri  Kartik  Oraon,

 SHRI  M,  L.  SONDHI:  The  question
 asked  was  why  foreign  banks  were  not:  being
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 Dationallsed,  Can  we  not  know  the  state  of
 his  mind  7

 MR,  SPEAKER  :  I  have  called  Shri
 Kartik  Oraon.

 SHRI  KARTIK  ORAON  :  I  would
 like  to  know  from  Government  whether  it  is
 customary  or  even  obligatory  on  the  part  of
 the  3  foreign  banks  operating  in  our
 country  or  for  that  matter  the  foreigo
 Embessies  to  seek  the  permission  of  the
 Government  of  India  or  at  least  Joform  them
 or  explain  to  them  the  purposes  for  which
 they  are  withdrawing  the  amount,

 SHRI  P,  C,  SETHI:  The  question  of
 foréign  banks  withdrawing  the  amount  does
 not  arise  out  of  this  question.  The  question
 was  about  the  Embassies  withdrawing  the
 amount.  At  far  as  remittances  of  profits
 are  concerned,  they  are  allowed  to  remit  the
 profit,

 श्री  शिकरे  :  अध्यक्ष  महोदय,  मंत्री  जी  ने
 अभी  फौरन-बैक्स  के  ऑांकड़े  बताये  हैं।  मैं
 जानना  चाहता  2  कि  गोआ  में  जो  परुतंगीज
 टाइम  का  बैंक  “बांकु  सासियोनाल  उत्त्रामारीनु”
 था,  जिसका  कारोबार  स्टेट  बैंक  ने  कस्टोडियन
 के  रूप  में  अपने  हाथ  में  ले  लिया  है,  उसका  नाम
 भी  आप  के  इन  आंकड़ों  में  है,  क्या  ?  अगर  है
 तो,  आज़ादी  के  पहले  इस  बैंक  में  गोआ  के  लोगों
 की  कितनी  जमा  पूजी  थी  तथा  उस  में  से
 कस्टोडियन  ने  डिपाभिजर्स  को  कितनी  वापस
 कर  दो  है  ?

 SHRI  P.C.  SETHI:  I  have  got  a  st
 of  29  banks  operating  In  India,  but  there
 is  none  in  Goa.

 SHRI  P.  G.  SEN:  Can  Government
 give  us  an  idea  of  the  amount  of  transaction
 that  is  being  held  by  them  with  the  forcig-
 ners  here  ?  I  would  like  to  know  the  annual
 average  transaction.

 SHRI  ए,  C,  SETHI:  I  do  not  have  the
 details  in  regard  to  the  foreigners  separately,

 SHRI  P.G.5EN:  I  want  to  know  the
 annual  average  transaction  wiih  the  forel-
 gners  here.
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 SHRI  P,  C.  SETHI:
 have  separate  notice.

 I  would  like  to

 SHRI  ५.  KRISHNAMOORTHI:  The
 bon.  Prime  Minister  in  answer  to  the  ques-
 tlon  put  by  Shri  Surendranath  Dwived!  said
 that  there  had  not  been  any  meeting  with
 the  foreign  banks  at  the  Primz  Minister's
 level...

 SHRIMATI  INDIRA  GANDHI:  Na,
 I  did  not  say  that...

 SHRI  V.  KRISHNAMOORTHI  :  But
 the  House  is  entitled  to  know  at  what  level
 the  meeting  took  place,  whether  the  Reserve
 Bank  Governor  had  a  meeting  with  the
 foreign  banks  on  the  question  of  nationalisa-
 tion,  That  answer  has  not  given  by  the
 hon.  Prim:  Minister,  Now,  let  me  put  my
 supplementary  question.  The  Supreme  Court
 has  criticised  the  method  of  nationalising
 the  I4  banks  by  leaving  the  foreign  banks
 out  of  the  picture.  I  want  to  have  a  cate-
 gorkcal  answer  from  the  Prime  Minister
 whether  in  view  of  the  magoliude  of  the
 deposits  held  by  them,  namely  to  the  tune
 of  Rs,  4.83  crores  in  India,  and  the  fact
 that  sometimes  they  work  for  the  country
 and  sometimes  they  work  against  the  inter-
 ests  of  this  country,  she  will  discuss  with  the
 foreign  banks,  she  will  invite  them  and
 convince  them  cf  the  necessity  of  nationalis-
 ing  the  foreign  banks  also  and  put  them  on
 a  par  with  the  l4  nationalised  banks  ?

 SARI  P.  C.  SETHI:  What  the  Prime
 Minister  stated  was  that  there  was  no
 meeting  at  a  level...

 SHRIMATI  INDIRA  GANDHI:  No;
 I  did  not  say  that  there  was  no  meeting,  A
 specific  question  was  asked  whether  this
 matter  was  discussed...

 SHRI  JYOTIRMOY  BASU  :  She  said
 that  there  was  a  meeting.

 SHRI  V.  KRISHNAMOORTHLI  :  Possi-
 bly  at  some  level,  there  were  meetings.

 SHRIMATI  INDIRA  GANDHI;  The
 question  was  not  about  any  meeting  but
 whether  there  was  discussion  of  a  particular
 subject.  I  had  a  meeting  wlth  Sir  Paul
 Gore-Booth,  and  it  was  a  routine  meeting,
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 SHRI  JYOTIRMOY  BASU:  Could
 there  be  a  discussion  without  hol.ing  a
 meeting  7?

 SHRIMATI  INDIRA  GANDHI:  But
 you  can  hold  a  meeting  without  discussing
 this  matter,  Is  that  possible  or  not  ?

 SHRI  V.  KRISHNAMOORTHI  :  I
 want  an  answer  to  my  question  from  the
 Prime  Minister,

 SHRIMATI  INDIRA  GANDHI:  I  do
 not  know  the  number  of  meztings  which  the
 Governar  of  the  Reserve  Bank  has  had,  but
 it  is  quite  likely  that  he  has  had  a  number
 of  routine  meetings.  Whenever  these  people
 come  here,  they  meet  the  Governor  of  the
 Reserve  Bink,  and  som:  of  them  m:t  mz
 also  if  I  happensd  to  93  in  town  and  had
 the  time.  But  as  far  as  this  specific  matter
 was  concerned,  it  was  not  discussed  with  m=
 and  as  far  as  I  know,  it  was  not  discussed
 with  them  but  [  am  not  sure  about  that.

 SHRI  १.  KRISHNAMOORTHI:  What
 about  the  nationalisation  of  foreign  banks
 fn  the  light  of  the  Supreme  Court  judgment?
 Is  she  going  to  discuss  thi:  with  them?

 SHRIMATI  INDIRA  GANDHI:  This
 Matter  as  to  wny  we  have  not  nationalised
 foreign  banks  was  gone  lato  in  great  detail
 on  a  previous  occcasion.  I  do  not  think
 the  Suprem:  Court  judgment  has  made  any
 difference  to  that  situation.

 SHRI  CHINTAMANI  PANIGRAHI  :
 Iam  grateful  to  you  that  at  long  last  I
 have  caught  your  eye,

 What  were  the  total  deposits  immediately
 before  the  first  nationalisation  of  the  major
 banks  In  foreign  banks  and  whether  after
 nationalisation,  any  funds  have  bzen  diverted
 to  be  deposited  in  the  foreign  baaks  ?  If  32,
 to  what  extent  ?  Also,  whether  any  deposits
 from  PL-480  have  been  diverted  to  bz:  depo-
 sited  in  the  forciga  banks  after  nationalisa-
 tion  ?

 SHRI  P.  C,  SETHI:  The  total  deposits
 on  18-7-69  were  about  Rs,  482  crores  and
 those  on  30-l-70  were  about  Rs,  483  crores.

 As  far  the  other  part  of  the  question,
 there  has  been  no  diversion  of  funds.
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 World  Bank's  Assistance  to  Madras  for
 Development  of  Metropolitan  Area,

 +
 #153,  SHRI  K.  RAMANI

 SHRI  UMANATH  :
 SHRI  NAMBIAR  »
 SHRI  ए,  RAMAMURTI  ;

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 Government  of  Tamil  Nadu  has  sought  the
 assistance  of  the  World  Bank  for  the  deve-
 lopmeot  of  the  Madras  M:tropolitan  area;

 (b)  whether  it  is  also  a  fact  that  a
 World  Bank  team  was  touring  io  India  in

 scember  1969  to  assess  the  requirements  of
 the  Metropolitan  cities  to  develop  their
 areas  ;  and

 (c)  ifso,  the  decisions  of  the  team
 and  the  action  of  Goverament  thereto  7

 THE  MINISTER  OF  SUPPLY  AND
 MINISTER  OF  STATE  IN  THE  MINIS-
 TERY  OF  FINANCE  (SHRI  R.  K.  KHA-
 DIL  KAR):  (a)  No,  Sir.

 (b)  An  officer  from  the  newly  created
 Urbanisation  Division  of  the  World  Bank
 visited  India  in  November,  1969,  in  order
 to  acquaint  himself  with  problems  of  econo-
 mic  and  physical  planning  in  major  Indian
 cities,  Hz:  called  on  the  Minister  -  for
 Health,  Family  Pianning  and  Works,
 Housing  and  Urban  Development  In  Delhi
 and  also  visited  Calcutta,  Bombay  and
 Madras  where  he  met  the  authorities  con-
 ezrmned  with  urban  development  problems,

 {c)  Does  not  arise.

 SHRI  K,  RAMANI:  Has  the  Tamil
 Nadu  Governmeaot  prepared  any  project
 report  and  forwarded  it  to  the  Government
 either  to  seck  help  from  the  Government
 of  India  or  through  them  from  the  World
 Bank's  project  department  to  develop  the
 metropolitan  area  of  Madras  City  compris-
 ing  about  450  sq.  miles  7

 SHRI  R.  K.  KHADILKAR:  The
 Tamil  Nadu  bas  not  made  any  direct  report
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 to  us  nor  has  it  requested  the  World  Bank
 in  connection  with  the  Madras  metropolitan
 area  development.  In  the  budget  speech

 of  the  Tami!  Nadu  Finance  Minister,  the
 following  has  been  said  :

 “A  project  report  on  the  problems
 of  the  metropolitan  area  is  now  under
 finalisation  for  submission  to  the  inter-
 national  financial  institutions,  A  special
 officer  has  been  appointed  by  the  State
 Goveroment  for  the  purpose  of  prepara-
 tlon  of  the  project”’,

 It  is  in  preparation  only.

 SHRI  K,  RAMANI:  Arising  from
 part  (b)  of  the  question,  have  Government
 approached  the  World  Bank  for  assistance
 for  metropolitan  cities  in  India,  not  only
 Madras  7  If  so,  which  are  those  cities  and
 what  are  the  projects  and  amounts  that
 Government  have  sought  from  the  World
 Bank  as  assistance  ?

 SHRI  R.  K.  KHADILKAR:  The
 Government  of  India  have  not  approached
 the  World  Bank  at  this  stage.  But  World
 Bank  teams  are  showing  some  interest—
 so  also  are  the  Ford  Foundation  In

 politan  developme:  The  hon.  mem-
 ber  is  more  interested  in  Madras  city.

 There  ls  a  scheme  of  Kaveri  Viranam
 Tank  at  a  cost  of  Rs.  21.20  crores  which  has
 been  submitted  to  the  Planning  Commission
 which  is  under  examination.  Beyond  that
 their  is  no  further  development  in  this
 regard,

 SHRI  SEZHIYAN  ;  Not  only  the  Cliy
 of  Madras,  but  Calcutta,  Bombay  and  Delhi
 are  getting  more  crowded  and  the  urban
 Problems  are  pressing  very  hard  on  the  local
 and  State  Governments.  In  this  connection,
 I  may  draw  the  attention  of  the  Minister  to
 the  fact  that  there  is  a  Metropolitan  Plan-
 ning  Organisation  of  Calcutta  and  a
 Greater  Bombay  Scheme  for  Bombay  and a
 Greater  Delhi  Scheme  for  Delhi,  but  the
 Government  has  not  got,  on  similar  lines,
 any  plans  for  metropoli  devel  of
 Madras  by  itself.  Ll  would  like  to  know
 why  the  Goveroment  has  not  shown  similar
 interest  in  regard  to  Madras  not  only  in  the
 preparation  of  a  scheme,  but  also  in  provid-
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 ing  the  necessary  funds.  I  would  also  like
 to  know  whether  it  Involves  foreign  exchange
 or  internal  resources  only.

 SHRI  R.  K.  KHADILKAR:  As  the
 hon.  Member  has  mentioned,  the  problems
 of  metropolitan  cities  like  Calcutta,  Madras,
 Bombay  and  Delhi  are  being  considred.  In
 the  case  of  Bombay,  for  the  water  supply
 scheme,  some  assitance  is  being  sought.  In
 fact,  the  World  Bank  had  shown  interest  tn
 helping  the  project.  So  far  as  Calcutta  is
 concerned,  it  has  a  big  project,  the  outlay
 on  which  is  about  Rs.  42  crores.  There,
 Ford  Foundation  assistance  of  4,45  million
 dollars  has  been  made  available  to  the
 Calcutta  Metropolitan  Planning  Organisation,
 and  6  lakhs  dollars  for  the  survey  connected
 with  the  water  supply  scheme  in  the  Greater
 Calcutta  region.  So  far  as  Madras  is  concer-
 ned,  as  I  have  mentioned,  there  is  a  scheme
 of  water  supply  and  the  total  project  cost  is
 about  Rs,  23  crores,  We  have  taken  note
 of  all  these  projects,  and  about  10,  per  cent
 of  the  assistance  sought  for  the  special
 probl  of  metropo  cities  has  been
 made  in  the  general  planning  scheme.

 SHRI  HEM  BARUA:  In  view  of  the
 fact  that  there  are  12  lakhs  of  slum  dewellers
 io  Bombay  city  alone,  may  I  know  whether
 Government  has  made  any  financial  offer
 to  the  State  Government  there  to  destroy the  slums  and  rehabilitate  or  accommodate
 the  slum  dwellers  in  new  houses  ?

 SHRI  R.  K.  KHADILKAR:  The
 question  of  housing  should  be  addressed  to
 the  Housing  Minister,

 SHRI  NATH  PAI:  He  is  asking about  provision  of  fands  which  is  your  job, The  Housing  Minister  executes  only  after
 you  make  the  funds  available,

 SHRI  R.K.  KHADILKAR  :  In  the
 Budget  there  is  provision  of  Rs,  2  crores for  the  setting  up  of  a  Corporation,  and  a
 revolving  fund  is  to  be  created  for  slum clearance  and  urban  nousing,

 SHRI  HEM  BARUA:  I  wanted  to know  about  Bombay  where  whether  there are  I2  lakhs  of  slum  dwellers,  whether  you have  made  any  financial  assistance  to  the State  Government  or  not,
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 SHRI  R.  K.  KHADILKAR:  So  far
 as  Bom  ay  is  coracerned,  I  am  sure  it  will  be
 covered  by  the  same  scheme.

 भो  कंवरलाल  गुप्त  :  कुछ  दिन  पहले
 प्रधान  मन्त्री  जी  कलकत्ता  गई  थीं  औौर  मुझे
 याद  है  कि  वहां  पर  उन्होंने  कहा  था,  कुछ  जो

 इंडस्ट्रियलिस्ट्स  हैं  उनको  बुन्नाकर  कि  उनको
 भी  मदद  करनी  चाहिए  और  उसके  झलावा

 कुछ  विदेशी  सहायता  भी  लेनी  चाहिए।  मैं
 आपके  जरिए  पूछना  चाहता  हूँ  कि  प्रधान  मन्त्री
 ओर  दूसरे  मन्त्री  सब  दिल्ली  में  रहते  हैं,  दिल्ली
 को  भी  बहुत  बड़ी  समस्थायें  हैं  तो  दिल्ली  के
 डेवलपमेन्ट  के  लिए  केन्द्रीय  सरकार  ने  क्‍या
 किया  है  और  विदेशों  की  सहायता  के  लिए
 क्या  किया  गया  है  ?  क्‍या  आप  अपने  कर्तव्य
 का  पालन  दिल्ली  के  लिए  भी  करेंगी  ?

 प्रधान  मंत्री,  बित्त  मंत्री,  अशु  शक्ति  मंत्रों
 तथा  योजना  मंत्रों  (ओमतो  इन्दिरा  गांधी)  :
 कतंब्य  पालन  तो  हम  करते  ही  हैं।  दिल्‍ली  की
 भी  समस्यायें  हैं  जो  कि  देखी  जा  रही  हैं  जो  कि
 माननीय  सदस्य  को  भी  मालूम  हैं।  लेकिन
 कलकत्ते  की  कुछ  विशेष  समस्‍यायें  हैं  और  यह
 मामछा  अभी  से  नहीं  देखा  जा  रहा  है,  पहले
 फौर्ड  फाउन्हेशन  की  तरफ  से  एक  जांच  हुई
 थी,  उन्होंने  एक  स्कीम  दी  थी  और  उसके  बारे
 में  मैंने  वहां  पर  कहा  था'**

 श्री  ग्योतिर्मय  बसु  :  कुछ  किया  भी  है?
 श्रीमती  इन्दिरा  गांधी  :  नहीं  नहीं,  हो

 रहा  है

 शी  कंवरलाल  गुप्त  :  इन्होंने  कलकत्ते  के

 लिए  कहा  लेकिन  दिल्ली  के  लिए  जवाब  नहीं
 दिया  ।

 झोमतों  इन्विरा  गांधी  :  हाउसिंग  स्कीम
 या  स्‍लम  किलियरेंस  यहां  भी  लागू  होता  है।

 SHRIMATI  SUSHILA  ROHATGI:  I
 want  to  know  if  the  benefits  accruing  from

 MARCH  2,  970  Oral  Answers  24

 the  revolving  fund  mentioned  by  the  hon,
 Finance  Minister  are  restricted  only  to  the
 metropolitan  ciltizs  or  would  be  mad:  avail-
 able  to  other  cities  a'so,  like  Kanpur,  which
 has-a  large  number  of  slum  dwellers  ?

 SHRI  R.  K.  KHADILKAR:  It  will
 certainly  benefit  Kanpur  and  other  cities.

 SHRI  G.  VISWANATHAN  :  When
 MR.  K.K,  Shah  visited  Madras,  he  assured-
 the  people  there  that  he  would  get  all  the
 help  from  the  World  Bank.  We  expect
 very  much  from  him.  I  should  like  to  know
 categorically  how  much  help  he  is  golng  to
 get  for  the  development  of  metropolitan
 council  ?

 SHRIMATI  INDIRA  GANDHI:  The
 hon,  Minister  did  say  with  regard  to  Madras
 and  Delhi  that  som:  projects  were  being
 looked  into  and  would  be  put  up  to  the
 World  Bank.

 SHRI  R.  K,  KHADILKAR:  I  may
 add  that  so  far  as  Madras  city  is  concerned,
 a  scheme  has  been  received  and  it  Is  under
 consideration,

 SHRI  SAMAR  GUHA:  It  is  almost
 a  hopeless  situation  in  Calcutta  which  has
 been  described  as  a  dying  city.  A  ray  of
 hope  has  been  raised  by  the  Prime  Minister
 saying  that  Calcutta  {is  fa  special  national
 problem.  When  the  President  of  World
 Bank  visi'ed  Calcutta  he  said  categorically
 that  the  World  Bank  and  other  allied  inter-
 national  monetary  institutions  such  as  the
 International  Monetary  Fund  can  provide
 adequate  resources  for  the  devevlopment  of
 Calcutta.  But  in  reply  to  that  somebody
 from  Delhi,  from  the  Finance  Ministry,
 issued  a  statement  contradicting  that  and
 said  that.  acceptance  of  such  foreign  aid
 would  lead  to  inflation.  I  want  to  know
 whether  it  is  the  opinion  of  the  Government.
 Is  the  Government  going  to  accept  interna-
 tional  ald  that  has  been  offered  by  the
 World  Bank  and  if  so  to  what  extent  7

 SHRIMATI  INDIRA  GANDHI:  I  do
 not  know  who  has  made  that  statement
 which  the  hon.  Member  is  quoting,

 SHRI  SAMAR  GUHA:  I  rafsed  this
 Point  during  the  half  an  hour  discussion  and
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 Mr.  Sethi  himself  replied  that  it  would  lead
 to  inflation.  This  is  on  record.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  I  do  not  exactly  recollect  the
 debate  that  took  place  here.

 SARIMATI  INDIRA  GANDHI:  As
 far  as  |  can  understand  it—I  stand  subject
 to  correction—he  might  have  referred  to  the
 PL  480  fund,

 SHRI  SAMAR  GUHA  ;  I  do  dot  mean
 PL  480  funds.  ॥  was  about  a  sistance  from
 the  World  Bank  and  allied  institutions,

 SHRIMATI  INDIRA  GANDHI:  I  do
 not  know  about  allicd  institutions.  We  are
 talking  to  the  World  Bank  about  aid.

 श्री  क०  ना०  तिवारो:  अध्यक्ष  महोदय,
 दिल्‍ली,  कलकत्ता,  बम्बई,  इन  सब  जगहों  के
 लिए  बल्ह  बैंक  का  ध्यान  तो  आकर्षित  होता  है
 लेकिन  देहात  के  डेवलपमेन्ट  के  लिए,  वहाँ  पर
 आज  जो  हालत  है,  उसके  लिए  भी  क्‍या  सरकार
 कोई  बातचीत  कर  रही  है  ताकि  कोई  फंड  मिले

 -और  वहां  का  डेवलपमेन्ट  किया  जा  सके  ?

 SHRI  R.  K,  KHADILKAR  :  I  hope
 the  hon,  Member  will  remember  that  in  the
 last  Housing  Minister's  conference  even  this
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 the  “Hindustan  Times”  dated  the  18th:
 January,  970  saying  that  even  in  emergency
 cases  people  have  to  wait  for  more  than
 0  days  to  get  the  medicines  from  the  Cen-
 tral  Government  Health  Scheme  dispensaries;
 and

 (b)  If  so,  the  reaction  of  Government  in
 this  regard  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING;  AND  WORKS
 HOUSING  AND  URBAN  DEVELOP.
 MENT  (SHRI  K  K.  SHAH)  ;  (a)  Yes,  Sir.

 (b)  It  is  not  a  fact  that  patients  have
 to  wait  for  more  than  10  days  to  get  medi-
 cines  from  the  Central  Government  Health
 Scheme  dispensarics,  Ordinarily  all  medi-
 cines  included  in  the  comprehensive  CGHS
 formulary  are  available  In  the  CGHS  dispen-
 saries.  If  the  stock  of  any  particular  item
 is  exhausted,  immediate  arrgngements  are
 made  to  replenish  the  stock  from  the  CGHS
 depot.  If  any  particular  medicine  is  not
 available  in  the  depot  or  is  outside  the
 CGHS  Formulary,  it  is  purchased  locally
 from  the  approved  chemists  by  the  Medical
 Officer  In-charge  of  the  cispensary  and
 supplied  to  the  beneficiary,  This  is
 ordinarily  done  within  one  day.  In  the
 case  of  essential  life  saving  drugs  the  Medi-
 cal  Officer  places  a  direct  requisition  on  the
 approved  chemist.  The  beneficiary  or  his

 live  carries  the  requisition  to  the question  of  rural  housing  was  considered,
 and  it  is  under  consideration  of  the  Govern-
 ment.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Long  Wait  for  Medicines  in  Emergency Cases  in  Delhi  under  C.G.H.S.

 *154,  SHRI  J.  MOHAMED  IMAM  :
 SHRI  D.  N,  DEB:
 SHRI  K.  P,  SINGH  DEO:
 SHRI  PILOO  MODY;
 SHRI  C,  C.  DESAI;

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  plesed  to  state  :

 (a)  whether  attention  of  Government
 has  been  invited  toa  report  appearing  in

 chemist  and  collects  the  medicines,  This
 Process  does  not  ordinarily  take  more  than
 a  few  hours.

 att  तथा  पाकिस्तान  द्वारा  भारी  राशियों  में
 भ  रतोय  मुद्रा  का  परिचालन

 *155,  श्री  ओम  प्रकाश  त्यागी :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चीन  और
 पाकिस्तान  ने  भारी  राशियों  में  भारतीय  रेन
 करेंधी  नोट  परिचाछित  किये  है  ;

 (3)  क्‍या  यह  भी  सच  है  कि  उपयुक्त  दो
 देशों  ने भारत  स्थिति  पाकिस्तान  तथा  चीन  के
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 जासूसों  को  पर्याप्त  वित्तीय  सहायता  बेने  का
 वचन  दिया  है,  और  यदि  हां,  तो  इस  सम्बन्ध
 में  भारत  सरकार  को  क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्रो  (श्री  प्र०  च्ें०
 सेठी)  :  (क)  से  ग).  अभी  तक  ऐसा  कोई
 प्रमाण  नहीं  मिला  है,  जिससे  यह  आरोप  सिद्ध
 होता  हो  कि  इन  देशों  की  सरकारों  ने  भारत
 में  कोई  भारतोय  करेंसी  नोट  परिचालित
 किये  हैं  ny

 Corporate  tax  in  India

 *155  SHRI  s.  R.  DAMANT  |  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India  tops
 the  Ist  of  rates  of  corporate  taxation  amon-
 gst  countries  of  the  world;

 (b)  if'so,  the  lowest  rate  applicable
 fn  any  country  and  the  highest  rate  in
 India;

 (c)  whether  it  is  a  fact  that  after  ad-
 justments  of  various  rebates  and  concessions,
 the  actual  tax  burden  comes  to  much  less;
 and

 (d)  if  so,  what  is  the  approximate  per-
 centage  rate  that  is  effectively  applicable  un-
 der  corporate  taxation  laws  ?

 THE  MINISTER  OF  STATE  [N  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SETHI):  (a)  It  would  not  be  possibl
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 (ii)  with  total  income  more  than
 Rs,  50,009  55%

 B.  Closely-held  ‘industrial  company’
 (i.e,  company  engaged  in  the  generation  or
 distribution  of  electricity  or  any  other  forms
 of  power,  ship-building,  mining,  or  manu-
 facture  or  processing  of  goods)  .

 (i)  On  the  first  Rs.  10,00,000
 of  the  total  income  55%

 (ii)  On  the  balance,  if  any,  of
 the  total  income  60%

 C,  ‘Closely-held  non-indusrial
 company  6502

 Companies  are  also  liable  to  pay  surtax
 at  25°4  on  the  amount  by  which  their  char-
 geable  profits  (broadly,  profits  after  income-
 tax,  as  reduced  by  items  of  income  exempt
 from  surtax)  exceed  0°  of  their  capital
 base  or  Rs.  2,00,000,  whichever  is  higher
 The  capital  base  includes  besides  pald-up
 capital,  reserves,  debentures,  and  long-term
 borrowings  of  the  company.

 In  the  case  of  a  company  deriving  in-
 come  from  a  ‘priority  industry’,  the  above-
 mentioned  rates  ara  applied  to  the  total
 income  after  deducting  8°  of  the  profits
 derived  from  such  industry  (except  in  the
 case  of  a  widely-held  domestic  company
 having  a  total  inéome,  before  such  deduc-
 tion,  of  Rs.  50,000  or  less).  Apart  from

 to  make  precise  comparisons  of  incidence
 of  corporate  taxation  in  different  countries,

 (b)  Does  not  arise,

 (c)  Yes,  Sir,

 {d)  The  rates  of  tax  on  the  ordinary  in-
 come  of  a  domestic  company  vary  from  4597

 to  65%,  according  to  the  class  of  company
 andthe  nature  of  income.  These  rates  are  as
 stated  herein  below  :—

 A.  Widely-held  company  (i.e.  domestic
 ompany  in  which  the  public  are  substan-

 tially  interested):

 (i)  with  total  income  not  more
 than  Rs,  50,000  45  ९

 this,  comp:  are  also  entitled  to  deduc-
 tions  on  account  of  development  rebate  on
 their  new  roachinery  and  plant  and  ‘tax
 holiday’  on  profits  derived  from  an  indus-
 trial  undertaking,  ship  or  approved  hotel,
 for  a  five-year  period.  in  the  computation  of
 their  taxable  income,  Dividends  derived
 by  a  domestic  company  from  its  Investments
 in  the  shares of  her  di  ic  company
 are  taxed  at  a  concessional  rate.  The  same
 position  obtains  in  respect  of  long-term
 capital  gains,  Certaln  other  deductions  are
 also  available  to  Indian  companies  providing
 techaical  know  how  or  rendering  technical
 services  to  other  concerns.  All  these  deduc-
 tions  reduce  the  effective  rate  of  tax  on
 corporate  incomes  from  the  rates  mentioned
 earlier  to  a  greater  or  smaller  extent  depcn-
 ding  upon  the  circumstances  of  each  case.
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 Assist:  to  Less-Developed  States  by Industrial  Finace  Corporation

 #157,  .  SHRI  GANESH  GHOSH  ;
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  :

 (a)  whether  it  is  a  fact  that  the  orders
 given  by  the  Government  to  Industrial  Fi-
 nance  Corporation  with  regard  to  the  quan-
 tum  of  assistance  given  to  the  less  develop2d
 States  have  not  been  implemented  so  far;

 (b)  if  so,  the  reasons  thereof;

 (c)  whether  it  is  also  a  fact  that  Go-
 vernment  did  not  pursue  the  implementation
 of  their  directive;  and

 (d)  if  so,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE,  (SHRI  P.  C.
 SETHI)  :  (a)  and  (b).  Government  had
 issued  a  directive  to  the  Industrial  Finance
 Corporation  in  ‘1948,  that  in  its  operations,
 ft  should  assist,  as  far  as  may  be  practicable,
 the  industrial  development  of  backward
 Provinces/areas  in  order  that  they  may
 attain  a  more  balanced  development.  The
 Corporation  has  extended  assistance  of  the
 order  of  Rs,  105,  crores  to  34  units  in  the
 relatively  less  industrially  developed  States
 of  Andhra  Pradesh,  Assam,  Bihar,  Madhya
 Pradesh,  Rajasthan,  Orissa,  Uttar  Pradesh
 and  Jammu  and  Kashmir.  This  constitutes
 about  33%  of  the  total  assistance  granted
 by  the  Corporation,  as  at  the  end  of  30th
 June  1969,  No  application  for  sctting  up
 a  worthwhile  project  in  a  less  developed
 State  has  been  rejected  by  the  Industriat
 Finance  Corporation.

 (०)  and  (d).  Reduction  of  inter  regional
 disparties  is  a  much  wider  question  of  which
 provision  of  financial  assistance  by  the  insti-
 tutions  is  only  one  part.  It  will  be  appre-
 ciate  that  in  giving  financial  assistace  for
 projeets  in  the  backward  areas  the  Corpora-
 tion  has,  by  and  large,  to  depend  on  appli-
 cations  for  assistance  from  entrepreneurs  for
 setting  up  viable  projects  in.  such  areas,
 These  in  turn  depend  on  the  infrastuctural
 and  other  facilities  avaiblable  in  the  areas.
 It  is  mainly  the  responsibilily  of  the  respec-
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 tive  State  Governments  to  provide  such
 facilities,  In  order,  however,  to  encourage
 more  projects  being  set  up  in  the  backward
 areas  the  Corporation  has  recently  announced
 certain  concessions  in  respect  of  small  and
 medium  sized  projects  proposed  to  be  set  up
 in  such  areas,

 The  salient  features  of  the  proposal  are
 as  follows  :—

 (i)  areduction  in  the  effective  rate
 of  interest  (the  present  normal
 effective  rate  is  895)
 lowering  of  the  margin  of  security
 (the  Corporation  normally  aims
 at  50%);

 (ii)

 extension  of  the  initial  morato-
 rium  period  for  replayment  of
 loans;

 (iii)

 (iv)  a  longer  amortization  period;

 (v)  greater  contributioa  by  the  Cor-
 poration  to  the  project  cost
 inclusive  of  participation  in  equity
 and  preference  capital  by  way

 of  underwriting  facilities;  and

 reduction  in  the  charges  for  pro-
 cessing  or  examination  of  appli-
 cations  for  assistance,  in  the
 commitment  charge  on  undisbur,
 sed  loans;  relief  in  legal  charges
 and  recovery  of  other  incidental
 expenses  etc,

 (vi)

 Caution  to  I.0.C.  in  further  dealing  with  M/s. Hind  Galvanising  and  Engineering  Co.
 #158.  SHRISAMAR  GUHA:  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  in  view  of  the  recommen-
 dations  made  by  the  Estimates  Committee
 in  their  86th  Report  (Fourth  Lok  Sabha),
 Government  have  asked  the  Indian  Oil
 Corporation  Ltd.  to  be  very  cautious  io
 their  dealings  with  Hind  Galvanising  and
 Engineering  Co.  (Pvt.)  Ltd.  in  placing  their
 further  orders  of  barrels  on  them  due  to
 their  suspending  supply  of  barrels  and  thus
 forcing  them  to  purchase  barrels  from  M/s.
 Suppliers  Corporation  at  an  exorbitant
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 price  which  was  their  wholly  owned  subsi-
 diary  and  benami  Organisation  ;

 cy)  whether  any  action  against  the
 officers  of  the  accounts  and  finance  depart-
 ments  and  their  concerned  executive
 branches  has  been  taken  for  making  pay-
 ments  to  the  suppliers  of  barrels  both  at
 Bombay  and  Cal  ith  verification
 of  invoices  as  stipulated  In  the  Purchase
 Orders  against  Tender  No,  OP/Ten-7/65  ;
 and

 (c)  if  not,  reasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.R.  CHAVAN):
 (a)  Both  the  Government  and  the  Indian
 Oil  Corporation  have  noted  the  observations
 made  by  the  Estimates  Committee  in  their
 86th  Report  Recommendations  Serial  No.
 (13).  The  Indian  Oil  Corporation  has  not,
 however,  considered  it  advisab!e  to  suspend
 its  dealings  with  M/S.  Hind  Gal
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 (b)  whether  it  fs  also  a  fact  that  the
 management  has  been  trying  to  prolong  the
 case  which  is  before  a  judicial  Tribunal
 to  exhaust  the  patience  of  the  workers  ;

 (०)  whether  it  is  also  a  fact  that  no
 steps  have  been  taken  so  far  for  providing
 housing  facilities  for  the  workers  of  thts
 housing  factory  ;  and

 (a)  if  so,  how  long  it  will  take  to
 settle  the  issue  and  make  this  Government-
 owned  factory  as  a  model  employer  in  the
 country  7

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  ;  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  K.K.  SHAH)  :  (a)  There  Is
 certainly  a  general  desire  amongst  the
 workers  for  an  early  decision  on  this  peint.

 (b)  No,  Sir,

 the (c)  No,  Sir,  On  the  contrary,
 &  Engineering  Co.  Pvt.  Ltd.,  as  all  the
 fabricators  in  Calcutta  namely  (i)  M/s.
 Industrial  Containers  Ltd.,  (li)  M/s.  Bharat
 Barrel  &  Drum  Manufacturing  Co.  Pvt.
 Lid.  and  (iii)  M/s.  Hind  Galvanising  &
 Engineering  Co,  Pvt,  Ltd.  have  quoted
 identical  raves  and  terms  for  supply  of
 barrels  to  the  Corporation.  Exclusion  of
 one  party  may,  therefore,  only  ge
 the  other  two  fabricators  to  thwart  the
 efforts  of  the  Corporation  to  persuade  the
 remaining  two  fabricators  to  make  competi-
 tive  quotations.

 (b)  and  (c).  The  matter  {s  under  the
 consideration  of  the  Estimates  Committee,

 Hindustan  Housing  Factory,  New  Delhi

 #159,  SHRI  BAL  RAJ  MADHOK:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  fs  a  fact  that  there  Is  a
 growing  discontent  among  the  Workers  of
 the  Hindustan  Housirg  Factory,  New
 Delhi  for  the  inordinate  delay  in  setting  the
 question  of  payment  of  D.A.  to  them  on  the
 Central  Government  rates  ;

 ag  t  has  built  and  arranged  for  274
 statf  quarters,  but  the  demand  from  the
 workers  {fs  poor,

 (d)  It  ts  not  possible  to  say  how  long
 the  court  proceedings  on  the  question  of
 dearness  allowance  may  take,  Government
 would  welcome  an  early  decision.

 Berauni  Refinery

 #160,  SHRIS,  K.  TAPURIAH  3
 SHRI  SHIVA  CHANDRA  JHA)
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  Govern-
 ment's  decision  to  set  up  a  second  refinery
 in  Assam  has  rendered  the  third  unit  of  the
 Barauni  Refinery  idle,  since  this  unit  was
 started  recently  to  refine  one  million  tons
 surplus  of  Assam  crude  oll  ;  and

 (b)  if  so,  whether  “Government  con-
 template  to  import  the  same  quantity  of
 crude  oll  for  this  third  wait  or  Import  the
 required  extra  emnde  for  the  second
 refinery  7
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 TH2  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  P&fROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.R.  CHAVAN):  (a)
 and  (b).  The  3rd  unit  of  Barauoi  refinery
 has  been  Idle  for  sometims  for  want  of
 adequate  capacity  In  the  crud:  oil  pipeline
 for  transportation  of  crud:  from  Assam
 fields  over  and  above  its  present  capacity  of
 2  million  tonnes,  Government  have  now
 taken  a  decision  to  find  additional  crude
 for  the  3rd  milllon  unit  of  the  Barauol
 refinery  from  other  sources  including
 import.

 Realisation  of  extra  expenditure  incurred
 by  I.  0.  C.  from  Hind  Galvanising

 and  Engineering  Co.

 ot,  SHRI  GEORGE  FERNANDES!
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  28  on  the  2lst  July,
 969  and  state  ६

 (a)  whether  the  Indian  Oil  Corpora-
 tion  have  since  realised  the  extra  expenditure
 of  Rs.  ,34,400/-Incurred  by  them  from
 Hind  Galvanising  and  Engineering  Co.  (P)
 Lid.,  against  their  emergent  purchase  of
 2i,000  barrels  from  M/s.  Suppliers  Corpo-
 ration,  their  benami  concern;  and

 (b)  if  not,  the  reasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN)  (a)  and  (b).  “The
 IOC  Is  considering  this  matter  in  consulta-
 tion  with  its  legal  advisers,

 Delay  ia  Disbursement  of  Loans  by  I.F.C.

 *I62.  SHRI  EL  K.  NAYANAR  :
 SHRI  SATYA  NARAIN

 SINGH  :
 SHRI  C,  K,.  CHAKRAPANI  ;
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  of
 tthe  general  complaint  that  the  time  taken
 in  p  the  applications  and  disburse-
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 ment  of  joans  by  the  Tadustrial  Financ
 Corporation  is  urduly  long;  aod

 (b)  ifso,  the  stops  taken  by  the  Gov-
 ernment  for  avoiding  the  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  and  (b),  The  time  lag  in
 sanctioning  loans  by  the  Industrial  Finance
 Corporation  is  in  most  cases,  due  to  reasons
 outsid:  the  control  of  the  Corporation.
 Depending  upon  the  speed  with  which  an
 applicant  concern  is  able  to  comply  with
 minimum  requirements  and  furnish  the
 information  and  data  required  by  the
 Corporrtion,  it  normally  takes  3  to  6  months
 time  to  process  an  applicatlon  and  this
 Period  cannot  be  regarded  as  unduly  long  In
 the  case  of  a  long-term  financial  institution.
 In  the  case  of  large  projects  involving  joint
 financing  with  the  other  all-India  institutions,
 the  Corporation  along  with  the  other  instl-
 tutions  have  to  piece  together  the  views  of
 all  the  institutions  before  joint  decision  is
 taken,

 Regarding  disbursement,  the  time  taken
 by  the  Corparation  after  the  sanction  of  a
 loan  is  more  or  less  the  same  as  by  the
 other  long  term  financial  institutions.  Aware
 of  the  need  to  quicken  the  pace  of  disburse-
 ments,  the  Corporation  has  been  disbursing
 “interim  loans’’  pending  completion  of  legal
 formalities  wherever  the  requirements  of  an
 assisted  concern  are  very  urgent.  The
 disbursement  of  its  rupee  loans  constitutes
 889  of  the  effective  sanctions  as  on
 30-6-1969  which  shculd  be  regarded  as
 satisfactory.

 Nevertheless,  the  Corporation  has  been
 making  every  endeavour  to  reduce  the  time-
 lag  between  the  receipt  of  an  application
 and  sanction  and  also  between  sanction  and
 disbursement.  It  has  taken  several  steps  to
 teduce  the  time-lag  including  the  streng-
 thening  of  the  technical  and  legal  depart-
 ments  at  its  Head  Office  and  Branches  as
 also  simplification  of  its  procedures  and
 standardisation  of  Its  varlous  forms,  a  good
 number  of  which  have  also  been  printed,

 Funds  for  Cheap  Houses  in  Urban  Areas
 by  Public  Sector

 163,  SHRI  K.  M.  MADHUKAR  :
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 SHRI  DHIRESWAR  KALITA  4
 SHRI  ISHAQ  SAMBHALI  +

 Will  the  Minfster  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  is  fs  a  fact  that  Government
 propose  to  expand  the  construction  of  cheap
 houses  bp  the  public  sector  in  urban  areas;

 (b)  whether  it  is  a  fact  that  Govern-
 ment  asked  ihe  Life  Insurance  Corporation
 and  banks  to  earmark  a  part  of  their  funds
 for  this  purpose;  and

 (c)  if  so,  the  steps  taken  by  Government
 so  far  to  concretise  thls  proposal  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  rom
 SETHI)  :  (a)  to  (०),  A  Housing  and  Urban
 Development  Finance  Corporation  with  an
 authorised  share  capital  of  Rs,  10  crores  to
 operate  a  revolving  fund  for  financing
 activities,  such  as  slum  clearance,  housing
 and  urban  land  development  is  being  set  up.

 It  is  hoped  that  Financing  Institutions
 will  be  able  to  assist  the  Corporation  with
 loan  financing.  L.I.C,  is  expected  to
 provide  funds  for  low  and  middle  income
 housing  and  for  land  acquisition  during  the
 Fourth  Plan  period.  However,  so  far  as
 the  existing  public  enterprises  are  concerned,
 there  is  no  proposal  to  ask  them  to  extent
 construction  of  houses  in  the  same  areas  or
 in  their  colonies.

 Amendment  to  Central  Sales  Tax  Act

 *i64.  SHRI  LAKHAN  LAL
 KAPOOR:

 SHRI  MOHAN  SWARUP  |
 SHRI  MANGALATHU-

 MADAM!

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  it  is  afact  that  several  States
 have  represented  to  the  Government  to
 amend  the  Central  Sales  Tax  Act;  if  so,
 their  suggestions  ;

 (b)  whether  Government  have  accepted
 the  suggestions;  and
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 (c)  If  so,  whether  Government  propose
 to  amend  the  Central  Sales  Tax  Act  to
 incorporate  these  suggestions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SETHI)  ;  (a)  to  (c).  With  a  view  to  get
 over  certain  difficulties  experienced  by  them
 in  the  administration  of  the  Central  Sales
 Tax  Act,  1956,  suggestlons  have  been
 received  from  State  Governments  for  amend-
 ment  of  the  Act  in  certain  respects,  It  is
 Proposed  to  bring  forth  an  amending  Bill  as
 earld  as  possible,

 Imposition  of  Tax  on  Urban  Property

 #165,  SHRI  BADRUDDUJA  :
 SHRI  MOHAMMED  ISMAIL  ;
 SHRI  JYOTIRM2DY  BASU  ;
 SHRI  ESWARA  REDDY  ;

 Will  the  Minsster  of  FINANCE  be
 pleased  to  state  :

 {e)  whether  attentlon  of  Government
 has  been  drawn  toa  recent  decision  of  the
 West  Bengal  Government  to  impose  tax  on
 urban  property;

 (b)  whether  any  other  States  have  alsa
 taken  similar  decisions;  and

 (c)  if  so,  the  names  of  those  States  and
 the  main  contents  of  the  decision  taken  7

 “THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  ।  (a)  Yes,  Siz,

 (b)  and  (c).
 Table  of  the  House,
 See  No,  LT-2653/70]

 A  statement  is  laid  on  the
 (Placed  in  Library.

 Raising  of  Sale  and  Repurchase  Prices  of
 Units  of  the  Unit  Trust  of  India

 +166,  SHRI  Y.  GADILINGANA
 GOWD:  Will  the  MINISTER  OF
 FINANCE  be  pleased  to  state  :

 (a)  whether  the  Unit  Trust  of  India
 has  raised  the  sale  and  repurchase  priczs  of
 fits  units  In  the  month  of  Jaayary,  1970  and
 to  what  extent  ;  and
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 (b)  if  so,  the  details  thereof  and  the
 Teasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)»  (a)  and  (b).  Yes  Sir.  The  Unit
 Trust  of  India  raised  the  sale  and  repurchase
 Prices  of  its  Units  by  five  paise  each  to
 Rs.  0.40  respectively  in  the  month  of
 January  1970,

 The  sale  price  of  units  ts  fixed  from  time
 to  time  taking  into  account  the  improvement
 io  the  net  asset  value  of  the  securities  with
 since  the  previous  fixation  of  the  price  of
 the  unit,  and  by  adding  the  charges  towards
 brokerage,  commission,  stamp  duty  etc,  The
 re-purchase  price  is  arrived  at  by  deducting
 from  the  net  assets  value  of  the  unit  the
 expenses  on  account  of  brokerage,  commis-
 sion,  stamp  duty  etc.  The  calculations  are
 rounded  off  to  a  figure  of  five  paise,

 Assistance  to  Andhra  Pradesh  for  Cyclone
 Relief  Measures

 #167.  SHRI  SAMINATHAN  3
 SHRI  N,  R.  LASKAR  :
 SHRI  NARAYANAN  34
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  State  :

 (a)  whether  it  is  a  fact  that  Union
 Government  has  agreed  to  give  assistance
 to  Andhra  Pradesh  for  relief  measures  In  the
 areas  twice  hit  by  cyclone  last  year  ;

 (b)  if  so,  the  (otal  amount  to  be  given;
 and

 (c)  whether  the  State  had  demaded
 more  than  what  the  Union  Government  has
 agreed  7

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R  ६.
 KHADILKAR)  :  (a)  Yes,  Sir.

 (b)  and  (c).  The  State  Government
 had  initially  cstimated  their  requirement  of
 funds  for  various  relief  measures  and  repairs
 of  damaged  public  properties  at  Rs.  57.8]
 crores  during  the  current  financial  year,
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 These  requirements  were  discussed  with  the
 State  Government  representatives  by  the
 Central  teams  of  officers  which  visited  the
 State  in  June  and  November,  969  to  make
 an  assessment  of  the  situation,  In  the  light
 of  the  recommendations  made  by  the
 Central  teams,  a  celling  of  expenditure  of
 Rs,  27.72  crores  has  been  accepted  for  pur-
 poses  of  Central  assistance  in  1969-70,

 Central  Assistance  to  Tamil  Nado
 Government

 *168,  SHRI  MAYAVAN:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  7

 (a)  whether  it  is  a  fact  that  Tamil
 Nadu  Government  has  urged  the  Centre  to
 comply  with  the  State  Government's  request
 for  an  outlay  of  Rs.  575  crores  with  a
 Central  assistance  of  Rs,  250  crores  for  the
 State’s  Fourth  Five  Year  Plan  ;

 4b)  if'so,  whether  the  recommendations
 of  the  Fifth  Finance  Commission  had  been
 disappointing  to  the  State  ;

 (ec)  if  so,  whether  the  State  Governmet
 has  also  urged  the  United  Government  to
 help  the  State  Government  by  glving  total
 assistance  of  Rs.  250  crores  ;  and

 (d)  ifso,  the  reaction  of  the  Union
 Government  to  their  request  7

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 KHADILKAR)  (a)  Yes,  Sir,

 (b)  The  State  Government  have  been
 of  the  view  that  the  recommendations  of  the
 Fifth  Finance  Commission  did  not  come  up
 to  their  expectations.

 (c)  Yes,  Sir,

 (d)  The  size  of  the  Fourth  Five  Year
 Plan  of  Tamil  Nadu  has  not  yet  been  finali-
 sed.  The  State  Government  have,  however,
 been  informed  that,  according  to  the  princi-
 ples  of  distribution  of  Central  assistance
 laid  dowo  by  the  National  Development
 Council,  which  apply  to  all  State  uniform-
 ly,  their.  share  of  Central  assistance  for
 the  State  Plan  would  be  Rs.  202  crores,
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 Allocation  of  larger  assistance  to  the  State,
 at  this  stage,  is  not  possible.

 Income  Tax  due  from  Film  Artists

 ‘169.  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  _  the  Minister  of
 FINANCE  be_  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 3844  on  the  50  December,  969  and
 state  3

 (a)  whether  it  isa  fact  that  a  huge
 amount  of  Income-tax  is  outstanding  at  pre-
 sent  in  the  homes  of  film  artists  Shri
 Biswajit  Chatterjee,  Shri  Uttam  Kumar
 Chatterjee,  Shri  M.  G.  Ramchandran,
 Shrimati  5.  Padmini,  Shrimati  Vyjantimala,
 Shri  R.  Ganesh,  ShriS.  V.  Ranga  Rao  and
 Shrimati  B.  Saroja  Devi;

 (b)  if  so,  the  amount  of  Income  Tax
 outstanding  in  each  case  and  since  when  this
 amount  fs  due  ;

 (c)  the  steps  taken  so  far  or  proposed
 to  be  taken  to  recover  the  same  ;  and

 (d)  whether  any  case  of  concealment
 of  Income  has  been  detected  by  Government
 and  if  so,  the  of  co  I  t  and
 the  action  taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI)  :  (a)  to  (d).  ‘The  requisite  infor-
 mation  is  given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Library.
 See  No.  LT-2654/70].

 Enquiry  against  Birla  Group  of
 Companies

 SHRI  B.  K.  MODAK  :
 SHRI  BHAGWAN  DAS  ¢

 *170,

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  §

 (a)  the  names  of  the  Birla  group  of
 companies  whose  offices  were  raided  by  the
 Police  and  the  Finance  Ministry  Officials
 during  the  last  three  years  on  charge  of  tax
 evasion,  over-invoicing  and  under-  invoicing
 aad  other  corrupt  practices;

 (b)  the  nature  of  the  papers  selzed
 during  these  ralds;
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 (c)  the  names  of  the  Birla  Group  of
 companies  under  investigation  by  the  Cen-
 tral  Bureau  of  Investigation  for  the  charges
 referred  to  above;  and

 (d)  the  amouint  of  tax  evasion,  under
 invoicing  and  over-nvoicing  in  rupees  detec-
 ted  during  the  raids  during  the  last  three
 years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  The  names  of  Birla  group
 of  companies  whose  offices  were  searched
 by  the  officers  of  the  Central  Bureau  of
 Investigation  or  by  the  ag:ncies  of  the
 Ministry  of  Finance,  during  the  last  three
 years,  viz.,  1967,  968  and  1969,  are  :—

 ()  Mills  of  the  Technological  Insittute
 of  Textiles.  Bhiwani.

 (2)  M/s.  Bhiwani  Textile,
 wani.

 Mills  Bhi-

 (3)  M/s.  Birla  Cotton  Spinning  and
 Weaving  Mills,  Delhi.

 (4)  M/s.  Century  Spg.  and  Mfg.  Co.,
 Ltd.,  Bombay.

 (5)  M/s.  Jiyajee  Rao  Cotton  Mills,
 Gwalior,

 (6)  M/s.  New  Swadeshi  Mills,  Ahme-
 dabad.

 ro)  M/s.  Manjushri  Textiles,  Ahmeda-
 bad.

 (8)  M/s.  Keshoram  Cotton  and  Indus-
 tries  Ltd.,  Calcutta.

 (9)  M/s.  Hindustan  Motors  Ltd.,
 Uttarpara,  Calcutta,  Madras,  Ban-
 galore  and  New  Delhi,

 (10)  M/s.  Birla  Bros,  (P)  Ltd,,  Cal-
 cutta  and  Bombay.

 (i),  M/s,  Orlent  General  Industrtes
 Ltd.,  Calcutta.

 (12)  M/s,  Bharat  Trading  (Internatio-
 nal)  Ltd.,  Bombay,

 (13),  M/s.  Zural  Agro  Chemicals  Ltd.,
 Bombay.
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 (4)  M/s.  Indian
 Ltd.,  Bombay,

 Rayon  Corporation

 (I5)  M/s.  Eastern  Equipments  and
 Sales  Lid.,  Bombay.

 (I6)  M/s.  Hindustan  Aluminfum  Corp.
 Ltd.,  Bombay.

 (17)  The  Gwalior  Rayon  Silk  Manufac-
 turing  (Wvg).  Co,  Ltd.,  Bombay,

 (18)

 (9),

 The  Udhyog  Services  Ltd.,  Bombay.

 M/s.  Oriental  Arts  Ltd,,  Calcutta.

 (b)  and  (4).  The  documents  seized  from
 various  premises  during  the  course  of  the
 aforesaid  searches  voluminous  and  numerou
 as  they  are,  are  currently  under  scrutiny  and
 the  investigations  are  in  progress.  It  will
 not  be  in  the  interests  of  successful  Investi-
 gation  to  disclose,  at  this  stage,  the  nature
 of  the  documents  seized,  nor  is  it  possible
 to  indicate  the  amount  of  tax  evasion,  under
 invoicing  and  over  involcing  detected  as  a
 result  of  these  searches  until  the  tnvestlga-
 tions  are  completed.

 (c)  The  names  of  the  Birla  Group  of
 concerns,  whose  cases  are  still  under  joves-
 tigation  by  CBI,  are  as  follows  :

 l,  M/s.  New  Swadeshi  Mills,  Ahme-
 dabad,

 2,  M/s.  Manjushri  Textiles,  Ahmeda-
 bad.

 3.  M/s.  Keshoram  Industrics  and  Co-
 tton:  Mills,  Galcuita,

 4.  M/s.  Hind  Cycles,  Bombay.
 5.  M/s,  Saurashtra’  Chemicals,  Por-

 bander.

 Setting  up  of  Coal-Based  Fertilizer
 plants  at  Talcher  in  Orissa  and  other

 parts  of  the  Country
 SHRI  RABI  RAY:
 SHRIMATI  SAVITRI  SHYAM  ;
 DR.  SUSHILA  NAYYAR  :
 SHRI  SRADHAKAR

 SUPAKAR  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :

 I7I.

 Will  the  Minister  of  PETROLEUM
 ‘
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 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  State  :

 (a)  whether  it  is  a  fact  that  he  laid
 the  foundation  stone  for  a  coal-based  fertili-
 zer  factory  at  Talcher  in  Orissa  on  the  3rd
 February  1970.

 (b)  if  so,  the  estimated  amount  of
 fertilizer  that  would  be  produced  by  this
 factory  and  when  this  factory  will  be  in  8
 position  to  start  producing  fertiliser:

 (c)  how  much  money  will  be  invested
 to  build  this  factory  and  the  details  thereof;

 (4d)  whether  any  other  such  pyjants  are
 Proposed  to  be  set  up  in  public/private  sec-
 tor  during  the  next  three  years;  and

 (ce)  if'so,  their  location  and  financial
 implications  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  (a)  Yes,  Sir,

 (b)  and  (c).  The  installed  capacity  of
 the  factory  will  be  495,000  tonnes  of  urea
 per  annum.  It  is  likely  to  go  into  produc-
 tion  in  about  four  years.  The  estimated
 capital  outlay  of  the  project  is  Rs.  70.5
 crojes  of  which  Rs.  20  crores  will  be  io
 foreign  exchange.

 (d)

 (०)  Two  more  coal-based  fertilizer  fac-
 tories  Io  the  public  sector,  one  cach  at
 Korba  in  Madhya  Pradesh  and  at  Ramagun-
 dam  in  Andhra  Pradesh,  are  proposed  to  be
 setup.  In  addition,  a  letter  of  intent  has
 boen  issued  for  establish  of  a  coal-based
 fertilizer  factory  in  the  private  sector  at
 Kamptee  in  Maharashtra,  The  present
 estimated  capital  cost  of  these  projects  is
 as  follows  :

 Yes,  Str.

 (i)  Korba  Rs,  72.  crores,
 (il)  Ramagundam  Rs,  7.2  crores,

 (iii)  Kampice  Rs,  55  crores*

 tat  पंचवर्षोय  योजना  में  स्वास्थ्य  कार्यक्रम
 के  लिये  घन  का  नियतन

 #172.  च्ी  जगेशबर  यावव  :  क्या  स्वास्प्य
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 तथा  परिवार  नियोजन  ओर  निर्माण,  झावास
 तथा  नगरीय  विकास  मन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  के  दोरान
 स्वास्थ्य  कार्यक्रम  पर  कुल  कितना  घत  खच
 किये  जाने  का  प्रस्ताव  है  तथा  यह  राशि  किन-
 किन  विभिन्‍न  कार्यों  पर  खर्च  की  जायेगी  ;

 (ख़)  उपरोक्त  अवधि  में  जनसंख्या  के
 आधार  पर  कितने  प्रतिशत  प्रगति  होने  की
 संभावना  है  ;

 (ग)  प्रथम  त्तीन  योजनाओं  के  शेष  कार्यों
 के  अतिरिक्त  उक्त  अवधि  में  झ्लारम्भ  किये  जाने
 वाले  महत्वपूर्ण  स्वास्थ्य  कार्यों  का  व्यौरा  क्‍या
 है;  और

 (घ)  क्‍या  जनसंख्या  के  आधार  पर  पिछड़े
 तथा  देंहाती  क्षेत्रों  में  स्वास्थ्य  कार्यक्रमों  पर
 अधिक  धन  खर्चे  करने  का  प्रस्ताव  है  और  यदि
 हां,  तो  उसका  मुख्य  ब्यौरा  क्‍या  हूँ  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  झौर
 निर्माण,  आवास  तथा  नगरोय  विकास  सन्‍्त्री
 फ्श्ली  के०  के०  शाह)  :  (क)  से  (घ).  एक
 विवरण  सभा  पटल  पर  रख  दिया  गया  हूँ
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 Defaulting  —
 in  the  Ilsto

 #173,  SHRI  VISWANATHA
 MENON  i

 SHRIMATI  SUSEELA
 GOPALAN  :

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  :

 (a)  whether  {t  is  a  fact  that  a  large
 number  of  defaulting  concerns  appear  in  the
 list  of  the  Industrial  Finance  Corporation and  their  number  is  on  the  increase  during the  last  three  years:

 (b)  whether  it  is  a  fact  that  in  some
 of  the  cases  the  IFC  took  a  long  time  to
 initiate  actlon  for  the  recovery  of  its  out-
 standing  dues:

 (c)  if,  so,  as  a  consequence  how  many concerns  have  closed  down  or  gone  into
 liquidation;

 @  whether  any  Directors  of  IFC  has
 been  connected  with  these  closed  and  liqui-
 dated  concerns;  and

 (e)  ifso,  the  names  of  Directors  and
 concerns  and  the  loans  given  to  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SETHI)  ;  (a)  There  was  an  increase  in  the
 amount  of  defaults  during  the  last  three
 accounting  years  of  the  Corporation  ended
 30,6.I969  due  mainly  to  the  recessionary
 trends  that  had  set  in  the  economy.  The
 Table  below  gives  the  position  of  the  num-
 ber  of  defaulting  concerns  and  the  amount

 [प्रन्यालय
 में  रखा  गया।  देखिये  संख्या  which  was  in  default  at  the  end  of  the  last

 LT—2655/70]  three  accounting  years.

 (  Rs.  in  lakhs)
 As  on  No,  of  Principal  Interest  Guaran-  Total  Total  Total  Per-
 the  concems  in  default  in  tees  met  amount  loans  No.  of  —  ecn-
 3th  in  de-  (amount)  default  and  of  out-  concerns  tage
 June  fault,  (Amount)  Interest  defaults  standing  against  of

 ete,  due  (34445)  at  the  whom  col.
 thereon  (Amount)  end  of  loans  in  (6)
 (Amount)  the  year  col.  7  to  (7).

 (Amount)  were  ont-
 standing

 l.  2  3.  4,  5.  6,  7  8.  9

 1967  37  80,02  6.82  335,i]  53]  .95  2455.48  242  4,27
 968  50  49.32  202.81  445.05  767.8  13968,09  =  26l  5.49
 3969  48  256.5I  3L.67  527.43  095.6  1475498  273  7.42



 Pry  Written  Answers

 (a)  and  (c),  The  Corporation  is  fully
 alive  to  the  desirability  of  taking  prompt
 and  timely  action  to  recover  its  outstandings
 from  concerns  which  go  in  default,  depen-
 ding  upon  the  facts  and  circumstances  of
 each  case.  Of  the  48  industria!  concerns  in
 default  on  the  30th  June  969  0  industrial
 concerns  closed  their  factories  or  went  into
 liquidation  because  of  bad  management  or
 other  factors  beyond  the  control  of  the
 Corporation.  In  all  the  cases  the  Indus-
 trial  Finance  Corporation  has  taken  prompt
 action  to  secure  its  interesis  and  except  in
 the  case  of  one  coacern  in  which  an  amount
 of  Re,  9.37  lakhs  may  have  to  be  written
 off,  in  the  rest  of  the  9  cases,  the  Corpora-
 tion’s  dues  are  fully  secured  and/or  covered
 by  guarantees.

 (d)  and  (c).  In  the  case  of  one  concern,
 which  was  sanctioned  assistance  by  the
 Corporation  in  December  1959,  and  April,
 1960,  one  of  the  present  Directors  is  interes-
 ted  as  on  ordinary  shareho'der  with  a  small
 share  holding  of  the  face  value  of  Rs.  6000/-.
 This  Director  is  not  an  industrialist.  He
 was  nominated  on  the  board  by  the  Indus-
 trial  Development  Bink  of  India  in  May
 966  long  after  th:  assistance  had  been
 sanctioned  by  the  Industrial  Finance  Corpo-
 ration,  No  other  Director  of  the  Corpora-
 tion  is  connected  with  any  of  the  other  nine
 concerns  which  have  closed  their  factories.

 आसाम  में  पंट्रोल  के  स्थान  पर  गाढ़ें  कच्चे
 हेल  से  तरल  अधोनिया  का  निकाला  जाना

 *L  74.

 पेट्रोलियम  तथा  रसायन  और  खान  तथा  धातु
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  किसी  तकनीकी
 समिति  ने  यह  बिचार  व्यक्त  किया  है  कि  आसाम
 में  गाड़ें  कच्चे  तेल  से  पैट्रोल  कौ  बजाय  तरल
 अमोनिया  का  निकाला  जाता  बेहतर  होगा;  और

 (ख)  यदि  हां,  तो  देश  में  अमोनिया  की
 कमी  को  देखते  हुए  सरकार  द्वारा  आसाम  में
 तरल  अमोनिया  का  कारखाना  स्थापित  न  करने
 के  क्‍या  कारण  हैं  ?
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 पंट्रोलियम  तथा  रसायन  और  खान  तथा

 घातु  मंत्रालय  में  राज्य  मंत्री  10. |  दा०  रा०

 चाह्वाण)  :  (क)  जी  नहीं,  नेगी  समिति  ने
 आसाम  का  कच्चां  तेल  शोधित  करने  के  विभिन्‍न
 वैकल्यिक  उपायों  पर  और  अध्ययन  करने  का

 सुझाव  दिया  है  ।

 (ख)  अध्ययन  किये  जा  रहे  हैं  1

 उच्च  तथा  कप  वेतन  पाने  बाले  सरकारी
 कर्मचारियों  के  बेतनों  में  विषमता

 *175,  श्री  यक्षवन्त  सिंह  कुशवाह  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उच्च  तथा  कम  वेतन  पाने  वाले
 केन्द्रीय  सरकार  के  कमंचरियों  के  वेतन  में  भारी
 विषमता  को  कम  करने  के  लिये  केन्द्रीय  सरकार
 ने  क्या  उपाय  किये  हैं;  और

 (ख)  यदि  ऐसे  कोई  उपाय  नहीं  किये  गये

 हैं  तो  इसके  क्या  कारण  हैं  ?

 वित्त  मंत्रालय  में  राज्य  मंत्रों  (श्री  To  चल

 सेठी)  :  (क)  और  (ख).  उच्च  बेतन  पाने  वाले
 सरकारी  कर्मचारियों  और  लघु  वेतन  पाने  वाले
 कर्मचारियों  के  वेतनों  के  बीच  अनुपात  को  धीरे-
 घीरे  कम  किया  जा  रहा  है।  केवल  निम्न  वेतन
 श्रेणियों  के  कमंचारियों  को  मिलने  वाले  मंहगाई
 भत्ते  की  दरों  को  समय  समय  पर  बढ़ा  दने  से
 भी  इस  अन्तर  का  अनुपात  किसी  ह॒द  तक  कम
 हो  जाता  है।  आय  पर  वर्तमान  कराधान  भी
 इस  अन्तर  को  किसी  हद  तक  कम  करने  का
 काम  करता  है।  निम्नतम  स्तर  पर  वेतन  पाने
 वाछों  को  मंहगाई  भत्ते  को  मिलाकर  मिलने
 वाली  अधिकतम  रकम  के  और  उच्चतम  ग्रेड  में
 कर  काटने  के  बाद  मिलने  वाली  रकम  के  बीच
 का  अनुगत  1949-50,  के  1:33  से  घट  कर  अब
 लगभग  L:5  रह  जया  है।
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 Ban  on  further  Loans  to  Monopoly  Houses
 for  Expansion  Schemes

 #176,  SHRI  BHOGENDRA  JHA:
 Will  the  Miaister  of  FINANCE  be  pleased
 to  stale  :

 (a)  wheter  it  is  a  fact  that  Government
 intend  to  ban  further  loans,  to  monopo!ly
 houses  for  expansion  schemes,  by  the  public
 sector  financia!  institutions;  and

 (b)  if  so,  the  details  of  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  Before  sanctioning  any
 assistance  for  an  expansion  scheme  of  a  com-
 pany  belonging  to  a  Large  Industrial  House,
 financial  bodies  will  be  expected  to
 ensure  that  the  company  in  question  has
 fully  employed,  in  its  business,  the  reserves
 generated  by  it  internally  and  has  satisfac-
 torily  explored  all  other  normal  ways  of
 raising  finance,  e.g.,  by  issuing  of  fresh
 share  capital  or  debentures  to  the  public,
 without  under-writing  by  the  financial  bodies.
 Where  assistance  is  given  by  the  financial
 bodies,  it  will  be  ensured  that  the  funds  thus
 provided  are  not  diverted  to  other  closely
 connected  concerns  to  acquire  control  over
 other  companfes  through  fater-corporate
 investment.  Subject  to  these  necessary
 precautions,  financfal  assistance  by  nationa-
 lised  banks  or  pubic  sector  financial  insti-
 tutions  will  continue  to  be  available  to  any
 concern  for  genuinely  productive  purposes,

 Relaxation  of  Rules  for  Advance  of  Loans
 by  Banks

 SHRI  K.  HALDER  :
 SHRI  S.  C.  SAMANTA  3

 *177,

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  nationalised  banks  have
 relaxed  the  rules  and  regulations  in  regard
 to  the  advance  of  loans  to  the  farmers,
 cooperative  societies,  small-scale  industries
 and  emall  businessmen;  and

 (b)  if  so,  the  nature  of  such  relaxations
 in  each  case  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  Cc
 SETHI)  :  (a)  and  (b).  After  the  nationa-
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 lisation  of  the  4  banks,  their  lending  policles
 have  been  and  are  being  reoriented,  The
 emphasis  is  now  on  the  income  generated
 by  the  activity  that  is  to  be  financed  and
 the  repaying  capacity  of  the  borrower  rather
 than  on  the  tangible  security  offered.
 Reserve  Banks  has  advised  the  natlona-
 lised  banks  that  the  quantum  of  finrnce
 given  to  a  cultivator  borrower,  patticularly
 the  small  farmer,  should  be  based  on  his
 production  need.  New  schemes  of  advances
 to  farmers,  small-scale  industries,  small
 traders  and  other  neglected  sectors  of  the
 cconomy,  have  been  put  into  operation.  A
 statement  giving  brief  particulars  of  the
 schemes  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-2656;70]

 A  proposal  for  extension  of  finance
 through  primary  agricultural  cooperative
 societies  by  the  nationalised  banks  is,  at
 Present,  under  consideration  of  the  Reserve
 Bank.  Distribution  of  fertilizers  by  coope-
 rative  marketing  federations  is  liberally
 helped  by  finance  from  nationalised  banks.
 The  banks  also  support  debentures  floated
 by  Land  Development  Banks  in  a  generous
 way,

 Full  Merger  of  Dearness  Allowance  with  Pay

 *178..  SHRI  K,  ANIRUDHAN  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  Government  have  taken
 steps  to  merge  fo  full  the  Dearness  Allow-
 ance  of  the  Central  Government  employees
 with  their  pay;

 (b)  If  so,  the  details  of  the  steps  taken
 in  the  matter;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (d)  whether  Government  svould  take
 decision  in  three  months’  time  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  to  (d).  In  accordance  with
 the  agreement  reached  between  the  staff  side
 and  th?  official  side  in  the  National  Council
 of  J.C.  M,  at  {ts  meeting  held  on  27th
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 December,  1968,  part  of  De  A.  has  already
 been  merged  with  pay  for  cectala  purposes,
 such  as  peision,  provident  fund,  compensa-
 tory  allowance.

 Since  Government  have  already  decided
 to  set  up  a  new  Pay  Commission  and  the
 whole  structure  of  salaries  and  allowances
 of  all  Central  Government  employees  will
 be  looked  Into  by  the  proposed  Commis-
 sion,  the  question  of  Government  taking  any
 decision  now  does  not  arise.

 Negotiations  between  India  and  Iraq  for
 setting  up  Fertilizer  Plant  in  Irag

 #179,  SHRI  CHENGALRAYA
 NAIDU:  Wil!  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Union
 Government  had  talks  with  the  Iraq  Gov-
 ernment  to  set  up  a  fertilizer  plant  io  Iraq;

 (b)  if  so,  when  it  is  likely  to  be  set  up;

 (c)  what  kind  of  assistance  Government
 of  India  is  likely  to  give  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)!  (a)
 No,  Sir.

 (b)  and  (c),  Do  not  arise,

 Demands  of  the  L.  I.  C.  Employees

 #180,  SHRI  S.M.  BANERJEE  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  whether  there  is  a  growing  discon-
 tent  among  the  Life  Insurance  Corporation
 employees  regarding  the  non-fulfilment  of
 their  demands  Includiog  the  recognition  of
 All  India  Insurance  Employces  Association;

 (b)  if  so,  what  are  their  demands  for
 which  they  have  approached  her;  and

 (c)  the  steps  taken  by  Government  to
 have  a  negotiated  settlement  7
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 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 KHADILKAR)  :  (a)  and  (b).  Following
 the  adoption  of  a  resolution  by  the  Working
 Committee  of  All  India  Insurance  Employees
 Assoclation,  various  Zonel,  Divisional  and
 Branch  Units  affiliated  to  this  Association
 have  been  passing  resolutions  demanding  ;

 (i)  settlement  of  the  Charter  of  demands
 submitti.d  to  LIC  in  Feburary,  1967;

 (ii)  grant  of  3  months’  total  wages  as
 Bonus;

 (iii)  settlement  of  all  pending  grievances;

 (iv)  annulment  of  all  victimisation  and
 punitive  measures  at  different  centres:

 (v)  recognition  of  the  All  India  Insu-
 rance  Employees’  Association  and
 its  Zonal  and  Divisional  and  Branch
 Units  ;

 (vi)  restoration  of  the  cut  of  temporary
 D.  A.  effected  from  November,  1968;

 (vil)  scrapping  of  Automation,

 These  resolutions  have  also  been  for-
 warded  to  Government,

 (c)  Government  would  prefer  that  dis-
 putes  between  employees  and  the  manage-
 ment  are  settled  as  far  as  possible  by  direct
 negotiations.

 gate  (मध्य  प्रदेश)  में  साम्प्रदायिक  दंगों  से
 प्रभावित  हुए  व्यक्तियों  को  नकद  सहायता

 00L.  श्री  ग०  qo  दोक्षित  :  क्‍या  वित्त
 मन्त्री  यह  बताने  की  कया  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  गत  वर्ष
 इंदौर  में  सश्लाम्प्रदायिक  दंगों  से  प्रभावित  हुए
 व्यक्तियों  को  नकद  सहायता  देने  का  निर्णय
 किया  है  ;

 (ख)  क्‍या  इस  खर्च  को  पूरा  करने  के  लिये
 राज्य  सरकार  ने  केन्द्र  स ेऋण  अथवा  सहायता
 मांगी  है  ;
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 (a)  यदि  हां,  तो  इस  सम्बन्ध  में  केन्द्रीय
 सरकार  की  क्या  प्रतिक्रिया  है;  और

 घ)  राज्य  सरकार  को  कुछ  कितनी  राशि
 दो  जायेगी  ?

 धरति  मंत्री  और  वित्त  मंत्रालय  में  राज्य
 मंत्री  थमी  र०  के०  खाडिलकर)  :  (क)  राज्य
 सरकार  ने  सूचित  किया  है  कि  उसने  राज्य  में

 हुए  साम्प्रदायिक  दंगों  से  पीड़ित  छोगों  को  नकद

 सहायता  देने  के  सम्बन्ध  में  कोई  सामान्य
 िणेय  नहीं  किया  है।  लेकिन,  उक्त  राज्य
 सरकार,  उन  व्यक्तियों  को  प्रत्येक  मामले  के

 गुणावगुण  के  आधार  पर  मुफ्त  सहायता  दे  रही
 है  1

 (ख)  जी,  नहीं  ।

 (ग)  और  (घ).  ये  सवाल  पैदा  ही  नहीं
 होते  ।

 Loss  of  Foreign  Exchange  in  Transporta-
 tion  of  Crude  for  Madras  Refinery

 1002.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Madras
 Refineries  Ltd,  have  lost  Rs.  90  Lakhs  in
 foreign  exchange  since  it  began  chartering
 smal  tankers  for  transporting  crude  from
 the  Middle  East  a  few  months  ago  and  the
 reasons  for  aot  using  the  Siipping  Corpora-
 tion  of  India’s  giant  tankers  which  are
 ready;

 (b)  whether  itis  also  a  fact  that  the
 Refineries  have  represented

 ports  (Rs.  3.50  in  Bombay)  ;  and

 (c)  ॥  50,  whether  there  is  a  posibility
 of  price  reduction  in  wharfage,  if  not,  the
 taasons  therefor  7
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 to  the  Port.
 Trust  authoritles  that  the  present  wharfage.
 of  Rs.  li/-  per  tonne  is  extremely  high  as-
 compared  to  prices  per  tonne  in  other  major
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 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN)  :  (a)  Yes,  because
 of  the  inadequate  facilities  available  at
 Madras  Port,  the  Madras  Refinery  has  had
 to  pay  during  969  more  than  about  Rs.  I
 crore  on  account  of  higher  freight  charges.
 The  expanded  factlities  of  the  Madras  Port
 to  accommodate  super  tankers,  which  were
 to.  have  been  synchronised  with  the  com-
 missioning  of  the  Madras  Refinery,  are  not
 yet  ready,  as  such  the  Shipping  Corporation
 of  India’s  large  tankers  are  not  utilised  for
 the  transportation  of  crude  for  the  Madras
 Refinery,

 (b)  Yes.

 (c)  The  wharfage  rate  has  been  reduced
 to  Rs.  7.50  per  tonne  effective  from  Feb.
 1969.

 Primary  Health  Centres

 1003,  SHRI  BABURAO  PATEL  :  Will.
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased.
 to  state)

 {a)  the  total  number  of  doctors  working”
 at  Primary  Health  Centres;

 (b)  whether  more  doctors  are  being:
 recruited  to  fill  up  the  vacancies?  If  so,
 how  many;  if  not,  the  reasons  therefor;  and

 (c)  whether  It  is  proposed  to  give
 Homoeopathic  treatment  at  these  primary
 health  centres  and  if  so,  in  bow  many  cen-
 tres,  State-wise  ?  If  mot,  the  roasanes  there--
 for  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  B
 8,  MURTHY)  :  (a)  5426  doctors  were  i
 position  as  on  30.6,1969,

 (0)  5428  more  -doctors  are  proposed  ‘to’
 be  recruited  so  that  each  Primary  Healih
 Centre  may  have  two  doctors,  one  each  for
 health  and  family  planning.
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 (०)  The  Central  Health  Council  has
 resolved  that  the  State  Governments  may,
 so  far  as  possible,  provide  facilities  for
 Homoeopathic  treatment  at  the  sub-centre
 level.  It  is  for  the  State  Governments  to
 implement  this  recommendation.

 Establishment  of  Additional  Refining
 Capacity  for

 —
 Assam  Oil

 ells

 1004.  SHRI  BABURAO  PATEL  :  Will
 the  Minlster  of  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS  be
 pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  an  Expert
 Committee  headed  by  Shri  B.  S.  Negi
 teported  in  September,  969  that  Assam  Oil
 Wells  would  not  be  able  to  produce  enough
 crude  to  warrant  establishment  of  an  addit-
 tional  refining  capacity  from  that  source;

 (b)  whether  despite  these  findings,  a
 political  decision  by  officials  was  taken  over
 the  head  of  Shri  Negi  and  now  they  are
 working  hurriedly  to  implement  the  assura-
 nee  contaianed  in  Prime  Minister's  Lok
 Sabha  st:  of  6th  D  ,  969  to
 get  the  refinery  accommodated  in  the
 Fourth  Five  Year  Plan;

 (c)  whether  Government  are  aware  that
 transportation  of  additional  petroleum  pro-
 ducts  over  the  limit  of  8  million  tons  annua-
 lly  would  create  new  transportation  problems
 bearing  in  mind  the  limited  market  for
 these  products;  and

 (d)  the  reasons  why  expert  committees
 are  formed  at  all,  if  their  warnings  are  not
 heeded  to  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  D.  R,  CHAVAN)  :  (a)  and  (b).  The
 finding  of  the  Expert  Committee,  of  which
 Shri  8,  s.  Negi  was  convenor,  has  been  that
 on  the  present  level  of  production  of  crude
 from  Assam  fields,  i.e.  4.l  million  tonnes
 per  year,  there  will  not  be  enough  crude  for
 expanding  the  refinery  capacity  in  Assam  if
 supply  to  the  Barauni  refinery  has  to  be
 increased  from  the  present  level  of  2.2  million
 tonnes  to  its  full  capacity  of  3  million  tonnes,
 Government  have  taken  a  decision  to  find
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 additional  crude  for  the  3rd  million  unit  of
 the  Baraunl  Refinery  from  other  sources,
 including  Import,  There  would  thus  be.
 approximately  |  million  tonnes  of  crude
 available  for  additional  refinery  capacity  in
 Assam.  The  exploration  effort  to  find
 more  oil  in  Assam  and  adjecent  areas  is  in
 Progress  and  it  would  not  be  too  optimistic
 a  view  to  take  that  it  could  become  possible
 eventually  to  feed  all  the  refineries  to  the
 full  extent  for  several  years  to  come  with
 the  new  oil  finds,

 (c)  The  declsion  of  the  Government  Is
 to  increase  |  million  tonnes  refining  capa-
 city  in  Assam  and  does  not  extend  to  the
 transportation  of  additional  है  million  tonnes,

 (d)  Does  not  arise.

 Use  of  Surma  and  its  Effects
 1005.  SHRI  BABURAO  PATEL  :  Will

 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  Government  are  aware  of.
 a  report  by  Dr.  William  Turner  of  Bradford
 that  ‘surma’  the  eye-make-up  used  by
 Indians,  particularly  In  North  India,  contains
 nearly  80  per  cent  of  lead  sulphide  and  can
 lead  to  serious  forms  of  lead  poisoning  ;

 (b)  whether  Indian  ophthalmologists
 working  at  All  India  Institute  of  Medical
 Sciences  have  come  across  cases  of  anaemia
 in  men  and  women  due  to  daily  use  of
 ‘surma’,  if  so,  how  many  ;  and

 (c)  whether  Goverment  will  study  this
 problem  further  In  the  interest  of  public
 and  enlighten  the  ‘surma’  users  and  if  not,
 the  reasons  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  ;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B  S.  MURTHY):  (a)  (3०पलाधाट्ा "ड
 attention  has  been  drawn  to  some  articles
 published  in  the  British  Medical  Journal  of
 cases  of  lead  poisoning  caused  by  the  use  of
 ‘surma’.  However,  there  is  no  record  of
 lead  poisoning  reported  following  the  use  of
 ‘surm@’  in  this  country  ;
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 (b)  No,

 (c)  The  use  of  ‘surma’  is  a  long  tradi-
 tlon  and  no  report  of  {ll-effects  has  come  to
 notice  in  this  country.  However,  Investlga-
 tions  will  be  made  in  the  matter.

 Conversion  of  ‘Temporary  Posts  in  the
 Engineering  Cardres  in  CPWD  into

 Permanent  Posts

 1006,  SHRI  S.  D.  SOMASUNDRAM  ;
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  4824  on
 the  25th  August,  969  regarding  memoran-
 dum  of  demands  submitted  by  CPWD
 Section  Officers  association  and  state  4

 (a)  whether  It  is  a  fact  that  the
 Direct  Class  J  and  II  recruits  can  neither
 be  termloaied  nor  reverted  from  thelr
 service  or  position  for  want  of  vacancies  who

 ‘have  completed  more  than  3  years  of
 service  ;

 (b)  ffso,  whether  these  pojnts  bave
 been  kept  in  view  while  mass  recruitments
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 are  made  in  the  recent  past  as  80  per  cent
 of  the  temporary  posts  which  have  been
 in  existence  for  more  than  3  years  cannot
 be  converied  into  permanent  posts  ;

 (c)  the  categories  of  officials  working
 io  CPWD  subjected  to  compulsory  transfer
 on  the  completion  of  tenure  fixed  ;  and

 @  the  details  of  tenuure  fixed  and  a
 necessity  for  such  transfer  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  ;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.  S.MURTHY):  (a)  No,  Sir.  They  can
 be  reverted  to  thelr  substantive  posts,  if
 necessity  arises.  S:rvices  of  those  recruited
 against  temporary  vacancies  can  even  be
 terminated,

 (b)  ‘Yes,  Sir,

 (c)  Assistant  Engineer,  Assistant
 Executive  Engineer  (Civil  and  Electrical)
 and  Executive  Engineers  (Civil  and  Electrical)
 and  Section  Officers  (Overscers),

 dd)  For—

 I,  Executive  Engineer  (Civil)
 Assistant  Executive  Engineer  (Civil)
 Assistant  Engineer  (Civil)

 II,  Ex,  Engineer  (Elect.}
 Asslstant  Ex.  Engineer  (Elect.)
 Assistant  Engineer  (Elect.)

 Ill,  Sectional  Officers,

 The  normal  tenures  which  are  subject  to
 exigencies  of  service  are  :

 (i)  4  years  at  a  particular  station,
 (ii)  3  years  in  difficult  areas  such  as

 NEFA,  Tripura,  Manipur  and
 Andaman,

 (i)  6  years  in  Delhi  and  3  years  outside
 Delhi.

 (ii)  3  years  in  difficult  areas  such  as
 NEFA,  Tripura,  Manipur  and
 Andaman.

 The  normal  period  of  continuous  stay  of
 Sectional  Officers  at  a  particular  statlon  is
 four  years.  They  can,  however,  be  allowed
 to  remain  at  any  station  beyond  the  normal
 period  of  stay  upto  a  maximum  period  of  8
 years  provided  they  do  not  serve  in  any
 Particular  Division  or  a  group  such.as  Main-
 tenance  or  construction  or  planning  for  more
 than  4  years.  The  tenure  fixed  for  Sectional
 Officers  posted  to  difficult  area  is  generally
 3  years,

 These  transfers‘  are  effected  in  public
 interest  and  to  ensure  that  nobody  is  left  to
 work  exclusively  in  difficult  or  good  areas
 for  a  long  period,
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 Duties  of  Sectional  Officers  of  CPWD

 1007,  SHRI  S.  0.  SOMASUNDARAM:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  refer  to  the  rep'ties  given  to
 Unstarred  Question  Nos.  7926  and  T94L  जा
 the  28th  April,  969  and  state:

 (a)  whether  the  Sectional  Officers
 working  in  P.  W.  D.  are  given  the  status
 of  the  officers  of  subordinates  ;

 (b)  whether  it  is  a  fact  that  these
 Sectional  Officers  are  treated  as  officers  in
 fixing  up  responsibilities  and  as  subordinates
 in  treatment  such  as  asking  them  to  recelve
 the  Dak  papers  from  offices  different  from
 their  normal  working  place  and  to  deliver
 Dak  papers  through  peon-book  etc.  ;  and

 (c)  whether  it  is  also  a  fact  that  the
 Sectional  Officers  are  placed  only  in  the
 cadre  of  Class  HII  status  and  are  being
 denied  the  overtime  allowance  irrespective
 of  their  hard  work  in  the  field  on  the  mere
 plea  existing  instructions  without  caring  to
 take  initiative  to  get  the  instructions  changed
 to  redress  the  grievances  of  the  said  subordi-
 bates  and  Officers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8.  S.  MURTHY):  (a)  The  Sectional
 Officers  are  in  Class  III  service  and  are  not
 gazetted  Officers.

 (b)  No  Sir,

 (c)  No,  Sir.  They  are  not  entitled  to
 claim  overtime  allowance  because  they  hold
 supervisory  posts.  They  are  not  the  only
 category  of  Class  III  Officers  who  are  placed
 fn  supervisory  category  not  permitted  to
 draw  overtime  allowance.

 Shantilal  Shah  Committee  Report  on
 Pricing  of  Petrolium  Products

 1008,  SHRI  RAMACHANDRA
 VEERAPPA  :

 SHRI  Y.  A.  PRASAD:
 SHRI  २.  R,  SINGH  DEO  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
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 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  4

 (a)  whether  Government  have  taken  a
 final  decision  on  the  Shanti  Lal  Shah  Com-
 mittee  Report  on  Petroleum  Prices  ;  and

 (b)  If  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D  R.  CHAVAN)  3
 (a)  and  (b).  The  Report  of  Committee  ts
 Presently  under  consideration  of  the  Govern-
 ment.

 Provision  of  Light  Points  in  Servant  Quarters Btocks  In  North  and  South  Avenue, New  Dethi

 1009.  SHRI  DEIVEEKAN  :  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleas-
 ed  to  state  :

 (a)  whether  many  light  points  in  the
 servant  Quarters  Blocks  in  North  and  South
 Avenues,  New  Delhi  are  not  provided  with
 bulbs  by  ०.  P.  W.  D.;

 (b)  whether  these  light  points  are  not
 fitted  with  locking  arrangements  to  prevent
 loss  of  bulbs;  and

 (c)  if  not,  the  reasoos  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.  S.  MURTHY)  :  (a)  Bulbs  are  provided
 only  in  the  light  points  in  common  places
 like  staircases,  corridors,  lavstories  and  bath
 rooms  in  the  servants’  quarters  blocks.

 (b)  and  (c).  Locking  arrangements  to
 prevent  loss  of  bulbs  had  been  made  by  the
 C.P.W.D.  but  these  are  subject  to  pilferage.

 Setting  up  of  Aluminium  Plant  at  Korba

 0i0.  SHRI  D.  V.  SINGH:  Will  the
 Minoister  of  PETROLEUM  AND  CHEMI-

 CALS  AND  MINES  AND  METALS  ४७०
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 pleased  to  state  :

 (a)  the  progress  so  far  made  in  the
 setting  up  of  an  Aluminium  plant  at  Korba
 under  the  BALCO;

 (b)  the  expenditure
 thereon  ;  and

 so  far  incurred

 (c)  whether  the  plant  is  likely  to  go
 beyond  the  originai  time  schedule  and  the
 financial  lay-out  thereof;  if  so,  to  what
 extent  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES’'  AND
 ‘METALS  (SHRI  JAGANATH  RAO)  $  (a)
 The  construction  of  the  first  phase  of  the
 Korba  Aluminium  Project  viz.  the  Alumina
 Plant,  bas  progressed  considerably,  All  the
 major  cquipments  and  machineries  worth
 about  Rs.  I5  crores  have  been  ordered  and
 the  fabrication  of  the  equipment  has  started.
 At  the  plant  site,  site  clearance,  construction
 of  roads,  bridges  and  other  preliminary
 works  have  been  completed.  The  work  of
 the  equipment  foundation  has  been  taken  in
 hand  and  is  progressing  satisfactorily.
 Detailed  exploration  work  of  the  bauxite
 mines  is  going  on  as  per  schedule,  and
 mining  of  bauxite  will  start  in  1971,

 Detailed  Engineering  of  the  Aluminia
 Project  is  in  an  advanced  stage  and  is  likely
 tn  be  completed  by  the  end  of  this  year.

 As  regards  the  2nd  phase  of  the  Korba
 Aluminium  Complex  viz.,  Smelter/Fabricae
 tion  Units,  the  Company  have  entered  into
 an  Agreement  with  M/s  Tsvetmetpronexport
 of  U.S.S.R.  for  preparation  of  a  Detailed
 Project  Report  in  respect  of  specified
 Portions,  The  portion  of  the  Project  Report
 to  be  prepared  by  the  Soviet  party  has  been
 teceived  and  the  Indian  Consultants  are
 finalising  the  Detailed  Project  Report,  which
 fs  likely  to  be  received  by  April,  1970.

 (b)  An  expenditure  of  Rs.  57.7i  lakhs
 has  been  incurred  on  the  Korba  Aluminium
 Project  upto  3i--970.
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 plant  is  now  expected  to  be  c  issioned
 by  July,  1972,  This  has  been  mainly  due
 to  delay  in  finalising  orders  for  the  equip-
 ment  in  order  to  make  maximum  use  of  the
 indigenous  manufacturing  facilities.  as  also
 long  delivery  periods  quoted  by  the  indige-
 nous  manufacturers.  Some  delay  may  also
 occnr  on  account  of  shortage  of  certain
 categories  of  steel  plates  which  may  have  to
 be  imported.

 At  present  no  additional  finanefal  outlay
 {is  envisaged  on  this  account.
 C.G.H‘S.  Dispensary,  Paharganj,  New  Delhi

 30i!.  SHRI  LILADHAR  KOTOKI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  great  discontentment  pre-
 vails  among  the  public  being  served  by  the
 Paharganj  Central  Government  Health
 Scheme  Dispensary;

 (b)  whether  the  Doctors  there  behave
 tudely  and  whether  any  hard  and  fast  rules
 exist  that  Lady  Doctors  will  in  no  case
 attend  to  the  male  patients;

 (c)  whether  the  patient  is  made  to  walt
 for  a  long  time  before  his  turn  comes;

 (9)  whether  most  of  the  medicines
 prescribed  by  Specialists  are  either  found  to
 be  out  of  stock  or  are  not  supplied  in
 full  and  no  proper  arrangements  exist  for
 the  regular  supply  of  special  drugs;

 (e)  whether  Doctors  avoid  to  see  the
 serious  cases  at  their  homes  and  refer  them
 direct  to  hospitals  without  preliminary
 checking:  and

 (f)  if  so,  whether  Government  will  take
 any  action  and  remove  the  genuine  difficul-°
 ties  of  the  residents  of  this  area  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8.  5.  MURTHY)  :  (a)  and  (b).  No  com-
 plaint  about  the  Central  Government  Health

 ©  The  commisstoning  of  the  Alumi
 Plant  was  scheduled  for  October,  1971,  as
 per  the  realisation  schedule  prepared  earlier.
 However,  there  has  been  some  delay  and  the.

 Sch  Pensary  at  Paharganj  has  been
 received  during  the  last  one  year,  There  are
 five  Doctors  in  the  dispensary  including  four
 expert  doctors.  One  Lady  Doctor  generally
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 attends  to  female  patients  but  when  there  is
 rush  of  patients  or  a  male  doctor.is  ona
 domiciliary  visit,  she  attends  to  male  patients
 also.  The  other  lady  doctor  is  mostly  on
 telieving  duty  in  some  other  dispensary  but
 whenever  she  is  present  in  the  dispensary,
 she  attends  to  both  male  and  female  paticnts,

 (c)  The  daily  attendance  in  the  dispen-
 sary  is  between  500  to  650  and  a  doctor  has
 to  attend,  on  an  average,  between  125  to  50
 Patents  per  day,  The  queue  system  is
 observed  and  the  patients  are  attended  to  in
 their  turn.  In  the  eveat  of  rush  particularly
 on  days  preceding  or  following  the  Gov-
 ernment  holidays  or  when  any  doctor  is
 away  on  a  domiciliary  visit,  the  patients
 may  have  to  wait  longer  than  usual,
 Emergency  cases  are  given  priority.

 (d)  No,  Ordinarily  all  drugs  Included
 in  the  comprehensive  C,G'H.S.  Formulary
 are  available  in  the  dispensary.  If  the  stock
 of  any  particular  item  is  exhausted,  imme-
 diate  arrangements  are  made  to  replenish  the

 .8tock  from  the  Central  Gevernment  Health
 Scheme  depot,  Ifany  particular  medicine
 {s  not  available  in  the  depot,  it  is  purchased
 locally  from  the  authorised  chemists  and
 supplied  to  the  beneficlary.

 (०)  There  has  been  no  complaint  about
 any  doctor  of  this  dispensary  having  refused
 to  visit  the  home  of  a  patient,  The  number
 of  domiciliary  visits  made  by  the  doctors  in
 thé  last  six  months  Js  given  below  $

 August,  969  78

 September,  969  vi

 October,  969  ा

 November,  969  77
 December,  969  90
 January,  970  67

 There  has  also  been  no  instance  where  a
 patient  was  sent  direct  to  a  hospital  without
 preliminary  examination.

 (f)  Specific  complaints  and  genuine
 difficulties  when  brought  to  the  notice  of
 the  Government  are  looked  into.
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 Withdrawal  of  Amount  by  Russian  Embassy from  the  Reserve  Bank  of  India

 SHRI  OM  PRAKASH  TYAGI4
 SHRI  P,  L.  BARUPAL  :

 1012,

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  ft  is  a  fact  that  Russian
 Embassy  sought  the  permission  of  the
 Reserve  Bank  of  India,  New  Delhi,  on  the
 3th  August,  969  to  withdraw  a  sum  of
 rupees  one  crore  from  its  account  of  Indian
 currency;

 (b)  if  so,  whether  the  Russian  Embassy
 furnished  the  cause  of  the  withdrawal  or  the
 details  of  items  on  which  the  sum  was  likely
 to  be  spent;

 (c)  if  so,  the  details  thereof  ;

 (d)  whether  Goveroment  approved  the
 withdrawal  of  the  above  sum  ;  and

 (e)  whether  Government  took  any  pre-
 caution  to  ensure  that  this  sum  is  not  mis-
 used  in  creating  disturbance  in  the  internal
 politics  of  India  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  (a)  to  (d).  It  is  not  necessary  to
 obtain  either  Government's  permission  or
 Reserve  Bank's  permission  for  withdrawals
 from  Embassy  accounts.  ‘The  foreign  Em-
 bassies  in  India  do  not  maintain  accounts
 with  the  Reserve  Bank  of  India,

 (९)  Does  not  arise,

 Dependence  of  Industries  on  Bank  Credit

 SHRI  JHARKHANDE  RAIt
 SHRI  K,  M.  MADHUKAR  :
 SHRI  ESWARA  REDDY  :
 SHRI  BHOGENDRA  JHA:
 SHRI  SARJOO  PANDEY  :

 1013,

 WIll  the  Minister  of  FINANCE  be
 Pleased  to  state  ;

 (a)  whether  it  is  fact  that  industries  {no
 India  are  showing  a  growing  trend  towards
 dependence  on  bank  credit  ;
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 (b)  whether  it  is  aiso  a  fact  that  de-
 pendence  on  other  sources  of  finance  is
 becoming  less  ;  and

 (c)  if  so,  the  measures
 intend  to  take  to  prevent  this  ?

 Government

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  (a)  and  (b).  Studies  on  company
 finances  made  by  the  Reserve  Bank  of  India
 and  a  Study  Group  appointed  by  the  Natio-
 nal  Credit  Council  have  highlighted  the
 trend  towards  greater  dependence  of  indus-
 tries  on  bank  credit  relatively  to  other
 sources,

 (c)  A  number  of  suggestions  have  been
 made  by  the  study  group  referred  to  above,
 for  reducing  the  dependence  of  industry  on
 bank  credit.  These  are  under  consideration
 of  the  Reserve  Bank  and  Government.

 Deaths  Due  to  Cold  Wave  in  Bihar

 0l4.  SHRI  HIMATSINGKA  :
 SHRI  A,  SREEDHARAN  3
 SHRI  HUKAM  CHAND

 KACHWAI  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  cold  wave  claimed  several
 lives  {n  Bihar  this  year  ;

 (०)  if  so,  the  precise  number  of  persons
 so  killed  ;

 (c)  the  steps  taken  by  Government  to
 avoid  cold-wave  deaths  in  that  State  ;

 (d)  whether  it  is  a  fact  that  every  year
 several  Itves  are  lost  due  to  cold  wave  in
 Bihar  ;

 (e)  if  so,  the  number  of  such  deaths
 during  the  past  three  years  ;  and

 (f)  the  steps  being  taken  to  avert  such
 deaths  on  a  permanent  basis?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
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 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  B.
 S.  MURTHY)  :  (a)  to  (e).  The  informa-
 tion  is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 (f)  Adequate  food,  clothing  and  shelter
 are  the  permanent  measures  required  to
 Prevent  deaths  from  cold.  The  national
 development  plans  are  aimed  at  securing
 this  objective,

 Seizure  of  Japanese  Cloth  in  August,
 2969

 ‘1015.  SHRI  N.  SHIVAPPA  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  3

 (a)  whether  ft  is  a  fact  that  Japansé
 Textiles  worth  Rs.  9  lakhs  were  seized  from
 two  Godowns  in  Bombay  during  the  last
 week  of  August,  1969;

 (b)  whether  the  seizure  revealed  amy
 large  scale  smuggling  racket  involving  seve-
 ral  crores  of  rupees;  and

 (c)  ifso,  the  number  of  persons  arres-
 ted  in  this  regard  and  the  present  stage  of
 enquiry  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a).  On  )8th  August,  969  offi-
 cers  of  the  Marine  and  Preventive  Division
 of  the  Central  Excise  Collectorate,  Bombay
 seized  Japanese  textile  goods  valued  Rs,
 7.2  lakhs  from  two  godowns  in  Bombay.

 (b)  Further  follow  up  action  resulted
 in  the  recovery  of  documents  which  reveal
 the  existence  of  a  smuggling  racket  Invédlving
 goods  valued  approximately  Rupees  two
 crores,

 (c)  Five  persons  have  so  far  been
 arrested.  The  case  is  being  investigated
 further,

 बरेली  में  कृत्रिम  रबड़  बनाने  के  कारखाने  में
 बेकार  पड़ी  भूमि  का  निपटामन

 1016.  श्री  सरजू  पाण्डेय  :  कया  पेट्रोलियम
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 we  रसायन  और  लान  तथा  धातु  मंत्री  यह
 बताने  की  कृपया  करेंगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  सरकार  ने  बरेलो
 के  कृत्रिम  रबड़  बनाने  वाले  कारखाने  के  लिये
 38]  एकड़  भूमि  का  नियतन  किया  था  ;

 (ख)  क्या  यह  सच  है  कि  उसमें  से  केवल
 400  एकड़  भूमि  का  ही  प्रयोग  किया  गया  है
 गौर  शेष  भूमि  बेकार  पड़ी  हुई  है  ;  और

 गि)  यदि  हां,  तो  क्या  उनका  मंत्रालय  उस
 भूमि  पर  अपना  अ्रधिकार  छौड़ने  को  तैयार  है
 जिसमें  उस  भूमि  को  भूमिहीन  व्यक्तियों  में  बांटा
 जा  सके  ?

 बैट्रोलिवेम  तथा  रसायन  और  खान  तथा

 बातु-मंत्रालय  में  राज्य  मंत्री  (भी  दाल  रा०

 चब्हाण)  :  (क)  जी  हां  ।

 (ख)  उत्तर  प्रदेश  सरकार  द्वारा  पूछताछ
 किये  जाने  पर  यह  प्रतीत  होता  है  कि  कम्पनी
 ने  उक्त  भूमि  में  से  666  एकड़  भूमि  का  प्रयोग
 किया  है

 (ग)  प्रदन  नहीं  उठता  क्‍योंकि  मैंससं  सिन्‍्थे-
 टिक्स  एण्ड  कैमिकल्स  लिमिटेड  का  बरेली
 स्थिति  कृत्रिम  रबड़  बनाने  का  कारखाना  एक
 गेर  सरकारी  क्षेत्रीय  यूनिट  है  और  भूमि  के
 नियतन  तथा  कम्पनी  द्वारा  इस  के  प्रयोग  का
 केन्द्रीय  सरकार  से  कोई  सम्बन्ध  नहीं  है।  इससे
 उत्तर  प्रदेश  सरकार  सम्बंधित  है  t

 आओद्योगिक  वित्त  निगम  हारा  दी  गई  परन्तु
 बसूल  न  को  जा  सकने  बाली  ऋण  राशि

 I0I7.  श्री  महाराज  सिह  भारती  :  क्‍या
 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (%)  भोद्योगिक  वित्त  निगम  द्वारा  दिये
 गये  ऐसे  ऋणों  की  राशि  कितनी  है  जिनके  वसूल
 हो  सेकने  की  सम्भावना  नहीं  है  ;  और
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 (ख)  उन  लोगों  के  नाम  क्‍या  है  जिन  की
 प्रिफारिश  पर  उक्त  ऋण  दिये  गये  थे  ओर  उन
 से  क्‍या  गारंटी  ली  गयी  थी  ?

 वित्त  मंत्रारुय  में  राज्य  मंत्री  (श्री  wo
 Wo  सेठी)  :  (क)  निगम  अपने  सांविधिक  लेखा-
 परीक्षकों  द्वारा  दी  गयी  सलाह  के  अनुसार,  अपने
 लाभ  की  रकम  में  से  कुछ  रकम  प्रतिवर्ष  संदिग्ध
 ऋणी  सम्बन्धी  प्रारक्षित  निधि  में  अन्तरित
 करती  रही  है।  30-6-1969  को  इस  निधि  में
 89-45  लाख  रुपये  जमा  थे।  इस  बीच,  ऋण  न

 चुकाने  वाले  एक  औद्योगिक  प्रतिष्ठान  के  मामले
 में  बकाया  रकमों  की  बसूली  के  लिए  की  जा  रही
 अदालतो  कार्रवाही  पूरो  हो  गई  है।  निगम  को
 आशंका  है  कि  इस  मामले  में  9337  लाख  रुपये
 कौ  रकम  बट्टे  खाते  में  डालनी  पड़  सकती  है  t

 (a)  निगम  द्वारा  सहायता  की  मूजरी
 किसी  व्यक्ति-विशेष  की  सिफारिश  पर  नहीं
 बल्कि  निर्देशकों  के  बोर्ड  द्वारा  सामूहिक  रूप  से
 दी  गयी  प्िफारिशों  पर  दी  जातो  है,  जो  निगम
 के  वित्तीय  शौर  तकनीकी  अधिकारियों  द्वारा
 तैयार  प्रायोजना  की  मूल्यांकन  रिपोर्टों  के
 आधार  पर  सम्बद्ध  सलाहकार  समिति  द्वारा
 सम्बद्ध  प्रायोजना  को  तकनींकी  और  आधथिक

 दृष्टि  से  सक्षम  समझे  जाने  के  बाद,  दी  जाती
 है  ।  सहायता  के  लिए  दी  जाने  वाली  गारंटियों
 का  निर्धारण,  केवल  निर्देशकों  के  बोर्ड  द्वारा
 प्रत्येक  मामले  के  गुणदोषों  के  आधार  पर  किया
 जाता  है  t

 ओद्योगिक  वित्त  निगम  के  पूंजो  के  साधन

 I08.  sit  महाराज  सिह  सारती  :  क्या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उद्योगिक  वित्त  निगम  की  पूंजी  के
 साधन  क्या  हैं  ;

 (ख)  क्‍या  निगम  ने  पूंजी  एकत्रित  करने  के

 उद्देश्य  से सरकार  से  ऋण  लेने  के  साथ-साथ
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 कुछ  अन्य  उपाय  भी  अपनाये  हैं  ;  और

 (ग)  यदि  नहीं,  इसके  क्या  कारण  हैं  ?

 वित्त  मंत्रालय  में  राज्य  संत्री  (क्री  Ho  Wo
 सेठी)  :  (क)  भारतीय  औद्योगिक  वित्त  निगम
 को  भ्रपती  कार्यचालन  पूंजी  के  लिए  उपलब्ध
 विभिन्‍न  साधन  इस  प्रकार  हैं  :--

 (i)  चुकता  पॉजी  ।

 (ii)  प्रारक्षित  निधियां  और  बवधा-
 रित  आय  ।

 (iii)  ्रौद्योगिक  वित्त  निगम  अधि-
 नियम,  948  की  घारा  2]  (I)
 के  अघीन  ।

 (iv)  बाण्ड  जारी  करके  बाजार  से
 प्राप्त  ऋण  ।

 (५)  ओऔद्योगिक  वित्त  निगम  अधि-
 नियम  की  घारा  21(4)  के  अधीन
 केन्द्रीय  सरका  र/भारतीय  भौच्यो-
 गिक  विकास  बेक से  प्राप्त  ऋण  ।
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 (vi)  उप-ऋण  देने  के  किए  विदेशी
 ऋण  |

 (vii)  रूपया  ऋणों  की  वापश्नी  और
 निवेश्ञों  की  बिक्री  ।

 (viii)  भौद्योगिक  वित्त  निगम  अधिनियम
 के  अधीन  जमा  के  रूप  में  स्वी-
 कृत  रकमें  1

 (ब)  शौर  (ग).  केन्द्रीय  सरकार  से
 लिये  जाने  वाले  कणों  के  अलावा  भारतीय
 औद्योगिक  निगम  ने  उद्योगों  को  सहायता  देने
 के  लिए  उपयक्त  मद  संख्या  (i),  (ii),  (iii),
 (५)  भोर  (vi)  में  उल्लिखित  साधनों  का
 उपयोग  किया  है।  सम्बद्ध  आँकड़े  इस  प्रकार
 हैं  _

 वित्तीय  साधन  और  उनसे  वित्त  व्यवस्था
 के  लिए  किए  गये  भुगतानों  का  विवरण,
 दिनाँक  306-69  (8  दिसम्बर,  969  को  सभा
 की  मेज  पर  रखी  गयी  मौद्योगिक  वित्त  की
 lat  वाधिक  रिपोर्ट  के  पृष्ठ  29  के  अनुसार)

 (करोड़  रुपयों  में)

 भुगतान  वित्त  के  साधन

 रुपया  ऋण  181-25  चुकता  पूजी  8.35
 विदेशी  मुद्रा  ऋण  29-95  प्रारक्षित  निधियाँ  0°94
 act  की  बिक्री  का  जिम्मा  बाण्ड  जारी  करके  बाजार
 लेने  के  बचन  ‘19,01  से  लिये  गये  ऋण  ‘47-24
 प्रत्यक्ष  अमिदान  1:96  केन्द्रीय  सरकार  से  ऋण  8l-39

 विदेशी  ऋण  29°95
 रूपया  ऋणों  को  वापसी
 और  निवेशों  की  बिक्री  5430

 232.7  23217
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 Drinking  Water  Facilities  in  Madhya
 Pradesh

 0i9.  SHRI  DR  V.  SINGH:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  plea-
 sed  to  state  :

 (a)  the  percentage  of  area  and  popula-
 tion  in  Madhya  Pradesh  which  fs  deprived
 of  drinking  water  facility  and  how  these
 figures  compare  with  the  corresponding  fi-
 gures  for  other  States  and  Union  Territo-
 res;

 (b)  the  details  of  the  Schemes,  if  any
 for  providing  drinking  water  facilitics  in
 Madhya  Pradesh  during  970-7l  and  the
 Fourth  Plan  period  and  the  extent  of  Cen-
 tral  Assistance/Aid  to  be  given  for  the  same
 and  the  comparative  figure  of  Central  assis-
 tance  to  be  given  for  such  schemes  to  other
 States/Union  Territories;  and

 (c)  the  targets  with  regard  to  providing
 of  drinking  water  facilitles  for  1970-71  and
 the  Fourth  Plan  in  Madhya  Pradesh  and  io
 the  country  as  a  whole  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WO8KS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)  :  (a)  According  to  the
 information  furnished  by  the  Government
 of  Madhya  Pradesh,  out  of  219  municipall-
 ties/towns  in  the  State,  92  have  piped  water
 supply  arrangements  and  ‘127  have  other
 water  supply  arrangements  and  769  of  the
 urban  population  has  been  provided  with
 piped  water  supply.

 In  regard  to  rural  areas,  the  State  Go-
 have  intimated  that  out  of  76,843

 villages  In  the  State,  64343  have  water  su-
 pply  arrangements  (through  wells,  conserva-
 tlon  tanks,  hand  pumps,  piped  water  supply
 schemes  etc,)  covering  83.7°%  of  rural  popu-
 lation  and  that  12,500,  villages  have  no  source
 of  water  supply  within  a  radius  of  mile.
 The  comparative  details  in  resp:ct  of  other
 S.ates/Ualoa  Territories  are  not  available.

 (b)  and  (c).  The  responsibility  for
 providing  drinking  water  to  the  peop'e  in
 their  areas  Is  that  of  the  State  Governments,
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 It  Is,  therefore,  for  the  State  Governments
 to  prepare  schemes  and  execute  them  as
 well  as  to  draw  up  priorities  and  provide
 the  necessary  funds  {n  the  State  Sector,

 From  the  current  year,  Central  assistance
 is  given  to  the  States  In  the  form  of  block
 loans  and  block  grants  on  the  Plan  as  @
 whole  without  reference  to  any  particular
 scheme/programme/head  of  development.

 भारत  को  अमरोको  सहायता

 1020,  थमी  राख  चरण  :
 थी  मणिमाई  जे०  पटेल  :
 श्यो  य०  ब०  प्रसाद:
 ष्ी  वरा०  te  fag  वेव  :
 थी  वेबेन  सेन  :

 क्या  बित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  अमरीका  के
 राष्ट्रपति  ने  2  फरवरी,  970  को  यह  घोषणा
 को  है  कि  भारत  को  हथियारों  त्तथा  अन्य
 भाथिक  सहायता  के  रूप  में  49°20,  लाख  डालर

 को  सहायता  दी  जायेगी  ;  और

 (ख)  यदि  हां,  तो  भारत  की  इस  सम्बन्ध
 में  क्‍या  प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  प्र०  चं०
 सेठी)  :  (क)  सम्भवतः  इस  प्रइन  का  संकेत
 निकट-पूर्व  और  दक्षिणी  एशिया के  क्षेत्र  के  देशों
 को  दी  जाने  वाली  सहायंता  की  49-20  लाखे

 डालर  की  उस  रकम  को  ओर  है,  जो  संयुक्त  राज्य
 अमेरिका  के  राष्ट्रपति  द्व!रा  संयुक्त  राज्य  अमे-
 रिका  को  कांग्रेस  के  नाम  अमेरिका  के  राजस्व
 वर्ष  अर्थात्‌  पहली  जुझाई,  970  से  30  जून,
 I97L  तक  के  लिए  उनके  बजट  संदेश  में  निहित
 है।  यह  प्रनुरोध  संयुक्त  राज्य  अमेरिका  के  उस,
 सहायता  कार्यक्रम  के  लिये  है,  जो  न  केवल
 भारत  के  लिये  है  बल्कि  इस  क्षेत्र  से  तुर्की  और
 पाकिस्तान  जैसे  अन्य  देशों  के  लिये  भी  |  भारत
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 अमेरिका  से  किसी  प्रकार  की  सैनिक  सहायता
 नहीं  लेता  ।

 (ख)  इस  समय,  इस  संबंध  में  भारत
 सरकार  की  कोई  प्रतिक्रिया  नहीं  है  क्योंकि
 अगले  वर्ष  भारत  को  मिलने  वाली  सहायता
 संयुक्त  राज्य  अमेरिका  की  कांग्रेस  द्वारा  अन्तिम
 रूप  से  पारित  रकमों  और  विभिन्‍न  देशों  के
 नाम  इन  रकमों  के  निर्धारण  पर  निर्मर  करेगी  tT

 Visit  by  Japanese  Survey  Mission

 1022,  SHRI  N.  K.  SANGHI:
 SHRI  MOHAMMAD

 RIFF  :
 SHE-

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  3

 {a)  whether  it  is  a  fact  that  a  Japanese
 Survey  Misslon  visited  India  last  month  to
 examine  the  impact  of  the  Japanese  ald  for
 the  Indian  economic  development;  and

 (b)  if  so,  the  assessment  made  by  the
 delegation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  An  eight-member  Japanese
 Survey  Mission  visited  India  from  the  8th
 January  to  28th  January,  1970,  The  purpose
 of  the  Mission  was  to  study  the  alllisation
 of  Japa  and  its
 impact  of  Indla’s  development  programme,

 (b)  The  Mission  is  expected  to  make
 a  report  of  its  findings  to  the  authorities
 concerned  Io  Japan.

 Balance  of  Trade
 ————

 During

 1023,  SHRI  N.R.  DEOGHARE  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 Mate  :

 (a)  India’s  balance  of  trade  and
 balance  of  payments  during  969  ;

 (b)  whether  this  year  has  been  favour-
 able  as  compared  to  the  previous  years  ;
 and
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 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  During  1969,
 India's  imports  and  exports  were  Rs.  1593
 crores  and  Rs.  376  crores  respectively.
 The  trade  deficit  of  Rs,  2I7  crores  was
 lower  as  compared  to  the  previous  years,
 both  due  to  reduction  in  imports  and  increase
 in  exports.  As  regards  balance  of  payments,
 debt  servicing  payments  were  higher  than
 those  in  the  previous  years  ;  net  repayments
 to  the  IMF  during  969  were  also  higher
 at  Rs,  I]  crores  as  against  the  net  repay-
 ments  of  Rs,  73  crores  in  968  and  the  net
 drawal  of  Rs.  6!°9  crores  in  1967,  The
 forelgn  exchange  reserves  improved  by  about
 Rs.  I83.6  crores  in  ‘1969,  as  against  Rs,  |
 crores  in  968  and  Rs.  4]  2  crores  in  1967,

 (c)  Does  not  arise.

 Steps  to  Create  Food  Surplus

 1024,  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  opinion  has  been  expressed
 that  food  surplus  was  key  to  growth  ;

 (b)  If  so,  the  steps  envisaged  to  create
 such  conditions  ;  and

 (c)  the  outcome  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  What  the  Hon’ble  Member
 has  in  mind  is  the  view  frequently  expressed
 that  under  Indian  conditions  adequate  agri-
 cultural  development  and  more  especially
 production  of  foodgrains,  ts  necessary  for
 smooth  economic  development.  The  Gover-
 ment  share  this  view  and  have  accorded  the
 highest  priority  to  the  development  of  agri-
 colture  in  all  the  Plans,  In  recent  years
 efforts  In  this  direction  have  been  Intensified.

 (b)  The  steps  and  measures  ‘taken  to
 secure  a  sustained  increase  in  food
 output  extend  over  a  wide  range,  These
 include  the  devel  and  use  of  new  and
 high  yielding  varieties  of  seeds,  the  extension
 of  major  and  minor  irrigation  facilities,



 B  Written  Answers

 establishment  of  additional  capacity  for  the
 production  of  key  agricultural  inputs,  like
 fertilizers,  insecticides  and  pesticides  and
 agricultural  machinery,  arrangemeni  for
 soil  conservation  and  land  improvement,  the
 setting  up  of  extensive  extensidn  organisati
 to  propogate  and  improve  agricultural  prac-
 tices  and  the  provision  of  agricultural
 credit  facilitles  through  co-operatives  and
 nationalised  commercial  banks,

 (०)  The  intensified  eftorts  at  raising
 foodgrain  production  have  met  with  a  good
 measure  of  success  in  recent  years,  Food
 output  reached  a  record  level  of  95,l  million
 tonnes  in  1967-68,  It  is  expected  to  be
 considerably  higher  during  this  year.

 Boosting  of  Exports  by  Public  undertakings

 1025,  SHRIR.K.  BIRLA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  3

 (a)  whether  ft  is  a  fact  that  a  Confe-
 rence  of  the  public  undertaking:  was  called
 fn  January  this  year  for  discussing  the
 export  performance  by  these  undertakings
 by  engaging  themselves  io  the.national
 export  drive  ;

 (b)  if'so,  whether  an  export  strategy
 is  being  drawn  for  these  undertakings  ;

 (c)  whether  it  is  also  a  fact  that  in
 some  undertakings  there  {is  large  unutilised
 capacity  which  can  be  haressed  to  meet
 requirements  of  export  market  and  if  so,  the

 -pames  of  such  undertakings  ;  and

 (d)  the  other  steps  being  taken  by  the
 public  undertakings  to  boost  exports  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  (a)  Yes,  Sir.  A  meeting  of  Chief
 Executives  of  some  Public  Enterprises  was
 held  on  8th  January,  1970  under  the  Chair-
 manship  of  the  Minister  of  Foreign  Trade  to
 discuss  matters  relating  to  the  adoption  of  a
 crash  export  programme  by  the  Public
 Enterprises.

 (b)  to  (d).  Most  of  the  Public  Bnter-
 prises  in  the  engineering  sector  are  now
 facing  the  problem  of  underutilisation  of
 capacity.  Increased  sales  through  exports
 has  been  recognised  as  an  important  way
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 of  improving  the  capacity  utilisation  of
 these  enterprises.  Measures  proposed  to  be
 taken  to  boost  the  exports  of  Public  Eater-
 prises  include  the  drawing  up  of  export
 marketing  plans,  preparation  of  common
 material,  such  as  literature,  etc.  for  overseas,
 suitable  display  with  films/slides  at  Osaka—
 1970,  streamlining  the  arrangements  for
 foreign  exchange  allocation  for  export  pur-
 poses,  cash  assistance  in  selected  cases,
 utilisation  of  Consultants  wherever  neces-
 sary,  otc,

 Upgrading  of  Sisubhaban  Paediatrics
 Training  Centre,  Cuttack

 1026,  SHRI  K,  P,  SINGH  DEO)  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HNUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  3

 (a)  whether  it  isa  fact  that  Govern-
 ment  approved  the  upgrading  of  Sisubbaban
 Paediatrics  Training  Centre  at  Cuttack  in
 967  and  agreed  to  bear  the  90%  of  the
 expenses  during  the  Third  Plan  and  the
 entire  expenditure  during  the  Fourth  Plan  ;

 (b)  whether  it  is  also  a  fact  that  the
 Institution  has  not  been  upgraded  so  far  ;
 and

 (c)  if  so,  the  reasons  therefor  and
 whether  Government  would  consider  to
 make  the  Institution  a  National  Tropical
 Paediatrics  Training  Centre  like  the  All
 India  Institute  of  Medical  Sciences,  New
 Delhi  or  Chandigarh  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  ;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR,  8.
 CHANDRASEKHAR):  (a)  No.

 (b)  Yes.

 (¢)  The  Institution  is  under  the  admi-
 nistrative  control  of  the  State  Government
 of  Orissa,  The  Central  Government,  has  no
 proposal  at  present  to  declare  the  Institution
 as  National  Tropical  Paediatric  Training
 Centre  like  the  All  India  Institute  of  Medical
 Sciences,  New  Delhi  or  PGIMER  Chandi-
 garh.
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 Allocation  for  Improvement  of  Katras  in  Delhi

 1027.  SHRI  KANWAR  LAL
 GUPTA  :

 SHRI  YAMUNA  PRASAD
 MANDAL  :

 SHRI  SHRI  CHAND  GOYAL  :
 SHRI  M.  L.  SONDHI  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 agreed  to  allocate  Rs.  25  Jakhs  for  the  im-
 provement  of  Delhi  Katras;

 (०)  ff  so,  whether  Government  have
 now  cut  down  the  allocation  to  Rs.  8  fakhs;

 (c)  whether  it  is  a  fact  that  Dethi
 Administration  has  demanded  more  money
 for  the  improvement  of  Katras;

 (d)  if,  so,  the  steps  Government  pro-
 pose  to  take  to  meet  the  demand  of  the
 Delhi  Administration;  and

 (०)  how  much  money  was  spend  on
 improvement  of  Katras  in  tbe  last  three
 years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.  5.  MURTHY)  :  (a)  Yes;  the  amount  has
 been  sanctioned,

 (०)  Rs.  8  lakhs  is  an  additiona!  alloca-
 tion  under  the  Slum  Clearance/Improvement
 Scheme.

 (c)  Yes.

 (d)  In  view  of  answer  to  part  (a)  and
 subsequent  discussions,  it  has  been  decided  to
 ascertain  if  savings  are  available  durind  1969-
 70.

 Rs.

 (०)  1966-67,  9.3  lakhs
 ‘1957-68  7,3)  lakhs
 1968-69  .99  lakhs
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 Cases  of  Income  Tax  Assessees

 1028,  SHRI  HEM  RAJ:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  jJotal  number  of  Income-Tax
 assessees  upto  Rs.  5,000  &  below,  Rs.  5,000
 to  10,000,  Rs.  10,000  to  Rs.  15,000,
 Rs.  15,000  to  20  thousand,  Rs.  Twenty  thou-
 sand  to  twenty  five  th  d  as  in  December,
 1969;  and

 (b)  the  total  number  of  assessees  above
 Rs,  25  thousand,  upto  Rs.  !  lakh,  upto
 Rs.  2  lakhs,  Rs.  three  lakhs,  Rs.  four  lakhs, Rs.  Five  lakhs,  and  above  Rs.  Five  lakhs
 as  in  December,  969  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SERI  ए,  con
 SETHI):  (a)  and  (b).  The  information
 regarding  the  No.  of  Income-tax  assessces  is
 maintained  category-wise  and  the  same  fs
 given  below  as  on  31-3-1969  ;

 Category  No.  of  assessees.

 Category  I

 Business  cases  having  income
 over  Rs.  25,000/-  ,37,324

 Category  II

 Business  cases  having  income
 over  Rs.  5,000/-  but  not
 exceeding  Rs.  25,000/-.

 137,265

 Category  II

 Business  cases  having  income
 over  Rs.  7,500; -  but  not
 excecding  Rs.  5,0C0/-.

 3,25,392

 Categories  IV  and  V

 ())  Business  cases  having  income
 below  Rs.  -7,500/-.

 (2)  Government  salary  cases,  20,73,  480
 (3)  Non-Government

 cases.
 salary

 (4)  All  case;  of  refund
 u/s  237  of  the  Act.
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 Progress  made  in  Heart  Transplantation

 1029,  SHRI  Ga  Y.  KRISHNAN  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be
 Pleased  to  state

 (a)  the  progress  made  in  India  in  heart
 transplant  cases;

 (b)  the  number  heart-transplant  patients
 who  are  surviving  and  those  who  have  died;
 and

 (c)  whether  Government  are  In  a  posl-
 tlon  to  advise  the  dociors  in  planting  new
 hearts  to  the  patients  through  legislation  or
 any  code  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  and  (b),  Accord-
 ing  to  available  information  only  two  heart
 transplants  were  carried  out  at  the  K.  E.  M,
 Hospital,  Bombay,  Both  the  patients  died
 immediately  after  surgery.

 ‘(c)  The  matter  is  being  examined.

 Extension  of  Time-Limit  for  House
 Building  by  0.  0.  A.

 1030,  SHRI  B.K.  DASCHOWDHURY ९
 Will  the  Minister  of  HEALTH  AND  FA-
 MILY  PLANNING  AND  WORKS,  HOU-
 SING  AND  URBAN  DEVELOPMENT  be
 pleased  to  state  t

 (a)  whether  any  time-II[mit  extensfon
 for  Delhi  Development  Authority  house
 building  was  granted  and  if  so,  what  was
 the  same;

 (b)  if  net,  the  number  of  p  tutions
 made  in  this  regard  and  the  total  fine  reco-
 vered;  and

 (c)  the  steps  proposed  to  be  taken  by
 Government  in  deating  with  plots  of  the
 owners?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY

 |  PLANNING  AND  WORKS,  HOUSING
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 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  {a)  General  extension
 was  granted  fn  all  developed  schemes  where
 services  of  water  and  electricity  have  been
 provided  to  comp!  the  construction  by
 December,  1969,  without  the  levy  of  any
 penalty,

 (b)  No  penalty  has  yet  been  charged
 from  persons  who  commenced  the  work  but
 could  not  complete  it  by  the  extended  time.

 (c)  It  is  proposed  to  cancel  the  teases
 of  plots  In  which  construction  was  not  star-
 ted  before  December,  1969,  and  to  charge
 penaltly  from  those  who  had  commenced
 construction  before  the  due  date  but  couki
 not  complete  it  by  then,

 rivalries  Labour Toter-onion  among

 03l.  SHRID.N.  PATODIA:  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  inter-
 union  rivalries  among  the  Jabour  force
 working  in  the  public  sector  projects  under
 his  Ministry  have  increased  and  this  has
 affected  the  production  of  these  conceras
 adversely;

 (b)  whether  Government  have  consi-
 dered  the  desirability  of  evolving  any  machi-
 nery  by  which  the  constant  labour  trouble
 in  the  public  sector  projects  under  the  Minis-
 try  ‘can  be  minimised;  and

 (c)  if  so,  the  steps  proposed  or  have
 been  taken  io  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  (a)  to  (d).  The

 is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha  in  due
 course. +
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 Direct  Assistance  to  States  by  the
 Word  Bank

 1032.  SHRID,  N.  PATODIA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  whether  itis  a  fact  that  some  of
 State  Chief  Ministers  have  urged  upon  the
 Central  Government  that  the  International
 agencies  Iti  the  World  Bank  should  provide
 assistance  c.rectly  to  the  States  for  approved
 projects;

 (b)  whether  Government  have  consl-
 dered  the  matter;  and

 (c)  ifso,  the  decision  taken  in  this
 tegard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI):  (a)  ४०,  Sir.

 (b)  and  (c).  Do  not  arise.

 Development  of  Rural  Hospitals  in  the
 Country

 1033,  SHRI  0.  N.  PATODIA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  plea-
 sed  to  state  :

 (a)  whether  it  is  a  fact  that  the  Cen-
 tral  Council  of  Health  has  drawn  up  a  pro-
 gramme  for  the  development  of  rural  hospi-
 tals  in  the  country;

 (b)  ifso,  what  are  the  details  of  the
 programme;  and

 (ce)  the  names  of  the  places  where
 under  the  above  programme,  the  rural  hos-
 Pitals  will  be  located  with  their  States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B,  8.  MURTHY)  :  (a)  to  (c),  A  Special
 Committee  of  the  Central  Council  of  Health
 has  recommended  that  the  Primary  Health
 Centres  fo  the  country  should  be  strengthe-
 ned  with  a  view  to  making  them  an  effec-
 tive  agency  for  delivering  a  package  of
 health,  family  planning  and  maternal  and
 child  health  services,  To  begin  with  ft
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 fs  proposed  that  some  Primary  Health  Cen-
 tres  which  are  located  in  distant  areas  or
 areas  not  easily  accessible  from  district  or
 taluka  hospitals  should  be  converted  Into
 mioiature  rural  hospitals  with  25  beds.  The
 details  of  the  proposals  have  yet  to  be  wor-
 ked  out,

 waite  सरकार  द्वारा  उत्तरप्रदेश  तथा  तमिल

 नाइ  सरकारों  को  दिये  गये  भ्रनुदान  तथा  ऋण

 1034,  श्री  हुकम  चन्द  कछुवाय  :  क्‍या
 च््त्ति  मंत्री  यह  बताने  की  ३पा  करेंगे  कि  :

 (क)  वित्तीय  वर्ष  1969-70,  में  केन्द्रीय
 सरकार  द्वारा  भ्रकाल-ग्रस्त  तथा  अभाव-प्रस्त
 क्षेत्रों  की सहायता  के  लिए  उत्तर  प्रदेश  तथा
 तमिकत  नाडु  की  सरकारों  को  अलग-अलग

 पनुदानों  तथा  ऋणों  के  रूप  में  कितनी-कितनी
 राशि  दो  गई  है  ;  और

 ख)  केन्द्रीय  सरकार  द्वारा  एकत्र  की  गई
 जानकारी  के  अनुसार  प्रत्येक  राज्य  में  आबादी
 वाले  कितने-कितने  क्षेत्रों  को  अभाव-दप्रस्त  क्षेत्र
 घोषित  क्रिया  गया  है  और  उसके  परिणाम-
 स्वरूप  प्रत्येक  राज्य  में  कितने  लोगों  पर  इसका
 प्रभाव  पड़ा  है  ?

 पूर्ति  मंत्री  और  वित्त  मंत्रालय  में  राज्य
 मंत्री  (भी  to  के०  खाडिलकर)  :  (क)  केन्द्रीय
 सरकार,  सम्बद्ध  राज्य  सरकारों  के  अनुरोध
 पर  प्रभावित  क्षेत्रों  का  दौरा  करने  के  लिये

 नियुक्त  किये  ग्रये  केन्द्रीय  दलों  द्वारा  की  गयी
 सिफारिश  के  आधार  पर,  अनुदानों  भोर  ऋणों
 के  रूप  में  सहायता  देती  है।  केन्द्रीय  दलों  की
 सिफारिशों  करते  समय,  और  बातों  के  साथ-
 साथ,  राज्य  सरकारों  द्वारा  प्रस्तावित  राहत
 कार्यक्रमों  के  लिए  अनुमानित  खर्चे,  सूखे  के
 परिणामस्वरूप  आई  विपत्ति  का  विस्तार,  प्रभा-
 वितत  जनसंरूया,  फ़सल  को  हुई  हानि  की  मात्रा,
 राहत  देने  के  लिए  किए  जाने  वाले  कार्यक्रमों
 का  स्वरूप,  राज्य  सरकार  की  आशिक  स्थिति
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 आदि  बातों  पर  विचार  करता  है  ।  उत्तर  प्रदेश
 और  तमिल  नाडु  के  मामले  में,  संबन्धिंत  केन्द्रीय
 दलीं  को  सिफारिशों  के  आधार  पर,  चालू
 वित्तीय  बषं  में  कंन्द्रीय  सहायता  के  प्रयोजनों  के
 लिए  क्रमश:  2:67  करीड़  और  450  करोड़  रुपये
 की  अ्रत्रिकतम  सोमा  स्वीकृत  की  गई  है  a  राज्य
 सरकार  द्वारा  किए  गए  खर्च  के  बारे  में  की  गई
 सूचना  के  आधार  पर  अब  तक  निम्न॑छिखित
 रकम  दी  जा  च्षुकी  है  —

 (करोड़  रुफयों  में)

 उत्तर  प्रवेश  तमिले  लाड

 ऋण  1:00  10°00

 अनुदान  0°50,  300

 “4°50-  3-00

 (ख)  उत्तर  प्रदेश  सरकार  ने  सूचना  दी  है
 कि  आठ  जिलों  के  264  0  गांव  जिनकी  जनसंख्या
 05  लाख  है  स्बे  से  प्रभावित  हुए  हैं।  परन्तु
 इनमें  से  किसी  जिले  को  अभाव-पग्रस्त  घोषित
 नहीं  किया  गया  है।  तमिल  नाडू  में,  राज्य
 सरकार  ने  ग्यारह  जिलों  के  80  तांलुकों  को
 जिनकी  जनसंख्या  32°45  लाख  है,  सूखे  से
 प्रभावित  क्षेत्र  घोषित  किया  है।

 सेंट्रल  बंक  आफ  इण्डिया  को  शाला

 1035,  श्री  हुकम  चन्दे  कछवाय:  क्‍या
 चित्ति  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सैंट्रल  बेंक  आफ  इण्डिया  की,  जो

 राष्ट्रीयररण  बैंकों  में  से  एक  है,  झब  कितनी
 शाखाए  हैं  ;

 (खि)  नगरीय  तथा  ग्रामीण  क्षेत्रों  में इसकी
 क्रमश:  कितनी  -कितनी  शाॉखाएं  &  ;

 (ग)  इस  बेंक  की  प्रत्येक  राज्य  में  कितमी-
 कितनी  शाखाएं  है  और  तत्सम्बन्धी  राज्यवार
 ब्यौरा  वंया  हैं;  और

 PHALGUNA  II,  89  (SAKA)  Written  Answers  82

 (4)  970  में  ब्रस्येकें  राज्य  के  शहरों
 तथा  गांवों  में  इस  बैंक  में  पृथक-पृथेक  कुले
 कितनी  नयी  शाखायें  छुलेंगी  ?

 वित  मंत्रालप  में  राज्य  मन्त्रो  जी  (To  We
 सेठी)  :  (क)  और  (ख).  3  जनवरी  970
 को  सैंद्रल  बैंक  आफ  इंडिया  की  भारत  में  669
 शाखायें  थी  जिनमें  से  30  शाखाएँ  देहाती
 इलाकों  में  (अर्थात्‌  उन  स्थानों  पर  जिनकी
 जनसंख्या  10,000  से  अधिक  नहीं  है),  252
 शाखाएँ  अंधं-शहरी  इलाकों  में  (अर्थार्त्‌  उन
 स्थानों  पर,  जिनकी  जनसंख्या  10,000  से  3
 लाख  तक  है)  शर  287  शाखाएँ  शहरी  इलाकों
 में  (भं्यति  उन  स्थानों  पर,  जिमकी  जनसंख्या
 एक  लाख  से  अधिक  हैं)  थीं।

 (ग)  सभा  की  मेज  पर  एक  विवरण  रख
 दिया  गया  है  ।  [ग्रन्थालय  में  रख  दिया  गया
 देखिये  संख्या  LT—2657/70]

 (घ)  सेंट्रल  बैंक  आफ  इंडिया  के  पास
 970  में  66  शाखाएँ  खोलने  का  लाइसेंस  है,
 जिनमें  से  32  शाखाएँ  देहाती  इलाकों  में,  23

 अधं-शहरी  इलाकों  में  और  शहरी  इलाकों
 में  होंगी  |  सभा  की  मेज  पर  एक  विवरण  रख
 दिया  गया  है  जिसमें  इन  शाखाओं  की  राज्यवार
 स्थिति  दी  गई  हैं।  [भ्रंथालत  में  रख  दिया
 गया  देखिये  संख्या  LT—2657/70]

 सेसस  आकूजो  खायत  एड  कम्पनों  की  ओर
 बकाया  आयकर

 1036.  श्री  हुकम  ग्द  कछवाय  :  कण
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मैससे  आकूजी'
 जावत  एंड  कम्पनी  की  ओर  आयकर  की  बड़ी
 राशि  बकाया  है  ;

 खि)  क्‍या  यह  भी  सच  है  कि  अण्डमान
 ओर  निकोबार  दुबीप  की  इस  कम्पनी  ते  पिछले
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 कई  वर्षों  से  आयकर  की  बकाया  राशि  जमा

 नहीं  की  है  ;

 (ग)  यदि  हां,  तो  पिछले  तीन  वर्षों  में
 उक्त  कम्पनी  पर  कितना  आयकर  झ्लांका  गया
 तथा  कितनी  राशि  वसूल  की  गई  ;  और

 (घ)  अभी  कुल  कितनी  राशि  वसूल  करनी
 बाकी  है  तथा  सरकार  ने  इस  सम्बन्ध  में  क्‍या

 कार्यवाही  की  है  ?

 वित्त  मम्त्रालय  में  राज्य  मंत्रों  थनी  wo  च्०

 सेठी):  (क)  और  (ख).अण्डमान  और  निकोबार
 द्वीपों  में  मैसर्स  आकूजी  जावत  एण्ड  कम्पनी  के
 नाम  से  व्यापार  करने  वाला  कोई  निर्धारिती

 नहीं  है  ।  लेकिन  (l)  मैससं  आर०  आकूजी

 MARCH  2,  90  Written  Answers  84

 जादवेत  एण्ड  कम्पनी  (प्रा)  लिमिटेड  ;  तथा

 (2)  मैस  भार  आकूजी  जादवेत  एण्ड  कम्पनी
 के  नाम  से  दो  व्यापार  संस्थायें  हैं  जिनमें  से
 केवल  पहली  संस्था  ही  कम्पनी  है।  संभवतः
 माननीय  सदस्य  का  संकेत  मैसस  आकूजी  जाद-
 वेत  एण्ड  कम्पनी  (प्रा  )  लिमिटेड  नाम  की
 कम्पनी  को  ओर  है।  इस  कम्पनी  की  ओर
 केवल  20,000  रुपये  बकाया  हैं  और  अपील  का
 फैसला  होने  तक  उसकी  वसूली  रोक  दी  गई  है।

 (ग)  पिछले  तीन  वर्षो  में  उक्त  कम्पनी
 पर  निर्धारित  कर  की  कुल  रकम  तथा  उससे

 वसूल  की  गई  रकम  के  बारे  में  सूचना  नीचे  दी
 गई  है  —

 वित्तोय  वर्ष  निर्धारित  स्‍श्ायकर  बसूल  को  गई  रकम
 Bo  Ro

 ‘1966-67  56,000  36,000
 1967-68  कुछ  नहीं  कुछ  नहीं
 1968-69  कुछ  नहीं  कुछ  नहीं

 (घ)  20,000  रुपये  की  रकम  अभी  वसूल  होनी  बाकी  है।  अपील  का  फैसला  होने  तक  इस
 रकम  की  वसूली  को  स्थगित  रखा  गया  है  1

 Jeeps  stolen  from  Eastern  Region  Head-
 quarters  of  ONGC

 1037.  SHRI  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  two  jeeps
 ofthe  Ol  and  Natural  Gas  Commission,
 Eastern  Region  were  stolen  from  the  Oil  and
 Natural  Gas  Commission  Headquarters,
 Eastern  Region  ;

 (b)  if  so,  the  circumstances  under
 which  the  jeeps  were  stolen  ;

 (c¢)  whether  the  responsibility  in  res-
 pect  of  watch  and  ward  has  been  fixed  ;
 and

 (d)  the  amount  of  loss  for  each  jeep,
 separately  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES’  AND
 METALS  (SHRI  D.R.  CEIAVAN)  :  (a)
 Yes.

 {b)  One  jeep  was  stolen  from  the
 Transport  Yard,  Sibsagar  when  it  was  sent
 for  servicing  on  9,10 1966,  The  other  jeep
 was  stolen  after  it  was  driven  out  of  the
 Central  Worksh:  p,  Sibsagar  on  (27.1.1969,

 (c)  Not,  yet.  Inquiries  in  the  two  cases
 are  still  pending.

 (d)  Book  value  of  jeep  lost  from
 Transport  Yard,  Sibsagar  was  Rs,  15,979.70,
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 and  that  of  one  driven  out  of  the  Central
 Workshop,  Sibsagar  Rs.  2,9I4.67.

 Memorandum  by  Empleyees’  Association of  L.  I..C.  Eastem  Zone

 1038,  SHRI  BISWANARAYAN
 SHASTRI  :  Will  the  Miaister  of  FINANCE be  pleased  to  state  :

 (a)  whether  Government  are  aware
 that  the  Employees’  association  of  L.  I.  C,
 Eastern  Zone  had  submitted  a  memorandum
 to  the  L.  [.  C  asking  for  fulfilment  of  certain
 demands  ;

 (b)  if  so,  whether  the  L.  I.  0,  has
 examined  the  demands  and  taken  steps  for
 doing  the  needful  ;

 (c)  whether  it  Is  also  a  fact  that  the
 L.  I,  ०.  ees  of  the  Gauhati  division
 had  demonstrated  before  the  management
 in  December  last  ;  and

 (d)  ifso,  the  details  thereof  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  7.  K.
 KHADILKAR):  (a)  Yes,  Sir.  The
 Calcutta  Divisional  Life  Insurance  Emp-
 loyees’  Association  has  written  a  letter  dated
 February  12,  970  addressed  to  the  Zonal
 Manager,  Calcutta,  urging  upon  him  to
 request  the  concerned  authorities  to  settle
 forthwith  the  following  demands  of  the
 L.  I.  C.  employees  with  the  All  India
 Tnsurance  Employees’  Association.

 The  demands  are’  :—

 (i)  Settlement  of  the  Charter  of  Demads
 submitted  by  the  All  India  Insu-
 trance  Employees’  Association  to
 the  LIC  in  February  967  ;

 (ii)  Grant  of  3  months’  total  wages  as
 bonus  ;
 Settlement  of  all  pending  grie-
 vances  ;
 Annulment  of  all  victimisation  and
 punitive  measures  at  different
 centres  ;

 (ill)

 (iv)

 (v)  Recognition  of  the  All  India
 Insurance  Employees’  Association
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 Divisional  and and  its  Zonal,
 Branch  Units  ;

 Restoration  of  the  cut  of  the  Tem-
 porary  D,  A.  effected  in  November,
 968  ;  and

 (vii)  Scrapping  of  the  sch
 tion  in  the  LIC.

 (vi)

 of  automa-

 (b)  The  LIC  has  so  far  not  examined
 demands  as  the  Eastern  Zonal  Office  letter
 conveying  these  demands  has  been  recelved
 by  the  Central  Office  of  the  LIC  only  on
 the  l8th  February,  ‘1970.

 (c)  Yes.  The  demonstration  was  held
 on  ‘Bist  December,  1969.

 (d)  The  demonstrations  were  held
 during  recess  hours  demanding  early  conclu-
 sion  of  proceedings  before  the  National
 Industrial  Tribunal,  3  months’  wages  as
 bonus  and  scrapping  of  automation.

 Forfeiture  of  Property  as  Penalty  for  Tax
 Evasion

 1039,  SHRI  UMANATH  :
 SHRI  GANESH  GHOSH  3
 SHRI  P.  GOPALAN  :
 SHRI  BHAGABAN  DAS:
 SHRI  BENI  SHANKER

 SHARMA  :

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  r

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  reported  state-
 ment  of  Shri  Morarji  Desai,  the  Ex-Deputy-
 Prime  Minister,  suggesting  forfeiture  of
 property  as  a  penalty  tor  tax  ;  and

 (b)  #  so,  the  reaction  of  Government
 thereto  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SATHI):  (a)  and  (b)  The  Income-tax
 Act,  96]  as  ded  by  the  Fi  Act,
 968  not  only  provides  for  the  levy  of  tax  on
 the  income  on  which  tax  has  been  evaded
 ‘but  provides  for  the  levy  of  a  minimum
 penalty  equal  to  and  a  maximum  penalty  of
 twice  the  amount  of  income  concealed
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 बांद्रा  ae  ig  पर  सोने  का  पकड़ा  जाना

 1040,  शी  ओम  प्रकाद  त्यागी  :
 श्री  प०  लाठ  वारूपाल:

 क्‍या  चित्त  मंत्री  यहु  बताने  की  कृषा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बाँदरा  तट  पर
 लगाया  गया  40  लाख  रुपये  का  अवैध  सोना
 पकड़ा  गया  है  ;

 (ख)  यदि  हाँ,  तो  यह  सोना  किस का  था  ;
 और

 (ग)  संबंधित  व्यक्ति  के  विरुद्ध  सरकार
 द्वारा  क्या  कार्ययाहों  की  गई  है  ?

 वित्त  मन्त्रालय  में  राज्य  मन्त्री  (घी०  To
 io  सेठी) :  (क)  केन्द्रीय  उत्पादन  शुल्क  समा-
 हर्ता-कार्या लय,  बम्बई  के  समुद्री  तथा  निवारक
 प्रभाग  के  अधिकारियों  ने  22  दिसम्बर,  969
 को  अम्बई  में  बान्दरा  के  समुद्री-किसपरे  के  समीप
 एक  नाव  द्वारा  उतारे  गये  टाट  के  0  गट्ठे
 पकड़े  जिनके  अन्दर  20  जाकेट  रखे  हुए  थे।
 इन  जाकेटों  में  23  किलोग्राम  सोना  रखा  हुआ
 था  जिसका  असत्तर्राष्ट्रीय  मुद्रा  दर  पर  मूल्य
 लगभग  9.5  लाख  रुपये  तथा  बाजार  दर  पर
 40  लाख  रुपये  है  1

 (ख)  जिस  पार्दी  का  यह  सोना  है  उसके
 नाम  का  फ्ता  नहीं  है  ।

 (4)  बसर  भाग  ख)  के  उत्तर  को  देखते

 हुए  यह  प्रइन  नहीं  उठता  ।

 Pendiag  Appeals  of  Incametax  Cases

 I],  SHRI  &.R.  DAMANI:  Wil,
 the  Minister  of  FINANCE  be  pleased  to
 Stale  :

 (a)  the  ber  of  I  tax  appeal
 Pending  upto  the  3ist  December,  ‘1969  at
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 various  levels  in  the  Department  and  In  the
 Law  courts  ;

 (b)  the  number  of  appenls  disposed  of
 during  the  year  and  the  reyenye  collected
 therefrom  ;

 (c)  sloce  when
 pending  ;  and

 these  appeals  were

 (dj  the  number  of  fresh  appeals  filed
 during  the  current  financial  year  against
 assessments  made  by  the  Iocometax  Officers
 and  whether  it  is  on  the  increase  or  decrease
 as  compared  to  the  previous  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ron
 SETHI):  (a)  to  (d),  The  required  infor-
 mation  pertaining  to  appeals  before  Appel-
 late  Assistant  Commissioners  of  Incometax,
 High  Courts  and  Supreme  Court  is  not
 readily  available  and  will  be  collected  and
 laid  on  the  table  of  the  House.  However,
 informaticn  pertaining  to  revenue  involved
 io  the  appeals  is  not  available  and  jts
 coHection  will  involve  incommensurate  time
 and  labour.

 Pending  Cases  of  Income-Tax  Assessments

 042,  SHRI  8,  R.  DAMANI:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  the  number  of  Income-tax  assess-
 ments  pending  for  disposal  on  the  3lst
 March,  ‘1969;

 (b)  how  many  of  them  fall  under  (i)
 income  group  of  Rs.  5000  or  less,  and  (ii)
 Rs,  5000  to-Re,  10,000;  and

 (c)  the  revenue  yield  from  these  assess-
 ments  and  its  percentage  to  total  tax  assessed
 for  the  year  1968-69.  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  ;  (a)  15,77,955.

 (b)  The  information  is  available  accord.
 ing  to  categories  only  and  the  same  is  given
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 below  ;

 Category  Assessments
 Pending  at
 the  end  of

 March,  7969

 Category  I

 Business  cases  having  income
 over  Rs,  -25,000/-,  1,62,539

 Category  IT

 Basiuest  cases  having  income
 over  Rs,  15,000  but  not
 exceeding  Rs.  -25,000/-,  1,49,026

 Category  ITT

 Business  cases  beving  income
 over  Rs.  7,500  bat  not
 exceeding  Es.  +15,000/-.  3,10,386

 Category  IV  and  V

 (i)  Business  cases  having  income
 below  Rs.  7,500/+

 (2)  Government  salary  cases.  956,004
 (3)  Non-Government  salary  cases,
 (4)  All  cases  of  refund  u/s  237

 of  the  Act.
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 Cost  of  Assessment

 1043,  SHRI  S.  R.  DAMNAI:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  fhe  average  cost  of  an  assessment
 during  the  years  ‘1966-67,  ‘1967-68  and  ‘1968=
 69  tn  respect  of  Income-Tax  cases  5

 (b)  whether  this  includes  the  expendi-
 ture  on  appeals  and  ff  not,  the  amount
 incurred  on  appeals  and  the  number  of
 appeals  involved;  and

 (c)  in  working  out  this  average  the
 the  number  of  cases  of  assessments  upto
 Rs.  5,000  and  Rs.  5,000  to  10,000  were  taken
 into  account  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI):  (a)

 Year  Average  cost  (approx.)
 बा  assessment

 1966-67  Rs,  42
 1967-68  Rs.  44
 1968-69  Rs,  38

 (c)  It  is  not  possible  to  estimate  the
 revenue  yield  frem  these  assessments,  with

 any  degree  of  precisi  The  question  of
 working  out  the  percentage  with  regard  to
 the  total  tax  assessed  for  the  year  1968-69,
 therefore,  does  not  arise,

 The  above  figures  have  been  worked  ont
 by  dividing  the  total  cost  by  the  mumber  of
 Income-tax,  Weatth-tax,  Estate  Doty  and
 Gift-tax  assessments  completed.

 (bj)  The  above  figures  include  the  ex-
 penditure  on  appeals.

 (०)  The  information  fs  available  accord-
 ing  to  the  categories  prescribed  by  the
 Department,  The  same  is  as  under  :

 Category  1966-67  4967-68  4968-69

 Category  [iI
 Basiness  cases  having  income  ower  Rs.  7,500

 but  not  exceeding  Rs,  +15,000/-
 Category  IV  and  V

 (l)  Business  cases  having  income  below
 Rs.  7,500/-.

 Q)  Govrnment  salary  cases,

 (3)  Non-Government  salary  cases,

 (4)  All  cases  of  refund  u/s  237  of  the  Act

 2,87,992  3,02,403  4,33,313

 18,77,353  19,71,681,  26,17,459
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 Arrears  of  Income-Tax
 SHRI  S.  R.  DAMANI  :
 SHRI  HEM  RAJ:
 SHRI  K,  K.  MADAUKAR  :
 SHRI  BHOGENDRA  JHA:
 SHRI  H.  N.  MUKERJEE  :
 SHRI  ESWARA  REDDY  :
 SHRI  INDRAJIT  GUPTA  3

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  the  amount  of  Income-tax  in  arrears
 upto  the  3ist  December,  1969;

 (b)  whether  the  tax  collection  has  im-
 proved  or  declined  during  tbe  current  year
 and  how  it  compares  with  the  previous
 3  years’  figures)

 (c)  the  measures  taken  by  Government
 for  speedy  collection  of  arrears;  and

 (d)  whether  Government  have  set  any
 target  to  collect  all  arreas  and  to  write  off
 the  balance  in  order  to  arrive  at  a  clear
 picture  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  The  latest  figures  of  arrears
 of  Income-tax  available  are  as  on  30th
 September,  969  on  which  date  the  arrears
 amounted  to  Rs.  555,99  crores.

 (b)  The  tax  collection  out  of  arrear
 demand  has  improved  during  the  current
 year  as  compared  to  previous  3  years,  as
 would  be  evident  from  the  following  figures  :

 1966-67  Rs,  62.76  crores,
 1967-68  Rs.  00.52  crores,
 1968-69  Rs,  0.55  crores,

 Upto  December,  959  Rs,  98.74  crores.
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 (c)  The  following  specific  measures  have
 been  taken  for  speedy  collection  of  arrears  :

 (i)  Taking  over  of  recovery  work
 hitherto  done  by  officials  of  the
 State  Government.

 Work  taken  over  fully  in  Com-
 missioners’  charges  at  Delhi,
 Andhra  Pradesh,  Gujarat  and
 Rajasthan,
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 Work  taken  over  partly  in  Com-
 missioners’  charges  of  West  Bengal,

 ‘Madras,  Mysore,  Uttar  Pradesh,
 Bombay  and  Poona.

 Efforts  are  being  made  for
 taking  over  recovery  work  in  the
 remaining  charges  also  as  soon  as
 possible.

 (li)  Introduction  of  Functional  Distri-
 bution  Scheme  under  ‘which  the
 work  of  collection  of  taxes  has
 been  made  the  specific  function  of
 one  or  more  Incometax  Officers  in
 the  Range.

 (iii)  A  detailed  analysis  of  arrear
 demand  over  Rs.  5  lakhs  has  been
 carried  out  with  a  view  to  ascer-
 tain  the  reasons  for  the  tax  arrears
 and  taking  steps  for  expeditious
 recovery.  This  analysis  has  now
 been  extended  to  cases  of  arrear
 demands  over  Rs,  ]  lakh.

 (iv)  Responsibilty  of  appropriate  action
 in  cases  where  arrears  outstanding,
 has  been  fixed  on  particular  officers
 as  under  3

 Inspecting  Assistant  Cases  of  arrears
 Commissioner.  below  Rs.  |  lakh.

 Cases  of  arrears
 between  Rs,  !  lakh
 and  Rs,  5  lakhs,

 Commissoner  of
 TIncome-tax.

 Cases  of  arrears
 between  Rs,  5  lakhs
 and  Rs,  25  lakhs.

 D.L.  (B.S,  &  P.)

 Cases  of  arrears
 over  Rs,  25  lakhs,

 Board,

 (v)  Maintenance  of  arrear  sheets  in
 respect  of  all  company  cases  and
 non-company  cases  if  the  assessed
 income  is  over  Rs  20,000.

 (vi)  Creation  of  Special  Recoyery  Units
 in  the  Commissioners’  charges  to
 look  after  the  expenditious  recovery
 of  outstading  demand.

 (vii)  Rate  of  interest  in  case  of  delayed
 payments  has  been  raised  from  6५%
 to  9%  with  effect  from  Ist  Oct.,
 1967,
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 (vili)  Acceptance  of  crossed  cheques  by
 the  Department  and  opening  of
 special  receipt  counters  for  this
 purpose  in  the  income-tax  Offices.

 Publication  of  names  of  assessees
 who  are  defaulters  in  the  payment
 of  taxes  over  certain  prescribed
 limits:

 (ix)

 (x)  Arrear  Clearance  fostnights~  are
 being  observed  all  over  the  country.
 During  the  period,  special  emphasis
 will  be  laid  on  carrying  out
 pending  adjustments/rectificatlons,
 giving  effect  to  appellate  orders
 and  collecting  the  net  demands  due
 from  the  assessee,

 Appointment  of  Expert  Commitice
 for  tackling  problems  relating  to
 accumulation  of  arrears  of  taxes.

 (xi)

 (d)  All  possible  steps  are  being  taken
 to  liquidate  the  arrears  expeditiously.
 However,  no  target  date  has  been  laid  down
 to  collect  all  recoverable  arrears  and  to
 write  off  the  balance  as  irrecoverable,

 Safe  Deposit  Arrangements

 SHRI  GANESH  GHOSH  )
 SHRI  K,  HALDER  :

 1045,

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  4

 (a)  how  many  safe  deposit  arrangements
 are  there  in  the  country;

 {b)  how  many  are  controlled  by  banks;

 (०)  how  many  are  controlled  by  Cham-
 bers  of  Commerce  ?

 THE  MINISTER  OF  STATE  IN  THE
 _MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  ;  (a)  and  (b).  The  required  infor-
 mation  is  being  colleeted  and  will  be  lald  on
 the  Table  of  the  House.

 (c)  Government  have  no  {oformation.
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 Action  against  Officers  of  IOC  for
 Failure  to  Inspect  Barrels  during Manufacture  with  Fabricators

 1046.  SHR{  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS  be
 Pleased  to  state  :

 (a)  whether  in  view  of  the  suggestions
 made  by  the  Estimates  Committee  in  their
 86th  Report  (Fourth  Lok  Sabha),  Govern-
 ment  have  taken  any  action  against  the
 Officers  of  the  Indian  Oil  Corporation  Ltd.,
 who  failed  in  thelr  duty  to  inspect  the
 barrels  during  manufacture  and  steel  sheets
 with  the  fabricators  in  spite  of  the  fact  that
 there  was  a  condition  incorporated  in  the
 purchase  Order  for  the  same  against  Tender
 No.  OP/Ten-7/65;  and

 (b)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN):  (a)  and  (०).  The
 matter  is  receiving  attention  of  the  Estimates
 Committee.

 Filing  of  Income-Tax  Returns  by  Members
 of  Parliament

 1047,  SHRISAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 to  state  :

 (a)  whether  before  making  statement
 in  the  House  on  the  24th  December,  969
 to  the  effect  that  350  Members  of  Parliament
 failed  to  submit  their  Income-tax  returns,
 the  Members  and  the  House  were  informed
 about  the  change  of  procedure  of  collection
 of  Income-tax  from  the  Members  of  Parlia-
 ment;

 (b)  if  so,  when  and  how;

 (c)  whether  any  formal  reminders  were
 sent  to  them;

 (d)  if  not,  whether  sudden  disclosure
 in  the  House  regarding  fallure  on  their  part
 to  submit  Income-tax  returns  did  not  com-
 promise  the  status  of  the  Members  and
 lowered  the  dignity  of  the  House;  and
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 (e)  whether  a  commitice  of  Members
 of  the  House  will  be  set  up  to  go  into  the
 question  of  legal  implications  of  collecting
 Income-tax  from  the  salaries  of  the  Members
 of  Parliarpent;  and  if  not,  the  reasons  there-
 for?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ९.
 SETHI):  (a)  to  (c).  The  salary  of  Mem-
 bers  of  Parliament  was  earlier  being  assessed
 under  Section  5  of  I  tax  Act,  ]96I  as
 ‘salary’,  However,  on  further  considera-
 tion  and  on  the  basis  of  legal  advice  recel-
 ved,  it  was  decked  in  1967-68  that  the
 salary  of  Members  of  Parliament  was  pro-
 perly  assessable  under  Section  56  of  Incom-
 tax  Act,  7968  as  “‘income  from  other  sour-
 ce,  This  view  was  conveyed  to  the
 Parliament  Pay  and  Accounts  authorivies
 through  the  Department  of  Parliamentary
 Affairsand  accordingly  from  1-4-68  income-
 tax  is  not  being  deducted  at  source  from  the
 ealasy  of  Members  of  Parliament.  The  Pay
 and  Accounts  Officer  concerncd  with  the
 disbursement  of  salary  of  Members  of  Pur-
 fiament  foHowed  the  revised  basis  and  Mem-
 bers  of  Parliament  started  receiving  their
 salary  from  April,  1968,  without  deduction
 of  tax  at  source.  No  direct  intimation  was
 sent  by  the  Income-Tax  Department  to  the
 Members  of  Parkiament,  as  generally  com-

 ications  about  tax  deducttion  at  source
 are  sent  to  disbursing  aythoritles.

 (d)  The  relevant  information  in  the
 statement  made  in  the  Lok  sabha  on  the
 24th  December,  969  was  only  a  factual
 elucidation  and  there  was  no  Intention  what-
 socver  to  compromise  the  status  of  the
 Members  or  lower  the  digdity  of  the  House,

 (e)  There is  no  proposal to  set  up  a
 Committee  of  Members  of  Parliament  to  go
 jato  the  question  of  deduction  of  tax  at
 source  from  salaries  of  Members  of  Parlia-
 ment  but  the  matter  is  being  examined  by
 Government.

 Encroachment  by  Jhuggi-Squatters  ou  a
 Plot  ear-marked  for  Maternity  Home

 and  Hospital  in  Rajindranagar, ew  Del

 ‘pss.  SHRI  BAL  RAJ  MADHOK
 Will  the  Minister  af  HEALTH  AND  FA-
 MILY  PLANNING  AND  WORKS,  HOU3-
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 ING  AND  URBAN  DEVELOPMENT  be
 pleased  to  state  4

 (a)  whether  it  ts  a  fact  that  open  plot
 in  Block  5]  of  Rayindranagar,  New  Delhi
 car-marked  fora  maternity.  ome  and  hos-
 pital  has  keen  gnesoached  ypan  by  jhuggi-
 squatters,

 (b)  whether  it  is  also  a  fact  that  be-
 cause  of  this  encroachment  the  work  of
 constructing  the  much  needed  matemity
 home  and  hospital  is  being  delayed:  and

 Oo}  ifso,  what  steps  have  been  taken
 to  remove  these  jhuggi-sgatters  carly  to
 some  alternative  site  meant  for  J.J.  Colonies
 so  that  construction  of  maternity  home  there
 may  start  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  GF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.
 8,  CHANDRASEKHAR)  a  (a)  to  (c).  Go-
 vernment  is  ooking  into  this  matter  A
 statement  will  be  laid  on  the  table  of  the
 House,

 Central  Reserve  Police  Personnel  Residing in  Sector  II  of  R.  K.  Puram
 1049.  SHRI  BAL  RA}  MADHOK  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING.  AND  WORKS,
 HOUSING  AND  WRBAN  DEVELOP-
 MENT  be  pleased  to  state:

 (a)  whether  it  Is  a  fact  that  some  of  the
 quarters  in  Sector  Il  of  Rama  Krishna
 Puram  have  been  in  the  occupation  of
 Central  Reserve  Police:

 (b)  whether  it  is  also  a  fact  that  the
 bilieting  of  this  Palice  force  in  the,  midst  of
 this  residential  colony  of  class  IV  employees
 has  been  serious  encroachment  on,  the  pri-
 vacy  of  the  families  of  the  employees  living
 there;

 (c)  whether  it  is  also  a  fact  that  class
 पत्र  employees  lbving  in  the  area  have  been
 representing  for  the  removal  of  rom  R.  P.
 personnel  from  that  residential  area;  and

 (a)  if  so,  what  steps  have  Government
 taken  to  meet  ihis  genuine  demand  of  the
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 Goverament  employees  of  Sector  H  of  R.  K.
 Puram  and  to  provide  separate  accommoda-
 tion  to  the  C.R.P,  force  away  from  the  resi-
 dential  area  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  GF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  A  Block  of  8  type
 T  quarters  has  been  placed  at  the  disposal  of
 the  Central  Reserve  Police  in  Sector  II  of
 Rama  Krishna  Puram,

 (9)  and  (eo).  Mo  such  complaint  has  beea
 received  in  the  Directorate  of  Estates,

 (d)  Does  not  arise.

 OSS
 tor  Antibiotic  Factory,  Richest

 1050,  SHRIS.K.  TAPURIAH:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  3

 (a)  whether  it  is  a  fact  that  the  U.S.S.R.
 has  not,  so  far,  supplied  all  the  machinery
 required  for  the  antibiotics  factory  near
 Rishikesh  and  the  production  of  ‘some
 fmpostant  drugs  fs  not  possible  without  those
 machines;

 (®)  whether  due  to  the  absence  of  ancil-
 lary  industries  around  the  factory,  the  pack-
 ing  material  is  imported  from  New  York;
 and

 (e)  if  so,  Government’s  reaction  to  all
 this  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (BHRA  D.R.  CHAVAN):  (a)  U.S.S.R.
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 scheduled  to  be  received  from  the  USSR  In
 i97l,  Certain  for  pletion  of
 construction  of  nystatin,  which  is  scheduled
 to  be  commissioned  in  the  Ist  quarter  of
 I97]  are  expected  to  be  recelved  by  the  end
 of  ‘1970,  Supplies  are  in  accordance  with
 the  construction  and  commissioning  schedu-
 les  agreed  to  with  the  Soviet  collaborators
 from  time  to  time.

 (b)  No.  The  only  packing  material
 which  is  imported  from  the  U.S.A.  is  empty
 gelatine  capsules  which  could  no.  be  obtaln-
 ed  from  indigenous  manufactuters,  Ne  anoi+
 lary  unit  for  the  manufacture  of  gelatine
 capsuics  has  been  set  up.

 (c)  The  Government  have  made  known
 to  the  company  their  desire  that  matter  of
 crucial  supplies  from  U.S.S.R.  and  other
 sources  should  be  छा  vi  ३0  as
 to  ensure  their  availability  according  to
 schedule.

 Complaints  from  Nirogh  Factory,  Trivandrem

 t05!.  SHRI  P.  VISWAMBHARAN  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  'AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  he  has  received  any  comp-
 laint  against  the  General  Manager  of  the
 Nirodh  Factory,  Trivaadrum  from  Members
 of  Parliament;  and

 (b)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FANHLY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT.  (DR.  5.
 CHANDRASEKHAR)  :  (a)  You.  Tho

 jaint  was  agadast  the  Project  Officer, has  supplied  the  plant  and  machinery  requir-
 ed  for  the  construction,  erection  and  com-

 of  four  products,  namely,  pen
 tin,  streptomycin,  tetracycline  and  oxy-

 tH]  These  produc
 d  have  al  dy

 been  commissioged  and  are  under  production
 at  the  Antibivtics  factory,  Rishikesh,  Cer-
 talon,  marginal  equipments  required  for  taking
 the  production  to  the  level  of  the  projected
 capacity  for  these  products  in  the  factory  are

 (b)  The  complaint  was  looked  into  by
 the  Chairman,  Hiadustan  Latex  Ltd.,  and
 has  not  fowod  any  evidence,  circumstantial
 or  otherwise,  to  show  that  there  has  been  any
 irregularity  in  making  oppointment  to  the
 posts  In  the  Nirodh  Factory,  Trivandrum.

 Aceply  is  being  seat  to  the  Members  of
 Pasliament,
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 Alleged  Recruitment  of  Clerks  and  Steno-

 22  Atos

 |  Labourers  in  NCDC

 Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  Clerks  and  Stenographers
 are  recruited  in  the  National  Coal  Develop-
 ment  Corporation  Ltd.  at  Korba  as  casual
 labourers;

 (b)  if  so,  the  number  of  persons  so
 recruited;

 (c)  the  reasons  for  such  a  procedure;
 and

 (d)  whether  Government  would  take  im-
 mediate  steps  to  prevent  such  exploitation  of
 the  workers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  JAGANATH  RAO)  :
 (a)  to  (d).  There  are  no  such  cases  so  far  as
 the  National  Coal  D:velopment  Corpora-
 tion’s  colliery  projects  in  Korba  are  concern-
 ed.  Information  from  the  Central  Electrical
 and  Mechanical  Workshop  at  Korba  has  not
 yet  been  received.  It  will  be  laid  on  the
 table  of  the  House  when  received,

 Representation  from  Tenants  of  the  Suabsi-
 sed  Housing  of

 Maharashtra  Honsing  Board

 053  SHRI  GEORGE  FERNANDES:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  representation  from  the  tenants  of  the
 subsidised  Indnstrial  Housing  Scheme  of
 the  Maharashtra  Housing  Board;
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 PLANNING  AND  WORKS  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8,  S  MURTHY)  (a)  Yes.

 (b)  and  (c),  A  statement  giving  the
 required  information  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.
 LT.  2658/70]

 Payment  of  Income  and  Wealth  Tax  by Messrs  Maharaja  Finances

 054  sunt
 GEORGE  FERNANDES:

 Wiltthe  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  wheather  Government's  attention
 has  been  drawn  to  an  advertisement  in  the
 ‘Hindu’  Madras  in  {ts  issue  of  the  Aith
 January,  970  by  Messrs  Maharaja  Finances;

 (b)  whether  Government  have  secured
 the  list  of  persons  managing  this  firm;

 (०)  if  so,  the  amount  of  Income-tax
 paid  by  these  persons  during  the  last  three
 years;

 (d)  whether  Goveroment  have:  thought
 ft  necessary  to  Investigate  into  the  activi-
 ties  if  this  firm;  and

 (e)  whether  this  firm  has  necessary
 licence  from  the  Reserve  Bank  of  India  to
 conduct  Its  activities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  (a)  and  (b).  Yes,  Sir,

 (०)  Rs.  93,8i3.

 (d)  The  firm  was  constituted  only  in
 September,  1969,  Its  first  assessment  will
 be  for  assessment  year  I970-7!.  Investlga-
 tions  are  always  undertaken  to  determine
 the  correct  income  and  wealth  returned  by
 big  and  the  same  will  be  under- (b)  if  so,  the  nature  of  the  de  0

 in  the  repre  ;  and

 (c)  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY

 taken  in  this  case  in  the  course  of  assess-
 Ment  proceedings  of  the  firm.

 (e)  The  information  Is  being  collected
 and  it  will  be  placed  on  the  Table  of  the
 House,
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 Misappropriation  of  N.  C.  0.  C.
 Property

 052
 HRI  GEORGE  FERNANDES  t

 Willthe  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 be  pleased  to  state:

 (a)  wheather  Government  have  received
 a  complaint  of  misappropriation  of  N.  C,
 D.C,  property  by  the  Officiating  General
 Superintendent  of  Korba  Workshop  ;

 (b)  if  so,  whether  the  complaint  has
 been  investigated:  and

 (c)  whether  any  action  has  been  taken
 against  the  officer  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  ME-
 TALS  (SHRI  JAGANATH  RAO)  +  (a)
 Yes,  Sir.

 (b)  Yes,  Sir,

 (c)  The  National  Coal  Development
 Corporation  on  enquiry,  have  found  no
 material  in  support  of  the  complaint,  There-
 for,  the  question  of  taking  action  against
 the  officer  does  not  arise.

 Report  of  National  Savings  Mo'
 Reorganisation  Committee,

 1056.  SHRIMATI  SAVITRI  SHYAN  :
 DR.  SUSHILA  NAYAR  :
 SHRI  YAMUNA  PRASAD  MANDAL:

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  :

 (a)  whether  the  National  Savings  Mo-
 vement  Reorganisation  Committce  has  since
 submiteed  its  report  to  Government  ;

 (b)  if  so,  the  recommendations  thereof  ;
 and

 (c)  {If  not,  the  reasons  for  the  delay  and
 the  time  by  which  the  Committee  is  likely
 to  submit  its  report  to  Government  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANACE  (SHRI  R.  K.
 ‘KHADILKAR)  :  (a)  No  sir,  The  report  is
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 to  be  submitted  to  the  National  Savings
 Central  Advisory  Board.

 (9)  Does  not  arlse,

 (c)  The  delay  was  mainly  due  to  the
 fact  that  the  Committee  felt  it  necessary  to
 visit  the  State  for  an  at  the  spot  study  and
 discussion  of  the  problems  covered  by  its
 terms  of  reference  including  intensification
 of  the  Small  Savings  Movment.  It  4s  under-
 stood  that  the  Committee  expects  to  finalise
 its  report  within  the  next  two  months.

 D  d  of fii  ial  Assi  by  states
 to  Pay  Higher  Salaries  and  D.A.  to

 State  Govcrnment  Employees

 SHRI  5.  K.  NAYANAR  :
 SHRI  P.  P.  ESTHOSE
 SHRI  MOHAMMED  ISMAIL:
 SHRI  A.  K.  GOPALAN  :

 1057.

 _Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  :

 (a)  whether  some  State  Governments
 have  asked  for  financial  assistance  to  pay
 higher  salaries  and  Dearness  Allowance  to
 their  employees;

 (b)  if  so,  whether  the  Central  Govern-
 ment  have  considered  the  matter;

 (c)  if,  so,  the  decision  thereof;

 (d)  if  answer  to  (b)  be  In  the  nega-
 tive,  when  the  question  is  likeiy  to  be  con-
 sidered)  and

 (e)  the  reasons  for  the  delay  in  taking
 decision  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  Cc
 SETHI)  :  (a)  and  (b).  Yes,  Sir.

 _(c)  to  (e).  It  has  not  bzen  possible  for
 the  Central  Government  to  give  any  assu-
 rance  of  assistance  to  State  Governments
 to  meet  the  cost  of  revision  of  pay  scales
 and  dearness  allowance  of  State  Government
 employees,  as  the  cost  of  such  revision  has
 necessarily  to  be  met  by  the  State  Go-
 vernments  themselves,  who  have  to  run
 their  own  administration  and  establishment,
 from  their  own  resources,
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 कर  अपबंचन  को  रोकने  के  नये  उपाय

 1058.  श्री  शिव  कुमार  शास्त्री  :
 श्री  आत्म  दास  :

 क्या  चित्त  मन्‍्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  सरकार  ने  कुछ
 ऐसे  नवे  उपायों  पर  विकार  किया  है  जिससे  कद
 अपवंचन  को  रोका  जा  सके  तथा  लोगों  द्वारा
 लेखा  बाहाबन  को  घोषणा  कराई  जा  सके  ;  झर

 (ख)  यदि  हाँ,  तो  उसका  ब्यौरा  क्‍या  है
 ओर  इनको  कब  तक  क्रियान्कति  कर  दिया
 जाएगा  ?

 वित्त  मन्त्रालय  में  राज्य  मन्त्री  (ओ  प्र०
 to  खेंठी) :  (क)  और  (ख).  कर  अक्यंचन
 की  समस्या  और  उसका  सामना  करने  के  उपायों
 पर  सरकार  निरन्तर  ध्यान  देती  रही  है।  इस
 समस्या  का  प्रष्ययन  करने  के  लिए  हाल  में  ही,
 सरकार  ने  एक  विशेषज्ञ  समिति  नियुक्त  की  है
 समिति  द्वारा  रिपोर्ट  पेश  किये  जाने  के  बाद  ही
 सिफारिशों  को  कार्यान्वित  करने  का  प्रइन  उठेगा।

 सो  तथा  कस  शफ्बे  के  नोटों  के  मुद्रण  में

 प्रयुकत  स्याही

 1059,  श्री  शिव  कुमार  क्षास्त्रो  :  क्या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  इस  बत  की
 ओर  दिलाया  मया  है  कि  सौ  रुपके  के  नोंट  पर
 अंकों  के  मुद्रण  के  लिये  प्रयुक्त  स्याही  अभिट  है
 जब  कि  दस  रुपये  के  नोट  के  मुद्रण  में  प्रयुक्त
 स्याही  मिट  जाती  है  ;

 (सत्र)  क्‍या  झब  इस  सम्बन्ध  में  कोई  सुघार
 किया  गया  है  ;  भौर

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्या  कारण

 हैं  तथा  कब  तक  ये  सुधार  किये  जाते  कौ
 सम्भावना  &  ?
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 वित्त  मंत्रालय  में  राज्य  पंत्र  (ही  we  wo
 सेठी)  :  छोटे  आकार  वाले  साँ चपये  के  नोटों
 के  बारे  में  कुछ  शिकायतें  जि हे  कि  वानी  में

 भीग  जाने पर  उन  पर  अंकित  संख्या  मिंट  जाती
 है  किन्तु  दस  रुपये के  नोडीं के  बारे में  कोई
 सिकायत  बहीं  बली  है  1

 (ख)  और  गी.  नोटों  में
 नि

 की
 जाने  वाली  स्याही  कीं  मैं  जहाँ  तक
 सम्भव  था,  सुधार  कर  ॥... |  गया  हैं।

 लेस्टर  बेजा  आफ  इंकियां  ड्रा  प्रामोण  क्षेत्रों
 में  शाला  को  सौला  जाना

 l066.  &  fora  कुंधार  शास्‍्त्रो  :
 चकी  क्त  कस  :

 ककी  कसि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  बह  सच  है  कि  सेन्ट्रड  बैंक  ऋफ
 इंडिया  का  क्चार  दस  वर्ष  में  प्रतिदित  ग्रभीण
 क्षेत्र  मे ंएक  नई  शाखा  खोलने  दा  है  ;

 खो  नचा  यह  भी  सच  हैं  कि  शविकांश
 ग्रामीण  क्षेत्रों  में  शाखायें  खोली  जा  चुकी  हैं;
 और

 (ग)  यदि  हाँ,  तो  ग्रामीण  क्षेत्रों  में  अब  तक
 कितनी  शाखायें  खोली  जा  चुकी  हैं  और  उनके
 द्वारा  किसानों  को  ऋण  के  रूप  में  कितनी  राशि
 दी  गईं  हैं  और  शष्ट्रीयकरण  के  'पदचात्‌  बैंकों
 के  जमाखात़ों  में  कितनी  वृद्धि  अथवा  कमी

 हुई  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  पथ्ची  to  Wo

 aa):  (क)  जी,  नहीं।  सरकार  को,  इस
 प्रकार  के  किसी  विचार  की  जानकारी  नहीं  है  1

 (व)  और  (ग).  3  जनवरी,  I970  की
 स्थिति  के  अनुसार,  देक्ष  में,  सैण्टुछ  बैंक  आफ
 इण्डिया  को  669  चलाएं  थीं  जिनमें  से  30
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 शाखाएं  देहाती  इलाकों  (यात्री  ऐसे  स्थानों  में
 जिनकी  जम-संख्या  10,000  से  अधिक  नहीं  है)
 में  थी  और  252  शाखाएं  अध-शहरी  इलाकों

 (ऐसे  स्थानों  में  जिनकी  जनसंख्या  10,000  से

 एक  लाख  के  बीच  में  है/में  थी  शब  तक  बैंक

 को,  970  में  66  शाखाएं  लोलने  की  अनुमति
 दी  गयी  है  जिनमें  से  32  शाखाएं  देहाती
 इलाकों  में  होंगी  ।

 अब  तक,  देहाती  इलाकों  में  खोली  गयीं
 सैंष्ट्रल  बैंक  की  शाखाओं  द्वारा  किसानों  को  दिये
 गये  ऋणों  का  ब्यौरा  तथा  बैंकों  के  राष्ट्रीयकरण
 के  बाद  इन  शाखाओं  में  जमा  की  गयी  रकमों
 के  आँकड़े  अभी  उपलब्ध  नहीं  हूँ  लेकिन,  कुल
 मिलाकर  सेण्ट्रल  बैंक  बाफ  इण्डिया  द्वारा
 किसानों  को  दिये  गये  ऋणों  के  सम्बन्ध  में
 नवम्बर  969  के  अन्त  तक  9.74  करोड़  रुपये
 की  रकम  बाकी  थी  जबकि  जून  969  %  श्रन्त
 तक  यह  रकम  3.9  करोड़  रुपये  थी।  सेण्ट्रल
 बेंक  की  कुल  मिझा  कर  सभी  काखाओओं  में  उसी
 अवधि  में  किसानों  के  ऋण  खातों  की  संख्या
 48]7  से  बढ़  कर  7956  हो  गयी  बैंकों  का

 राष्ट्रीयकरण  किये  जाने  के  बाद  सेंण्ट्ल  बैंक  में
 जमा  की  रकम  जो  8  जुलाई,  1969,  को  44.6
 करोड़  रुपया  थी  बढ़कर  30  जनवरी,  970  को
 466.1  करोड़  रुपया  हो  गमी  |

 Circulation  of  Eight  and  Four-anna
 Coins

 1061.  SHRI  HEM  RAJ:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  eight-anna  and  four-
 ama  coins  with  the  emblem  of  three  lions
 on  the  face  and  half  a  rupee  and  one  quarter
 of  a  rupee  with  corns  on  the  reverse  are  in
 circulation  In  Delhi;

 (b)  whether  {ft  is  alsoa  fact  that  the
 businessmen  and  other  Departments  and
 Corporation  refused  them  in  Punjab,  Har-
 yana  and  Himachal  Pradesh;

 (c)  if  so,  whether  their  circulatlon  has
 been  stopped;  and
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 (d)  if  not,  the  reasons  why  these  coins
 are  not  being  accepted  in  the  above-mention-
 ed  States  for  monetary  day-to-day  deal-
 ings  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  Yes,  Str.

 (b)  to  @).  The  factual  position  is  being
 ascertained  and  will  be  laid  on  the  Table  of
 the  House  in  due  course,

 Sale  of  Banned  Foreign  Goods  in  Open Market

 i062,  SHRI  HEM  RAJ:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  fore-
 ign  luxury  goods  are  sold  openly  in  the  Bom-
 bay  market  in  spite  of  the  fact  that  their
 import  is  banned;

 (b)  whether  it  is  a  fact  that  the  Minis-
 ter  of  State  made  a  incognito  visit  to  such
 Bazars  in  Bombay  in  January,  1970;  and

 (०)  ॥  so,  his  conclusion  on  such  deals  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  P.  com
 SETHI)  :  (a)  Foreign  luxury  goods  are  sold
 in  small  quantities  by  petty  stall  holders  and
 hawkers.  Their  import  is  not  totally  banned
 as  these  goods  are  allowed  import  as  bag-
 gage  by  passengers  and  crew  or  as  gifts  by
 Post.

 (b)  Yes,  Sir.

 (c)  There  is  considerable  misuse  of  the
 baggage  concessions  by  certain  classes  of
 Passengers  and  crew,  and,  therefore,  revision
 of  baggage  concessions  is  being  actively
 considered.  Modification  of  concessions  to
 postal  gifts  is  also  under  consideration.
 Steps  are  also  being  taken  to  augment  the
 enforcement  staff so  that  the  frequency  of
 raids  can  be  kept  up  and  prosecution  of
 habitual  offenders  can  be  resorted  to,

 Allocation  of  Medical  Officers  from
 Punjab  to  Himachal  Pradesh

 1063,  SHRI  HEM  RAJ:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
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 AND  URBAN  DEVELOPMENT  be  plea-
 sed  to  refer  to  the  reply  given  to  Starred
 Question  No.  77  on  the  28th  July,  969  and
 state  t

 (a)  whether  any  final  decision  has  been
 arrived  at  for  the  fixation  of  the  seniority  of
 Medica)  officers  allocated  from  Punjab  and
 Himachal  Pradesh;

 (b)  if  so,  whether  a  list  of  the  same
 will  be  laid  on  the  Table  of  the  House;
 and

 (c)  if  not,  the  reasons  therefor  and  the
 delay  in  arriving  at  the  desisioa  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8.  S.  MURTHY)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  matter  fs  under  correspondence
 between  this  Ministry,  Union  Public  Service
 Commission  and  Government  of  Himachal
 Pradesh.

 Deposit  mobilisation

 1064,  SHRI  K.  M.  MADHUKAR  :
 SHRI  CHANDRA  SHEKHAR

 SINGH  :
 SHRI  BHOGENDRA  JHA  :
 SHRI  J.  M.  BISWAS  :
 SHRI  SARJOO  PANDEY  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  study
 made  by  the  Reserve  Bank  on  banking  in
 the  rural  areas  pointed  out  that  the  deposit
 mobilisation  in  most  of  the  Districts  is
 poor  ;  and

 (b)  if  so,  the  reasons  pointed  out  in  the
 study  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 P.  2.  SETHI):  (a)  and  (b).  The  Economic
 Department  of  the  Reserve  Bank  of  India
 conducted  a.  study  on  inter-district  compa-
 rison  of  agricultural  development  and  spread
 of  banking  facilities  in  the  rural  areas  some
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 time  ago.  The  study  was  mainly  intended  to
 provide  useful  background  matertal  to  the
 commercial  banks  for  the  selection  of  the
 areas/centres  for  opening  new  branches.  An
 attempt  was  made  this  connection  to  rank
 districts  according  to  deposit  mobilisation
 with  a  view  to  finding  out  whether  the
 spread  of  banking  facilities  has  also  led  to
 Jarger  mobilisation  of  deposits.  The  main
 findings  in  this  respect  are  that  there  are
 only  24  districts  out  of  300  where  the  level
 of  deposits  mobilised  is  Rs.  5  lakhs  or  more
 Per  thousand  hectares  of  the  grose  cropped
 area,

 The  study  was  not  oriented  towards
 identifying  factors  {afluencing  the  level  of
 deposits  in  the  various  districts  and  as  such
 no  reasons  for  the  poor  performance  regar-
 ding  deposit  mobilisation  in  some  of  the
 districts  have  been  pointed  out.

 Project  and  Non-Project  aid  from  AID
 India  Consortium

 ‘1065.  SHRI  K.  M.  MADHUKAR  :
 SHRI  DHIRESWAR  KALITA  ;
 SHRI  C.  JANARDHANAN  ॥
 SHRI  YOGENDRA  SHARMA
 SHRI  INDRAJIT  GUPTA  :

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there
 would  be  a  shortfall  of  25  million  dollars
 in  the  project  aid  shortfall  in  non-project  atd
 and  200  million  dollars  as  promised  by  the
 AID  India  Consortium  ;

 (b)  if  so,  its  effect  on  our  economy  ;

 (c)  how  it  is  likely  to  affect  our  plan;
 and

 (d)  the  steps  Government  propose  to
 take  to  overcome  this  problem  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI):  (a)  The  Aid  India  Consortium
 assessed  in  May,  969  the  non-project  aid
 requirements  as  $700  million  (Rs.  525
 crores)  and  the  need  for  project  assistance
 as  $400  million  (Rs.  300  crores).  On  the
 basis  of  current  indications,  the  aid  that  is
 likely  to  materialise  is  expected  to  be  about
 $I50  million  (Rs,  I3\  crores)  less  in  the
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 case  of  non-project  ald  and  about  $100
 million  (Rs.  75  crores)  less  in  the  case  of
 Project  aid.

 (b)  to  (d).  Because  of  the  current  low
 levels  of  imports  and  the  availability  of
 aid  from  past  commitments,  this  shortfull
 does  not  have  now  a  serious  adverse  effect
 on  the  economy.  As  for  the  Fourth  Plan,  it
 is  the  availability  of  aid  of  the  size  and  type
 assumed  in  the  Plan  during  the  entire  Plan
 period  that  will  have  a  relation  to  the  imp-
 lementation  of  the  Plan.  Government  will
 continue  to  place  emphasis  on  export  promo-
 tion  and  {import  substitution  and  towards
 bridging  the  gap  in  external  resources,  for
 carrying  out  the  planned  development  and
 will  strive  to  raise  resources  by  way  of
 external  aid.

 Overdafts  to  State  from  the  Reserve  Bank

 1066,  SHRI  K,  M.  MADHUKAR  :
 SHRI  DHIRESWAR  KALITA  H
 SHRI  BHOGENPRA  JHA  :
 SHRI  ८,  JANARDHANAN  ¢
 DR.  RANEN  SEN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 intend  to  examine  the  problem  of  overdraft
 of  the  States  from  the  Reserve  Bank;  and

 (b)  whether  there  is  any  change  in  the
 policy  regarding  the  overdrafts  to  the
 States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE,  (SHRI  P.  C.
 SETHI)  (a)  and  (b).  The  problem  of  the
 unauthorised  overdrafts  of  States  on  the
 Reserve  Bank  was  one  of  the  matters  refer-
 red  to  the  Fifth  Commission  and  {ts  recom-
 mendations  in  this  regard  were  laid  on  the
 Table  on  the  I5th  November,  96g.  The
 Finance  Commission  held  and  this  has  also
 always  been  the  view  of  the  Government  of
 India  that  the  State  Governments  should
 avoid  resources  to  overdrafts  by  restricting
 their  expenditures  to  resources  in  sight.
 Where,  however,  the  States  experienced  gen-
 uine  difficulties  in  implementing  their  ap-
 proved  Plans,  the  Government  of  India
 would  be  prepared  to  consider  on  merits
 the  question  of  providing  special  assista-
 nee.
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 Violation  of  Foreign  Exchange  Regulations Act  by  Christian  Missionary  Organisation
 Bangzlore

 1067.  SHRI  LAKHAN  LAL
 KAPOOR  t

 SARI  MANGALATHUMADAM:
 SHRI  S,  M.  KRISHNA  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  Christian
 Missionary  Organisation  in  Bangalore  has
 committed  a  breach  of  Foreign  Exchange
 Regulations  Act:

 (b)  if  so,  the  details  thereof;  and

 (c)  the  loss  to  Exchequer  thereby?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८,
 SETHI):  (a)  to  (०).  The  Southern  Asia
 Division  of  Seventh  Day  Adventists  Mission
 was  adjudged,  by  the  Director  of  Enforce-
 ment,  to  have  contravened  Section  5()(a)
 of  the  Foreign  Exchange  Regulation  Act,
 947  inasmuch  as  a  sum  of  U.S.  $20,000/-,
 being  a  part  of  the  price  for  the  landed  pro-
 perty  which  was  acquired  by  the  Mission  at
 Bangalore,  was  pald  to  the  owner,  who  was
 a  person  resident  outside  India,  by  crediting
 this  sum  to  the  account  of  the  latter  in
 U.S.A,  without  the  general  or  special  per-
 mission  of  the  Reserve  Bank  of  India.  A
 penalty  of  Rs.  3  lakhs  was  imposed  by  the
 Directcr  on  this  Mission  under  Section  23(1)
 (a)  F.E.R.A.  for  the  said  contravention,

 Scheme  to  Start  Training  Centres  by
 Nationalised  Banks

 1068,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  any  scheme  has  been  chalk-
 ed  out  by  the  nationalised  banks  to  start
 tralning  centres  in  the  country;  and  Lp

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८,
 SETHI)  :  (a)  and  (b),  Staff  training  colleges
 set  up  individually  or  jointly  by  the  14  banks
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 prior  to  their  nationalisation  are  already
 fuactioning.  The  question  of  common  ar-
 rangements  for  traintng  facilities  is  also  Ike-
 ly  to  be  considered  by  the  Coordination
 Committee  of  public  sector  banks.

 Corneas  donated  by  Ceylon

 1069,  SHRI  GADILNGANA  GOWD  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOPMENT
 be  pleased  to  state  ;

 (a)  whether  any  corneas  had  been
 donated  to  India  by  the  Ceylon  Government
 recently  ;  and

 (०)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8,  S.  MURTHY):  (a)  Yes.

 (b)  Informormation  is  available  in
 regard  to  Dr.  Rajendra  Prasad  Centre  for
 Ophthalmic  Sciences,  All  India  Institute  of
 Medical  Sciences,  New  Delhi,  which  received
 three  consignments,  the  details  of  which  are
 given  below  3

 if  so,  the  details  thereof  ?
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 Date  of  receipt  Number  of  eyes
 received

 11.1.70  3  eyes
 15.1.70  2  eyes
 21.1.70°  2  eyes

 Steps  to  Achieve  Fourth  Plan  Targets  of
 Nitrogenous  Fertilizers

 1070.  SHRI  GADILINGANA  GOWD:
 SHRI  BHOGENDRA  JHA  :
 SHRI  DEVEN  SEN  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 MSTALS  be  pleased  to  state  :

 (a)  whether  Government  have  consider
 any  steps  to  achieve  the  fertilizer  target  of
 five  million  tonnes  as  capacity  in  terms  of
 nitrogen  by  the  end  of  Fourth  Five  Year
 Plan  ;  and
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 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  -  MiNES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  5  (a)
 and  (b).  The  Fourth  Plan  has  laid  down
 3.7  millfon  tonnes  of  Nitrogen  as  target  of
 capacity  to  be  attained  by  ‘1973-74,  The
 Present  installed  capacity  as  .344  million
 tonnes  of  Nitrogen.  The  projects  under
 constructions  or  to  be  taken  up  shortly  for
 construction  will  have  am  installed  capacity  ef
 .2I0  million  tonnes  of  Nitrogen.  Approval
 in  ptinciple  has  also  been  given  for  the
 establishment  of  additional  fertilizer  factories
 and  expansion  of  the  existing  ones  having
 an  installed  capacity  to  the  extent  of  2.46
 million  tonnes,

 Out-Flow  of  Foreign  Exchange  by  the
 Foreign  Companies  operating  in  India

 1072.  SHRI  SAMINATHAN  1
 SHRI  MAYAVAN  :
 SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  NARAYANAN
 SHRI  २.  R.  SINGH  080:
 SHRI  N.  R.  DEOGHARE  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  the  steps  taken  by  Government  to
 check  substantial  outflow  of  foreign  exchange
 by  way  of  remittances  by  the  foreign  Com-
 panies  operating  in  India  ;

 (b)  the  details  of  restrictions  put  on
 this  out-fow  ;  and

 (c)  the  amount  of  capital  invested  in
 these  companies  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  ;  (a)  and  (b).  A  number  of  steps
 have  been  taken  to  restrict  the  outflow  of
 foreign  exchange  on  account  of  remittances
 abroad  of  profits,  dividends,  royalties  amd:
 technical  know-how  fees  by  forcign  companies
 operating  in  India,  These  are  as  under  :—

 (i)  Foreign  firms  and  companies  pro-
 Posing  to  establish  new  branches  in
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 India  are  required  to  obtain  Reserve
 Bank’s  prior  approval  before  estab-
 lishing  a  new  branch  in  India.

 (ii)  An  increase  of  Indian  participation
 in  foreign  subsidiaries  is  insisted
 upon.

 (iii)  Under  Section  8A  of  the  Foreign
 Exchange  Regulation  Act,  ‘1947,
 which  came  into  effect  on  the  Ist
 April  1965,  foreign-controlled  com-
 Panies  are  prohibited  from  acting
 as  technical  or  management  advi-
 sers  or  agents  in  India  of  any
 Person,  company  or  firm  in  regard
 to  the  trading  or  commercial
 transactions  thereof  except  with
 the  general  or  special  permission
 of  the  Central  Government  or  the
 Reserve  Bank  of  India.  The  per-
 mission  asked  for  is  given  after  a
 detailed  examination  of  each  case.

 While  considering  cases  of  fresh
 foreign  capital  participation  in  new
 Indian  joint  stock  companies,
 Government’s  normat  policy  is  that
 major  interest  and  effective  control
 of  the  undertakings  should  be  in
 Indian  hands.  Proposals  for  majo-
 rity  foreign  capital  participation  in
 new  enterprises  are  approved  in
 very  exceptional  circumstances  and
 in  Hmited  fields,

 (iv)

 As  a  rule,  payments  of  royalty  and
 technical  know-how  fees  by  wholly
 owned  forelgn  companies  working
 in  India  to  their  principats  abroad
 are  not  allowed.  If  such  payments
 are  at  all  allowed  in  the  case  of
 subsidiaries  of  foreign  companies,
 the  rates  are  generally  lower  than
 in  the  case  of  Indian  majority
 concerns  making  royalty  payments
 in  similar  circumstances.

 (v)

 The  other  important  measures  to
 reduce  the  outgo  of  foreign  ex-
 change  on  account  of  royalty  pay-
 ments  are  as  under  :

 (vi)

 Greater  stress  is  laid  on  re-
 search  and  development  within
 the  country  and  Indian  con-

 (०)
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 sultancy  services  are  encour-
 aged.

 (b)  Collaboration  agreements,  if
 found  justified,  are  now  nor-
 mally  allowed  for  a  period  of
 5  years  only,  and  extensions  are
 agreed  to  only  {n  exceptional
 circumstances,

 (c)  The  latest  information  about  the
 outstanding  foreign  business  jnvestments  in
 the  country  is  available  as  at  the  end  of
 March  967  in  the  article  entitled  ‘India’s
 International  Investment  position  in  965-65
 and  1965-67;  published  in  the  August  969
 issue  of  the  Reserve  Bank  of  Indfa  Bulletin,
 The  total  outstanding  direct  investments  in
 branches  of  foreign  campanies  as  at  the  end
 of  March  967  were  Rs.  290.6  crores  and  io
 foreign-controlled  rupee  companies  Rs.  409.9
 crores,  at  the  post-devaluation  rates.

 Joint  ventures  between  India  and  Iraq  in
 the  field  of  exploration  of  Crade  Oil

 Sulphar
 SHRI  SAMINATHAN  :
 SHRI  MAYAVAN  t
 SHRI  N.  R.  LASKAR:
 SHRI  NARAYANAN  :
 SHRI  K.  P.  SINGH  DEO  !
 SHRI  DHANDAPANI  :

 1073.

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  +

 (a)  whether  ft  is  a  fact  that  Iraq
 Government  has  conveyed  to  Government  of
 India  her  willingness  to  supply  substantial
 quantity  of  crude  petroleum  and  sulphur  to
 India  on  barter  basis;

 (b)  if  so,  the  reaction  of  the  Union
 Government  thereto;  and

 (c)  whether  both  the  Governments  have
 agreed  to  take  joint  ventures  in  the  field  of
 exploration  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  DR.  CHAVAN)  :  (a)  Yes.

 (b)  This  is  being  studied,  in  all  Its
 aspects.

 (c)  No,  Sir.



 5  Written  Answers

 Housing  Convention  in  December,  969

 1074,  SHRI  SAMINATHAN  :
 SHRI  MAYAVAN  :
 SHRI  N.  R,  LASKAR  t
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  NARAYANAN  ;
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  i

 (a)  whether  it  is  a  fact  that  Four-day
 Housing  Convention  was  sponsored  by  the
 National  Building  Organisation  and  the
 Indian  Institute  of  Architects  on  the  29th
 December,  1969;

 (b)  if  so,  whether  the  members  expressed
 concern  over  the  rapidly  diminishing  land
 in  urban  areas;  and

 {c)  ifso,  what  were  the  subjects  dis-
 cussed  and  the  decisions  arrived  at  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  ;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)  i  (a)  and  (b)  Yes.

 (c)  The  following  subjects  were  discu-
 ssed  in  four  technical  sessions  ;

 (iy  Conzepte  of  Housing  in  rapidly
 gtowing  Urban  Centres.

 (ii)  Housing  In  relation  to  resources
 and  to  the  developing  economy.

 Technology  and  Housing  Produc-
 tion.

 (lii)

 (iv)  Research  and  documentation.

 The  recommendations  made  In  these
 four  sessions  are  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 2659/70}

 Growth  Rate  in  the  National  Economy

 i075,  SHRI  SAMINATHAN  ;
 SHRI  MAYAVAN  ;
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 SHRIN.  R,  LASKARt
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  DHANDAPANI  4
 SHRI  NARAYANAN:
 SHRI  K,  P.  SINGH  DEO:
 ‘SHRI  BHAGABAN  DAS:
 SARI  A.  K.  GOPALAN  :
 SHRI  UMANATH  1
 SHRI  P.  GOPALAN  t

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  :

 (a)  wheter  it  fis  a  fact  that  a  high
 level  meeting  of  Central  Government  offi-
 cials  was  held  on  the  thesis  of  a  I0  per  cent
 growth  rate  in  the  National  economy  without
 forelgn  trade;

 (b)  if  so,  whether  a  note  was  prepared
 by  Dr.  Singh  the  I.  A.  S.  Member  at  present
 on  deputation  to  the  World  Bank;  and

 (c)  ff  so,  the  subjects  discussed  and
 the  decisions  arrived  at  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  rom
 SETHI)  :  (a)  Yes,  Sir,

 (b)  Yes,  Sir.

 (९).  The  discussion  centred  around  the
 methods  for  achieving  a  faster  rate  of  econo-
 mic  growth.  There  was  no  proposal  for
 consideration  by  the  Government  as  such,
 and  so  the  question  of  any  decision  in  the
 matter  dees  not  arise.

 Primary  Health  Centres  running  without
 Doctors  in  Manipur

 1076,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  3

 (a)  Whether  the  primary  health  centres
 or  dispensaries  in  the  Scheduled  Caste  areas
 of  Manipur  are  run  without  any  doctor  in
 those  centres  or  dispensaries;  and

 (b)  if  so,  the  steps  taken  to  provide
 doctors  in  these  gentres  or  dispensarics  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)  :  (a)  There  fs  one  pri-
 mary  health  centre  in  the  Schedule  Caste
 areas  which  has  a  doctor.  However  three
 dispensaries  are  functioning  without  doctors.

 (b)  Recruitment  of  doctors  has  been
 taken  up.

 Promotion  to  Nurses  in  Delhi  Hospitals

 1077,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HEALTH  AND  FA-
 MILY  PLANNING  AND  WORKS,  HOUS-
 ING  AND  URBAN  DEVELOPMENT  be
 pleased  to  state  :

 (a)  whether  promotion  facilities  are
 given  to  nursing  staff  in  the  Central  Govern-
 ment  Hospitals  at  Delhi;

 (b)  if so,  the  facilities  in  detail  for  all
 grades  of  nursing  staff;  and

 (c)  whether  such  promotion  facilities
 exist  for  the  auxiliary  nurses  in  the  Hospi-
 tals  under  the  Goveroment  of  Manipur  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  ;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)  :  (a)  Yes.

 (b)  Staff  Nurses  in  the  grade  of  Rs.
 150-280  are  eligible  for  promotion  as  Nur-
 sing  Sisters/Home  Sisters/Theatre  Sisters  in
 the  grade  of  Rs,  210-320  while  the  latter
 categories  are  eligible  for  promotion  as
 Assistant  Matrons/SisterTutors/Midwifery
 Tutors/Department  Sisters  In  the  grade  of
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 Ban  on  use  of  Pill  for  Family  Planning

 1079,  SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  K,  P.  SINGH  DEO  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS, HOUSING  AND  URBAN  DEVELOP.
 MENT  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  be:n  drawn  to  the  views  expressed  by
 Dr.  Hugh  Davis,  a  noted  expert  belonging
 to  the  Johns  Hopkins  Medical  Institute  of
 United  States  that  the  pill  used  for  family
 Planning  could  cause  some  real  and  some
 potential  hazards;

 (b)  if  so,  whether  this  pill  has  caused
 serlous  harm  toto  U.S.  women  where  the
 pill  is  used  commenly;

 (०)  if  so,  whether  in  India  also  this  pill
 is  used  popularly;  and

 (d)  if  so,  whether  in  view  of  this  expert
 view  Goverament  are  considering  to  stop  the
 supply  of  the  pills  by  the  family  planning  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  S.
 CHANDRASEKHAR):  (a)  Yes,

 (b)  Dr.  Hugh  Davis  of  Johns  Hopkins,
 Dr.  Ley  Herts  of  the  National  Institute  of
 Child  Health  and  Dr,  Marving  Legator  of
 the  Food  and  Drug  Administration  are  of
 the  views  that  there  are  dangers  of  thrombo-
 lism  (blood  clots),  Phicbitls,  Arteriosclerosis,
 breast  cancer  and  curvical  cancer  and  muta-
 genic  effects  on  the  foetus.  This  certainly
 has  caused  some  doubts  fn  the  minds  of  the
 American  women  who  are  taking  the  pill,

 Rs,  250  380,  These  ies  of  Nursing
 Staff  in  turn  are  eligble  for  promotion  as
 Matrons/Nursing  Superintendents  in  the
 scale  of  Rs  590-900.

 (c)  No  promotion  facilities  exist  for
 auxillary  nurses  in  Hospitals  under  the  Go-
 vernment  of  Manipur.  They  can  undergo
 nurses’  training  if  they  possess  the  educa-
 tlonal  qualification,

 H  there  are  others  like  Dr.  Robert
 Kistner  of  the  Harvard  Medical  School  who
 stated  that  fears  are  highly  exaggerated  and
 that  the  pill  is  safe.  The  risks  of  pregnancy
 that  the  woman  faces  is  many  times  more
 than  the  risk  she  may  have  with  the  use  of
 the  pill,  The  views  expressed  by  these
 researchers  are  by  no  means  new  and  possi-
 bility  of  some  potential  hazards  haye  always been  expressed  by  the  other  workers,
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 (०)  The  pill  is  still  In  the  pllot  project
 stage  in  Indfa.

 (d)  Does  not  arise.

 Arrears  of  Income-Tax  of  Top  Assessees

 1080,  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3005  on  the  8th
 December,  969  and  state  :

 (a)  whether  the  Information  regarding
 Income-tax  arrears  of  top  assessees  asked
 for  in  parts.  (b)  and  (c)  has  since  been
 collected  by  Government  ?

 (b)  if  so,  the  details  thereof  ;  and

 (c)  if  not,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  The  information
 relating  to  parts  (a)  and  (b)  of  Unstarred
 Question  3005  dated  8h  December,  969  has

 been  collected  while  information  relating
 to  part  (c)  of  that  Question  is  still  not
 complete.  The  requisite  information  will  be
 furnished  as  soon  as  it  is  complete.

 (c)  The  information  received  from  the
 Commissioners  of  Income  Tax  for  part  (c)
 of  the  Question  referred  to  was  found  to  be
 defective  and  they  have  been  asked  to
 furnish  complete  information.  The  same  is
 still  awaited.

 Income  Tax  Evasion  by  the  Persons  in
 Fitm  Industry

 08l.  -SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  the  steps  being  taken  by  Govern-
 ment  to  realise  the  full  amount  of  taxes  from
 Film  people  who  are  evading  Income-Tax;

 (b)  the  names  of  the  Film  people  who
 had  an  annual  income  of  more  than  rupees
 one  lakh  during  the  last  three  years;  and

 (०)  the  amount  of  Income-Tax  pald  by
 them  during  the  above  period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  rom
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 SETHI)  3  (a)  The  following  steps  are  being
 taken  to  check  tax  evasion  by  Film  people:

 (i)  Cases  of  persons  connected  with
 the  film  industry  have  been  grouped
 together  in  Bambay  and  Calcutta
 for  intensive  investigations.  Where
 large  scale  tax  evasion  is  suspected,
 the  cases  are  transferred  to  the
 Central  Circle  for  a  thorough
 probe,

 (ii)  From  time  to  time  searches  are
 undertaken  if  there  {is  reason  to
 believe  that  the  searches  would
 result  in  the  dsicovery  of  evidence
 to  establish  tax  evasion.

 (iii)  Where  tax  evasion  is  established
 Penalties  are  imposed  and  prose-
 cutions  are  launched,  if  feasible.

 (iv)  Intelligence  wings  of  the  Income-tax
 Department  are  engaged  in  collect-
 ing  information  with  a  view  to
 obtain  evidence  of  tax  evasion.

 (v)  Law  has  been  amended  to  provide
 for  the  disallowance  of  expenses
 incurred  for  the  purpose  of  busi-
 ness  and  profession  in  excess  of
 Rs.  2500/-  if  such  payments  are  not
 made  by  crossed  cheques.

 (vi)  Payments  to  tax  payer’s  relative  is
 liable  to  be  disallowed  if  it  is  con-
 sidered  sive  or  ble

 (vii)  In  order  to  realise  taxes  from  those
 who  have  failed  to  pay  the  taxes
 levied,  the  following  steps  are
 undertaken  :

 (a)  Penalties  are  imposed  for  non-
 payment  or  delay  in  payment
 of  taxes,

 (b)  Bank  accounts  and  amounts
 due  from  others  to  the  assessee
 are  attached,

 (c)  Recovery  proceedings  are
 initiated  and  the  Tax  Recovery
 Officer  there  after  takes  all
 necessary  steps  for  attachment
 of  properties  and  other  assets.

 (b)  and  (c).  Information  regarding  the
 Film  Aciors/Actresses  who  were  assessed  on



 11  Written  Answers

 an  income  of  more  than  rupees  one  lakh
 during  the  financial  year  1968-69  together
 with  taxes  paid  by  them  during  the  said
 Period  is  given  in  the  attached  Statement
 laid  on  the  Table  of  the  House.  [Placed  in
 Liberary.  See  No,  LT-2660/70].  Collec-
 tlon  of  information  regarding  names  of  all
 Persons  connected  with  Film  industry  who
 had  an  annual  income  of  more  than  Rs,  I
 lakh  for  the  last  three  years  and  the  amount
 of  Income-tax  pald  by  them  during  the
 above  period  would  involve  enormous  time
 and  labour  as  Fiim  Industry  is  located  in
 several  States  in  India.

 Income-Tax  Due  from  Film  Artists

 1082,  SHRI  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  FINANCE
 be  pleased  to  the  reply  given  to  Unstarred
 Questlon  No.  3844  on  the  I5th  December,
 969  and  state  :

 (a)  whether  it  is  a  fact  that  a  huge  amount
 of  Income-tax  {s  outstanding  at  present  in
 the  names  of  the  Film  Artists  Shri  Dilip
 Kumar,  Shri  Balraj  Sahni,  Shrimati  Nanda
 Karnatki,  Shri  Shashi  Kapoor,  Shrimaitl
 Sadhna  Nayyar,  Shri  Devanand,  Shri  Raj
 Kapour,  Shrimati  Asha  Parakh,  Shri
 Shammi  Kapoor,  Shri  Jitendra,  Shrimati
 Mala  Sinha,  and  if  so,  the  amount  of
 Income-Tax  so  outstanding  in  each  case  and
 since  when  this  amount  is  due;

 (b)  the  steps  taken  so  far  or  proposed
 to  be  taken  to  recover  the  same;

 (c)  whether  any  case  of  concealment  of
 Income  has  been  detected  by  Government
 and  if  so,  the  of  t  t  and
 the  action  taken  in  thls  regard;

 (d)  whether  any  raid  has  been  con-
 ducted  on  the  premises  of  the  Film  Stars
 mentioned  above  and  if  so,  whether  any  of
 the  Film  Artists  have  been  prosecuted;  and

 (९)  if  so,  their  names  and  the  nature  of
 the  prosecution  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI):  (a)  to  (¢).  The  requisite  In-
 formation  is  given  in  the  attached  statement
 laid  on  the  Table  of  the  House.  [Placed

 in  Library,  See  N>  LT+265I/70].
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 Charges  against  Office-bearers  of
 Indian  Oil  Workers  Union.

 Calcutta

 SHRI  8.  K,  MODAK  :
 SHRI  VISWANATHA

 MENON:
 SHRI  MOHAMMAD  ISMAIL  1
 SHRI  BHAGABAN  DAS  ;

 1083.

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  he  had
 advised  the  Management  of  the  Indian  Oil
 Corporation  to  withdraw  charge-sheets  against
 the  Jeading  office  bearers  of  the  Indian  Oil
 Workers  Union,  Calcutta;

 (b)  if  so,  whether  the  advise  was
 accepted  by  the  Indian  Oil  Corporation
 Management;  and

 (c)  if  no  action  has  been  taken  by  the
 Indian  Oil  Corporation  Management  follow-
 ing  the  advise,  the  steps  taken  by  Govern-
 ment  in  the  matter  7

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  (DR.  TRIGUNA  SEN)  :  (a)  No.

 (b)  and  (c).  Do  not  arise,

 Report  of  Committee  on  Tax  Evassion

 SHRI  B.  K.  MODAK  :
 SHRI  P.  ए,  ESTHOSE  :
 SHRI  K.  ANIRUDHAN  a
 SHRIMATI  SUSEELA  GOPA-

 LAN:

 1084.

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  official
 Commitiee  appointed  in  the  year  968  to
 study  the  causes  and  general  techniques  of
 tax  evasion  had  given  its  report  to  Govern-
 ment  ;

 (७)
 recommendations  made  by  this
 and

 (c)  the  reaction  of  Government  there-
 ‘a

 if  so,  the  malo  suggestions  and
 committee  ;
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI)  :  (a)  Yes,  Sir.

 (b)  The  main  recommendations  of  the
 Committee  are  :

 0}  Strength:  of  the  administrative
 machinery.

 (2)  Curbs  on  cash  transactions  and
 cash  holdings.

 (3)  Enlargement  of  powers  of  search
 and  seizures,

 (4)  Compulsory  declaration  before  the
 Income-tax  Officers  of  assets  held
 in  the  names  of  others,

 (c)  The  recommendations  of  the  Com-
 mittee  are  under  the  consideration  of  the
 Government.

 Extent  of  Gold  and  Silver  smuggled  into
 India

 1085,  SHRI  8.  K.  MODAK  :
 SHRI  BHAGABAN  DAS  3

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  ;

 (a)  the  number  of  gold  silver  smugglers
 caught  during  the  last  one  year  ;

 (b)  the  names  of  the  places  where  they
 were  caught  ;  the  total  value  of  detections  ;

 (c)  whether  it  is  a  fact  that  a  smuggler
 of  3!  years  of  age  was  detected  who  had  a
 a  bank  account  in  Dubai  with  a  balance  of
 Rs.  7!  crores  ;

 (d)  the  number  of  times  Customs
 authoritities  have  used  helicopters  for
 detecting  smugglers  ;  and

 (e)  whether  the  Customs  authorities
 have  any  plan  to  make  extensive  use  of  heli-
 copters  for  detection  of  smugglers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  The  number  of  rersons
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 arrested  in  cases  of  gold  and  silver  smuggling
 during  the  year  969  was  as  under  :—

 Gold  294

 Silver  83

 (b)  The  arrests  in  the  major  cases
 were  made  in  Bombay  city  and  suburbs,
 Madras,  Trichy,  Madural,  Hosur  check  post,
 Poona,  Chettuvai  (Kerala  coast),  Palam
 (Delhi),  Kanpur,  Nagpur  Bangalore,  Jaipur,
 Vapi,  Baroch  and  Rajamundry.

 The  value  of  gold  and  silver  seized  during
 969  was  as  under  :—

 Gold  Rs.  530  lakhs  (at  the  inter-
 national  monetary  rate),

 Silver  Rs,  94  lakhs.

 (c)  A  person  aged  about  34  years,
 arrested  in  Aprtl,  969  under  the  Customs
 Act  for  offences  relating  to  smuggling,  had
 a  bank  amount  in  Dubai  into  which  he  had
 credited  an  amount  of  9,02,36,944  in  January,
 969  as  per  statement  of  foreign  accounts
 seized  at  his  premises.  If  this  amount  is  in
 U.S.  Dollars,  the  equivalent  in  Indian
 currency  would  be  Rs,  68  crores  approxima-
 tely  but  if  the  amount  is  in  Rials,  the
 currency  prevalent  in  Dubai,  its  equivalent
 would  be  Rs,  44  crores  approximately.

 (d)  Helicopters  have  not  been  used  for
 detections  of  smuggling.

 (e)  Their  utility  as  support  to  patrol-
 ling  vessels  is  being  studied.

 Functions  of  Mineral  Advisory  Board
 and  Coal  Advisory  Council

 1086.  SHRI  RABI  RAY:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  AND  MINES  AND  METALS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is
 a  Mineral  Advisory  Board  and  a  Coal
 Advisory  Council  functioning  under  his
 Ministry  ;

 (b)  ff  so,  their  functions  and  who  are
 the  members  of  these  bodies  ;  and

 (c)  the  other  details  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  JAGANATH  RAO)  :  (a)
 Yea,  Sir.

 (b)  and  (c).  A  statement  giving  the
 required  iaformation  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No,
 LT-2662/70].

 Harassment  to  L.  I.  C.  Employees  in
 Rourkela

 1087.  SHRI  RABI  RAY:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  3

 (a)  whether  he  has  received  a  memo-
 randum  from  a  Member  of  Parliament  as  to
 how  the  Life  Insurance  Corporation  emp-
 loyees  of  Rourkela  are  being  Uarassed  by
 the  authorities  ;

 {b)  ifso,  the  contents  of  the  Memoran-
 dum  ;  and

 (c)  the  steps  taken  by  Government  on
 that  score  and  the  details  thereof  7?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R.  ६.
 KHADILKAR)  :  (a)  ४९5,  Sir,

 (b)  The  complaint  is  that  the  rents
 fixed  by  the  Corporatlon  for  the  quarters
 constructe/  by  it  for  its  employe:s  at  Rour-
 kela  are  excessive  and,  therefore,  the
 employees  have  bzen  unable  to  occupy  them.

 (c)  The  rent  has  been  fixed  by  the
 Corporation  on  the  basis  of  its  usual  for-
 mula,  i.  e,,  on  the  basis  of  34°,  net  return,
 The  Goveroment  do  not  propose  to  Interfere
 in  the  matter,

 परिवार  नियोजन  कार्यक्रस  को  सफलता

 1088.  श्री  जगेशबर  घादव  :  क्‍या  स्वास्थ्य
 तथा  परिवार  नियोजन  और  निर्माण,  झावास
 तथा  नगरीय  विकास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  पुरुषों  की  भांति  महिलाओं  की
 नसबन्दी  भी  की  जा  सकती  है;  यदि  हां,  तो
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 इस  दिशा  में  कितने  प्रयोग  किये  गये  है  और  वे
 किस  हृ॒द  तक  सफल  रहे  हैं;

 ख)  विभिन्‍न  राज्यों  में  कितनी  महिलाओं
 ने  लूप  पहने  हैं,  उनमें  से  कितने  प्रतिशत  मामले
 सफल  रहे  है  ;  और

 (ग)  परिवार  नियोजन  के  कायंत्रमों  के
 माध्यम  से  जनसंख्या  वृद्धि  को  रोकने  में  कितने
 प्रतिशत  सफलता  मिली  हूँ  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  ग्रावास॒  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मंत्री  (डा०  श्रीपति  चन्द्रगेखर):
 (क)  महिकछा  नसबंदी  आपरेशन  (ट्यूवेक्टामी)
 एक  सुप्रसिद्ध,  जाना-माना  और  पूर्णतया  कारगर
 तरीका  हूँ  ।  हमारे  देश  में  महिलाओं  और  पुरुषों
 के  659  लाख  नसबंदी  आपरेशन  किये  गए  हैं
 जिनमें  6  प्रतिशत  महिलाएं  हैं  ।

 (ख)  और  (ग).  समेकित  सूचना  के  दो
 विवरण  सभा  पटल  पर  रखे  जाते  हैं।  [ग्रंथालय
 में  रख  दिये  गये  ।  देखिये  संख्या  LT—2663/70]

 Decoration  of  Gor  ent  Buildings  in
 New  Delhi  with  Murals

 1090,  SHRI  MEETHA  LAL  MEENA:
 SHRI  D.  AMAT:
 SHRI  A,  DIPA:
 SHRI  C,  MUTHUSAMI:
 SHRI  R.  K.  AMIN:

 Wiil  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP.
 MENT  be  pleased  to  state  ॥

 (a)  the  details  of  the  Central  Govern-
 ment  multi-stored  building  like  Shastri
 Bhawan,  Nirman  Bhawan  etc.  in  New  Delhi
 put  up  during  the  last  5to  6  years  which
 have  been  decorated  with  art  murals,  panels
 paintings  etc.  both  inside  and  outside;

 (b)  the  details  of  the  cost  of  these  art
 decorations,  building-wise;



 2  Written  Answers

 (०)  the  detafls  of  artists  who  were  com-
 missloned  to  undertake  these  assignments
 and  their  experience  and  qualifications  to
 undertake  such  assignments;  and

 (d)  whether  these  assignments  were  given
 on  the  basis  of  tenders  or  competitive  bids
 or  otherwise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  B.
 S.  MURTHY)  :  (a)  to  (d).  A  statement  in
 Tfespect  of  multi-storeyed  office  buildings  in
 New  Delhi  is  laid  on  the  Table  of  the
 House.  [Placed  in  Libraray.  See  No.
 LT-2664/70]

 The  work  of  decoratlon  of  buildings
 including  execution  of  murals,  is  awarded  by
 a  Committee  specially  constituted  by  Govern-
 ment  for  this  purpose,  No  tenders  are  nor-
 mally  invited  for  these  artistic  works,  The
 Artists  are  selected  by  the  Committee  with
 due  regard  to  thelr  experience  and  capabili-
 tes.

 In  the  case  of  item  8,  however,  the  Delhi
 Administration.  who  were  incharge  of  the
 construction  of  the  building,  awarded  the
 works  after  inviting  quotations.

 ans  उर्वरक  कारखाने  का  विस्तार

 09l.  श्री  महाराज  सिंह  भारती  :  क्‍या

 पेट्रोलियम  तथा  रसायन  झर  खान  तथा  घातु
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  नंगल  उवेरक  कारखाने  के  विस्दार
 की  योजना  कब  तक  आरम्भ  की  आयेगी;  गौर

 (ख)  बिश्व  बैक  द्वारा  किये  गये  अध्ययन
 के  क्या  परिणाम  निकले  हैं  तथा  इस  बैंक  ने

 कितनी  सहायता  देने  का  वचन  दिया  हे  ?

 पेंद्रोलिपम  तथा  रसायन  और  ख़ान  तथा

 धातु  मंत्रालय  में  राज्य  मंत्री  पष्नी  ato  To

 wert)  :  (क)  शौर  (ख).  नांगल  उर्वरक

 कारखाने  की  विस्तार  योजना  उन  योजनाओं  में

 से  एक  है  जिनकी  सहायता  के  लिये  विश्व  बेक
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 के  पर्व  मूल्यांकन  दल  ने  अध्ययन  किया  था।
 ऐसे  मामलों  में  दल  अपनी  रिपोर्ट  विश्व  बैंक
 को  प्रस्तुत  करता  हैं,  भारत  सरकार  को  नहीं  |
 इस  अवस्था  में  यह  बताना  संभव  नहीं  है  कि
 नांगल  उर्वरक  कारखाने  की  विस्तार  योजना
 कब  तक  आरंभ  की  जायेगी  1

 चौथी  योजना  में  ग्रामीण  क्षेत्रों  में  आयुर्व दिक
 होस्योप॑थिक  औषधालय  तथा

 एलोपघिक  अस्पताल

 1092.  थ्री  बशवन्त  सिह  कुशवाह  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  और  निर्माण,
 आवास  तथा  नगरीय  विकास  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  अवधि  में
 देश  के  ग्रामीण  क्षेत्रों  में  झायुर्वे दिक  तथा  होम्यो-
 पैथिक  के  कितने  औषघालय  तथा  एलोप॑थिक
 के  कितने  अस्पताल  खोलने  का  त्रिचार  है;  और

 (ख)  प्रत्येक  राज्य  में  ऐते  कितने  औषधा-
 लय/अस्पताल  स्थापित  किये  जायेंगे  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्री
 (श्री  ao  सू  मृति)  :  (क)  और  (ख).  उपलब्ध

 सूचना  सभा  पटल  पर  रखे  गये  विवरण  में  दी
 गई  है।  |  ग्रल्थालय  में  रल  दिया.  गया।  देखिये
 संख्या  LT-2665/70]  शेष  सूचना  एकत्र  की
 जायेगी  शौर  सभा  पटल  पर  रख  दी  जायेगी।

 Special  Facilities  to  the  Allottees  of
 Pandara  Road  ‘E’  Type  Flats

 1093,  SHRI  RAM  CHARAN:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  the  number  of  persons  who  have
 been  allotted  Pandara  Road  ‘E"  Type  Flats
 below  their  entitlement;
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 (b)  how  many  of  the  above  allottees
 have  been  provided  with  special  facilities
 like  glazing  of  varandahs  etc.  ;

 (c)  whether  rules  provide  for  these  spe-
 cial  facilities,  particularly  when  residing  in
 below  category  flats;  and

 (d)  if  not,  why  this  has  been  done  in
 discrimination  against  the  normal  allottees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  8.
 S.  MURTHY):  (a)  75  persons  have  been
 allotted  type  IV  quarters  in  Pandara  Road
 below  their  entitlement.

 (b)  The  work  of  glazing  of  varandahs  in
 24  flats  has  been  completed  and  in  case  of
 9  other  flats  It  is  in  hand.

 (०)  Normally,  glazing  of  varandahs  Is
 done  only  for  those  allottezs  who  are  occupy-
 ing  flats  of  the  type  below  their  entitlement
 and  that  also  04  receipt  of  a  request  from
 them  with  an  undertaking  that  they  would
 pay  additional  rent.  In  case  of  allottees
 who  are  in  occupation  of  entitled  type  of
 accommodation,  this  facility  is  normally
 not  allowed,

 (a)  Does  not  arise.

 Sanction  for  Glazing  of  Verandahs  in  ‘E’
 Type  Flates  at  Pandara  Road,

 New  Delhi

 1094.  SHRI  RAM  CHARAN:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  the  names  of  the  allottees  who  have
 so  far  applied  for  glazing  of  their  veran-
 dahs  in  the  ‘E’  type  flats  at  Pandara  Road
 New  Delhi  ;

 (b)  the  names  of  the  persons  whose
 applications  have  been  sancttoncd  and  glaz-
 ing  done,  indicating  in  each  case  the  grounds
 on  which  the  glazing  has  been  done;  and

 (c)  the  names  of  the.  persons  whose
 applications  have  been  rejected  indicating
 to  each  case  the  reasons  for  rejection  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  B.
 S.  MURTHY):  (3)  to  (c).  A  statement
 showing  particulars  of  the  apptications  for
 glazing  of  verandahs  from  the  allottees  of
 ‘E’  type  quarters,  Pandara  Road,  New  Delhi
 indicating  the  quarters  for  which  the  glazing
 has  been  sanctioned/rejecied  etc,  and  the
 reasons  therefor,  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 2666/70)

 Criteria  for  Glazing  the  Verandahs  of  ‘E’
 Type  Pandara  Road  Flats

 1095,  SHRI  RAM  CHARAN  +  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  what  is  the  criteria  for  glazing  the
 verandahs  of  the  Pandara  Road  “‘E’  type
 flats;

 (b)  whether  genuineness  for  this  of  all
 the  officials,  irrespective  of  their  pay  and
 status,  is  not  similar  particularly  when  they
 are  residing  in  the  same  class  of  accommoda-
 tion  under  the  samz  enviornments  and  have
 common  justification  for  this  facility  on
 grounds  of  Security  ;

 (०)  if  so.  why  the  applications  of  some
 Persons  residing  in  the  flats  have  been  aecep-
 ted  for  glazing  while  other  applicants  placed
 in  similar  conditions  have  been  denied  this
 facility;

 (d)  whether  the  pick  and  choose  policy
 of  Government  has  created  as  further  class
 in  the  same  type  of  accommodation;  and

 (e)  how  Government  propose  to  remedy
 the  situation  ?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  8,
 S.  MURTHY):  (a)  to  (c).  Glazing  of
 verandahs  is  sanctioned  on  the  merit  of
 each  request  and  for  this  purpose  the
 entitlement  of  the  applicant  for  higher  type
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 accom no  latioa  and  other  relevant  mutters
 are  kept  in  view.

 (d)  and  (e).  Do  not  arise.

 Discrimination  in  of  Varandhah
 of  ‘E’  Type  Flats  at  Pandara  Rozd,

 New  Delhi

 1096,  SHRI  RAM  CHARAN:  Will
 the  Minsster  of  HEALTH  AND  EAMILY
 PLANNING  AMD  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be-  plea-
 sed  to  state:

 (a)  who  is  the  final  authority  for  sanc-
 tioning  the  glazing  of  Verandah  of  flats  in
 various  Government  Colonies;

 (b)  the  particulars  of  the  officers  who
 have  sanctioned  the  various  applications  for
 glazing  of  verandah  in  the  ‘E’  type  flats
 at  Pandara  Road;  and

 (c)  why  different  officials  have  sanctio-
 ned  different  applications  and  whether  thi;
 has  resulted  in  discirimination  owing  to
 which  there  is  great  resentment  among  the
 residents  whose  applicitions  have  been
 rejected  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  Sanction  to  the
 glazing  of  verandahs  in  flats  in  colonies  of
 Government  employees  is  given  by  the
 following  authorities  depznding  upon  the
 monetary  value  of  the  work  3

 Superintending  Up  to  Rs.  500/-  in
 Engineer  :  each  case.

 Chief  Engineer  :  Above  Rs,  500)- but  up  to  Rs,  1000)- in  each  case,

 Department  of
 Works,  Housing
 and  Urban  Deve-
 lopment  3

 Above  Rs,  1000/- in  each  case,

 (b)  The  following  officers  have  sanc-
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 tioned  the  glazing  of  verandahs  in  ‘E’  yet
 flats  at  Pandara  Road  :

 Superintending  Engineer  :  29  cases
 Chief  Engineer  :  4  cases

 (c)  The‘reasons  for  sanctioning  diffe-
 rent  cases  by  different  officials  have  been
 stated  in  (a)  above.  Glazing  of  verandah
 is  sanctioned  on  the  merit  of  each  request
 and  for  this  purpose  the  entitlement  of  the
 applicant  for  higher  type  of  accommoda-
 tlon  and  other  relevant  matters  are  kept  in
 view,

 Second  Oil  Refinery  in  Assam

 SHRI  S.  M.  BANERJEE  :
 SHRI  VIRENDRA  KUMAR

 SHAH  :
 SHRI  SHRI  CHAND  GOYAL  :
 SHRI  HEM  BARUA  3
 SHRI  0.  N.  PATODIA  :

 1097.

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  ME-
 TALS  be  pleased  to  state  4

 (a)  the  further  programme  made  to
 establish  another  oil  Refinery  in  Assam;

 (b)  whether  the  construction  work  has
 started;  and

 (c)  whether  it  is  likely  to  be  comple-
 ted  during  the  Fourth  Plan  period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  ME-
 TALS  (SHRI  D.  R.  CHAVAN):  (a)  to  (०).
 A  group  of  experts  under  the  aegis  of  Chair
 man,  Indian  Oil  Corporation,  !s  engaged  on
 writing  a  report  on  the  various  aspects  of
 refinery-cum-petro-chemical  complex  ino
 pursuance  of  the  Goveroment’s  decision,
 This  report  is  expected  to  reach  the  Govern-
 ment  within  a  period  of  two  months.  Fur-
 ther  action  will  ensue  thereafter.

 C.  6.  H.  S.  Scheme  for  Pensioners

 1098,  SHRI  5.  M.  BANERJBE:  Will
 the  Minister  of  HEALTH  AND  FAMILY
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 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  plea-
 sed  to  state  4

 (a)  whether  final  orders  have  been
 issued  to  cover  Governm:nt  pensioners  uns
 der  the  Central  Government  Health  Scheme
 in  Delhi  and  other  important  places;  and

 (b)  If  not,  the  reasons  for  this  abnor-
 mal  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  and  (b).  Central
 Government  pensioners  residing  in  Delhi
 are  already  covered  under  the  Central  Go-
 vernment  Health  Sch  The  extenst
 of  the  Scheme  to  Central  Gavernmant  Pen-
 sioners  residing  in  Allahabad  and  Bombay
 ts  being  examined,

 Upgradation  of  Cities  for  City  Compensa
 tory  Allowance

 1099,  SHRIS.M.  BANERJEE:  Will
 the  Minister  of  FINANCE  b:  pleased  to
 state  4

 (a)  the  reasons  for  the  abnormal  delay
 in  upgrading  certain  urban  citles  for  City
 Com  tory  All

 (b)  whather  several  representations
 have  been  received  from  the  Central  Go-
 vernment  employees  of  Amritsar,  Jaipur
 and  other  places;  and

 (c)  when  a  final  decision  is  likely  to
 be  taken  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE,  (SHRI  P.  C.
 SETHI):  (a)  to  (c),  A  sample  survey  of
 growth  in  population  was  conducted  in  res-
 pect  of  38  cities/towns  whose  population
 according  to  1961  census  was  within  094  of
 the  qualifying  limit  for  the  next  higher
 class  of  cities/towns.  The  samp'e  suivey
 conducted  by  the  Registrar  General  of  India,

 led  fi  i  in  the  popu.
 latlon  growth  as  between  different  cities/
 towns.  Meanwhile,  Government  also  recei-
 ved  representations  from  Central  Government
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 Employees  of  som:  other  towns  not  taken
 up  for  the  sample  survey,  The  miattet
 is  under  evamination  in  all  its  aspzcts.

 Supply  of  Barrels  to  other  Oil  Companies
 by  Hind  Gal

 and  Engineering  Co.

 i09,  SHRIS.  M.  BANERJEE:  Will
 the  Miaister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 bz  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  03  on  the  ‘21st
 July,  1969,  and  state  :

 (a)  whether  Government  would  ascer-
 tain  from  the  concerned  Ministry  and
 D:partments  the  number  of  barrels  supplied
 by  M/s.  Hind  Galvanising  and  Engineering
 Co.  Pyt.  Ltd.,  to  other  Oil  Companies  and
 other  customers  from  the  date  they  started
 supplying  barrels  to  Indian  Oil  Corporation
 till  they  completed  their  order  against
 Tender  No.  OP/Ten-7/65  and  lay  the  details
 on  the  Table;  and

 (b)  the  quantity  of  Cold  rolled  sheets
 received  by  this  firm  from  Rourkela  Plant
 every  month  against  their  own  quota  since
 they  started  supp'ies  of  barrels  to  the  Indian
 Oi!  Corporation  till  the  completion  of  their
 order  against  the  above  Tender  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CMEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  :  (a)
 and  (b).  The  matter  is  receiving  attention
 of  the  Estimates  Committee.

 T.  B.  Deaths  in  Mining  Colonies

 1101,  SHRI  MANGALATHUMA-
 DAM:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  T.  B  deaths  are  very  much
 prevalent  in  the  Mining  Cvlonies  in  the
 country  ;  and

 (b)  whether  Government  have  taken
 steps  to  eradicate  this  menace  in  the  Mining
 areas  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
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 PLANNING  ;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  There  is  no  data
 to  suggest  that  the  incidence  of  deaths  due
 to  tuberculosis  is  higher  in  the  mining
 colonies  than  in  the  general  population  in
 the  country.

 (b)  Under  the  National  T.  B.  Control
 Programme,  emphasis  is  laid  on  domiciliary
 mode  of  treatment  and  it  is  proposed  to
 establish  a  District  T.  B.  Centre  in  every
 District  of  the  country,  where  anti  T.  B.
 drugs  and  other  diagnostic  and  treatment
 facilities  are  to  be  provided  free  of  cost  to
 all  and  these  can  be  availed  of  by  those
 living  in  Mioning  Colonies  as  well.  79  out
 of  37  Districts  in  the  country  have  full
 fledgd  District  T.  B.  Centres  at  present,  In
 addition,  the  Mines  Welfare  Organisations
 in  some  of  the  States  like  Bihar  and  West
 Bengal  have  their  own  T.  B.  clinics  and
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 (d)  if  so,  the  reasons  for  such  excessing
 delay  in  the  matter  and  for  arbitraily  closing
 the  case  especially  in  the  background  of  the
 abowed  pollcy  of  Government  to  encourage
 small  manufacturers  7

 THE  ME&NISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R.  CHAVAN)  :  (a)  to
 (d).  M/s.  ROC  Pharmaceuticals  applied  for
 approval  of  prices  of  6  items  of  drugs  and
 the  prices}  fixed  for  4  items  were  accepted
 by  them.  They  however  continued  to  re-
 Present  in  respect  of  the  remaining  two
 items.  The  various  representations  were
 carefully  considered  by  the  Drugs  Prices
 Committee  who  found  that  the  prices  fixed
 by  Goveroment  were  reasonable  and  that
 there  was  no  scope  for  revision,  The
 party  were  also  given  an  opportunity  to

 in  before  the  com-
 hospitals  for  their  employees  apart  from
 reserved  beds  in  T.  B.  Insitutions  to  faci-
 litate  indoor  treatment  for  mine  workers
 when  necessary,

 Complaint  by  R-O.C.  Pharmacuticals  regarding
 delay  in  getting  approval  of  prices  for

 sale  of  their  products

 I03,  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  his  attention  has  been  drawn
 to  a  letter  published  in  the  Financial  Ex-
 Press  of  the  Sth  January,  1970,  by  one  Shri
 F.K.  Sholapurwala  of  ROC  Pharmaceuticals,
 a  small-scale  fi  plaining  that
 he  had  not  been  able  to  market  his  product
 till  the  date  of  complaint  though  the
 product  had  been  ready  for  sale  as  early  as
 in  April,  1968,  due  to  the  excessive  delay  in
 obtaining  approval  of  prices  quoted  by  him
 for  his  products;

 (b)  whether  it  is  a  fact  that  in  the
 process,  he  sent  45  representations  and  re-
 minders  with  a  mass  of  statistical  data  and
 documentation  over  a  period  of  three  years;

 (c)  whether  his  Ministry  arbitrarlly
 closed  his  case  on  the  ground  that  he  did
 not  come  to  Delhi  personally  to  present  his
 case;  and

 mittee  but  they  did  not  avail  of  this,
 Tn  all  cases  of  representatlon  the  persons
 concerned  are  given  an  opportunity  of
 personal  hearing  and  similar  opportunity
 was  given  to  this  party  also,  Since  they
 did  not  choose  to  make  any  personal  repre-
 sentation,  the  case  was  decided  on  the  basis
 of  the  material  made  available.  The  case
 was  not  arbitrarily  closed  by  Government.

 Help  to  Small  Units  by  Gujarat  State
 Financial  Corporation

 1104,  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Mlnister  of  FINANCE
 be  pleased  to  state  3

 (a)  whether  Government  are  aware  of
 the  impressive  performance  of  Gujarat  State
 Financial  Corporation,  particularly  in  help-
 ing  the  smaller  units,  its  total  sanctions
 having  gone  upto  Rs,  ‘3.81  crores  in  the  first
 nine  months  of  the  years  1969-70.  from  Rs.
 37.0  lakhs  in  1960-61  ;

 (b)  whether  Government  are  also  aware
 of  the  feelings  expressed  by  the  Finance
 Minister  of  Gujarat  (Economic  Times  of
 12,1.1970)  that  further  progress  could  be
 made  if  sufficient  foreign  exchange  is  sanc-
 tioned  for  meeting  the  needs  of  small-scale
 units;  and

 (c)  if  so,  whether  Government  have
 made  necessary  arrangements  for  allotting
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 additional  foreign  exchange  exclusively  for
 meeting  the  needs  of  small-scale  units  in  the
 country,  and  if  so,  the  amount  so  earmarked
 for  small  units  in  the  Gujarat  State  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Yes,  Sir.  The  relevant  statistl-
 cal  data  is  given  below  :—

 Rs.  In  Lakhs
 AMOUNT  OF  LOANS  SANCTIONED  DURING

 1960-61  1968-69  March,  969  to
 Particulars  (April-  (April-  December,  969

 March)  March)  (9  months)
 Small  Scale  Units  3  147  228
 All  Units  (including  Small-Scale

 units)  37  228  330*
 Percentage  of  loans  to  small-scale

 units  to  loans  to  all  unlts,  8.l  64.5  Oo1

 (*Not  Rs.  381,09  lakhs  as  mentioned
 “Economic  Times”  of  12,1.1970),

 (b)  The  Finance  Minister  of  Gujarat
 State  in  his  speech  as  reported  in  the  Press
 and  published  in  the  issue  of  the  ‘Economic
 Times’  of  2th  January,  970  seems  to  have
 stated  that  the  Gujarat  Government  would

 io  the  question  based  on  the  Report  of  the

 (c)  Financial  assistance  for  import  of
 plant  and  machinery  from  abroad  is  already
 provided  by  the  National  Smal]  Industries
 Corporation  to  small-scale  units.  For  this
 purpose  Government  place  at  the  disposal
 of  the  National  Small  Industries  Corporation urge  the  Central  Government  for  all

 of  foreign  exchange  worth  Rs,  00  crores
 for  import  needs  of  small  scale  industries  in
 the  country.

 allocations  from  the  various  foreign  lines  of
 credits,  The  details  of  such  allocations  are
 given  below:—

 Rs,  in  Lakhs

 Lines  of  credit  Perlod  Amount

 Yen  April-March
 1968-1969  37,50
 1969-1970,  37,50

 75.00

 U.K.  April-March
 1968-1969  90.00
 1969-1970  90.00

 180,00.
 Danish  April-March

 1958-1969,  20,00
 1969-1970  20.00

 40.00

 DM  December,  962  to
 803.68 December,  969
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 Industrial  unfts  which  are  companies  or
 co-operative  societies  can  get  assistance
 from  the  Industrial  Credit  and  Investment
 Corporation  of  India  or  Industrial  Finance
 Corporation.  So  far  as  small  units  in  the
 non-corporate  sector  are  concerned  the
 Industria]  Credit  and  Investment  Corporation
 of  India  has  recently  evolved  a  scheme  to
 assist  such  units  in  collaboration  with  the
 State  Financial  Corporations.  The  Scheme
 would  cover  foreign  currency  loans  of
 amounts  generally  from  Rs  !  lakh  to  Rs.  5
 lakhs  for  import  of  capital  equipment  to
 new  as  well  as  established  industrial  concerns
 whose  constitution  may  be  proprietary,
 Partnership  or  a  company.  The  proposals
 for  foreign  currency  loans  have  to  be  spon-
 sored  by  the  local  financial  institutions
 and/or  banks.  Industrial  Credit  and  Invest-
 ment  Corporation  of  India  would  look  to
 the  sponsoring  financial  institution/bank
 for  appraisal  of  the  project,  follow  up  and
 recovery  of  the  loan.  The  rate  of  interest  to
 be  charged  by  Industrial  Credit  and  Invest-
 ment  Corporation  of  India  on  such  loans
 will  be  BEY  p.  a.

 Apart  from  this,  the  Government  also
 give  ad  hoc  licenses  to  small  scale  units
 sponsored  by  the  Development  Commissioner,
 Small  Scale  Industries.
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 No  amount  fs,  however,  specifically
 earmarked  for  any  State  as  such  for  meeting
 the  import  requirements  of  small  scale
 industries,

 Credit  Policy  of  Nationalised  Banks

 1105.  SHRI  SEZHIYAN  :
 SHRI  J.  H.  PATEL  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  any  change  in  the  credit
 Policy  has  been  devised  by  the  nationalised
 banks  ;  and

 (b)  if  so,  the  details  of  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  and  (b).  No  new  credit  policy
 as  such  has  been  drawn  up  by  the  natio-
 nalised  banks.  However,  they  have,  during
 the  six  months,  following  nationalisation,
 made  good  progress  in  meeting  the  require-
 meats  of  the  neglected  sectors  like  small
 farmers,  small  traders  etc,  The  credit  made
 available  during  this  period  to  the  various
 categories  by  these  banks  is  as  follows;—

 NATIONALISED  BANKS  CREDIT  TO  NEGLECTED  SECTORS.

 End  of  June  969  End  of  Dec.  969  Increase

 No.  of  |  Amount  No,  of  Amount  No.  of  Amount
 accounts  outstand-  accounts  outstand-  accounts  outstand-

 ing  ing  ing
 (in  crores  (in  crores  (in  crores

 of  Rs.)  of  Rs.)  of  Rs,)

 .  Direct  lending  to
 farmers  134,849  26.96  249,799  57.94  114,950  30.98

 2.  Small  Scale
 Industries  36,30l  £48.45  46,512  69.05  0,2i!  20.60

 3.  Small  bussiness
 (including  retail
 trade,  self-employed  30,986  26.24  49,169,  39.52  18,183  3.28
 group,  and  Road
 Transport  Operators)

 4,  Education  594  0.46  1,193  .29  589  0.83

 TOTAL  202,730  202.I4  346,673  267.80  143,933,  65.69

 NOTE  :—Figures  are  provisional.
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 Baffer  Stock  of  Foreign  Exchange

 ‘1106.  SHRI  SEZHIYAN  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  Government  have  any  pro-
 Posal  under  consideration  to  create  a  buffer
 stock  of  foreign  exchange;  and

 (b)  if  so,  the  main  features  of  the  pro-
 posal  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  2.
 SETHI)  :  (a)  and  (b).  Presumably  the
 reference  to  creation  of  a  buffer  stock  of
 foreign  exchange  is  to  a  suggestion  contained
 in  an  address  by  the  Governor,  Reserve
 Bank  of  India,  to  the  Associated  Chamber
 of  Commerce  in  December,  1969,  The
 Governor,  Reserve  8  .nk,  suggested  the  idea
 that  beyond  a  point  it  will  be  costly  to  have
 buffer  stocks  of  foodgrains  and  other  surplus
 commodities  and  it  would  be  better  to
 export  them,  realise  foreign  exchange  and
 hold  it  in  our  foreign  exchange  reserves.
 This  matter  of  the  optimum  level  of  buffer
 stock  of  surplus  production  in  various  com-
 modities,  the  question  of  exporting  surpluses
 etc.  are  matters  that  are  normally  considered
 by  Government  from  time  to  time.

 Loans  given  to  small  Traders,  Shopkeepers, Rickshaw  Pullers  and  others  by  Natio-
 natised  Banks

 ‘1108.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :
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 (a)  whether  it  is  a  fact  that  after  the
 nationalization  of  the  banks  loans  have  been
 given  to  small  traders,  shopkeepers  and
 rickshaw  pullers  in  the  country  ;

 (b)  if  so,  the  details  thereof,  specially
 the  loans  given  to  small  traders,  the  shop-
 owners  and  farmers  by  the  State  Bank  of
 India  Branch  at  Madhubani  in  Darbanga
 district  in.  Bihar;

 (c)  in  the  case  of  the  loans  from  the
 Madhubani  State  Bank  of  India  branch,  the
 total  number  of  applications  received  up  till
 now,  date-wise,  and  the  amount  of  loans
 given  thereon,  date-wisc;  and

 (9)  if  no  loans  have  been  given  to  the
 small  traders,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  Yes,  Sir.

 (b)  The  amount  of  loans  given  to  small
 traders,  shopkeepers  and  road_  transport
 operators  (separate  figures  for  rickshaw
 Pullers  are  not  available)  during  the  period
 July,  969  to  December  969  is  indicated  in
 a  statement  which  is  laid  on  the  Table  of
 the  House.  (Placed  in  Library.  See  No.
 LT-2667/70]

 Advances  granted  by  the  Madhubani
 branch  of  State  Bank  of  Indla  to  small
 traders,  tea  shops/stall  owners  and  farmers
 since  nationalisation  are  indicated  below  :

 Advances  granted  ‘by  the  Madhubani  branch

 Limits  sanctioned  Total  amount Category  Number  of  loans
 sanctioned  (in  Rs.)  outstanding

 (in  Rs.)

 i,  Small  traders  ]7  1,30,000.00  94,274.34

 2  Tea  shops/stalls/  7  1,090.00  877.93
 restaurant  owners

 3.  Farmers  23  99,738.00  26,099.00

 (c)  Information  is  not  readily  available.

 (d)  The  question  does  not  arise,
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 Loans  from  International  Development Association
 1109.  SHRI  SHIVA  CHANDRA  JHA:

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  §

 (a)  whether  it  is  a  fact  that  the  [nter-
 ॥  Develop  A  fora  (IDA)

 has  recently  granted  fresh  loans  to  finance
 Indian  Projects;

 (०)

 (c)  if  not,  the  total  amount  of  loan  or
 credit  given  to  India  by  IDA  up  till  now
 and  for  what  purposes  and  on  what  terms  a

 if  so,  the  details  thereof  and

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  con
 SETHI)  :  (a  to  (c).  During  the  current
 financial  year  so  far,  World  Bink  and  its
 alfiliate  the  lToternational  Development
 Association,  have  given  Loans/Credits  to-
 talling  US  $  I58  million  (equivalent  to  Res.
 8.50  crores).  The  details  are  given  in  the
 Statement  laid  on  the  Table  of  the  House,
 [Placed  in  the  Library.  See  No.  LT-2668/
 70)

 Production  and  Export  of  Mica
 4I0.  SHRISHIVA  CHANDRA  JHA?

 SHRI  RAMAVATAR  SHASTRI

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  s

 (a)  whether  it  is  a  fact  that  mica  pro-
 duction  in  the  country  has  gone  down  during
 the  last  three  years;

 (b)  if  so,  the  specific  reasons  therefor
 and  the  sieps  taken  by  the  Goveroment
 about  it;  and
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 (c)  if  not,  the  total  mica  productlon
 during  the  last  three  years,  year-wise  and
 Its  export  abroad,  if  any,  duriog  those  years
 and  the  foreign  exchange  earned  therefrom,
 year-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  ME-
 TALS  (SHRI  JAGANATH  RAQ)!  (a)
 Yes,  Sir,  The  production  of  crude  mica
 durlog  96)  has  declined  by  4.794  as  com-
 Pared  to  ‘1967,

 (b)  The  sp2cific  reasons  for  the  fall
 in  the  production  of  mica  attributed  by  the
 mine  owners  are  as  follows  :

 (i)  Fall  in  export  demand.

 (ii)  Poor  concentration  of  mica  in  the
 working  faces  and  paying  veins
 becoming  scarce,

 (iii)  Barren  working  In  case  of  some
 Mine:,  ete,

 To  meet  the  situation,  recen-
 tly  the  Government  reduced  export
 duty  on  No,  ‘S-/2  and  6  from  40  to
 20%.  Earlier  the  Government
 had  also  reduced  export  duty  on
 mica  powder  from  40  to  20°/  w.e.f.
 I9-7-I96]  to  encourage  export  of
 mica  powder.  In  addition,  the
 Government  of  India  has  recently
 appointed  a  Working  Group  to
 study  in  detail  the  various  problems
 faced  by  the  mica  industry.

 (¢)  Although  the  mica  production  has
 gone  down  in  the  country,  actual  figures  of
 production,  export  and  foreign  exchange
 earnings  in  respect  of  mica  for  the  last
 three  years  are  indicated  below  :—

 Year  Production  Fxport  Value  in
 (crude  mica)  Quantity  Rs,  (Lakhs)

 (tonnes)  (tonnes)

 967  18,152  28,2I6  760.40

 968  7  667  22,357  63.50

 3969  (९)  17,294  19,150  559.00
 (Jan.  -  November)

 P—Provisinent.
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 Complaints  against  the  South  Avenue
 Enquiry  Office,  New  Delhi

 ,  SHRI  SHIVA  CHANDRA
 JHA  s  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  Govern-
 ment  have  received  complalots  about  the
 mismanagement  of  the  South  Avenue  En-
 quiry  Office,  New  Delhi;

 (b)  ifso,  the  nature  of  the  complaints
 and  the  steps  proposed  to  be  taken  about
 it;  and

 (c)  #  not,  who  is  the  over-all  incharge
 ef  the  South  Avenue  Enquiry  Office  and
 his  daily  duty  hours  to  the  office  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  Yes,  Sir.  Some
 complaints  have  been  received.

 (b)  The  complaints  relate  to  the  delay
 in  the  replacement  of  fused  bulbs,  curtains
 etc.

 Instructions  have  been  issued  to  the
 ron  P.  W,  D.  to  attend  to  the  complaints  of
 the  M.  Ps.  promptly.

 (c)  The  Enquiry  office  is  under  the
 direct  charge  of  a  Sectional  Office,,  whose
 duty  hours  are  between  9.00  A.  M,  to  5,00
 P.  M.

 Wage  Stroctere  of  Employees  in  different
 Nationalised  Banks

 I2.  SHRI  SHRI  CHAND  GOYAL)
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  employees  of  the
 nationalised  banks  have  demanded  the
 standardisation  of  thelr  wage  structure  and
 to  bring  it  in  Hine  with  the  State  Bank  of
 India  scales;

 (b)  whether  Government  at  peesent
 are  giving  different  pay  scales  to  the  emplo-
 yees  of  different.  nationalised  benks  ugder
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 its  control;  if  so,  when  Government  contem-
 Plate  to  remove  the  disparity;  and

 (c)  what  will  be  the  financlal  burden
 on  Government  In  removing  the  disparity  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  ron
 SETHI)  :  (a)  Representations  for  the  stan-
 dardisation  of  wage  structure  in  the  public
 sector  banks  have  been  recelved  from  some
 of  the  employees’  of  the  nationalised
 banks,

 (b)  and  (c).  The  scales  of  pay  of  the
 bank  employees  are  not  determined  by  Go-
 vernment  but  by  the  managements  of  the
 banks,  38  3  result  of  settlements  with  the
 concerned  employees’  unfon  in  respect  of
 the  award  staff.

 Bipartite  discussions  are  going  on  bet-
 ween  the  Indian  Banks’  Association  on  be-
 half-of  the  I4  nationalised  banks  and  All
 India  Bank  Employees  Assoclation  on  be-
 half  of  the  employees,  for  the  revision  of
 terms  and  conditions  of  service  of  the  award
 staff  pow  obtaining  In  these  banks.  Go-
 veroment  are  awaiting  the  result  of  this
 bipartite  discussions.

 Decision  making  Powers  of  Nationalised
 Banks

 i43,  SHRI  K,  P.  SINGH  DEO  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  it  Is  a  fact  that  the  Reserve
 Bank  of  India  has  divested  the  Custodians
 of  the  nationalised  banks  of  all  major
 decision  making  powers  and  have  taken  over
 the  general  superintendence  and  direction  of
 the  affairs  of  these  banks;

 (b)  if  so,  whether  this  act  of  the  Reserve
 Bank  fs  not  a  violation  of  the  assurance
 given  by  the  Government  at  the  time  of
 nationalisation  not  to  interfere  In  their  day-
 to-day  functioning;

 (०)  If  so,  the  reasons  for  stripping  the
 executives  of  the  Banks  of  powers  in  regard
 to  normal  banking  operatiyes  and  routing
 manageria}  functions;  and
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 (d)  its  likely  effect  on  the  functioning
 of  the  nationalised  bank  7

 .THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  (a)  Following  the  natfonallsation
 of  the  4  major  Indian  commercial  banks,
 the  general  superintendence  and  t
 of  the  affairs  and  business  of  the  banks
 became  vested  in  the  Custodians.  A  direc-
 tive  issued  In  July,  959  under  Section  36  of
 the  Banking  Regulation  Act  required  the
 Custodians  to  consult  the  Reserve  Bank,
 prior  to  sanctioning,  on  all  matters  on  which
 the  Boards  of  Directors  of  the  erstwhile
 banking  companies  would  alone  have
 been  competent  to  sanction,  These
 restrictions  were  meant  to  be  temporary  to
 take  care  of  the  Initlal  and  | transitional
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 on  the  6th  February,  970  requiring  the
 Custodians  to  seek  the  Reserve  Bank’s
 approval  before  putting  through  ceriain
 transactions,  more  or  less  on  the  same  lines
 as  the  directive  {Issued  on  the  22nd  January,
 1970.  These  cover,  inter  alia,  the  grant  of
 certain  types  of  advances  In  excess  of  Rs,  25
 lakhs,  investments  {n  excess  ofRs.  |  lakh
 in  shares  and  debentures  of  joint  stock
 companies  or  advances  there  against  above
 Rs,  5  lakhs,  appointment,extension  of  service
 of  senior  executives’  expenditure  on  land/
 buildings  above  specified  amount  as  also
 Provisions  and  appropriations  out  of  profits.

 (b)  and  (c).  No,  Sir.  In  the  absence
 of  Boards  of  Directors,  the  Reserve  Bank
 has  endeavoured  to  provide  guidance  and
 asslatance  to  the  Custodians  in  the  discharge
 of  res  ibilities  cast  on  them, problems  Immediately  after  notionali

 The  position  was,  therefore,  reviewed  in
 September  969  when  the  Custodians  were
 advised  by  the  Reserve  Bank  to  form  Inter-
 nal  Management  Committees  to  which  all
 matters  that  might  normally  be  brought  up
 before  the  Boards  of  Directors  would  be
 teferred,  although,  it  was  made  clear  to  the
 Custodians  that  thelr  decision-making  power
 was  not  intended  to  be  impaired  or  diminish-
 ed  in  any  manner.  Having  regard,  however,
 to  the  responsibility  which  the  Custodians
 had  to  carry  in  the  absence  of  Boards  of
 Directors  to  guide  them,  the  Reserve  Bank
 felt  It  necessary  in  the  public  interest  that
 the  more  important  transactions  should  be
 put  through  only  with  its  prior  approval,
 Although  the  Custodians  got  formal  or
 informal  clearance  of  the  Reserve  Bank  on
 most  of  the  important  matters,  it  was  cons{-
 dered  necessnry  to  place  such  consultatation
 on  aformal  footing.  The  Reserve  Bank,
 therefore,  Issued  a  directive  under  Section
 35A  of  the  Banking  Regulation  Act,  on  the
 22nd  January,  970  requiring  the  Custodians
 to  seek  its  prior  approval  before  putting
 through  certain  transactions.

 After  the  Issue  of  the  Ordinance  (No,  3
 of  970)  re-nationalising  the  14  banks  and
 until  the  first  Boards  of  Direciors  are
 appinted  by  Government,  under  Section  7(3)
 of  that  Ordinance  the  Custodians  are  vested
 with  unrestricted  powers.  With  a  view  to
 providing  guidance  to  the  Custodians  in  the
 discharge  of  their  functions,  a  directive  in
 terms  of  Section  35A  of  the  Banking  Regu-
 lation  Act  was  issued  by  the  Reserve  Bank

 (d)  The  guidance  provided  by  the
 Reserve  Bank  has  assisted  the  Custodians  in
 the  discharge  of  thelr  functlons.

 Union  Health  Minister's  Note  to  Municipa
 Commissioner,  Delh

 li4.  SHRI  K.  P.  SINGH  DEO:  WII
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  pleased
 to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  Press  report  appear-
 fog  in  the  ‘Hindustan  Times’  dated  the  3rd
 February,  970  describing  the  Union  Health
 Minister's  note  to  the  Municipal  Commis-
 sfoner,  Delhi  containing  a  draft  agreement
 to  be  signed  between  the  Corporation  and
 the  Balmiki  Mazdoor  Sangh  as  ‘Black-
 mailing’  by  the  Chalrman  of  the  Standing
 Committee  of  the  Corporation;

 (b)  If  so,  whether  the  text  of  the  draft
 agreement  will  be  laid  on  the  Table  of  the
 House;  and

 (c)  the  reaction  of  Government  in
 regard  to  (a)  above.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 छ.  8.  MURTHY):  (a)  to  (c).  The  Unton
 Health  S.cretary—and  not  the  Mlnister—
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 had  written  to  the  Muntcipal  Commissioner,
 Delhi  Municipal  Corporation  on  the  3lst
 January,  970  requesting  him  to  show  the
 acc  mpanylng  tentative  draft  of  the  propos-
 ed  agreement  to  the  Mayor  of  Delhi.  The
 step  was  taken  on  the  basis  of  the
 request  of  the  Chief  Executive  Councillor
 and  others  to  the  Union  Mlnister  of  Health
 and  Family  Planning  and  Works,  Housing
 and  Urban  Development  for  using  his  good
 offices  for  ending  the  sweepers’  strike.
 Before  the  tentative  draft  of  the  agreement
 was  sent,  the  Union  Mlsister  had  a  talk  on
 telephone  with  the  Chief  Executive  Coun-
 cillor,  who  had  conveyed  that  he  would
 talk  to  the  Mayor  about  it,  The  charge  of
 *Black-malling’  is  wrong.  A  copy  of  the
 tentative  draft  of  the  proposed  agreement  is

 Jald  on  the  Table  of  the  Sabha.  [Placed
 in  Library.  See  No.  LT-2669/70]

 Setting  up  of  Neptha  Cracker  Plant  with
 British  Collaboration

 I5.  SHRI  K.  P.  SINGH  DEO;  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a!  whether  Government  propose  to  set
 up  a  Naptha  cracker  plant  of  the  Indian
 Petro-Chemical  Corporation,  Koyali,  with
 British  collaboration;

 (b)  If  so,  any  ag  has
 been  arrived  at  with  the  British  firm  in  this
 regard;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  D.  R  CHAVAN):  (a)
 Yes.

 (b)  and  (c).  A  draft  agreement  has  been
 drawn  up  which  {s  under  consideration  of
 the  Government,

 it  of  the  Central  Housing  Board/ as
 Hoasing  Corporation

 ilI6.  SHRI  N.  K,  SOMANI:
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 SHR]  R,  R.  SINGH  DEO;
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 SHRI  RAMACHANDRA
 VEERAPPA  }

 SHRI  Y.  A,  PRASAD  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  a  decision  has  been  taken
 to  set  up  Central  Housing  Board/Housing
 Corporation  under  his  Ministry;

 (b)  if  so,  the  details  thereof  and  when
 it  is  kely  to  be  set  up:

 (०)  what  Is  the  present  requirement  of
 houses  both  fn  rural  and  urban  areas  in  the
 country;  and

 (d)  the  programme  to  make  good  the
 shortfall  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  B.
 s.  MURTHY)  :  (a)  and  (b).  A  proposal  to
 constitute  a  Housing  and  Urban  Develop-
 ment  Finance  Corporation  to  operate  a
 Revolving  Fund  to  be  set  up  for  housing  and
 urban  development  progrommes  has  been
 approved  in  principle,  The  exact  quantum
 of  the  Fund  and  other  details  are  belng
 worked  out.  The  proposal  would  be  given
 effect  from  the  next  financial  year  (I970-7).

 (c)  and  (d).  According  to  a  recent  estl-
 mate,  the  housing  shortage  in  the  country  is
 about  837  lakh  units  of  this,  about  19  lakh
 units  are  required  in  the  urban  areas  and
 about  m8  lakh  units  In  the  rural  areas.
 The  latter  figure  also  includes  about  527
 lakh  ‘kateha’  houses  which  require  to  be
 rebuilt  or  improved  upon  substantially.

 The  shortage  of  housing  in  the  country
 {s  so  enormous  that  no  spectacular  improve-
 ment  can  be  expected  immediately,  The
 proposed  Revolving  Fund,  it  is  belleved,  will
 help  to  ease  the  situation  progressively  by
 promoting  urban  development,  house  build-
 ing  and  house-ownership  and  the  mobjlisa-
 tion  of  savings,
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 ‘P  Form  for  ConferencesM/eet!
 abroad

 Jectings

 NT,  SHRI  SITARAM  'KESRI  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  {t  is  a  fact  that  the  autho-
 rity  for  issue  of  ‘P*  Form  In  respect  of
 Conferrences  Meetings  abroad  is  restricted  to
 the  Head  Office  of  the  Reserve  Bank  of
 India  at  Bombay  ;

 (b)  ४  so,  the  reasons  therefor  ;

 (c)  whether  Government  are  aware  that
 it  causes  a  lot  of  inconvenience  to  organisa-
 tions  concerned  with  the  Issue  of  such
 approvals  ;

 (d)  whether  Government  "propose  to
 delegate  such  powers  to  the  heads  of  the
 Branches  at  Calcutta,  Madras  and  New
 Delhi  ;  and

 {e)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  fon
 SETHI)  ।  (a)  to  (e).  According  to  the
 revised  regulations  effective  from  Ist  March,
 1970,  all  cases  of  participation  in  Conferences
 abroad  on  the  basls  of  full  hospitality  or
 even  local  Institutional  hospstallty  would  be
 disposed  of  by  the  Regional  Offices  of  the
 Reserve  Bank  of  India,  Such  cases  would
 not  require  a  reference  to  the  Central  Office.
 Only  requests  where  no  hospitality  is  avail-
 able  and  participitation  is  sought  on  the
 basis  of  release  of  foreign  exchange  would
 require  consideration  by  the  Central  Office.

 Visit  by  Indian  Minning  Experts  to  Ethiopia

 I8.  SHRISITARAM  KESRI:  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS  be
 Pleased  to  state  :

 (a)  whether  it  Is  a  fact  that  some  Indian
 experts  In|  Minning  visited  Ethiopla  in
 January,  970  to  explore  the  possibility  of
 joint  ventures  in  various  fields  between  the
 two  countries;

 (b)  if  so,  whether  any  agreement  has
 been  arrived  at  between  the  two  Governments;
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 (0)  if  so,  the  fields  ॥  which  the  two
 Governments  have  agreed  to  collaborate;
 and

 (d)  the  benefits  Government  are  likely to  derive  as  a  result  of  the  joint  ventures  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHBE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO)  #  (a)  to  (d).  A
 team  of  two  officers  of  the  Geological
 Survey  of  India  visited  Ethiopia  from  5th
 November  to  8th  December,  969  to  under-
 take  a  preliminary  appraisal  of  Potash  and
 Sulphur  deposits  and  other  {nfra-structure
 facilities  available  In  that  country  with  a
 view  to  examine  the  posibillty  of  under-
 taking  joint  ventures  for  their  exploitation,
 The  report  fs  under  consideration  of  the
 Government,

 Raids  conducted  by  Income  Tax  Office
 in  Ahmedabad

 1120.  SHRI  8.  K.  DASCHOW-
 DHURY  :

 SHRIMATI  SHARDA  MUKER
 JEE:

 SHRI  MUHAMMAD  SHARIFF:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  any  surprise  raids  were
 conducted  by  the  Income  Tax  Officers  on
 business  and  residential  houses  in  Ahemda-
 bad  in  December,  969  and  had  recovered
 evidence  showing  black  money  transactions;

 (b)  If  so,  the  detailed  steps  taken  by
 Government  against  those  persons  Involved
 fn  the  affair;

 (c)  whether  such  raids  were  conducted
 fo  all  the  States,  and  if  so,  the  details
 thereof  ;  and

 (e)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  rom
 SETHI)  ;  (a)  Yes,  Sir.

 (b)  The  documents  seized  during  the
 searches  are  belng  examined,  The  assess-
 ments  will  be  completed  taking  into  account



 153,  Written  Answers

 the  material  found  during  the  search  and
 Necessary  penal  action  will  be  taken  accord-
 ing  to  law.

 (c)  Searches  are  undertaken  all  over  the
 Country  to  unearth  income  on  which  tax
 has  been  evaded  if  the  circumstances  justify
 a  search.  During  1969,  45  searches  were
 undertaken.  The  State-wise  break-up  of
 these  searches  {s  as  under  t-

 Andhra  Pradesh  7
 Bombay  29
 Delhi
 Mysore
 Gujarat
 West  Bengal
 Uttar  Pradesh
 Punjab
 Rajasthan
 Assam
 Madhya  Pradesh
 Madras
 Kerala
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 (4)  Does  not  arise.

 Smuggling  through  Dubai

 1124,  SHRI  HIMASINGKA 8  t
 SHRI  P.  C.  ADICHAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  the  details  of  the  cases  of
 smuggling  detected  during  the  last  three
 years  in  which  Dubal  is  found  to  be  the
 venue  of  operation  of  _Smugglers  and  the
 extent  of  seizure  of  goods  as  a  result
 thereof  ?

 THE  MINITTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI):  Though  it  is  reasonably  clear
 from  intelligence  gathered  that  Dubai  is  the
 major  venue  of  smuggeing  operations,  it  can-
 not  be  stated  definitely  {in  majority  of
 {odividual  cases  whether  the  seized  goods
 came  from  Dubai  or  some  other  areas  in  the
 Middle  East.  Hence  it  is  not  practicable
 to  give  details  of  such  cases,
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 Import  Of  Crade  Oil  by  Indian  Oil
 Corporation

 1125,  SHSI  HIMASINGKA  :  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  AND  MINES  AND  METALS  be
 Pleased  to  state  :

 (a)  whether  the  Indian  Of!  Corporation
 propose  to  enter  the  field  to  import  crude
 oil  ;  and

 (b)  if  so,  the  salient  features  of  the
 Proposal  and  the  extent  of  crude  जी  to  be
 imported  by  the  I.  0.  C.  during  1970-71,
 the  names  of  the  countries  of  origin  from
 which  it  {s  to  be  imported  indicating  sepa-
 tately  the  quantity  of  crude  ofl  to  be  impor-
 ted  from  each  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTERY  OF  PETROLIEUM  AND
 CHEMICALS  MINES  AND  METALS
 (SHRI  D.  R.  GHAVAN)  :  (a)  Yes.

 (b)  Itis  not  in  the  public  interest  to
 disclose  details  of  the  proposals  under
 consideration,

 Smuggling  of  Indian  Films

 1126,  SHRI  HIMATSINGKA  :
 SHRI  P,  C,  ADICHAN  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  ॥

 (a)  whether  in  the  course  of  investiga-
 tions  {nto  the  circumstances  of  the  theft  of
 an  Indian  feature  film  “SAATHI’  from  its
 rightful  owner,  M/s.  Stromboli  Films  Ltd.,
 an  organised  gang  of  film  smugglers  has  been
 found  operating  with  a  network  covering
 U.  K.,  India,  South  Africa,  Persian  Gulf
 and  Indonesia  and  if  so,  the  detalls  of  these
 smuggiing  operations  as  available  with
 Government  ;

 (b)  whether  it  is  also  a  fact  that  eight
 coloured  feature  films  in  their  screening
 teadiness  were  recently  impounded  in  Bombay
 by  the  Marine  and  Preventive  Division  of
 the  Central  Excise  Collectorate  before  they
 were  smuggled  out  ;  and

 (c)  4f  so,  the  names  of  these  films,  the
 the  persons  apprehended,  the  cost  of  these
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 films  and  the  steps  taken  to  liquidate  the
 amugglers’  ring  in  India  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  The  matter  has  not  come  to
 the  notice  of  Customs  officers.

 (b)  Only  five  coloured  feature  films
 were  selzed  by  the  Customs  officers  of  the
 Marine  and  Preventive  Divislon  of  the
 Central  Excise  Collectorate,  Bombay  on  28th
 December,  969  from  a  room  in  Kochiwada
 Bassein  In  Bombay,

 (c)  The  names  of  the  films  are  (l)  Do
 Kaliyan,  (2)  Pathar  Ke  Sanam,  (3)  Mehraban,
 (4)  Milan,  (5)  Dus  Lakh.  No  person  has
 so  far  been  apprehended,  The  overseas  value
 of  the  films  seized  is  estimated  to  be
 Rs.  +,25,000,  Collection  of  information  about
 film  smuggling  and  intensification  of  general
 anti-smuggling  measures  have  been  under-

 ‘taken,

 मेससे  युनाइटेड  इण्डिया  पब्लिकेशंत  तथा
 रायसोना  पब्लिकेशस  की  ओर  आय

 कर  को  बकाया  राध्षि

 1127,  श्री  राम  सिंह  श्रयरवाल  :
 श्री  राम  स्वरूप  विद्यार्थो  :
 शी  बंध  नारायण  सिंह  :
 श्री  कंवर  लाल  गुप्त  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  पिछले  तौन  वर्षो  में  म सस  यूनाइटेड
 इंडिया  पब्लिकेशंज  तथा  रायसीना  पब्लिकेशंज
 द्वारा,  जो  “पैद्रियेट”  और  लिक"  प्रकाशित
 करते  हैं  आयकर  विभाग  को  अपनी  आय  की
 कितनी  राशि  दिखाई  गई  ;

 ख)  क्‍या  यह  सच  है  कि  आय  कर  अधि-
 कारी  ने,  उपरोक्त  दो  फर्मों  द्वारा  दिखाई  गई
 पिछले  दो  वर्षों  की  आय  की  र।शियों  को,  अपने
 निर्ारणों  में,  जो  उस  ने  स्वयं  किये  थे,  बढ़ा
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 feat  था  और  यदि  हाँ,  तो  कम्पनीवार,  किस-
 किस  शीर्षक  के  अन्तर्गत  वृद्धि  की गई,  और
 कितनी-कितनी  ;

 (ग)  उन  कम्पनियों  के  नाम  और  पते  क्‍या
 हैं,  जिनकी  कम्पनियों  में  जमा  राशि  झाय  कर
 विभाग  द्वारा  उक्त  निर्धारणों  में  शामिल  नहीं
 की  मई  थी  तथा  हिसाब  में  नहीं  लगाई  गई  थी;
 और

 (घ)  उन  व्यक्तियों  के  नाम  तथा  पते  क्‍या
 हैं  जिन्होंने  उपरोक्त  कम्पनियों  में  10,000  रुपये
 से  प्रधिक  राशि  जमा  कराई  थी,  अथवा  इन
 कम्पनियों  से  उतनी  ही  राशि  के  अंश  खरीदे  थे  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  wo  Wo
 सेंठी)  :  (क)  इन  दो  कम्पनियों  द्वारा  प्रन्तिम
 तीन  वर्षों  क ेलिए  विवरणियों  में  दिखायी,  गयी
 आय  नीचे  दिये  अनुसार  है  :--

 मेसर्स  यूनाइटेड  इण्डिया  पोरिओडिकल्स
 प्राइवेट  लिमिटेड

 कर-निर्धारण  वर्ष  आय,
 Ro

 1967-68  27,043
 1968-69  87,182
 1969-70,  —  arfar++*7°,39,399

 मेससं  रायसीना  पशब्लिकेशन्स  प्राइवेट  लिसिटेड

 Ro
 1966-67  —@rfitt+++*2,00,767
 1967-68,  —  |] अ  12,47,465,
 1968-69  हानि  13,36,599

 ख)  पिछले  दो  बों  में  रायसीना  पढ्िल-
 केदान्स  (प्राइवेट)  लिमिटेड  के  मामले  में  पूरा
 किया  गया  एक  मात्र  कर-निर्धारण,  कर-निर्धा-
 रण  वर्ष  ‘1964-65,  के  लिए  है।  उक्त  कर
 निर्धारण  वर्ष  के  संबंध  में  कम्पनी  के  कर-निर्षा-
 रण  में  कोई  विशेष  वृद्धि  नहीं  की  गयी  ।
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 यूनाइटेड  इण्डिया  पीरिआडिकल्स  के  मामले
 में  पिछले  दी  वर्षों  में  कर  निर्धारण  बर्ष:  1963-
 64  तथा  (1964-65  से  संबंधित  कर  निर्धारण
 पूरे  किये  गये  ।  उक्त  दोनों  वर्षों  में  'सम्पत्ति'
 शीष  के  अन्तर्गत  कल्पित  वाधिक  किराया  मुल्य
 के  कारण  1,20,000  रुपये  की  वृद्धि  की  गई  1

 (ग)  प्रश्न  के  भाग  (ख)  के  बारे  में  ऊपर
 दिये  गये  उत्तर  को  देखते  हुए  यह  प्रइन  ही  नहीं
 उठता  ।

 (घ)  चूँकि  जिस  वर्ष  के  बारे  में  सूचना
 मांगी  गई  है  उसका  उल्लेख  नहीं  किया  गया
 इसलिये  सूचना  देना  संमंवर  नहीं  है  ।  प्रत्येक  वर्ष
 के  बारे  में  इन  दो  कम्पनियों  के  जमाकर्ताओं
 और  शेयर  होल्डरों  की  कम्पनियों  के  संस्थापन
 से  लेकर  आज  तक  सूची  तेयार  करने  में  बहुत
 अधिक  समय  और  श्रम  लगेगा।

 Unearthing  of  unaccounted  Money

 SHRI  P.  C.  ADICHAN  ॥
 SHRI  VISHWA  NATH

 PANDEY  :

 1128,

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  whether  fresh  raids  were  conducted
 by  Income-tax  and  other  Officials  for  unear-
 thing  unaccounted  money  during  the  past
 three  months  ;

 (b)  if  so,  the  areas  in  which  such  ralds
 were  made  and  the  amount  of  unaccounted
 money  unearthed  in  these  ralds  ;  and

 (c)  the  total  unaccounted  money  un-
 earthed  in  the  country  during  the  years
 1967,  968  and  1969 5  and  the  steps  taken
 and  the  further  steps  being  taken  to  unearth
 the  of  d  money  In  the
 country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE,  (SHRI  P,  C.
 SETHI)  :  (a)  and  (b),  Durlog  the  three
 months  November  and  December,  1969  and
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 January,  I970,  62  searches  were  made  by
 the  Income-tax  Department  in  the  States  of
 Assam,  Gujarat,  Maharastra,  Tamil  Nadu,
 Uttar  Pradesh  and  West  Bengal  and  assets
 of  the  value  of  Rs,  8.34  lakhs  were  seized,
 besides  incriminating  documents.

 (c)  Asaresult  of  searches  made  by
 the  Income-tax  Department,  during  the  years
 1966-67,  to  1968-69,  the  following  asseta
 were  seized

 Value  of  assets
 1966.  67  Rs,  58  lakhs
 1967-68  Rs.  90  lakhs
 ‘1968-69  Rs,  34  lakhs.

 Apart  from  the  above  the  Income-tax
 Department  in  the  normal  course  of  Investi-
 gailons  detected  concealed  income  during
 the  same  period  to  the  extent  indicated
 below  :—

 1966-67  Rs,  32.92  crores

 1967-68  Rs.  37.72  crores

 1968-69  Rs.  50.2  crores

 Further,  the  assessees  themselves  made
 disclosures  of  their  concealed  income  as
 under  :—

 1966-67  Rs.  6.60  crores
 1967-68  Rs,  3.7]  crores
 1968-69,  Rs,  .98  crores

 The  measures  undertaken  are  given  in
 the  statement  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-2670/70]
 The  problem  of  checking  tax  evasion  and

 woldance  ts  kept  conti  ly  under  review
 and  appropriate  steps  taken  from  time  to
 time,

 Promotion  of  G.D.Os.

 1130.  SHRI  K,  M.  KAUSHIK:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  plea-
 sed  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  3902  on  the  ‘18th  August,  I969
 and  state  |

 (a)  whether  it  is  a  fact  that  the  persons
 at  5.  Nos,  12  and  25  of  the  Statement  were
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 picked  up  from  the  Seniority  List  No,  F.
 -5/67-CHS,  वा  of  967  from  S.  Nos,  20,  59
 and  82  respectively;

 (b)  if  so,  what  are  the  guiding  priacl-
 ples  in  order  to  judge  the  suitability  for  the
 vacancy  to  be  filled  in;

 (c)  how  long  the  U.P.S.C.  and  D.P.C.
 would  like  to  take  to  finalise  the  Promotion
 List  of  G.D.O.  Grade  II  Officers  to  G.D.O.
 Grade  I;  and

 (d)  whether  ft  ts  also  a  fact  that  Go-
 vernment  have  recently  completed  the  pro-
 motion  list  of  officers  from  G.D.O.  Grade
 I  and  Specialist  Cadres  in  Supertime  Grade
 II  and  officers  in  Grade  I  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)  :  (a)  Yes  Sir.

 (b)  lO}  Completion  of  5  years  of
 service  in  G.D.O.  Grade  I;

 (ii)
 (it)

 Senlority;  and

 Suitability  for  the  vacancy
 to  be  filled,

 (c)  The  question  is  under  consideration
 in  consultation  with  the  Ministries  of  Law
 and  Home  Affairs  and  the  Union  Public
 Service  Commission,

 (b)  No,  Sir.

 Retirement  Age  of  Doctors

 1131,  SHRI  PASHABHAI  PATEL:
 Will  the  Miolster  of  HEALTH  AND  FA-
 MILY  PLANNING  AND  WORKS  HOUS-
 ING  AND  URBAN  DEVELOPMENT  be
 pleased  to  state  whether  Government  have
 recelved  suggestions  made  at  the  recent  All
 India  Surgeons  Conference  urging  the  rai-
 sing  of  the  retirement  age  of  doctors  in  view
 of  the  shortage  of  experienced  doctors,  parti-
 cularly  those  in  rural  areas  and  the  action
 Government  propose  to  take  in  this  matter  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING

 AND  URBAN  DEVELOPMENT  (SHRI
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 8.  S.  MURTHY)  :  No  suggestions  have  s°
 far  been  received  from  the  All  India  Sur-
 geons  Conference.

 Interim  Relief  to  Class  III  and  IV
 Employees

 1132,  SHRI  J.H.  PATEL:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  Government  are  consi-
 dering  grant  of  interim  relief  to  class  III
 and  IV  employees  of  the  Central  Govern-
 ment;  and

 (b)  if  such  interim  relief  {s  not  propo-
 sed  to  be  given,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI)  s  (a)  No,  Sir,

 (b)  Interim  relief,  if  any,  on  account
 of  increased  cost  of  living  as  also  the  date
 of  its  effect,  will  form  part  of  the  terms
 of  reference  of  the  Pay  Commission  to  be
 set  up  shortly.

 Amount  Advanced  by  Nationalised  Banks
 on  shares  and  Debentures  of  different

 Companies
 1133.  SHRI  MADHU  LIMAYE :  Will

 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  what  are  the  amounts  advanced  by
 the  nationalised  banks  and  the  State  Bank
 of  India  on  shares  and  debentyres  of  ;

 (l)  8.  P.  Petrol,
 (3)  Killick  Industries  Ltd,
 (3)  Kohinoor  Ltd,

 (4)  Standard  Drums  Manufacturing  Co.
 Ltd.

 (b)  whether  Government  are  aware
 with  the  help  of  B.P,  Petrol  and

 ‘d  Drums  re  and  reserves,  the
 Kapadia  family  took  over  the  Killick  Group
 of  concerns;

 that
 da

 (c)  whether  Government  are  aware
 that  now  with  the  help  of  the  resources  of
 the  Killick  Group  of  concerns  and  the  banks
 funds  secured  on  the  basis  of  this  Group’s
 credit,  an  attempt  is  being  made  to  capture
 the  Nationa)  Rayon;  and
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 (4)  whether  Government  have  any
 firm  policy  with  regard  to  these  take  over
 bids  and  the  fiscal  and  the  credit  measures
 that  the  Government  propose  to  take  to
 Prevent  such  take  overs  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C,
 SETHI)  (a)  Information  regarding  the
 total  drawing  limits  allowed  by  public  sector
 banks  against  the  shares  of  the  companies
 feferred  to  is  being  ascertained  and  will  be
 placed  on  the  Table  of  the  House.

 (b)  and  (c).  Information  fs  being  collec-
 ted  and  will  be  lald  on  the  Table  of  the
 House,

 (d)  The  matter  {s  under  considera-
 tion,

 Implementation  ermment
 0-Point  A.I-C.C.  Programme

 1134,  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  Government  have  not
 declared  their  adherance  to  the  0-Point
 AICC  Programme  of  1967;

 (b)  whether  this  programme  does  not
 include  celling  on  Urban  lncome  as  well  as
 Urban  property;

 (०)  whether  the  ruling  Congress  Party's
 Bombay  Session  has  deleted  urban  income
 from  Its  top-priority  programme  and  retain-
 ed  only  urban  property;  and

 (0)  if  so,  what  Is  the  officlal  Govern-
 ment  position  in  this  regard,  whether
 Government  propose  to  include  only  urban
 Property  or  both  urban  facome  as  well  as
 Urban  property  in  their  legislation  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  t  (a)  Government  have  taken  vari-
 ous  steps  from  time  to  thme  to  Implement
 the  0-Point  Programme  adopted  by  the
 A.LC,C.  in  1967,

 (b)  This  programme  mentions  the  need
 to  impose  a  limitation  on  urban  income
 and  property.
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 (c)  The  Resolution  on  Economic  Policy
 ad  pted  at  the  Bombay  session,  while  renew-
 ing  the  pledge  to  implement  the  Ten-Polot
 Programme  in  its  letter  and  spirit,  has
 emphasised  the  early  implementation  of  a
 celling  on  Urban  property.

 (d)  It  is  a  major  objective  of  our  policy
 to  bring  about  a  greater  degree  of  equality
 io  the  distribution  of  incomes  and  wealth.
 The  budget  for  1970-71  contains  a  number
 of  measures  for  achieving  this  objective.
 Government  is  also  examining  practical
 means  of  imposing  a  ceiling  on  urban  pro-
 perty  and  we  have  written  to  the  State  to
 ascertain  their  views,  While  the  legal  and
 other  aspects  of  the  matter  are  belng  ex-
 amined,  the  bud,  ita  posals  to
 increase  the  additional  wealth  tax  on  urban
 lands  abd  buildings  so  that  the  objective  of
 a  ceiling  on  urban  property  is  achieved,  at
 least  in  part,  within  the  framework  of
 powers  already  available  to  the  Centre,

 बड़े  शहरों  में  किराये  की  इमारतों  में  केनदोय
 सरकारी  कार्यालय  पृह

 I36.  श्री  रामावतार  ज्ञास्त्री  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  ओर  निर्माण,
 आवास  तथा  नगरोय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कलकत्ता,  बम्बई,
 मद्रास,  त्रिवेन्द्रम,  मंसूर,  बंगलौर,  नागपुर,
 चंडीगढ़,  शिमला,  लखनऊ,  कानपुर,  इलाहाबाद,
 पटना,  कटक,  शिल्लांग  आदि  जंसे  बड़े  शहरों  में
 अधिकतर  केन्द्रीय  सरकारी  कार्यालय  किराये  की
 इभारतों  में  अवस्थित  हैं  ;

 (ख)  यदि  हां,  तो  इस  कारण  प्रति  मास
 कितना  खर्च  प्राता  है  और  पिछले  तीन  वर्षों  में
 इस  मद  पर  खर्च  हुई  राशि  का  ब्यौरा  क्‍या  है  ;

 (ग)  क्‍या  सरकार  ने  इन  कार्यालयों  के

 लिये  खुद  अपनी  इमारतें  बनाने  की  कोई  पोजना
 बनाई  है  ;
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 (a)  यबि  हां,  तो  “उसका  ब्यौरा  क्या  है
 और  उस  पर  कितना  खर्च  आने  का  अनुभान
 है;  शौर

 (ड)  सरकार  का  विचार  इस  योजना  को
 कब  तक  पूरा  करने  का  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  आवास  तथा  नयरीय  विकास  मंत्रालय
 में  राज्य  मंत्री  (थी ब०  स०  मृति)  :  (क)  से

 (ड).  सूचना  एकत्रित  की  जा  रही  है  और
 सभा  पटल  पर  रख  दी  जायेगी  ।

 बाढ़  से  पीड़ित  केन्द्रीय  सरकार  के  कर्मचारियों
 को  एक  महोीने  का  बेतन  पेशगो  देना

 1137,  श्री  रामावतार  शास्त्री  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  में  झाई
 पिछली  बाढ़  के  बाद  सरकार  ने  बाढ़  से  पीड़ित
 केन्द्रीय  सरकार  के  कर्मचारियों  को  एक  महीने
 का  वेतन  पेशगी  देने  का  निर्णय  किया  है  ;

 ्)  यदि  हां,  तो  किन  किन  विभागों  के
 कुमंचारियों  को  पेशगी  वेतन  दिया  गया  है  और
 उन  कर्मचारियों  की  विभागवार  संरूषा  क्‍या  है  ;

 (ग)  उन  में  से  कुछ  को  पेशगी  न  दिए
 जाने  के  क्‍या  कारण  हैं  ;

 .

 (घ  क्या  सरकार  अब  भी  ऐसी  पेशगी  देने
 पर  विचार  कर  रही  है  ;  और

 (ड)  यदि  हां,  तो  कब  और  यदि,  नहीं,  तो
 इसके  क्‍या  कारण  है  ?

 वित्त  संत्रालथ  में  राज्य  मंत्री  (श्री  प्र०  To

 सेठीं)  :  (क)  जी  हां  t

 जहां  तक  प्रइन  के  भाग  (ख)  से  ड)  तक
 का  संबंध  है,  निर्धारित  शर्तों  और  निबन्धनों  के
 अ्रधीन  सरकार  के  सभो  विभागों  के  अराजपत्रित
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 केन्द्रीय  सरकारी  कमंचारी  पेशगी  पा  सकते
 हैं।  यद्यपि  डाक  तथा  तार  विभाग  में,  अपनी
 प्रत्यायोजित  शक्तियों  के  अधीन  इस  संबन्ध  +
 आवदयक  मेंज्ुरी  25-9-1969  को  जारी  कर  दी
 थी,  परन्तु  लगता  है  कि  रेलवे  ने  यह  मंजूरी
 देर  से  जारी  को  ।  अन्य  विभागों  के  लिये  यह
 स्वीकृति  केन्द्रीय  सरकार  द्वारा  1-12-1969  को
 जारी  की  गई।  स्व्रीकृति  अलग-भ्रलग  तारीखों
 को  जारी  होने  से  तथा  कर्मचारियों  के  लिए
 पेशगी  की  दरल्वास्त  देने  की  मियाद  तीन
 महिने  की  होने  से,  इस  बारे  में  सारी  सूचना
 इकक्ट्री  होने  में  कुछ  और  समय  लगेगा  |  द्यक
 तथा  तार  विभाग  से  जो  सूचना  तत्काल  मिल
 सकी  है,  वह  नीचे  दी  गई  है  :--

 (ख)  3626

 (ग)  455  आवेदकों  को  पेशगी  रकम
 मिलने  की  मंजरी  नहीं  दी  जा  सको  क्‍योंकि  वे
 प्रभावित  क्षेत्रों  के  नहीं  थे अथवा  उन्होंने  समय
 पर  दरल्वास्तें  नहीं  दी  थीं  अथवा  उनके  दावे
 यथार्थ  नहीं  पाये  गये  थे  ।

 घ)  तथा  (ड).  डाक  तथा  तार  विभाग  में
 दरसख्वास्तें  देने  की आखिरी  तारीख  निकल  चुकी
 है,  भौर  इसलिए  बहू  विभाग  पेशगी  के  लिये  अब
 कोई  आवेदन  पत्र  स्वीकार  नहीं  कर  सकता  |

 Arrears  of  Rent  due  from  Political
 Perties  in  Delhi

 I38,  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  433  on  the
 i7th  November,  969  and  state  4

 (a)  the  details  of  the  allotments  made  to
 various  political  parties  regarding  which
 rent  arrears  are  given  io  the  answer;

 (b)  whether  the  premises  are  still  in  the
 possession  of  these  parties;
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 (c)  the  period  for  which  rent  arrears
 are  shown;  and

 (d)  the  steps  taken  to  the
 amount  ?

 recover

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI B.S.  MURTHY)  :  (a)  to  (d).  A.  state-
 ment  giving  the  requisite  information  is  laid
 onthe  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-267!/70}

 Applications  received  by  Nationalised  Banks for  Purchase  of  Scooters  and  Taxis  in  Delhi

 I39.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  the  number  of  applications  received
 by  the  Nationalised  Banks  for  taxis  for
 plying  in  Delhi;

 (b)  how  many  of  them  have  been  given
 loans;  and

 (c)  the  reasons  for  not  giving  loans  to
 the  rest  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  (a)  and  (b).  54  applications
 were  received  by  nationalised  banks  for  loans
 for  purchasing  scooters  and  taxis;  of  which
 147  have  been  sanctioned  loans,

 (c)  The  remaining  7  applications  are
 under  consideration.

 Raid  by  Armed  Gang  on  State  Bank  of
 India,  Calcutta

 1140,  SHRI  RAM  KISHAN  GUPTA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  isa  fact  that  an  armed
 gang  raided  a  branch  of  the  State  Bank  of
 Iodia  near  Park  Street  in  Central  Calcutta
 and  decamped  with  cash  amounting  to  about
 Rs.  4,6  lakhs  on  the  2th  December,  1969;

 (b)  if'so,  the  steps  taken  or  proposed
 to  be  taken  to  arrest  the  culprits;  and

 PHALGUNA  II,  1891  (SAKA)  Written  Answers  66

 (c)  the  result  thereof  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ०.
 SETHI):  (a)  Yes,  Sir.

 (b)  and  (c).  The  investigation  of  the
 case  is  being  conducted  by  the  police
 department  of  the  West  Bengal  Government
 who  have  intimated  that  the  following
 persons  have  been  -arrested  in  connection
 with  the  dacoity  :

 l,,  Kalyan  Bose  alias  Gora  alias
 Manash.

 2.  Bimal  Kumar  Roy  Chowdhury
 alias  Bachbu  alias  Badal.

 3.  Madan  Mohan  Pal,
 4.  Rajaram  Chowdhury  a/ias  Dhur

 alias  Dhurjyoti.
 Ananta  Singh  altas  Abinash  alias
 Old  Guard.

 Measures  to  prevent  Foreign  Companies from  entering  into  Internal  Trade
 and  Commerce

 M41,  SHRI  RAM  KISHAN  GUPTA  3
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  ६

 (a)  the  steps  taken  or  proposed  to  be
 taken  to  prevent  more  effectively  foreign
 companies  from  entering  into  internal  trade
 and  commercial  activities  of  the  country;
 and

 (b)  whether  there  ts  also  a  proposal
 to  bring  forward  legislation  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  2.
 SETHI)  :  (a)  Under  Section  8-A  of  the
 Foreign  Exchange  Regulation  Act  947
 which  came  into  effect  on  the  Ist  April  965
 foreign-controlled  companies  are  prohibited
 from  acting  as  technical  or  management
 advisers  or  agents  in  India  of  any  person,
 company  or  firm  in  regard  to  the  trading  or
 commercial  transactions  thereof  except  with
 the  general  or  special  permission  of  the
 Central  Government  or  the  Reserve  Bank  of
 India.  The  cases  of  foreign-controlied  com-
 pantes  who  seek  permission  under  the  afore-
 said  Section  are  strutioised  in  great  detail
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 before  permission  or  extension  for  a  Hmlted
 period  is  given.  In  March  1969,  the  fore-
 ign  firms  and  companies  proposing  to  esta-
 blish  new  business  in  the  country  have  been
 asked  to  obtain  Reserve  Bank's  prior  appro-
 val  before  opening  a  now  Branch  in  the
 country,

 (b)  The  question  of  further  tightening
 up  of  the  existing  measures  is  under  study
 and  action  as  may  bs  considered,  legislative
 or  otherwise,  will  be  taken.

 देश  में  श्रपर्याप्त  चिकित्सा  सम्बन्धी  शिक्षा
 तथा  संवायें

 1142,  श्री  राम  स्वरूप  विज्यार्थी  :
 श्री  बंध  नारायण  सिंह  :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन  झौर
 निर्माण,  आवास  तथा  नगरोय  विकास  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  दिनांक  5  जनवरी,
 970  के  देनिक  'हिन्दुस्तान'  में  प्रकाशित  उनके
 इस  झाशप  के  वक्‍उ्य  की  ओर  आकर्षित  किया
 गया  है  कि  देश  में  इस  समय  उपलब्ध  चिकित्सा
 संबन्धी  चिक्षा  तथा  सेवायें  देश  कीं  जरूरतों  को
 देखते  हुए  पर्याप्त  नहीं  है  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  का  विचार
 श्रीलंका  की  भाँति  ही,  आयुर्वेदिक  चिकित्सा
 प्रणालीं  को  'राज्य  चिकित्सा  प्रगाली'  घोषित
 करने  तथा  डॉइटरी  चिकित्स।  प्रणाली  को  संर-
 क्षण  नहीं  देने  का  है  ;  और

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 स्वस्थ्य  तथा  परिवार  नियोजन  झोर
 निर्माण,  झोर  आवास  तथा  नगरीय  विकास
 अंत्रालय  में  राज्य  मन्त्री  10 ह  we  go  gia)  :

 (क)  जीहां  ।

 (ख)  जी  नहीं  ।

 (ग)  केन्द्रीय  तथा  राज्य  सरकारें  एलो-
 बैथी,  आयुर्वेद  एवं  अन्‍य  भारतोय  चिकित्सा
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 पद्धतियों  और  होम्योपैथी  का  उपयोग  करते  हैं
 क्‍योंकि  प्रत्येक  पद्धति  कों  जनता  को  राहत
 पहुंचाने  में  योगदान  देना  है  t

 विभिस्न  समुदायों  में  जोवत  बोला  निगम
 द्वारा  पूंजी  निवेश

 1143.  श्री  राम  स्वरूप  विज्यार्थों:  क्‍या

 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जीबन  बीमा  निगम  ने  3  दिसम्बर,
 969  तक  किन  विभिन्‍न  गेर-सरकारी  समुदायों
 तथा  कारखानों  में  पूँजो  निवेश  किया  है  तथा
 उनमें  से  प्रत्येक  में  कितनी  पूँजी  का  निवेश  किया
 गया  है  ;

 ब)  प्रत्येक  समुदाय  आदि  के  सम्बन्ध  में
 कितनी  पूंजी  बदूदे-खाते  में  डाली  गई  है  ;

 (ग)  किन  अ्रधिकारियों  को  घन  को  बटूटे-
 खाते  में  डालने  का  अधिकार  प्राप्त  है  तथा  उन
 झधिकारियों  और  उनको  पत्नियों  के  पास  जो
 चल  तथा  अचल  सम्पत्ति  है  उसका  ब्योरा  क्‍या
 है;  और

 (घ)  क्‍या  सरकार  का  विचार  यह  सुनिश्चित
 करने  के  लिए  जांच  कराने  का  है  कि  उक्त
 अधिकारी  संबन्धित  पार्टियों  से  सांठगांठ  न  करें
 झोर  जनता  द्वारा  परिश्रम  से  अजित  धन  बढुटे-
 खाते  में  न  डाला  जाय  ?

 प्रति  मन्त्रों  श्लोर  वित्त  मन्त्रालय  में  राज्य
 मन्त्री  भी  to  के०  खाडिलकर)  :  (क)  और
 (ख).  जिन  अलग-अलग  कम्पनियों  में  निगम  की

 पूंजी  छगी  है,  उनके  नाम  बताना  लोक  हित  में
 नहीं  है  ।

 (ग)  निगम  के  किसी  भो  अधिकारी  को
 निगम  के  किसी  निवेश  को  बटूटे-खाते  डालने  का
 अधिकार  नहीं  है  ।  निवेशों  को  बट्टे-खाते
 डालने  का  अधिकार  निगम  की  कार्यकारी
 समिति  को  मिला  हुआ  है  ।  जैसा  की  जीवन
 बीमा  निगम  अधिनियम  की  धारा  9(l)  में
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 उपबन्धित  है  कार्यकारी  समिति  में  केवल  निगम
 के  सदस्य  होते  हैं  ।

 (घ)  यह  प्रइन  नहीं  उठता  ।

 बड़ी  रकम  बाले  नोट

 1144,  शो  रास  स्वरूप  'विद्यार्थों  :
 शी  बंध  तारायण  सिंह  :

 क्या  वित्त  मंत्री  20  अप्रैल,  969  के  अता-
 रांकित  प्रदन  संख्या  7031  के  उत्तर  के  संबंध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  1000,  5000
 आर  10,000  रुपये  के  नोट  जो  इस  समय
 परिचालन  में  हैं,  सामान्य  जनता  के  पास  होने
 की  बजाय  केवल  पूजीपतियों,  वरिष्ठ  भ्रधि-

 “कारियों,  मंत्रियों  तथा  विदेशियों  के
 में  है;

 ख)  क्‍या  यह  भी  सच  है  कि  अधिक
 मूल्य  के  इन  नोटों  में  से  अधिकांद  नोट  काले
 घन  के  रूप  में  है;

 (ग)  क्‍या  समाजवाद  की  नीति  के  अनुसरण
 में  सरकार  का  बिचार  इन  नोटों  के  परिचालन
 को  बन्द  करने  का  है  ;  और

 (घ)  यदि  हां,  तो  सरकार  का  विचार  ऐसा
 कब  तक  करने  का  है  झौर  यदि  नहीं,  तो  क्‍या
 इस  भारी  राशि  को  चन्द  व्यक्तियों  के  कब्जे  में

 रहने  देने  की  अनुमति  देने  का  सरकार  का
 विचार  है  ?

 वित्त  मंत्रालय  में  राज्य  यंत्रो  (ओ  we  To

 सेठी)  :  (क)  और  (ख).  यह  बताना  सम्भव

 नहीं  है  कि  अमुक-असमुक  मूल्यों  के  करेंसी  नोट
 किन-किन  वर्गो ंके  लोगो ंके  पास  हैं।  इसके
 अतिरिक्त,  ऊंचे  मूल्यों  के  करेंसी  नोटों  का
 विभिन्‍न  ब्यक्तियों  द्वारा  को  जाने  वाली
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 करों  की  चोरी  के  साथ  भी  सम्बन्ध  नहीं
 जोड़ा  जा  सकता  |

 (ग)  भौर  (घ).  सरकार  ऊंचे  मूल्यों  के
 नौटों  का  विमुद्रीकरण  कर  दिये  जाने  को  काले
 घन  को  बाहर  निकालने  का  सही  हल  नहीं
 समभती  ।  पर,  सरकार  करों  की  चोरी  का,
 जो  काले  घन  का  ्रमुख  साधन  हैं,  लगातार
 पता  लगाती  रहती  है।  करों  की  चोरी  और
 प्रत्यक्ष  करों  से  बचने  को  रोकने  के  सम्बन्ध  में
 जाँच  करने  शौर  इस  बारे  में  कानूनी  और
 प्रशासनिक  उपायों  का  सुझाव  देने  के  लिए  हाल
 ही  में  विशेषज्ञों  की  एक  समिति  नियुक्त  की
 गयी  हैं  ।

 आय-कर  के  वकोलों  द्वारा  भ्रष्टाचार

 1145,  श्री  रास  स्वरूप  विद्यार्थों  :
 शी  वंश  नारायण  सिंह  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  को  पता  है  कि  आय-
 कर  मामलों  को  वकालत  करने,  भ्रायकर  का
 ब्योरा  देने  तथा  उससे  संबंधी  श्न्य  कार्यों  के
 लिए  सारे  देश  में  आय-कर  वकोल  उपलब्ध  हैं;

 (ख)  यदि  हां,  तो  क्‍या  इस  बात  के  लिए
 एक  जांच  कराने  का  विचार  है  कि  उक्त  वकील
 माय  कर  अधिकारियों  के  साथ  साँठ  गांठ  करके
 और  जनता  से  भारी  फीस  लेने  के  बाद  कर
 अपवंचन  न  करा  दें  1

 (ग)  यदि  नहीं,  तो  क्या  आयकर  वकील
 पद्धति  को  पर्याप्त  करने  तथा  जनता  को  क्षेत्रीय
 भाषाओं  तथा  हिन्दी  में  विवरणियां  करने  भौर
 अपने  मामलों  को  अपनी  भाषा  में  स्वयं  वकालत
 करने  की  अनुमति  देने  का  विचार  है  ;  शौर

 (घ)  यदि  हां,  तो  ऐसा  कब  तक  किया
 जायेगा  और  यदि  नहीं,  तो  उसके  क्‍या  कारण
 हैं?
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 वित्त  मंत्रालय  में  राज्य-मंत्री  द््ी  To  -

 सेठी)  :  (क)  जी,  हां  ।

 (ख)  आशा  है  कि  कानून  के  उपबन्धों  से
 और  कानून  लागू  करने  वाले  अधिकारियों  द्वारा
 कर  अपवंचन  को  रोका  जो  सकेगा  और  इसलिये
 इस  संबंध  में  आयकर  वकीलों  के  कार्य-भाग  के
 बारे  में  जांच  करने  का  कोई  विचार  नहीं  है  ;

 (7)  और  (घ).  निर्घारितियों  को  अपनी
 आय  की  विवरणियां  स्वयं  तैयार  करने  और
 प्रादेशिक  भाषाओं  अथवा  हिन्दी  में  अपने  मामलों
 की  स्वयं  पैरवी  करने  की  स्वतंत्रता  अभो  भी
 उपलब्ध  है।  इसलिए  झायकर  वकीलों  की
 बतंमान  प्रणाली  को  ऐसे  निर्धारितियों  के  लिए
 समाप्त  करने  का  कोई  विचार  नहीं  है  जो  इस
 का  उपयोग  करना  चाहते  हों  |

 भारत  स्थित  विदेशी  तेल  कम्पनियों  द्वारा
 अपने  झपने  देशों  को  घन  का  भेजा  जाना

 1146.  श्री  राम  स्वरूप  विद्यार्थो:  क्‍या

 पेट्रोलिपम  तथा  रसायन  और  खान  तथा  घातु
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  उनका  ध्यान  5  जनवरी,  969
 के  “हिन्दुस्तान”  के  पृष्ट  ह  में  कालम  5  में
 प्रकाशित  ईरान  के  शाहू  के  दस  वक्तव्य  की
 ओर  दिलाया  गया  है  कि  ईरान  स्थित  विदेशी
 तेल  कम्पनियों  की  आय  को  उसी  देश  में  प्रयोग
 किया  जा  रहा  है  और  यह  आय  विदेशी  बेंकों
 में  नहीं  जाती  और  इस  प्रकार  से  ईरान  बड़े
 पैमाने  पर  सुधार  तथा  विकास  कार्य  कर  रहा
 है  ;  और

 पख)  यदि  हां,  तो  क्‍या  भारत  स्थित
 विदेशी  तेल  कम्पनियों  पर  प्रतिबन्ध  लगाने  का

 है  ताकि  वे  रायल्टी  के  रूप  में  विदेशों  को  घन
 न  भेज  सकें  शोर  न  द्वी  वे  भारत  स्थित  विदेशी
 बैंकों  में  खाते  खोल  सके  ?
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 पेट्रोलियम  तथा  रसायन  शौर  खान  तथा

 धातु  मंत्रालय  में  राज्य  मंत्री  (शो  दा०  रा०

 चह्डाण) :  (क)  गौर  (ख) :.  विस्तृत  सूचना
 उपलब्ध  की  जा  रही  है  और  इसके  प्राप्त  होने
 पर  सूचना  सभा  पटल  पर  रख  दिया  जायेगा  |

 Reservation  of  Seats  for  S.C.  &  S.  T.
 in  the  new  set-up  of  Bank

 Nationalisation
 M47,  SHRIG.  Y,  KRISHNAN  4  Will

 the  Minister  of  FINANCE  be  pleased  to
 state  4

 (a)  whether  any  executive  orders  had
 been  issued  for  the  reservation  of  seats  for
 Scheduled  Castes  and  Scheduled  Tribes  in
 the  new  set  up  of  Bank  Natlonalisation;

 (b)  if  so,  the  ber  of  the  ९
 absorbed  so  far  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes;  and

 didates

 (c)  if  not,  the  rsasons  thereof;  and

 (d)  the  total  number  of  Scheduled
 Castes  and  Scheduled  Tribes  employees  in
 these  bauks  as  on  the  3ist  December,  969  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.,
 SETHI)  ;  (a)  to  (c).  The  Rules  laid  down
 by  the  Central  Government  for  the  reserva-
 tion  of  vacancies  for  Scheduled  Castes  and
 Scheduled  Tribes,  as  are  already  being
 observed  in  the  State  Bank  of  India  in  res-
 pect  of  direct  recruitment  to  the  clerical
 aod  subordinate  cadres,  are  expected  to  be
 made  applicable  in  the  case  of  Nationalised
 Banks  as  soon  as  possible.

 (d)  The  desired  informetion  in  respect
 of  4  nationalised  banks  is  readily  available
 as  on  the  Jist  July.  969  and  Is  given
 below  :—

 No.  of  Employees
 Scheduled  Scheduled

 Castes  Tribes
 Clerical  Cadre  50  6
 Subordinate  Cadre  560  43

 Total  :—  I7)0  59
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 Use  of  Time-Barred  Medicines  in
 Hospitals  of  Delhi  Corporation

 I48,  SHRIG.  Y.  KRISHNAN  :  Will
 the  Minlster  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be  plea-
 sed  to  state  :

 (c)  whether  it  fs  a  fact  that  in  certain
 hospitals  of  Delhi!  Corporation,  time-barred
 medicines  are  being  used  for  patients;

 (b)  whether  ft  Is  also  a  fact  that  a
 number  of  Injections  and  other  medicines
 are  issued  from  the  Medical  Stores  after  the
 expiry  of  the  period;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B  8,  MURTHY)  i  (a)  No.

 (b)  No,

 (c)  Does  not  arise.

 Conversion  of  Leave  into  Salary
 SHRI  0,  Y.  KRISHNAN  i
 SHRI  RAJ  DEO  SINGH  |

 1149.

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  :

 (a)  whether  there  is  any  proposal  be-
 fore  the  Government  for  the  ‘Conversion  of
 leave  into  salary’  of  the  Central  Government
 Employees;

 (b)

 (c)  if  not,  the  reasons  therefor  ?

 if  so,  the  details  thereof;  and

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SBTHI):  (a)  Yes,  Sir.  Attention  is
 invited  to  the  reply  given  to  Starred  Ques-
 tion  No.  305  by  Shri  D.  N,  Patodia  ans-
 wered  on  1,12.1969,

 (b)  Briefly  the  suggestion  is  that  ifa
 Government  servant  applies  for  and  fs
 granted  earned  leave  for  a  period  of  two
 months  in  a  block  of  two  years  he  may
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 be  allowed  the  facility  of  surrenderiug  one
 months  leave  getting  leave  salary  in  lieu.

 (c)  Does  not  arlse.  '

 वित्त  मंत्रालय  के  अन्तगंत  विभिन्‍न  स्वायत्त-
 शाली  निकायो  द्वारा  हिन्दी  में  पत्रों

 को  उत्तर  दिये  जाना

 ‘1150,  श्री  बंध  मारायण  सिह :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  क्‍या  जीवन  बीमा  निगम,  भारत  का
 रिजवं  बेंक,  यूनिट  ट्रस्ट  तथा  वित्त  मंत्रालय  के
 भ्रन्तर्गंत  सभी  भ्रन्य  स्वायत्तशासी  निकायों  द्वारा
 जनता  से  हिन्दी  में  प्राप्त  हुए  पत्रों  के  उत्तर

 हिन्दी  में  देने  के लिये  कोई  प्रबन्ध  करने  तथा
 हिन्दी  राज्यों  में  स्थित  ऐसे  सभी  कार्यालयों  में

 सम्पूर्ण  काम  हिन्दी  में  करने  का  सरकार  का
 विचार  है  ;

 (ख)  यदि  हाँ,  तो  ऐसा  व  कब  तक  करने
 का  विचार  है  और  यदि  नहीं,  तो  इसके  क्‍या
 कारण  हैं  ;

 (ग)  क्‍या  सरकार  को  इस  बात  की  जान-
 कारी  है  कि  वित्त  मंत्रालय  के  अन्तर्गत  स्वायत्त-
 शाली  निकाय  हिन्दी  में  प्राप्त  हुए  पत्रों  का
 उत्तर  ही  नहीं  देते  हैं;  और

 (घ)  क्या  उपरोक्त  भाग  (क)  में  _उल्लि-
 खित  सभी  कार्यालयों  में  हिन्दी  में  काम  करने
 के  लिये  कुछ  हिन्दी  अनुवादक  तथा  हिन्दी
 टाइपिस्ट  नियूक्त  करने  का  सरकार  का  विचार
 है?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  प्र०  चं०
 सेठी) :  (क)  से  (घ).  रिजर्व  बैंक  ने  अपने
 विभिन्‍न  कार्यालयों  को  हिदायत  की  है  कि  वे
 हिन्दी  में  प्राप्त  होने  वाले  पत्नों  का  उत्तर  हिंदी
 में  ही  दें।  यही  व्यवस्था  भारतीय  यूनिट  ट्रस्ट
 में  विद्यमान  है।  हिन्दी-भाषी  प्रदेश्ञों  में  स्थति,
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 जीवन  बीमा  निगम  के  कार्यालयों  में  प्राप्त  होने
 वाले  हिप्दी  पत्रों का  उत्तर  हिन्दी में  ही  देने
 का  प्रयास  किया  जाता  है।  जीवन  बीमा  निगम
 ने,  हिन्दी-भाषी  क्षेत्रों  में  पालिसी  घारियों,
 एजेण्टों  और  जन-साधारण  की  सुविधा  के  लिए
 बहुत  से  प्रपत्र  (फामं)  भी  हिन्दी  में  जारी  कर
 दिये  हैं।  भारतीय  औद्योगिक  विकास  बैंक  ने
 अपने  मुख्य  कार्यालय  में,  हिन्दी  पत्रों  का  उत्तर

 हिन्दी  में  देने  का  प्रबन्ध  किया  है  1  भ्रौद्योगिक
 वित्त  निगम  ऐसी  व्यवस्था  कर  रहा  है  कि  जहां
 तक  हो  सके  हिंदी  पत्रों  के  उत्तर  के  साथ  उस
 का  हिन्दी  अनुवाद  भी  संलग्न  कर  दिया  जाए।
 भारतीय  राज्य  बँक  ने  सूचित  किया  है  कि
 बैंक  का  अधिकतर  कारोबार  मौखिक  रूप  से

 होता  है  और  वह  ग्राहक  की  ही  भाषा  में
 सम्पन्न  किया  जाता  है  भत  किसी  ग्राहक  को
 केवल  हिन्दी  में  पत्र-ब्यवहार  करने  के  कारण

 असुविधा  नहीं  होती  ।  स्टेट  बैंक  में  कुछ  पत्रों
 का  उत्तर  हिन्दी  में  देने  की  शुरूआत  की  गयी
 है।  जहाँ  तक  राष्ट्रीयकृत  बैंकों  का  संवंध  है,
 उनमें  स्टेट  बैंक  में  विद्यमान  बतंमान  व्यवस्था
 को  उचित  परिवतंनों  के  साथ  लायू  किया
 जायगा  |  चूंकि  ये  सभी  स्वशासी  संगठन  झखिल
 भारतौय  स्तर  के  हैं  अतः  हिन्दी-भाषी  क्षोत्रों  में
 स्थित  इनके  कार्यालयों  के  लिए  अपने  कारोबार
 में  अगरेजी  का  प्रयोग  बन्द  करना  सम्भव  न

 होगा  |  पूर्णतः  हिन्दी  भाषा  में  काम  शुरू  करने
 के  बारे  में  समय  की  कोई  सीमा  निश्चित  करना
 उनके  लयि  सम्भव  नहीं  है  |

 विभिन्‍न  संत्रालयों  द्वारा  मांगे  गये  अतिरिक्‍त
 हिन्दी  प्रनुवावक,  हिन्दों  टाइपिस्ट  झौर  हिन्दी

 टाइपराइटर

 LI5].  श्री  बंध  नारयण  सिह  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  सरकार  के  किन-किन  मंत्रा-
 लल्यों  ने  1968 &  चत्तराद्ध  में  और  वर्ष  969
 में  हिन्दी  अनुवादकों  और  हिन्दी  टाइपिस्टों  के
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 अतिरिक्त  पद  तथा  हिन्दी  टाइपराइटर  मांगे  थे
 और  प्रत्येक  मंत्रालय  ने  कितनी  धनराशि  मांगी
 थी;

 (ख)  प्रत्येक  मंत्रालय  के  लिए  कितने  पद
 और  कितनी  धनराशि  मंजूर  की  गई  ;

 (ग)  क्‍या  सरकार  को  मालूम  है  कि  वि-
 भिन्न  मंत्रालयों  में  नियुक्त  उपवित्तीय  सलाहकार
 अथवा  सहायक  वित्तीय  सलाहकार  अपने  हिन्दी
 विरोधी  दृष्टिकोण  के  कारण  हिन्दी  कार्य  के  बारे
 में  मांगों  को  या  तो  नामंज़ूर  कर  देते  हैं  अथवा
 उन्हें  अत्याधिक  कम  कर  देते  हैं  ;  और

 ह  (घ)  क्‍या  हिन्दी  क्षिक्षण  योजना  के  अन्त-
 गत  |  जनवरी,  96]  को  45  वर्ष  से  कम  आयु
 के  व्यक्तियों  को  अनिवाये  रूप  से  शीघ्र  हिन्दी

 की
 के  लिए  कहने  का  सरकार  का  विचार

 वित्त  मंत्रालय में  राज्य  मंत्री  धनी  प्र०  we
 सेठी  :  (क)  और  (ख).  कुछ  मंत्रालयों/विभागों
 के  संबंध  में  सूचना,  जो  तत्काल  इक्ट्ठी  की  जा
 सकी,  सभा  पटल  पर  रखे  गये  विवरण-पत्र  में
 दी  गयी  है  |  [ग्रन्यालय  में  रख  दिया  गया।
 देखिये  संख्या  LT—2672/70]  शेष  मंत्रालयों
 (विभागों  के  संबंध  में  सूचना  इकटुठी  की  जा
 रही  है  और  यथासंभव  शीघ्र  ही  सदन  को  मेज
 पर  रख  दी  जायगी।

 (ग)  जी  नहीं  ।  हिन्दी  कर्मचारियों  आदि
 के  लिए  मंत्रालयों  के  प्रस्तावों  की  यथास्थिति
 जाँच  की  जाती  है।

 (घ)  गृह  मंत्रालय  द्वारा  जारी  की  गयी
 हिदायतों  के  अनुसार,  उल्लिखित  आयु  समूह  के
 व्यक्तियों  को  यथासंभव  अधिकतम  सीमा  तक
 हिन्दी  प्रशिक्षण  योजना  के  अन्तत  समूहों  में
 प्रशिक्षण  लेने  के  लिये  प्रोत्साहित  किया  जा  रहा
 हैँ  |
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 विभिन्‍न  मंत्रालयों  में  वित्तीय  सलाहकार  तथा
 उप-वित्तीय  सलाहकार

 1152.  श्री  वंश  नारायण  सिंह  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विभिन्‍न  मंत्रालयों  में  वित्तीय  सलाह-
 कारों,  उप-वित्तीय  सलाहकारों  तथा  सहायक
 वित्तीय  सलाहकारों  की  अलग  अलग  संख्या
 क्या  है  और  उन  पर  प्रति  वर्ष  कुल  कितनी
 राशि  खर्च  की  जाती  है  ;

 (ख़)  उनमें  से  कितने  सरकारी  कार्य  हिन्दी
 में  कर  रहे  हैं  और  कितने  हिन्दी  में  काम  कर
 सकते  हैं  ;

 (ग)  क्‍या  यह  सच  है  कि  वित्तीय  सलाह-
 द्वारा  प्रस्तुत  की  गई  कठिनाइयों  को  ध्यान  में
 रखते  हुए  भूतपूर्व  शिक्षा  मंत्री  श्री  एम०  सी०
 छागला  ने  एक  ऐसा  निर्णय  कराया  था  कि
 वित्तीय  मामलों  के  सम्बन्ध  में  संबन्धित  मंत्रियों
 द्वारा  किये  गये  निर्णय  अन्तिम  समझे  जायेंगे  ;
 और

 (घ)  क्‍या  सरकार  का  विचार  वित्तीय
 सलाहकारों  के  प्रभाव  तथा  अधिकारों  को
 सीमित  करने  का  है  जिससे  ये  लोग  इस  संबंध
 में  संबन्धित  मंत्रालयों  में  पूर्ण  अधिकार  का
 प्रयोग  न  कर  सके  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  0 ड  प्र०  To

 सेढी)  :  वित्त  मंत्रालय  के  जो  अधिकारी  वित्तीय

 सलाह  देने  के  लिए  विभिन्‍न  मन्‍्त्रालयों  से  सम्-
 बद्ध  हैं,  उनके  बारे  में  सूचना  निम्नलिखित  अनु-
 सार  है  :--

 (i)  वित्तीय  सलाहकार

 (जिसमें  अपर  वित्तीय

 सलाहकार  शामिल  हैं)

 उप  वित्तीय  सलाहकार  «+30

 सहायक  वित्तीय  सलाहकार  50

 ow  l4
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 (ii)  969-70  में  ऊपर  बताये
 गये  अधिकारियों  (लगभग)
 के  वेतन  तथा  भत्ते  el  लाख  रुपये

 ख)  उनमें  से  अधिकांश  अर्थात्‌  57  अधि-
 कारियों  को  हिन्दी  का  कार्य  साधक  ज्ञान  है  और
 सरकारी  कायं  में  हिन्दी  के  वास्तविक  प्रयोग  की
 सीमा  सम्बन्धित  मंत्रालयों  द्वारा  हिन्दी  में  किए
 जाने  बाले  विचार-विमश्ञों  |संदर्भों  से  सम्बन्धित
 है  1

 (ग)  वित्त  मंत्रालय  के  साथ  परामशं  करने
 के  अवसरों  को  सीमित  रखने  के  बारे  में,  भूत-
 पूर्व  शिक्षा  मंत्री,  एस  ०  सी०  छागला  ने  अपने
 मंत्रालय  के  श्रध्रिकारियों  के  मार्गदर्शन  के  लिये
 965  में  हिंदायतें  जारी  की  थीं।  उसके  बाद,
 मंत्रालयों  को  (वित्तीय)  शक्तियों  के  प्रत्यायोजन
 के  सम्पूर्ण  मामले  पर  सरकार  ने  विचार  किया
 और  वित्तीय  मंत्रालय  द्वारा  आदेश  जारी  किये
 गये  जिनका  सभी  मंत्रालयों/विभागों  द्वारा  पालन
 किया  जाता  रहा  है  तथा  किया  जा  रहा  है  |

 (8)  अलग-प्रलग  मंत्राकूयों  की  प्रत्या-
 योजित  शक्तियों  को,  समय  समय  पर  जारी
 किये  गये  सरकारी  आदेशों  में  निर्धारित  किया
 गया  है  तथा  प्रत्यायोज्ित  क्षेत्र  के  अन्तगंत,
 मंत्रालय  निर्णाय  लेने  में  पूर्णतः  सक्षम  है  |  प्रत्या-
 योजित  क्षेत्र  के  बाहर,  वित्तीय  सलाहकारों  की

 सहमति  आवश्यक  है।  इनके  द्वारा  परम  सत्ता
 का  प्रयोग  किये  जाने  का  सवाल  उठ  ही  नहीं
 सकता  और  न  ही  उनके  प्रभाव  तथा  अधिकारों
 को  सीमित  रखने  का  प्रइन  उठता  है  |

 Remission  of  penalties  for  Tax  Evasion

 1153,  SHRI  BENI  SHANKER  SHARMA!
 Will  the  Mlnister  of  FINANCE  be
 pleased  to  state  t

 (a)  whether  there  has  been  some  opposi-
 tlon  to  the  discretionary  powers  vested  in
 the  Commissioner  of  Income-tax  to  remit
 penalties  for  tax  evaded;
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 (b)  whether  Government  consider  that
 such  a  power  was  bad  in  Jaw  and  would  be
 declared  ultra  vires  if  challenged  in  a  court
 and  {ts  continuance  was  likely  to  jeopardise
 the  tax  collection;  and

 (c)  ff  so,  the  action  proposed  to  be
 taken  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  The  Commissioner  of  Income-
 tax  has  the  power  to  waive  or  reduce  under
 sectlon  27  (4A)  of  the  Income-tax  Act.
 ‘1961  penalties  imposable  for
 income  or  for  delay  in  furnishing  the  return
 of  income  If  the  conditions  laid  down  in
 sald  section  are  satisfied,  He  has  no  power
 to  waive  or  reduce  penalty  which  has  already
 been  imposed,  There  has  been  no  opposition
 to  this  power  of  Commissioner  from  the
 tax  payer  though  there  was  some  criticism
 about  this  power  in  this  House,

 (b)  No,  Sir,

 (०)  Does  not  arise,

 Progress  at  Haldia  Refinery

 1154,  SHRI
 SHARMA  :  Will
 “PETROLEUM  AND  CHEMICALS
 AND  MINES  AND  METALS  be
 Pleased  to  state  3

 BENI  SHANKAR
 the  Minister  of

 (a)  whether  the  work  on  the  Haldia
 Refinery  has  been  startedt

 (b)  the  amount  allocated  for  the  setting
 up  of  the  refinery;  and

 (c)  when  ft  fs  likely  to  be  commission-
 ed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN):  (a)  Yes.

 (b)  ‘A  provision  of  Rs.  55  crores  has
 been  made  in  the  Fourth  Five  Year  Plan,

 (०)  By  later  half  of  ‘1972.
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 Surplos  Funds  of  Backs  in  West  Bengal

 1155,  SHRI  BENI  SHANKER
 SHARMA:  Will  be  Minister  of  FINANCE
 be  pleased  to  state  4

 a)  whether  it  is  a  fact  that  since  the
 nationalisation  of  Banks  surplus  funds  are
 lying  with  many  of  the  Banks  io  thelr
 branches  in  West  Bengal  which  could  not
 be  invested;

 (b)  if  so,  what  fs  the  total  amount  of
 such  funds  in  thelr  hand  and  what  was  the
 amount  invested  In  the  six  months  ending
 3lst  December,  969  and  the  amounts  fn  the
 last  two  corresponding  periods;  and

 (c)  what  are  the  reasons  for  lack  of
 demand  for  funds  in  this  region  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  (a)  to  (©).  The  required  informa-
 tion  Is  being  collected  and  will  be  laid,  on
 the  Table  of  the  House.

 दिल्ली  कोतवाली  की  भूमि  के  लिए  लिए  गये
 घन  को  गुरुद्वारा  प्रवन्धक  समिति  को  वापसी

 1156.  श्रीं  कंबर  लाल  गुप्त  :  क्या  स्वा-

 स्थय  तथा  परियार  नियोजन  और  निर्माण,
 आवास  तथा  नगरीय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 निर्णय  किया  था  कि  दिल्‍ली  कोतवाली  की  भूमि
 के  लिये  गुरूद्वारा  प्रबन्धक  समिति  से  लिया  गया
 धन  वापस  कर  दिया  जाये  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  केशद्रीय  सर-
 सरकार  ने  दिल्‍ली  प्रशासन  से  कहा  है  कि  बहू
 अपने  बजट  में  इसके  लिये  व्यवस्था  करें  और
 उक्त  समिति  को  वह  घन  वापस  कर  दे  ;

 (ग)  यदि  हां,  तो  क्या  सरकार  ने  यह  घन
 वापस  कर  दिया  है  ;  गौर

 (घ)  घ्चि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?
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 स्वास्थय  तथा!  परिवाहात  नियोजन  ओर
 निर्माण,  आयास  तथा  नगरोय  विकास  मंत्री
 (श्री के०  Ro  झाह)  :  (क)  भोर  (ख).  जहां  तक
 निर्माण  और  आवास  मंत्रालय  का  सम्बन्ध  है  वह
 कोतवाली  के  नये  भवन  के  निर्माण  ढी  लागत  न
 लेने  तथा  गुरूद्वारा  प्रबन्धक  कमेटी  से  वसूल  की
 गई  रकम  को  लौटानें  और  उसे  बजट  में  शामिल
 करने  के  लिए  दिल्‍ली  प्रशासन  से  सहमत  है  |

 (ग)  और  (घ).  प्रश्न  ही  नहीं  उठता  ।

 सरकारी  उपक्रमों  सम्बन्धी  सूचना  पुस्तिका

 1157,  श्री  मोलहू  प्रसाद  :  क्‍या  वित्त
 मंत्री  i5  दिसम्बर,  969  के  अतारांकित  प्रश्न
 संख्या  2884  के  भाग  (ग)  भौर  (घ)  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकारी  उपक्रम  ब्यौरों  द्वारा  सर-
 कारी  उपक्रमों  के  सम्बन्ध  में  सूचना  “पुस्तिका
 नामक  पुस्तक  प्रकाशित  करने  का  औचित्य  क्‍या
 है  जबकि  औद्योगिक  तथा  वाणिज्यिक  उपक्रमों
 के  कार्यकरण  संबंधी  वाधिक  प्रतिवेदन  में  अधि-
 कांश  जानकारी  दे  दी  गयी  है;  मौर

 ख)  उक्त  पुस्तिका  को  किस  भाषा  में
 छापा  गया  है  जो  कि  संसद  के  ग्रंथथालय  को  दी
 गई  है  अथवा  दी  जायेगी  ?

 वित्त  मंत्रालय  सें  राज्य  मन्त्री  ो  go
 wo  सेठो)  :  (क)  सरकारी  उद्यम  कार्यालय
 द्वारा  प्रका  शित,  सरकारी  उद्यमों  संबंधी  सूचना-
 पुस्तिका  (हेड  बुक  आफ  इन्फारमेशन  आन
 पब्लिक  एंटरप्राइसेज़)  में,  वाधिक  रिपोर्ट  में  दी
 गयी  जानकारी  के  प्लावा  कुछ  अतिरिक्त  जान-
 कारी  और  इसके  साथ  साथ  ऐतिहासिक  परि-
 प्रेक्षय  में  भी  कुछ  सामग्रो  दी  गयी  है।  वाषिक
 रिपोर्ट  समूल्य  प्रकाशन  नहीं  है  लेकिन  सूचना---
 पुस्तिका  का  प्रकाशन  आम  जनता  में  बिक्री
 करने  के  लिये  किया  गया  है  1
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 (a)  सूचना-पुस्तिका  हिंडबुक)  अग्रेजी
 में  प्रकाशित  की  गई  थो  और  इसकी  प्रतियां
 संसद  पुस्तकालय  में  रख  दी  गयी  हैं  7  इस  परि-
 पाटी  को  भविष्य  में  भी  जारी  रखने  का  विचार
 है  1

 World  Bank  Pre-Appraisal  Team’s  Study
 Report  on  Fertilizer  Industry  in  India

 1158,  SHRI  MOLAHU  PRASAD:
 Will  the  Minister  of  PETROLEUM  AND
 AND  CAEMICALS  AND  MINES  AND
 METALS  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.580  on  the  I5th
 December,  969  and  state  :

 (a)  whether  the  Pre-appraisal  Team  of
 the  World  Bank  has  submitted  the  Study

 Reports  pertaining  to  fertilizer  industry  in
 the  country  to  the  Government  of  India  and
 the  Mission  of  the  World  Bank  ;  and

 (b)  if'so,  the  complete  details  thereof
 and  the  proposals  made  by  the  World  Bank
 for  providing  assistance  therefor  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  0.  R.  CHAVAN):  (a)  and  (b).  The
 World  Bank  Teams  do  not  submit  any
 reports  to  the  Government  of  Indla,  the
 teams  submit  their  reports  to  the  World
 Bank,  The  various  aspects  of  financial
 assistance  from  the  World  Bank  are
 under  discussion  between  the  Government
 of  India  and  the  World  Bank.

 तीन  बचों  &  लगातार  एक  ही  पदों  पर  काम
 कर  रहे  बित्त  मंत्रालय  के  अधिकारी

 1159,  श्री  मोलहू  प्रसाद  :  क्या  चित्त  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  के  अधीन  विभिन्‍न
 विभागों  तथा  संबद्ध  कार्यालयों  में  काम  करने
 वाले  उन  अ्रधिकारियों  कौ  श्रेणीवार  संख्या
 कितनी  है,  जो  तीन  वर्षों  से  लगातार  उन  ही
 पदों  पर  काम  कर  रहे  हैं;  ओर
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 (ख)  गृह  मंत्रालय  के  दिनांक  6  सितम्बर,
 957  के  अद्ध  श्ञासकीय  पत्र  संख्या  1/3/57-
 मो०  एण्ड०  एम०  के  उपबन्धों  के  प्रनुसरण  में
 उनका  झ्न्य  स्थानों  पर  तबादला  न  किये  जाने
 के  क्‍या  कारण  हैं  ?

 बित्त  मंत्रालय  में  राज्य  मंत्री  पी  wo  Wo
 wet)  :  वित्त  मंत्रालय  के  विभागों  (सचिवालय)
 के  सम्बन्ध  में  सूचना  सभा  पटल  पर  रखे  गये
 विवरण-पत्र  में  दी  गई  है।  |पग्रन्थालय  में  रख
 दिया  गया।  देखिये  संख्या  LT—2673/70]
 वित्त  मंत्रालय  के  सम्बद्ध  कार्यालयों  के  बाने  में
 इसी  प्रकार  की  सूचना  इकट्ठी  की  जा  रही  है
 ओर  यथासम्भव  दीघा  ही  सभा  की  मेज़  पर
 रख  दी  जायगी।

 (ख)  गृह  मंत्रालय  का  6  सितम्बर,  1957
 का  अर्ध  सरकारी  पत्र  सहायकों  के  एक  स्थान  से

 दूसरे  स्थान  पर  स्थानान्तरण  का  उल्लेख  करता
 है  और  इसलिए  अनुबन्ध  में  उल्लिखित  मामलों
 से  प्रत्यक्ष  रूप  से  सम्बन्धित  नहीं  है।  तथापि,
 जो  अधिकारी  लम्बी  अवधि  तक  एक  ही  पद  पर
 बने  रहते  हैं  उनके  मामलों  पर  विशेषीकृत  कायें,
 कार्यकाल  पद्धति,  आदि  जैसे  कारणों  को  ध्यान
 में  रखते  हुए  एक  स्थान  से  दूसरे  स्थान  पर
 स्थानान्तरित  करने  के  लिये  विचार  किया
 जाता  है  1

 अधिकारियों  का  स्थानान्तरण

 1160,  श्री  मोलहू  प्रसाद :.  क्‍या  स्वास्थ्य
 तथा  परिवार  नियोजन  ओर  निर्माण,  आवास
 तथा  नगरोय  विकास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  श्रेणीवार  उन  अधिकारियों  की  संख्या
 कितनी  है  जो  निर्माण,  आवास  तथा  नगरीय
 विकास  मंत्रालय  के  अधीन  विभिन्‍न  विभागों  तथा
 सम्बद्ध  कार्यालयों  में  लगातार  तीन  वर्षों  से
 अतिरिक्त  लाभ  वाले  पदों  पर  कार्य  कर  रहे
 हैं  ;  और

 MARCH  2,  90  Written  Answers  84

 (a)  ग्ृह-कार्य  मंत्रालय  के  6  सितम्बर,
 957  के  मघ  शासकीय  पत्र  संख्या  1/3/57

 ओ०  एण्ड०  एम०  में  निहित  उपबन्धों  के  अनुसार
 उनके  अन्य  स्थानों  पर  तबादला  न  करने  के
 क्या  काइण  हैं  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  और
 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मंत्री  (श्री  ao  सु०  मूति)  :  (क)  और
 (ख).  सूचना  तुरन्त  उपलब्ध  नहीं  है।  इसे
 एकत्रित  किया  जा  रहा  है  और  सभा-पटल  पर
 रख  दिया  जायेगा  ।

 Payment  of  Income  Tax  by  the  Ex-Chief
 Minister  of  U.  ९.

 6l.  DR.  RANEN  SEN  a
 SHRI  DEVEN  SEN  1

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  It  Is  a  fact  that  Shri  C,  B.
 Gupta,  Ex-Chief  Minister  of  Uttar  Pradesh
 has  pald  Income-tax  on  Rs.  65  lakhs  which
 were  received  by  him  on  his  60th  birthday;

 (b)  ifso,  the  details  thereof  ;  and

 (c)  the  amount  of  Income-tax  outstand-
 ing  against  Shri  C,  B.  Gupta  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SETH)  :  (a)  No,  Sir,

 (b)  Question  does  not  arlse.

 (e)  Nil,

 Visit  of  Soviet  Team  of  all  Experts  to  India

 l62.  SHRI  CMINTAMANI  PANI-
 GRAHI:  Will  the  Mintster  of  PETRO-
 LEUM  AND  CHEMICALS  AND  MINES
 AND  METALS  be  pleased  to  state  :

 (a)  whether  a  team  of  Soviet  Ol
 experts  is  vis|ting  India  soon  for  a  prospect
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 evaluation  of  India’s  Oil  resources  to  help
 the  Oil  and  Natural  Gas  Commission  to
 development  its  long  term  oil  strategy  ;  and

 (b)  if  so,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHENICALS  AND  MINES  AND  METALS
 (SHRI  D.  R.  CHAVAN)  :  (a)  and  (b).  The
 Soviet  experts  are  expected  to  come  in  the
 next  three  months.

 Shortoge  of  Funds  for  the  purchase  of
 Medicines  in  Government  Dispensaries

 SHRI  ESWARA  REDDY  :
 SHRI  NIHAL  SINGH  :

 1163.

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  the  Direc-
 torate  of  the  Central  Government  Health
 Scheme  sent  a  circular  recently  to  Dispen-
 saries  saying  that  it  had  exhausted  funds  for
 the  purchase  of  medical  stores  ;

 (b)  Whether  the  Dispensaries  have
 been  directed  to  give  medicines  for  three
 days  at  a  time  ;  and

 (c)  whether  itis  a  fact  th8t  this  has
 put  the  patients  to  inconvenience  as  they,
 have  to  come  for  medicines  after  every  third
 day  है

 THE  MINISTER  OF  STATE  IN  MINIS-
 TRY  OF  HEALTH  AND  FAMILY  PLAN-
 NING  ;  AND  WORKS,  HOUSING  AND
 URBAN  DEVELOPMENT  (SHRI  B.  8.
 MURTHY):  (a)  and  (b).  The  Directorate
 General  of  Health  Services  has  issued
 fostructions  to  the  Medical  Officers  Incharge
 of  all  the  Central  Government  Health
 Scheme  dispensaries  to  {Issue  medicines  to
 patients  for  three  days  at  a  time  in  cases  of
 ordinary  allments  wherein  the  symptoms  are
 likely  to  change  afrer  two  three  days.  In
 Chronic,  Cardiac,  Psychiatric  and  Respiratory
 diseases,  etc,  the  Medical  Officers  Incharge
 can  issue  medicines  up  to  7  days  ata  time.
 In  cases  of  Epilepsy  and  Tuberculosis,  the
 drugs  and  medicines  prescribed  by  the
 Bpecialists  can  however  be  issued  for  l4  days
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 ata  time,  In  had  been  noticed  that  In  many
 cases  patients  were  given  medicines  for  7
 days  at  a  time  whereas  the  patients  recovered
 sometime  after  one  day  or  two  days  and
 there  was  no  necessity  for  continuing  the
 same  medicine  thereafter..  In  certaln  other
 cases  the  initial  prescription  was  changed
 after  2-3  days  and  medicines  issued  earlier
 were  not  utilised  by  patients,  Moreover  to
 certaln  cases  symptoms  of  disease  change
 during  the  course  of  treatment  and  the  use
 of  medicines  already  prescribed  by  Specialists
 for  a  longer  perlod  becomes  repundant.  The
 instru  were  theref  Issued  to  avold
 wastage  of  medicines  and  to  curtail  infruc-
 tuous  expenditure.  Atthe  same  time  it  was
 enjoined  on  the  medical  officers  not  to  cause
 inconvenlence  to  the  patients.

 हिन्दी  प्रकाशनों  के  लिये  सरकारो  मुद्रणालयों
 को  मुद्रण  क्षमता

 1164,  शनी  प्रकाशबोर  ज्ञास्त्री  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  और  निर्माण,
 आवास  तथा  नगरीय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकारी  मुद्रणालयों  में  हिन्दी
 प्रकाशनों  के  लिये  भ्रतिरिक्त  मुद्रण  क्षमता  स्था-
 पित  करने  के  प्रबन्ध  पूरे  हो  गये  हैं  ;

 ख)  क्‍या  यह  सच  है  कि  हिन्दी  के  बहुत
 से  सरकारी  प्रकाशन  ज़ो  मुद्रण  के  लिये  तैयार

 है  मुद्रणा  क्षमता  न  होने  के  कारण  से  बिना  छपे
 पड़े  हैं  ;

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं;
 भौर

 (घ)  क्‍या  कुछ  गुप्त  सरकारी  प्रकाशनों
 को  गैर-सरकारी  मुद्र  णालयों  में  मुद्रित  कराने  के
 प्रबन्ध  किये  जा  रहे  हैं  ?

 स्वास्ष्य  तथा  परिवार  नियोजन  और
 निर्माण,  आवास  तथा  नगरोय  विकास  मंत्रालय
 में  राज्य  मंत्री  श्री  To  go  aie)  :  (क)
 भारत  सरकार  के  मुद्रणालयों  की  हिन्दी  मुद्रण
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 क्षमता  को  बढ़ाने  की  योजना  का  कार्यान्वयन
 किया  जा  रहा  है,  और  लगभग  दो  वर्षों  में
 इसके  पूरे  होने  की  संभावना  है

 (ख)  और  (ग).  जी  नहीं।  लोक  सभा
 सचिवालय  से  हाल  ही  में  प्राप्त  लोक  छेखा
 समिति  की  केवल  दो  रिपोर्ट  »  (हिन्दी  रूप  में)
 बकाया  हैं  t

 (घ)  जी  नहीं  ।

 सरकारो  क्षेत्र  के  उपक्रम

 1166.  शनी  प्रकाशवीर  शास्त्री  :
 क्रोमतो  शारदा  सुकर्जी  :
 श्री  स०  मो०  बनर्जो  :
 क्रो  चबे०  Fo  दापचोधरो  :

 ~

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकारी  उपक्रमों  को  प्रत्याशित
 लाभ  देने  वाले  बनाने  के  लिये  कोई  नवीन

 निणांय  किये  गये  हैं  ;

 ख)  मदि  हाँ,  तो  उनका  ब्यौरा  क्‍या  है;
 और

 (ग)  क्‍या  ऐसे  उपक्रमों  के  प्रबन्ध  में,  जो
 निरन्तर  प्रयास  किये  जाने  पर  भी  घाटे  में  चल

 रहे  हैं,  कुछ  परिवर्तन  करते  का  भी  सरकार  का
 विचार  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भो  to  ao

 सेठी)  :  (क)  से  (ग).  सरकारी  क्षोत्र  के  उप-
 क्रमों  की  प्रबन्ध  संबंधी  कुशलता  और  उनकी
 कार्य  सम्पन्नता  में  सुधार  करने  का  काम  लगा-
 तार  चलने  वाली  प्रक्रिया  है और  इस  पर  बराबर
 नजर  रखी  जाती  है  1  प्रशासनिक  सुधार  आयोग
 की  रिपोर्ट  में,  सरकारो  क्षेत्र  के  उपक्रमों  के  बारे
 में  की  गयी  सिफारिशों  के  सम्बन्ध  में  सरकार  वें
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 जो  निर्णय  किये  हैं  उन  पर  झमल  कियां  जा
 रहा  है।  यद्यपि  इन  निरणंयों  पर  अमल  किये
 जाने  से  उचित  परिणाम  निकलने  की  प्राशा  है
 लेकिन  कुछ  ऐसी  ओर  भी  दिशाएं  हैं,  जिनमें

 सुधार  करने के  प्रयत्न  किये  जा  रहे  हैं।  ये

 दिशाएं  हैं;  स्थापित  क्षमता  का  पूरा-पूरा
 उपयोग,  कार्याचकहून  कुदालता  का  उच्च  स्तर,
 बोर्ड  और  बोर्ड  से  नीचे  के  स्तर  पर  संगठनात्मक
 भ्रायोजन  और  नियंत्रण,  प्रबन्धविकास  और
 प्रशिक्षण  आदि  ।

 Reduction  in  Prices  of  Chemical  Products
 1167,  SHRI  J.  हू,  CHOUDHURY  :

 SHRI  JYOTIRMOY  BASU  !

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  states

 (a)  whether  Government  have  considered
 to  bring  down  the  prices  of  chemicals  pro-
 ducts  in  the  country;

 (b)  if  50,  the  details  thereof;  and

 (c)  If  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  DR.  CHAVAN)  :  (a)  to  (e).  It  ds

 Government's  constant  endeavour  to  keep
 prices  of  all  oditles  kncludi  hem
 products  at  reasonable  level  and  whenever
 increases  in  prices  are  considered  unreason-
 able,  appropriate  steps  are  taken  to  maintain
 the  prices  at  satisfactory  level  by  (i)  impo-
 sition  of  control-statutory  or  informaj,  (ii)
 rendering  assistance  to  the  manufacturers  to
 bring  down  cost  of  production  by  way  of
 liberal  Import  of  raw  materfals.  etc.  Some
 instances  of  actlon  taken  by  Government  in
 this  regard  are  given  below  be

 (l)  When  the  manufacturers  of  caustic
 soda,  chlorine  etc,  increased  the  prices  of
 their  products  in  1966,  Government  request-
 ed  the  Tariff  Commission  to  undertake  an
 inquiry  into  the  cost  structure  of  the  caustic
 soda  industry  and  to  suggest  fair  selling
 prices  for  caustic  soda,  chlorine  etc,  The
 Commission  submitted  its  report  in  August,
 1967,
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 As  the  prevalling  market  prices  corres-
 ponded  more  or  less  to  the  falr  selling  prices
 fecommended  by  the  Commission,  it  was
 considered  by  Government  that  at  that  stage
 it  was  not  necessary  to  control  the
 Prices,

 (2)  When  the  soap]  manufacturers  in
 the  organised  sector  increased  the  prices  of
 soaps  due  to  substitution  of  imported  tallow
 by  costlier  hardened  groundout  oil,  measures
 to  stabilise  soap  prices  were  discussed  with
 the  representatives  of  the  soap  manufacturers
 ata  meeting  held  on  4,.I966.  In  that
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 meeting  the  manufacturers  of  soap  gave  an
 informal  undertaking  that  whenever  they
 iocrease  the  prices  of  their  products  they
 would  take  Government  into  confidence,
 and  obtain  prior  approval  of  Government.
 Asa  result  of  assistance  rendered  to  the
 soap  Industry  by  liberal  imports  of  Tallow
 it  was  possible  to  effect  reductions  In  the
 prices  of  soaps,

 (3)  Prices  of  Synathetic  Rubber  are
 controlled,  aod  reductions  in  the  selling
 Prices  were  effected  with  effect  from  the
 460  October,  1969,  as  indicated  below  :—

 Prices  prior  Prices  w.  e.  f,
 to  16.12.69.  16.12.69,

 Synthetic  Rubber  Grade  Rs,  ‘SAS  Kg.  Rs,  4.40  Kg.
 8.  500  and  8.  502
 Oil  Extended  Synthetic  है
 Rubber  Grade  S.  7I2  Rs,  4,65  Kg,  Rs.  3.90  Kg.
 Synthetic  Rubber  Grade
 S,  958  Rs.  6.80;K  Be  Rs.  6.30  Kg.

 (4)  There  5  already  control  on  selling
 prices  of  drugs.

 The  Tarlff  Commission  who  were
 requested  to  inquire  into  the  high  costs  of
 drugs  have  submitted  thelr  report  concern-
 ing  the  prices  of  18  important  basic  drugs
 and  their  formulations.  As  already  stated
 in  the  reply  to  Lok  Sabha  Unstarred  question
 No.  I6  on  22.2.I970  the  findings  and
 recommendations  *of  the  Commission  are
 under  consideration..

 Directives  issued  by  Reserve  Bank  to
 Scheduled  Commereial  Banks

 11638,  SHRIMATI  ILA  PALCHOU-
 DHURI  :  Will  the  Minister  of  FINA-
 NCE  be  pleasee  to  state  the  progress
 made  {no  connection  with  the  directive
 issued  by  the  Reserve  Bank  of
 India  on  the  23rd  December,  969  to  major
 Indian  schedule  commercial  banks  In  public’
 and  Private  Sector  to  open  400  offices  in
 unbanked  towns  and  at  least  200  more  else
 where  in  the  first  half  of  970  and  for
 surveying  for  banking  development  in  extend-
 ing  branch  banking  and  in  expanding  credit
 facilities  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ए,  C,
 SETHI):  In  terms  of  the  Reserve  Bank
 circular  dated  23rd  December  1969,  laying
 down  a  programme  for  branch  expansion  of
 major  Indian  schaduled  commercial  bank  in
 the  first  half  of  970,  93  new  offices  have
 been  opened  by  th:  bank  upto  the  middle  of
 February  1970,  of  which  58  are  located  at
 hitherto  unbanked  centres.  Out  of  the  sald
 93  new  offices,  the  number  of  offices  opend
 by  the  public  sector  banks  is  174,  of  which
 39  are  located  at  unbanked  centres.

 As  regards  the  progress  made  by  the
 banks  under  the  ‘Lead  Bank’  scheme,  where-
 by  each  of  the  335  districts  of  the  Indian
 Union  (excluding  metropolitan  towns  of
 Bombay,  Galcutta,  Madras  and  the  Union
 territories  of  Chandigarh,  Delhy  and  Goa)
 has  been  allotted  to  one  or  “more  major
 bank  for  surveying  banking  potential  and
 extending  branch  banking,  the  banks  have
 been  required  to  submit  a  quarterly  report
 to  the  Reserve  bank,  The  first  such  report
 is  due  only  by  the  end  of  March,  1970,

 Gandhi  Coins  allowed  to  be  taken  abroad

 4i70.  SHRIMATI  ILA  PALCHOU.
 DHURY  :  Will  the  Minister  of  FINA.
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 NCE  be  pleased  to  refer
 Gazette  notification  to  the  effect  that
 the  Reserve  Bank  of  India  has
 Permitted  to  take  with  oneself  or  send  out
 of  India  Gandhi  coins,  at  any  one  time,  not
 exceding  five  and  that  authorities  concerned
 will  have  to  be  notified  in  a  prescribed
 manner  according  to  the  requirements  of  the
 notification  and.state:

 to  43  recent

 (a)  the  number  of  Gandhi  coins  deno-
 mination-wise  “taken  or  sent  out  of  India
 since  the  Notification  referred  to  above  was
 issued  together  with  the  names  of  countries
 to  which  the  coins  were  sent  or  taken;  and

 (b)  the  total  number  of  the  coins  pro-
 posed  to  be  allowed  to  be  sent  out  or  taken
 as  a  whole  together  with  the  period  upto
 which  the  permission  will  hold  good  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI)  :  (a)  No  records  have  been  main-
 tained  of  the  number  or  destination  of
 Manatma  Gandhi  coins  taken  or  sent  out  of
 India  within  the  limits  allowed  under  the
 general  permission  notified  by  the  Reserve
 Bank  of  India.

 (b)  There  fs  no  proposal  at  present  to
 fix  any  overall  ceilings  for  the  number  of
 Mahatma  Gandhi  coins  that  may  be  taken
 or  sent  out  withio  the  limits  allowed  under
 the  general  permission  referred  to  above.
 There  is  also  no  proposal  at  present  to  fix
 any  time  limit  in  this  regard.

 Ointment  from  Indian  Herb  for  Skin
 Cancer

 ATL  SHRIMATI  ILA  PALCHOU-
 DHURY  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS  HOUSING  AND  URBAN  DEVE-
 LOPMENT  be  pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  a  British  Scientist  Professor
 Ray  Bettley’s  paper  presented  by  him  at
 the  First  Asian  Congress  of  Dermatology
 held  in  Madras  on  the  29th  January,  1970,
 fin  whitch  he  has  claimed  that  an  Indian  herb-
 known  as  ‘Podophyllum’,  abundantly  found
 in  the  Himalayan  region  from  which  he  has
 Prepared  an  ointment  and  has  conducted
 oe...
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 experiments  during  last  five  years  success-
 fully-could  well  be  the  answer  for  skin
 cancer  ;

 (b)  whether  Government  have  made
 contacts  with  the  British  Scientist  mentioned
 above-and  obtained  from  him  more  detailed
 information  regarding  the  herb  under  refe-
 rence;

 (c)  if  $0,  with  what  result  ;  and

 (d)  whether  Government  have  asked  any
 Indian  Scientist  to  make  tests  of  the  herb
 with  a  view  to  checking  its  efficieney  as
 claimed  by  Professor  Bettley  ?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  ;  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY)  ;  (a)  Pro-
 fessor  Ray  Battley,  Head  of  the
 Department  of  Dermatology,  Middlesex
 Hospital,  London  attached  the  First  Asian
 Congress  of  Dermatology  held  in  Madras
 in  January,  970  and  delivered  a  lecture  on
 the  action  of+‘Podophylium  Ointment  on
 Skin  Cancer®  claiming  that  he  had  conducted
 experiments  during  the  last  five  years  suc-
 cessfully  and  treated  many  skin  cancer  cases
 with  sustained  action.  He  also  gave  a
 talk  at  the  Chittaranjan  Natinnal  Cancer
 Research  Centre,  Calcutta.

 (b)  to  (d).  The  derivatives  of  Podophyl-
 lum  constituents  are  already  being  used  in
 the  treatment  of  cancer.”  Two  compounds
 derived  from  Podophyllum  have  been  approv-
 ed  by  the  Government  for  marketing  in  the
 country.  Both  these  drugs  have  undergone
 clinical  trials  in  the  country  and  have  been
 found  to  be  effective  in  the  treatment  of
 certain  types  of  cancer.  In  fact  that  the
 active  principles  of  ‘Podhphyllum’  are  well-
 known  and  have  been  used  as  antimitotic
 agents.  Extracts  of  Podophyllum  are  also
 used  for  venereal  warts  fn  India.

 Development  of  Anti-Child  Birth  Pill  from
 Herb

 ‘172.  SHRIMATI  ILA  PALCHAU-
 DHUHI:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN  DE-
 VELOPMENT  be  pleased  to  refer  to  the
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 interview  reported  to  have  bzen  given  by
 him  to  newsmen  at  Bhopal  on  the  200  Janu-
 ary,  970  during  which  he  mentloned  the
 development  of  an  anti-child  birth  pill  by
 a  woman  Ayurvedic  Practitioner  from  herb
 available  {n  Bastar  District  of  Madhya
 Pradesh  which  he  reportedly  considered
 better  than  other  types  being  used  at  pre-
 sent  and  {f  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEATH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 5.  CHANDRASEKHAR):  No  recipe  or
 sample  of  herbs  available  in  Bastar  district
 of  Madhya  Pradesh  has  so  far  been  received
 in  this  Ministry  for  testing.  It  is  not  there-
 fare,  possible  to  give  details  thereof.

 Royalty  on  Coal

 1173.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  ME-
 TALS  be  pleased  to  state  :

 (a)  the  arrears  due  to  West  Bengal
 from  the  State  Colllerles  on  account  of
 royalty  till  date;

 (b)  what  steps,  if  any,  have  been  taken
 by  Government  to  see  that  the  colliery
 owners  clear  up  the  accumulated  amount
 of  royalty  payable  by  them;

 (c)  whether  West  Bengal  Government
 had  recently  suggested  to  Government  that
 Colliery  owners  should  pay  50  pafse  per
 tonne  of  coal  in  addition  to  the  royalty  rate
 to  be  fixed  according  to  tonnage;  and

 (d)  #  so,  the  action,  {f  any,  taken  on
 the  said  suggestion  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO):  (a)  and  (b).
 The  Government  of  West  Bengal  have  Indi-
 cated  that  about  Rs.  10,30  crores  were  due
 to  them  on  account  of  royalty  upto  the  Ist
 January  ‘70,  in  respect  of  subsisting  leases
 without  taking  into  considerction  the  Su-
 preme  Court  Judgement  of  1967,  against
 which  they  had  recovered  upto  the  end  of
 October  ‘69  about  Rs.  10,26  crores,  .The
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 State  Government  are  either  persuading  the
 collieries  to  pay  up  the  arrear  royalty  aml-
 cably  or  are  starting  certificate  cases  accor-
 ding  to  the  Bengal  Public  Demand  Recovery
 Act.

 (c)  and  (d).  The  Question  of  liquida-
 tion  of  arrear  royalty  dues  from  the  Collie-
 ties  on  the  basis  of  the  -Supreme  Court
 decision  is  proposed  to  be  discussed  with
 the  representatives  of  the  State  Government
 and  the  Coal  Industry.

 Czechoslovakia’s  offer  of  Machinery
 and  Equipment  for  Fertilizers  and

 Oil  Refineries
 1174,  SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  ME-
 TALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Czechos-
 lovakta  has  offered  to  meet  India’s  require-
 ment  of  hinery  and  equipment  in  the
 field  of  fertiliser  and  oil  refinerles;

 (b)
 offer;

 {f  so,  the  main  contents  of  this

 (c)  the  reaction  of  Government  thereto;
 and

 (d)  when  Government  are  expected  to
 take  a  final  decision  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
 (SHRI  D.  7२.  CHAVAN)  :  (a)  Czechoslo-
 vakia  have  offered  some  items  of  machinery
 and  equipment,

 (b)  to  (d).  The  offer  at  present  is  in
 a  preliminary  stage  of  details  and  discussion,
 and  will  be  considered  in  further  depth.

 Shifting  of  policy  Decisions  from  Local
 Bank  Heads

 I75,  SHRI  A.  SREEDHARAN  ¢  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  §

 (a)  whether  her  attention  has  been
 drawo  to  the  reported  address  by  the  Go-
 vernor  of  Tamilnadu  that  the  Bark  natio-
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 nalisation  should  not  lead  to  the  shifting  of
 Policy  decisions  from  the  local  Bank  heads
 to  the  Central  Government  Finance  Secre-
 tarlat  at  Delhi;  and

 (b)  the  steps  taken  to  do  away  with
 this  fear  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  0.
 SETHI):  (a)  Presumably  the  Hon'ble
 Member  is  referring  to  the  address  by  the
 Governor  of  Tamil  Nadu  on  the  I9th  Janu-
 ary,  970  to  the  Joint  Session  of  the  Tamil
 Nadu  Legislature,  Government  has  seen
 the  address,

 (b)  The  banking  Companies  (Acquisi-
 tlon  and  Tranfer  of  Undertakings)  Ordinance
 970  makes  It  clear  that  the  general  super-
 intendence  directlon  and  management  of
 the  affairs  of  business  of  the  nationalised
 banks  will  vest  in  the  Boards  of  Directors.
 In  appointing  the  first  Board  of  Directors
 in  consultation  with  the  Reserve  Bank,  Go-
 vernment  will  take  every  care  to  see  that
 the  Boards  are  composed  of  persons  who
 can  do  their  work  well  and  without  fear  or
 favour.  A  distinction  has  to  be  drawn  bet-
 ween  policy  decisions  relating  to  the  day-
 to-day  administration  of  the  affairs  of  the
 banks  which  will  come  within  the  purview
 of  the  Boards  of  Directors  and  policy  deci-
 sions  which  involve  public  Interest.  While
 Government  may  have  to  lay  down,  after
 consultation  with  the  Governor  of  the  Re-
 serve  Bank,  broad  guidelines  relating  to
 matters  of  policy  Involving  public  interest,
 it  is  rot  their  intention  to  interfere  with  the
 day-to-day  ‘business  of  the  banks,  There
 need,  therefore,  be  no  fear  of  bureaucrati-
 zation,

 Transferring  of  Additional  Funds  to  States

 1176,  SHRI  A.  SREEDHARAN  |  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  recommendations  of  the
 fifth  Finance  Commission  on  the  question
 of  transferring  additional  funds  from  Centre
 to  States  during  the  Annual  Plan  period,
 have  been  examined  by  the  Central  Gov-
 ernment;  and
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 (b)  ff  so,  the  reaction  of  the  Centre  and
 the  Planning  Commission  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  FHE
 MINISTRY  OF  FINANCE  (SHRI  R.  K.
 KHADILKAR)  :  (a)  and  (b).  The  recom
 mendatfons  of  the  Fifth  Finance  Commission
 regarding  the  devolution  to  the  States  on
 account  of  share  in  Central  taxes  and  dutles
 and  grants-in-aid  during  the  Fourth  Plan
 perlod.  have  already  been  pted  by
 Government.

 “Merger  of  D.  A.  with  Basic  Pay  of  Central
 Government  Employees

 77,  SHRI  M.  L.  SONDHI  :
 SHRI  B.  K.  DASCHOW-

 DHURY
 SHRI  5.  M.  BANERJEE  :

 Will  the  Mlnister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Central
 Government  employees  have  sent  representa-
 tions  and  letters  to  the  Editors  to  the  effect
 that  the  merger  of  Dearness  Allowance  with
 the  basic  pay  of  Central  Goverameot  Em-
 ployees  has  resulted  in  the  loss  or  reduction
 of  house  rent  allowance  to  many  low-pald
 employees;

 (b)  if  so,  the  decision  taken  in  the
 matter  to  afford  relief  to  those  whose  Income
 has  been  reduced  since  the  merger;  and

 (c)  whether  Government  propose  to
 consider  an  upward  revision  of  the  ceiling
 for  drawing  house  rent  allowance  without  a
 receipt  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  rom
 SETHI)  :  (a)  Yes,  Sir.

 (b)  and  (c).  Though  the  pay  ceiling  in
 respect  of  eligibility  for  the  purpose  of
 drawal  of  house  rent  allowance  without
 production  of  rent  receipts  of  actual  pay-..
 ment  of  rent  has  come  down  from  Rs.  500/-
 to  Rs.  390/-,  consequent  on  the  ‘merger’  of
 Dearness  Allowance  with  the  basic  pay  of
 Central  Goveroment  Employees,  this  has  not
 curtalled  the  entitlement  of  the  employees,
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 in  this  pay  range,  to  house  rent  allowance
 which  continues  to  be  admissible  to  them  at
 the  sams  rates  as  before,  on  production  of
 Tent  receipts,  as  in  the  case  of  those  in  the
 the  higher  pay  ranges.  As  house  rent
 allowance  is  in  the  nature  of  a  subsidy  there
 can  be  no  objection  to  relating  it  to  the
 actual  rent  paid,

 Community  Life  in  Defence  Colony, New  Delhi

 1178,  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be
 pleased  to  state  :

 (a)  whether  it  isa  fact  that  a  deputa-
 tlon  on  behalf  of  the  Defence  Colony,  New
 Delhi  residents  submitted  a  representation
 tecently;  and

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  for  Improvement  of  community
 Hfe  in  Defence  Colony  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B,  S.  MURTHY):  (a)  Yes.  The  member
 is  probably  referring  to  the  request  of  the
 Defence  Colony  Welfare  Association  (Regd.)
 for  the  allotment  of  land  for  a  Club  and  a
 Community  Centre.

 (b)  The  request  is  receiving  attention.

 Development  of  the  Union  Capital

 I79.  SHRI  M.  L.  SONDHI:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  residents  of
 Aliganj  Village  and  Kotla  Mubarakpur  in
 New  Delhi  are  actually  those  persons  whose
 lands  were  acquired  by  G  of  India
 in  9I2  for  building  the  aerod  and
 other  public  constructions  in  the  capital;

 (b)  whether  it  Is  a  fact  that  land  was
 then  acquired  at  a  ridiculously  low  price;
 and  resulted  in  the  impoverishment  of  these
 people;
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 (c)  whether  it  is  a  fact  that  the  distress-
 ed  people  of  the.area  have  not  received  any
 help  from  Government  agencies  with  the
 result  that  the  area  where  they  live  has  now
 become  a  “‘ghetto!";  and

 (d)  whether  Government  propose  to
 take  any  steps  to  enquire  into  the  relation
 of  the  present  problems  and  the  soclo-
 economic  deprivation  caused  to  the  people
 on  account  of  the  development  of  the  Union
 Capital  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 8.  5.  MURTHY)  :  (a)  to  (d),  The  infor-
 mation  Is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 रक्‍त  दान

 1180.  श्री  रघुवोर  सिंह  शास्त्री  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  भौर  निर्मारण,
 झावास  तथा  नगरीय  विकास  मंत्री  यह  बताते
 की  कृपा  करेंगे  कि  :

 (क)  देश  में  विभिन्‍न  अस्पतालों  में  रोगियों
 को  रक्त  चढ़ाने  के  लिए  प्रतिवर्ष  कुल  कितने
 रक्त  को  आवश्यकता  होती  है  ;

 (ख)  विभिन्‍न  साधनों  से  प्रतिवर्ष  कुल
 कितना  रक्‍त  इकट्ठा  होता  है  ;  भौर

 (ग)  पर्याप्त  मात्रा  में  रक्‍त  प्राप्त  करने  के
 लिये  सरकार  द्वारा  क्‍या  उपाय  किये  जा  रहे
 हैं?

 स्वास्थ्य  तथा  परिवार  नियोजन  और

 निर्माण,  आवाशध  तथा  नगरोय  विकास  संत्रालय

 में  राज्य  मंत्री  धनी  ao  a  gia)  :  (क)  देश

 के  सिविल  अस्पतालों  के  लिए  रक्त  को  वाधिक
 आवश्यकता  सम्बन्धी  कोई  श्रमाणित  अनुमान
 उपलब्ध  नहीं  है।  एक  अनुमान  के  अनुसार  प्रति-

 वर्ष  5  लाख  लीटर  रक्त  की  आवदयकता  है।
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 (a)  प्रतिवर्ष  संचित  किये  गये  रक्त  की
 मात्रा  62,500  लिटर  है  ;  रक्त  संचय  करने  के
 दो  मुख्य  स्रोत  हैं।  (l)  स्वेच्छा  से  रक्त  दान
 दाता  (2)  व्यवसायी  रक्त  दाता।

 (ग)  सरकार  द्वारा  अपनाए  गये  उपायों
 में  स्वेच्छा  से  पयक्त  दान  कार्यक्रमों  को  बढ़ावा
 देना,  स्वेच्छिक  रक्त  दान  दाता  संगठनों  एवं
 भारतीय  रेड  क्रास  सोसाइटी  जैसे  संगठनों  को
 जो  कि  इस  कार्य  को  करते  हैं,  आथिक  सहायता
 देना,  अस्पतालों  में  रोगी  को  दिये  गये  रक्त  के
 बदले  में  उसके  सम्बन्धियों  तथा  मित्रों  से  रक्त
 दान  करने  के  लिए  अनुरोध  करना  और  बव्यव-
 सायी  रक्‍त  दान  दाताओं  से  रक्त  लेना,  सम्मि-

 ल्तिहैं।

 प्राथमिक  स्वास्थ्य  केन्द्रों  को  'बगोन्‍नति

 1181.  श्री  रघुबोीर  सिह  शास्त्रो  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  झौर  निर्माण,
 आवास  तथा  नगरोय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  स्वा-
 स्थ्य  परिषद्‌  तथा  प्राथमिक  स्वास्थ्य  केन्द्रों  की
 एक  विशेष  समिति  ने  400  प्राथमिक  स्वास्थ्य
 केन्द्रों  का  दर्जा  बढ़ाने  की  शिफारिश  की  है  ;

 (ख)  इस  समिति  द्वारा  की  गई  अन्य
 सिफारिशों  का  ब्यौरा  क्या  है;  ओर

 (ग)  सरकार  ने  गांवों  में  चिकित्सा  की

 सुविधाओं  को  बढ़ाने  के  लिये  क्‍या  कार्यवाही
 की  है?

 स्वास्थ्य  तथा  परिवार  नियोजन  ओर

 निर्माण,  आवास  तथा  नगरीय  विकास  मंत्रालय
 में  राज्य  मंत्री  थमी  wo  सू०  मूति) :  (क)  जी

 हां।

 (ख)  सिफारिश  यह  है  कि  400  प्राथमिक

 स्वास्थ्य  केन्द्रों  में  25  पंलंगों  वाले  अस्पताल
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 स्थापित  किए  जाने  चाहिए।  विस्तृत  विवरण
 अभी  तंयार  किया  जाना  है  t

 (ग)  गांवों  में  चिक्रित्सा  सुविधाप्रों  में

 सुधार  करने  के  लिए  निम्नलिखित  कदम  उठाए
 गए  हैं  अथवा  उठाए  जा  रहे  हैं

 (i)  प्राथमिक  स्वास्थ्य  केन्द्रों  तथा  उप-
 केन्द्रों  का  जाल  बिछाना।  चौथी
 योजना  अवधि  में  सभी  सामुदायिक
 विकास  खण्डों  में  प्राथमिक  स्वास्थ्य
 केन्द्रों  की  स्थापना  का  काम  पूरा  करने
 का  विचार  है।  उन  विकास  खण्डों
 की  जो  मलेरिया  के  रख  रखाव
 चरण  में  पहुँच  गए  हैं,  प्राथमिकता
 दी  जायेगी।  जो  कन्द्रीय  स्वास्थय
 केन्द  मलेरिया  रख  रखाव  चरण  में

 पहुंच  गये  हैं  उनके  बुनियादी  स्वास्थ्य
 सेवा  कर्मचारियों  की  संख्या  बढ़ाने  के
 लिए  केन्द्रीय  सहायता दी  जाएगी  ।

 (ii)  मलेरिया  उन्मूलन,  चेचक  उन्मूलन,
 क्षय  रोग  नियन्त्रण,  रति  रोग  नियंत्रण,
 आदि  जंसे  राष्ट्रीय  कार्यक्रमों  के

 माध्यम  से  संचारी  रोगों  को
 नियन्त्रण  करने  के  लिए  उपाय
 करना  |

 (ili)  शुद्ध  पीने  के  पानी  की  व्यवस्था  करना
 तथा  पर्यावरशिक  सफाई  में  सुधार
 करना  |

 (५)  ग्राम  क्षोत्रों  में  चिकित्सा  एवं  जन
 स्वास्थ्य  सेवाओं  का  विस्तार  करने
 के  लिए  कार्य-चिकित्सकों,  प्रसूति  रोग

 वेज्ञानिकों,  बाल-चिकित्सकों,  महिला
 स्वास्थ्य  परिदर्शंक  जन  स्वास्थ्य  नर्सो,
 सहायक  नसें  घात्रियों  और  घात्रियों  को
 प्रक्षिक्षण  देना  ।
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 (५)  परम्परागत  दाइयों  को  जो  कि  ग्राम
 क्षेत्रों  में  घात्रियों  का काम  करती  हैं
 प्रशिक्षण  देना  |

 दिल्‍ली  हब  योजना  में  संशोधन

 1182,  श्यो  रधुवोर  सिह  शास्त्री :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  और  निर्माण,
 आवास  तथा  नगरीय  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  बृहब्‌  योजना  में  कुछ
 झौर  संशोधन  करने  का  सरकार  का  विचार  है  ;
 झौर

 (ख)  यदि  हां,  तो  प्रस्तावित  संशोधनों  का
 ब्योरा  कया  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  ओर
 निर्माण,  आवास  तथा  नगरोय  विकास  मंत्रारय

 में  राज्य  मन्त्री  (शो ao  go  मूति):  (क)
 जी,  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  1

 Selection  for  Clerical  Posts  in  Nationalised
 Banks

 i83.  SHRI  RAM  SINGH  AYARWAL:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  It  is  a  fact  that  the  recently
 nationalised  Banks  do  not  follow  a  uniform
 pattern  of  age  in  the  selection  of  staff  tor
 clerical  posts  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  (a)  and  (b),  The  nationalised
 banks  follow  a  more  or  less  uniform  pattern
 in  regard  to  minimum  and  maximum
 age  for  Tecruitment  to  clerical
 posts.  There  has  been  no  change  since
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 nationalisation.  The  particulars  of  age
 limits  fixed  by  the  banks  are  given  below:

 Minimum  Maximum
 Age  Age

 Allahabad  Bank  18  25
 Bank  of  Baroda  18  25
 Bank  of  Maharashtra  20  25
 Bank  of  India  8  24
 Central  Bank  of  India  8  25*
 Canara  Bank  8  25
 Dena  Bank  2l  30
 Indian  Bank  18  25
 Indian  Overseas  Bank  8  25**
 Punjab  National  Bank  Ig  25
 Syndicate  Bank  8  25
 United  Bank  of  India  49  25
 United  Commercial  Bank  8  35
 Union  Bank  of  India  8  25

 *  Relaxed  upto  30  years  for  sons  and
 daughters  of  Banks  employees,

 **  Relaxation  is  allowed  in  exceptional
 Cases,

 Increase  in  the  Birth  Rate  in  the  Country
 l84.  SHRI  RAM  SINGH  AYAR-

 WAL:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state  :

 (a)  whether  it  is  fact  that  despite
 Family  Planning  measures  so  far  taken,  the
 birth  rate  is  Increasing  throughout  the  country
 at  a  part  rate  ;  and

 (b)  ifso,  the  new  steps  Government
 Propose  to  take  to  i  ify  and  re-orl
 the  Family  Planning  schemes  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR,  5.
 CHANDRASEKHAR):  (a)  No.  There
 are  no  indications  that  the  birth  rate  is
 increasing.  On  the  other  hand  studies
 undertaken  in  various‘parts  of  the  country
 show  downward  trend  in  birth  rate.
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 (b)  Does  not  arise.  While  no  fresh
 re-orfentation  of  the  Family  Planning
 schemes  {s  called  for,  the  following  steps
 have  been  taken  for  intensifying  the  Family
 Planning  movement  in  the  sountry  :—

 l.  Intensification  in  the  programme  jo
 7  bighly  populated  districts  and  selected
 area  in  Uttar  Pradesh  (Varanasi  Division),

 2  Post-Partum  Services  through  58
 important  medical  institutions  in  the
 country.  |

 3.  Extension  of  the  supply  of  Nirodh
 (Condoms)  through  Commercial  Chanuels
 throughout  the  country  and  through  Depot
 Holders  (through  Post  Offices)  in  Selected
 Rural  areas.

 4.  Supply  of  sterilization  equipment
 to  about  2,000  selected  hospitals  including
 voluntary  and  private  hospitals  were  medical
 officers  are  willlng  to  undertake  vasectomy/
 IUCD  insertions  but  are  not  able  to  do  so
 for  want  of  equipment,

 5.  Involvement  of  private  medical  prac
 titioners,  homoeopaths  and  practitioners  of
 indigenous  system  of  medicines  ona  larger
 scale  in  the  Programme  by  giving  them
 orientation  training.

 6.  Establishment  of  Rural  Family
 Welfare  Planning  Centres  with  the  Primary
 Health  Centres  wherever  not  yet  established
 and  opening  of  Sub-Centres.  Provision  of
 vehicles  to  selected  Primary  Health  Centres
 with  a  view  to  increasing  mobility  and
 services,

 7.  Immunisation  of  infants  and  pre-
 schoo)  age  children  with  triple  antigen  ;
 immunization  of  mothers  against  tetanus  ;
 prophylaxis  against  nutritional  anaemia  ;
 and  nutritional  programme  for  control  of
 blindness  due  to  vitamin  ‘A’  deficiency—
 these  schemes  are  being  taken  up  to  make
 the  family  planning  programme  a  truly
 family  welfare  programme  to  provide  direct
 evidence  to  convince  the  community  of  the
 interest  of  the  family  Planning  programme
 in  the  general  health  and  welfare  of  children
 aod  mothers,

 Family  Planning  Programmes  as  Religious
 Taboo

 1185.  SHRIRAM  SINGH  AYARWAL
 Will  the  MINISTER  OF  HEALTH  AND
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 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  certain
 Communities  have  not  taken  up  Famftly
 Planning  Programmes  because  of  religious taboo  ;  and

 (b)  {f'so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (DR.  Ss.
 CHANDRASEKHAR)  :  (a)  No.  Analyti-
 cal  studies  of  the  acceptors  of  Family  Plan-
 ning  Services  at  various  places  have  shown
 that  Family  Planning  facilities  are  being
 availed  of  by  members  of  all  communities.

 (b)  Does  not  arise.

 Doctors  Going  Abroad

 1186.  SHRI  RAM  SINGH  AYAR-
 WAL:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  AND
 WORKS,  HOUSING  AND  URBAN
 DEVELOPMENT  be  pleased  to  state  3

 (a)  whether  it  fs  a  fact  that  a  larger
 number  of  doctors  who  pass  outfrom  Indian
 Medical  Colleges  migrate  to  U.S.  A.  and
 European  Countries  because  of  attractive
 career  prospects;  and

 (b)  if  so,  the  steps  Government  have
 taken  to  stall  the  exodus  of  doctors  and  to
 utilise  their  services  within  the  country,
 especially  in  rural  areas  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)  =  (a)  Some  Indian  doc-
 tors  migrate  to  foreign  countries  for  better
 prospects,  Many  go  abroad  for  higher
 education  and  training  and  are  expected  to
 come  back,

 (b)  The  following  steps  have  been
 taken  to  prevent  the  exodus  of  Scientists  and
 techno‘ogists  Including  doctors  and  utilise
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 thelr  services  within  the  country,  particularly
 in  the  rural  areas,

 (f)  Creation  of  a  Scientists’  Pool  to

 (i)

 (iil  )

 Provide  for  temporary  placement
 of  well  qualified  Indian  scientists
 and  technologists  returning  from
 abroad,

 Creation  of  supernumerary  posts
 in  approved  scientific  institutions
 to  which  temporary  appoi
 can  be  made  quickly  from  among
 the  scientists  working  and  studying
 abroad.
 The  U.  P.  s.  C.  and  most  of  the
 State  Public  Service  Commissions
 have  agreed  to  treat  Indian  scien-
 tists  and  technologists  whose
 particulars  appear  in  National
 Register  as  ‘Personal  Contact’
 candidates  for  all  posts  advertised
 by  them.  The  U.P.S.C.  have  also
 made  arrangements  for  Interviewing
 Indian  scientists  and  technologists
 abroad  for  posts  In  India.

 (iv)  Maintenance  of  a  Special  Section

 Ww  =

 of  the  National  Register  of  Scienti-
 fic  and  Technical  Personnel  for
 enrolment  of  Indian  scientists  and
 technologists  abroad  and  for,  the
 circulation  of  their  mames  to  all
 Ministries;  Departments  of  the
 Governments  of  India,  State  Govts.,
 Union  and  State  Public  Service
 Commissions,  Universities,  Public
 Sector  Industries  and  large  private
 sector  establishments.  The  names
 of  such  personne]  are  published  in
 the  hly  Technical  Mi:
 Bulletin  (CSIR)  which  is  distributed
 free  to  about  3000  organisations  all
 over  India.

 Provision  for  payment  of  travel
 grant  to  scientists,  who  on  their
 selection  for  appointment  in
 research  institutions  {In  India,
 undertake  to  serve  those  Institutions
 for  a  minimum  period  of  three
 years.

 (vi)  Stoppage  of  holding  E.C  F.M.G
 (Educational  Council  for  Foreign
 Medical  Grad  )  Ex
 in  Indfa,
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 (vil)  Increasing  the  emoluments  of
 medical  officers  in  the  Central
 Health  Service,  In  Central  institu-
 thons  and  jn  the  State  cadres.

 (viii)  Granting  special  concessions  and
 financial  incentives  to  doctors
 working  in  the  rural  areas,

 (Ix)  Enhancing  the  age  of  retirement  of
 doctors  and  specialists  and/or  re,
 employing  them  after  retirement.

 Imposition  of  Sales  Tax  at  Single  Point

 1187  SHRI  S.C.  SAMANTA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ६

 (a)  whether  the  single-poilot  Sales  Tax
 Bill,  as  di  sed  in  the  M  Coun-
 cil  of  Delhi  in  the  first  week  of  February,
 1970,  has  met  the  approval  of  her  Ministry:
 and

 (b)  If  so,  the  likely  loss  or  increase  in
 the  proceed  from  collection  of  sale)  tax
 annually  both  to  the  Central  Government
 and  the  Delhi  Administration  7  =

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  Cc
 SETHI)  :  (a)  No  such  Bill  has  so  far  been
 recelved  by  the  Central  Govenment  from  the
 Delhi  Administration,

 (b)  Does  not  arise.

 मेससं  'सिधघेटिक  एण्ड  केसिकल्स  लिमिटेड,  बरेली
 को  विदेश्ञो  मुद्रा  का नियतन

 1189.  शी  देवेन  सेन  :

 यह  बताने  की  कपा  करेंगे  कि  :

 कि)  गत  तीन  वर्षों  में  मेसस  सिथंटिक
 एण्ड  केमिकल्स  प्राईवेट  लिमिटेड,  बरेली,  उत्तर
 प्रदेश  को  पी०  एल०  480  की  कोयला  खान
 निधि  के  अन्तगंत  कुल  कितनी  विदेशी  मुद्रा
 प्राप्त  हुई  ;

 क्या  वित्त  मंत्री

 (ख)  ब्याज  के  रूप  में  दी  गयी  विदेशी  मुद्रा
 का  मूल्य  कितना  है  ;

 अबतक
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 (ग)  क्‍या  यह  सच  है  कि  विदेशी  मुद्दा  के
 भुगतान  में  बिलम्ब  हो  गथा  है;

 (घ)  यदि  हाँ,  तो  उसके  क्‍या  कारण  हैं;  और

 (ड)  कया  उपयक्त  फर्म  ने  विदेशी  संस्थाओं
 से  अनुदान  प्राप्त  किया  है  और  यदि  हां,  तो  उन
 को  संख्या  तथा  ब्यौरा  क्‍या  है  ?

 वित्त  अस्तरासय  में  राज्य  संत्री  (श्री  प्र०
 Wo  सेठी) :  (क)  से  (घ)  कूले  ऋण  पीठ
 एल०  480  के  अन्तत  किये  जाने  वाले  आयातों
 से  उत्पन्न  रुपया  निधियों  में  से  दिये  जाते  हैं  और
 इन  ऋणों  के  अन्तगंत  किसी  प्रकार  की  विदेशी

 मुद्रा  नहीं  दी  जाती  ।

 उक्त  कम्पनी  को  पिछले  तीन  वर्षों  में  कोई
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 Income  Tax  due  from  certafo  firms  of
 Bombay

 I90.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  3094  on  the  8th  December,  969  re-
 garding  Income-tax  arrears  due  from  certain
 firms  of  Bombay  and  state  4

 (a)  whether  the  requisite  information
 has  since  been  collected;

 (b)  If  so,  the  details  thereof  ;  and

 (c)  if  not,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P,  C.
 SETHI)  :  (a)  Yes,  Sir.

 मिला  és =
 नहीं  मिला  है  (b)  Details  are  given  in  the  attached
 ($)  जी,  नहीं।  statement  laid  on  the  Table  of  the  House.

 Statement

 Si,  Name  of  firm  Arrears  as  at  the  end  of  the  years
 No.  1966-67  ‘1967-68  1968-69

 Rs.  Rs.  Rs,
 l.  Killachand  (Tulsidas)  group  of

 Bombay  ॥
 (i)  Baroda  Commerctal  Corpn.  Nil  24,929  Nil

 Lid.
 (li)  Digvijay  Spg.  &  Wvg.  Co.  Nil  Nil  Nil

 Ltd.  ‘
 (iif)  Distillers  Trading  Corp.  Nil  94,153  253,214

 Lid.
 (iv)  Ginners  &  Pressers  (P)  Ltd.  32,076  34,700  1,348,
 (v)  Indian  Commercial  Co.  Pvt.  7,372  26,741  26,74I

 Ltd.
 (vl)  Kesar  Corpn.  (P)  Ltd.  0,58,7I4  8,09,5I6  —8,43,047
 (vil)  Kesar  Sugar  Works  Ltd.  Nil  4,553  2,03,558

 (viii  Kilachand  Devchand  &  Co,  9,60,676  2.400  6,436
 (P)  Lid.

 (ix)  Polychem  Ltd.  Nil  Nil  Nil
 (x)  Premier  Petro  Chemicals  Ltd,  Nil  Nil  Nil

 (xi)  Syntbetics  &  Chemicals  Lid,  Nil  Nil  ‘Nil
 (xii)  Track  (P)  Ltd.  Nil  Nil  Nil

 2  Century  Spinning  and  Manfg.  30,69,131  30,69,I3]  —  29,34,130,
 Co,,  Bombay.

 cn  National  Rayon  Corporation  Ltd.  Ni!  Nil  3,59,536
 4,  Indian  Dyestuff  Industries  Ltd.  Nil  Nil  Nil
 5.  Nil  1,40,727  Nil Abmedabad  Electricity  Co.  Lid.

 (c)  Does  not  arise.
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 Rise  in  Wholesale  Price  Index

 I9!.  SHRI  8,  Ss.  KOTHARI:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  4

 {a)  whether  it  is  a  fact  that  wholesale
 Price  index  as  on  the  3Ist  January,  970  is
 higher  than  the  corresponding  figures  (i) one  year  back;  and  (li)  two  years  back;

 (b)  if  so,  what  are  the  causes  for  such
 a  rise;  and

 (c)  what  steps  Government  are  taking
 to  control  the  rise  in  the  price  level  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C,
 SETHI)  :  (a)  The  general  index  of  whole-
 sale  prices  as  on  3lst  January  970  stood  at
 73.l  and  was  76  per  cent  higher  than  its
 level  a  year  ago  and  4.7  per  cent  higher
 than  its  level  two  years  ago,

 (b)  Shortfalls  in  the  levels  of  production
 of  certain  agricultural  commodities  (e.  g.
 coarse  grains,  gram,  raw  jute,  raw  cotton
 and  oilseeds)  during  1968-69  and  downward
 revision  in  the  crop  estimates  for  1969-70,
 particularly  in  respect  of  raw  cotton  and
 oilseeds  as  well  as  delay  in  the  winter  rains
 in  certain  parts  of  the  country  were  largely
 responsible  for  p  ह  on  prices  during
 1969-70.  The  rise  in  the  prices  of  manu-
 factured  goods  reflects  the  increase  in  the
 prices  of  industrial  raw  materials.

 (c)  Government  keeps  constant  watch
 on  prices  and  various  corrective  measures
 are  taken  with  a  view  to  restrain  price  rises,
 These  measures  include  tightening  credit
 restriction  on  bank  advances  against  com-
 modities  subjected  to  price  pressures  (e.  g.
 oilseeds,  oils,
 imports  (€.  g.  raw  cotton  and  soyabean  oil)
 in  order  to  augment  availabilitles  and  also
 imposing  restriction  on  stock  levels  with
 mills,  Recently,  the  Reserve  Bank  has
 taken  a  ber  of  to  tighten  its
 credit  policy.  Government  has  built  up  a
 sizable  stock  of  foodgrains  and  continues
 maintaining  a  system  of  public  distribution
 in  order  to  ensure  supplies  of  essential  com-
 moditles  at  reasonable  prices.  The  total
 offtake  of  foodgrains  from  Government  stocks
 amounted_to  9.6  million  tonnes  in  1969.
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 There  were  1,38,250  Fair  Price  Shops  in  the
 country  at  the  end  of  the  year.  Wherever
 necessary  price  control  measures  are  also
 reviewed  and  use  of  the  Essential  Commodi-
 ties  Act  is  made.

 Market  value  of  Shares  held  by  L.I.C.

 1192,  SHRI  S.  S.  KOTHARI:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  whether  it  is  a  fact  that  the  total
 market  value  of  the  shares  held  by  Life  Insu-
 rance  Corporation  as  on  the  3ist  December,
 969  Js  less  than  the  book  value  of  such
 shares;  and

 (b)  if  so,  how  much  is  the  depreciation
 in  such  value  ?

 THE  MINISTER  OF  SUPPLY  AND
 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  R,  K.
 KHADILKAR)  :  (a)  and  (b).  Information
 as  at  3lst  December,  [969  Is  not  available
 as  the  practice  of  the  L.  I.  C,  is  to  value  its
 annual  accounts,  namely  on  ‘3st  March,
 On  3Ist  March,  969  the  market  value  of  the
 shares  held  by  the  L.IC.  was  Rs.  167,53
 crores  and  the  book  value  Rs.  56,82  crores; the  market  value  thus  exceeded  the  book
 value  by  Rs,  10.71  crores,

 Charges  against  the  Directors  of  the
 Punjab  National  Bank

 I93.  SHRI  ABDUL  GHANI  047  1:
 Will  the  Minister  of  FINANCE  be.  pleased
 to  state  ;

 (a)  whether  it  is  a  fact  that  Three-
 Men  Commi  was  appointed  to  investig
 the  charges  made  against  the  Directors  of
 the  Punjab  National  Bank;

 (b)  whether  it  Is  also  a  fact  that  the
 Committee  sent  its  report  to  the  Reserve
 Bank  for  scrutiny  and  recommendation  to
 her;

 (ce)  if  so,  the  names  of  the  officers  who
 made  the  scrutiny  and  enquiry  in  the  Nght
 of  the  proceedings  of  the  Three-men  Com-
 mittee  and  the  details  of  their  report  ;
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 (d)  whether  Government  have  decided
 to  send  concerned  file  to  C.  B,  I.  for  further
 investigation  and  registration  of  case  against
 the  culprits  in  the  court  af  law;  and

 (e)  whether  a  statement  giving  full
 proceedings  of  the  Three-men  Committee
 with  Reserve  Bank  Officer's  recommenda-
 tions  will  be  lald  on  the  Table  of  the
 House  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI)  :  (a)  The  Board  of  Directors  of
 the  Punjab  National  Bank  Ltd.  constituted
 a  sub-committee  consisting  of  three  directors
 to  examine  certain  charges  made  again  t  the
 management  of  the  bank,

 (b)  The  committee  submitted  its  report
 to  the  Board  of  Directors  of  the  bank  and
 a  copy  thereof  was  forwarded  to  the  Reserve
 Bank  for  informatton.

 (c)  and  (d),  The  Reserve  Bank's  note
 on  the  subject  together  with  the  Inspection
 Report  under  Section  35  of  the  Banking
 Regulation  Act  is  being  submitted  to  Go-
 vernment,

 (e}  Tha  report  of  the  three-men  com-
 mittee  pertains,  to  loan  transactions  of  indi-
 vidnal  ituents  and  conte  thereof
 cannot  be  divulged,

 Assam  Fertilizer  Company

 I94.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister’  of  PETROLEUM
 AND  CHEMICALS  AND  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  Is  a  fact  that  the  Fertl-
 lizer  Corporation  of  India's  Fertilizer  Com-
 pany  in  Assam  suffered  due  to  Assamese
 and  non-Assamese  rift  and  riots  and  special-
 ly  Bebarles  suffered  badly;  and

 (b)  if  so,  the  arrangements  Government
 have  made  to  check  this  type  of  territorial
 tiots  which  are  very  damaging  for  good
 production  as  a  result  of  manure  shortage?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  AND  MINES  AND  METALS
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 (SHRI  D.  R.  CHAVAN)  ॥  (a)  The  normal
 operation  of  the  Namrup  Fertilizer  Factory,
 a  unit  of  the  Fertilizer  Corporation  of  India
 was  paralysed  for  a  few  days  in  the  month
 of  Oztober,  969  due  to  riots  among  (he
 A  and  the  non-A:

 @®).  The  law  and  order  problem  In  the
 area  where  the  factory  is  located  falls  within
 the  purview  of  the  State  Government  of
 Assam.  The  Central  Government  have
 advised  the  Assam  State  Government  to
 take  suitable  action  to  prevent  any  antl-
 social  and  un-lawful  actlvity  and  to  make  it
 known  that  such  activitles  would  be  dealt. with  swiftly  and  severely.  The  State
 Government  posted  extra  police  in  responce
 to  the  request  of  the  factory  management
 and  rendered  other  to  bring  the
 situation  to  normal,

 Approach  Roads  to  Bungalows  of  M.Ps.

 I95.  SHRI  ABDUL  GHANI  DAR;
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Members  of
 Parllament  are  suffering  due  to  kucha
 approach  roads  to  their  bungalows  specially
 in  rainy  seasons;

 (b)  whether  it  fs  also  a  fact  that  due  to
 underground  cable  Telephones  scheme,  the
 toads  for  cycling  and  footpath  have  been
 badly  damaged  and  no  repairs  have  been
 carried  out  so  far;  and

 (९)  If  so,  how  much  time  Government
 will  take  to  remove  the  difficulties  of  the
 Members  of  Parliament  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY)«  (a)  The  existing  app-
 roach  roads  to  M.  75."  bungalows  are  made
 with  brick  ballast  consolidated  with  red
 bajri.  During  heavy  rains,  some  inconve-
 nience fs  caused  to  the  M.Ps.  because  the
 toads  become  slushy,

 (8)  and  (c),  The  New  Delhi  Municipal
 Committee,  who  are  responsible  for  the
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 maintenance  of  foot-paths  and  roads  for
 cycling,  have  started  the  work  of  restoration
 of  these  roads  which  were  dug  up  for  under-
 ground  telephone  cables  and  a  substantial
 Progress  has  been  made.

 As  regards  the  approach  roads  to  M.Ps.”
 bungalows,  necessary  estimate  for  metalling
 these  roads  has  already  been  sanctioned  by
 Government  and  the  work  is  likely  to  be
 taken  up  shortly.

 Opening  of  New  Branches  of  Nationalised
 Banks  on  Indo-Nepal  Border

 +1196,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  ;

 (a)  whether  the  need  of  opening  new
 branches  of  natlonalised  Banks  in  the  Indo-
 Nepal  border  areas  of  North  Bihar  has  been
 assessed;  and

 (b)  if  so,  the  result  thereof  and  the
 number  and  the  names  of  new  branches  to
 be  opened  in  North  Bihar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  s  (a)  Under  the  ‘Lead  Bank’
 scheme  farmulated  by  the  Reserve  Bank
 towards  the  end  of  December,  1969,  each  of
 the  335  districts  of  the  Indian  Union  (ex-
 cluding  metropolitan  towns  of  Bombay,
 Calcutta,  Madras  and  the  Union  territories
 of  Chandigarh,  Delhi  and  Goa)  has  been
 ellotted  to  one  or  more  major  banks  for
 surveying  banking  potential  and  credit  needs
 and  identifying  centres  suitable  for  branch
 expansion.  Under  this  scheme  a  public
 sector  bank  has  been  de:ignated  as  the  ‘Lead
 Bank’  for  each  of  the  districts  of  North
 Bihar  including  those  situated  in  the  Indo-
 Nepal  border  area,  The  banks  have  been
 asked  by  the  Reserve  Bank  to  submit  a
 quarterly  report  about  the  progress  made  in
 regard  to  surveying  the  banking  potentlalities
 of  the  districts  and  opening  of  new  branches.
 The  first  such  report  is  expected  by  the  end
 of  March,  1970,

 (०)  ॥  offices  have  been  opened  by  the
 public  sector  banks  fn  these  districts  and
 and  permission  has  been  granted  by  the
 Reserve  Bank  for  opening  4  more  branch
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 Further  branches  will  be  opened  by  the
 banks  in  the  light  of  the  results  of  the
 survey  referred  to  in  reply  to  part  (a)  above.

 Setting  up  of  New  Oil  Refinery  in
 North  India

 41197,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  MINES’'=  AND
 METALS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3788  on
 the  I8th  August,  969  regarding  setting  up  of
 a  new  Oil  Refinery  in  North  India  and  state  :

 (a)  whether  the  examination  of  the
 question  to  determine  when,  where  and  how
 the  total  additional  capacity  be  created  has
 since  been  completed;

 (b)  if  so,  the  result  thereof;  and

 (c)  if  not,  the  time-limit  for  its  com-
 pletion  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHIMICALS  AND  MINES  AND
 METALS  (SHRI  0.  R.  CHAVAN)!  (a)
 Not  yet.

 (b)  Does  not  aris,

 (c)  It  is  expected  that  the  decision  will
 be  taken  before  the  end  of  the  year,

 Kohat  Refugee  Cooperative  House
 Building  Society,  Delhi

 1198.  SHRI  LILADHAR  KOTOKI,
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  present  position  of  allotment  of
 Jand  to  the  Kohat  Refugee  Cooperative
 House  Building  Society,  Delhi  and  the
 reason  why  it  has  not  been  possible  to  allot
 the  land  to  this  Society  so  far;

 (b)  whether  it  is  a  fact  that  most  of  the
 office  Bearers  of  the  Society  have  their  own
 houses  and  are  thus  little  interested  in  the
 affairs  of  the  Society;



 Us  Written  Answers

 (c)  what  steps  have  bcen  taken  to
 ensure  that  all  the  members  of  the  Society
 are  eligible  for  the  membership  thereof;

 (dd)  when  the  last  General  Meeting  of
 the  Soclety  was  held;  and

 (c)  what  action,  If  any,  has  been  taken
 in  case  of  a  fallure  of  the  Society  to  abide
 by  the  rules  in  this  connection  and  whether
 a  Mst  of  the  members  of  the  Socicty  with
 addresses  will  be  furnished  in  the  reply  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING;  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  The  Kohat  Refugee
 Cooperative  House  B  g  Soclety  was
 allotted  50  acres  of  land  in  Pritampura  area
 (Zone  H-5),  The  land  was  demarcated  in
 December,  968  but  the  society  did  not  take
 over  possession  thereof  and  instead  repre-
 sented  for  a  change  of  the  site.  A  revised
 site  has  been  offered  to  and  accepted  by  the
 Society.  The  physical  possession  of  the
 land  is  expected  to  be  handed  over  to  the
 society  shortly  after  demarcation  of  site.

 (b)  According  to  the  Society,  only  two
 out  of  the  5  office  bearers  own  houses  and
 all  are  taking  interest  in  the  affairs  of  the
 Society.

 (c)  For  the  purpose  of  allotment,  the
 requisite  affidavit  s  being  obtained  from  all
 the  members  of  the  Society,

 (०)  ‘21-4-1963.

 (e)  The  Registrar  of  Cooperative  Socie-
 ties  Delhi  has  written  to  the  Society  for
 calling  a  G:neral  Meeting  of  the  Society,
 The  time  and  labour  involved  in  furnishing
 the  names  and  addresses  of  the  members  ts
 not  considered  commensurate  with  the  results
 likely  to  be  achleved,

 Housing  Problem  in  Country  due  to  Rise
 in  Population

 1199,  SHRI  0.  N,  PATODIA  :
 SHRI  M.  L.  SONDHI:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  AND  WORKS,
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 HOUSING  AND  URBAN  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  estimated  extent  of  shortage
 of  housing  facilitles  In  the  country  and  the
 Progress  made  over  the  last  15  years  with
 reference  to  the  growth  in  population;

 (b)  the  total  financial  outlays  spent  on
 housing  by  the  Centre  and  the  States  and
 how  many  new  houses  have  been  constructed
 during  varlous  Five  Year  Plans;

 (c)  whether  Government  are  In  a  posi-
 tion  to  solve  the  housing  problem  of  Indla;
 if  so,  the  positive  steps  taken  or  are  propo-
 sed  to  be  taken  and  by  what  tlme  the  pro-
 छात्रा  will  be  finally  solved;  and

 (d)  the  programme  for  construction  of
 new  houses  during  the  Fourth  Five-Year
 Plan  as  pared  to  fresh  demand  for  h
 due  to  rise  [n  population  7

 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING:  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI
 B.S.  MURTHY):  (a)  to  (d).  A  state.
 ment  giving  the  information  is  attached,

 Statement

 At  the  beginning  of  the  Fourth  Five
 Year  Plan,  it  was  estimated  that  there  was
 an  ovesall  shortage  of  837  lakh  units  of
 houses  fn  the  country,  Under  the  social

 h  formulated  by  this  Minls-
 try  with  a  view  to  ameliorating  the  housing
 conditions  of  people  in  the  low  and  middle
 income  groups  (more  particularly  the  for-
 mer),  the  Government  of  India  allocated
 a  sum  of  Rs,  279.52  crores  from  Plan  funds
 to  the  States  and  Union  Territories  as  finan-
 cial  assistance  upto  the  end  of  March,  1969,
 Against  this  amount,  the  States  and  the
 Union  Territories  utilised  a  sum  of  Rs.
 214,04  crores,  In  addition  a  sum  of  Rs,
 i3,l4  crores  of  L,I;  C.  funds  have  also
 beer  provided  to  the  States,  According  to
 the  progress  reports  received  so  far,  4,97,968
 houses  were  sanctioned  under  the  social
 housing  schemes  upto  the  end  of  ‘1968-69.
 out  of  which  3,83,27l  were  completed.  Besi-
 des,  22,197  acres  of  land  were  acquired  and
 14371  acres  developed  for  housing  purposes,
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 2.  Apart  from  the  above,  many  De-
 Pariments  of  the  Government  of  India,  State
 Governments  and  the  public  sector  under-
 takings  etc,  have  their  own  housing  pro-

 fo
 the  details  of  which  are  not  avai-

 ble,

 3,  Solution  of  the  colossal  shortage  of
 housing  in  the  Country  depends  upon  the
 availability  of  funds  and  developed  land.
 Meanwhile,  the  Goveroment  of  India  pro-
 Pose  to  continue
 schemes  formulated  by  this  Ministry,  The
 Draft  Fourth  Five  Year  Plan  provides  a  sum
 of  about  Rs,  97.00  crores  for  social  housing
 schemes  and  urban  develo;  progr
 in  the  State  Sector

 4  Io  order  to  tackle  the  problem  pro-
 gressively  and  in  a  realistic  manner,  it  has
 been  decided  to  build  up  a  Revolving  Fuod
 for  housing  and  urban  development  to  be
 operated  through  the  agency  of  a  Housing
 and  Urban  Development  Finance  Corpora-
 tlon  to  be  set  up  for  the  purpose,  It  is
 anticipated  that  over  a  period  of  4  to  5
 years,  a  sum  of  upto  Rs:  200.00  crores  will
 be  made  available  to  the  Corporation  for
 being  utilised  on  approved  schemes  of  hou-
 slog,  land  acquisition  and  urban  development
 undertaken  in  the  States  and  Union  Terri-
 torles  In  a  manner  that  will  provide  for  a
 rapid  turn  over  of  funds,  Operations  on
 these  lines  are  planned  to  start  from  the
 year  1970-71,

 Resumption  of  Forward  Trading  in
 Shares

 ae  हो  GEORGE  FERNANDES  |
 SHRI  MOHAMMAD  SHERIFF  :
 SHRI  8.  K.  TAPURIAH  :

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  ;

 (a)  whether  Government  have  finally
 decided  to  permit  ftesumption  of  Forward
 Trading  in  shares  in  the  Stock  Exchanges
 over  the  country;

 (b)  if  so,  the  conditions  laid  down  for
 the  purpose;  and

 (c)  ff  not,  whether  Government  have
 taken  any  final  decision  on  the  subject  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ron
 SETHI)  :  (a)  to  (c).  No  decision  bas  been
 taken  so  far  regarding  the  resumption  of
 forward  trading  in  securities,  With  a  view
 to  assisting  Government  in  coming  to  a  de-
 cision  in  the  matter,  a  Committee  consisting
 of  four  members  has  been  appointed  by
 a  Resolution  dated  the  7th  February,  970
 (published  in  the  Gazette  of  India  Extraor-
 dinary  on  the  7th  February,  1970).  The
 Coinmittee  has  been  directed  to  submit  Its
 report  to  the  Government  within  a  period
 not  exceeding  two  months.

 2  brs.

 Re  CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 (Query)

 SHRI  NATH  PAI  (Rajapur):  Sir,  I
 wrote  to  you  about  this,  I  am  very  glad
 that  you  have  been  pleased  to  admit  the
 Calling  Attention  Notice  and  provided  the
 House  an  opportunity  to  discuss  so  important
 a  matter,  But  |  want  to  draw  your  attention
 to  one  thing.  I  wrote  to  ‘you  twice  about  it,
 I  am  seeking  your  protection  and  Indulgence
 to  make  a  submission,

 The  rights  of  the  House  are  being
 deliderately  curtalled.  I  do  not  know  who
 is  responsible,  Ten  days  back  I  gave  notice
 of  a  Short  Notice  Question  on  the  same
 subject-matter.  I  was  informed  just  half  an
 hour  back  that  the  Minister  regrets,  On  this
 question  you  must  decide  once  and  for  all.
 Are  our  rights  to  depend  on  our  luck  in  a
 lottery  which  is  called  Calling  Attention,  or
 are  you  going  to  take  notice  of  the  initiatlve
 of  the  Members?  If  I  give  a  Short  Notice
 Question,  it  Is  a  superlor  right;  we  are  sup-
 posed  to  barter  away  the  superior  right,
 waiting  for  what  depends  absolutely  on  the
 lottery.  You  know  that  Calling  Attention
 Notices  are  balloted,

 I  gave  notice  of  a  Short  Notice  Question
 whereby  I  could  elicit  all  the  information.
 That  is  not  allowed  and  4  informed  today
 after  0  days.  I  am  very  glad  that  the  other
 leaders  of  the  Opposition  also  agree  with
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 [Shri  Nath  Pal]
 me,  You  should  not  leave  it  to  the  sweet
 Pleasure  and  the  whims  of  the  Minister
 concerned  whereby  he  categorically  rejects  it,
 Is  it  not  a  matter  more  important  than  the
 other  matter?  I  want  you  to  look  into
 the  rule  regarding  Short  Notice  Question.
 I  want  to  make  a  submission.  It  is  true
 that  It  is  up  to  the  Minister  to  accept  or  not
 to  accept  a  Short  Notice  Question,  But  if
 you  in  your  wisdom  are  satisfied  that  the
 matter  ls  of  public  importance,  you  can
 direct  the  Minister  concerned  that  the  ques-
 tion  Is  taken  as  the  first  question  of  the
 day,  The  very  fact  that  you  have  admitted
 the  Calling  Attention  shows  very  clearly
 that  you  regard  the  matter  as  of  public
 importance  and  deserving  the  immediate
 attention  of  the  House.  If  that  is  so,  why
 was  not  my  question  admitted  as  the  first
 question  for  the  day?  I  think  you  will
 give  a  ruling  about  this,  Iam  very  happy
 you  have  admitted  the  Calling  Attention  and
 I  must  express  my  gratefulness.

 SHRI  M.  R.  MASANI  (Rajkot)  :  Sir,
 I  do  not  know  what  the  questlon  was,  but  it
 has  happened  in  the  past  also,  that  although
 group  leaders  or  responsible  Members  put
 a  question  only  to  elicit  information,  the
 Ministers  have  not  been  very  fair  in  exercis-
 ing  their  discretion.  We  know  they  have
 discretion  but  the  discretion  must  be  respono-
 sibly  and  reasonably  used.  If  information
 is  wanted  for  the  enlightenment  of  the  House,
 just  to  say,  “I  will  not  answer  at  short  notice”
 is  not  the  kind  of  response  one  expects  Ina
 parliamentry  democracy.  I  think  you  should
 use  your  good  offices-

 AN  HON.  MEMBER  :  To  change  the
 rule.

 SHRI  M.  R.  MASANI  !  No,  We  do  not
 want  a  change  of  rule,  but  we  want  a  change
 of  heart.

 श्री  अटल  बिहारी  आजपेयो  (बलरामपुर)  :
 अ्रध्यक्ष  महोदय,  20  तारीख  से  लोक  सभा
 की  बैठक  हों  रही  है।  अनेक  शार्ट  नोटिस
 क्वेदबन  दिए  गए  लेकिन  हम  को  एक  घिसा
 घिसाया  पिटा  पिटाया  जवाब  दे  दिया  जाता
 है  कि  मंत्री  महोदय  उसे  स्वीकार  करने  के  लिए
 तैयार  नहीं  हैं।  मेरा  निवेदन  है  कि  इस  संबंध
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 में  आप  को  कुछ  विचार  करना  पड़ेगा,  मंत्रियों

 को  तैयार  करना  पड़ेगा  कि  वह  महत्वपूरां  प्रइनों
 का  उत्तर  दें।  अब  जिस  प्रश्न  पर  काल  अटेंशन

 हो  सकता  है  उस  पर  शार्ट  नोटिस  क्वेदचन  क्‍यों

 नहीं  हो  सकता  है  ?  लेकिन  काल  अटेंशन  में
 खाली  पांच  नाम  आ  जाते  हैं।  शार्ट  नोटिस
 में  अधिक  समय  मिल  सकता  है  और  अन्य
 सदस्य  भी  चर्चा  कर  सकते  हैं  इसलिए  दादे
 नोटिस  के  बारे  में  आप  फिर  से  विचार  करें  यह
 हमारा  निवेदन  है  1

 SHRI  NATH  PAI  :  Before  you  give
 your  ruling,  I  want  to  cite  the  rulej-rule  54
 at  page  26  of  the  Rules  of  Procedure—which
 I  quoted  from  memory.  To  be  precise,  so
 that  you  can  give  the  correct  ruling,  I  will
 read  it.  It  says:

 “A  question  relating  to  a  matter  of
 public  importance  may  be  asked  with
 notice  shorter  than  ten  clear  days  and  if
 the  Speaker  is  of  opinion  that  the  ques-
 tion  fs  of  an  urgent  character  he  may
 direct  that  an  enquiry  may  be  made
 from  the  Minister  concerned  if  he  fs  in
 a  position  to  reply  and,  Ifso,  on  what
 date.”*

 Then,  I  would  like  to  refer  to  sub-rule  (3)
 of  this  rule  :

 “Jf  the  Minister  is  unable  to  answer  the
 question  at  Short  notice  and  the  Speaker
 is  of  opinion  that  the  question  is  of
 sufficient  public  importance  to  be  orally
 answered  in  the  House,  he  may  direct
 that  the  question  be  placed  as  the  first
 question  on  the  list  of  questions  for  the
 day  on  which  it  would  be  due  for  answer
 under  rule  33."

 My  question  would  have  been  due  for
 answer  today  even  under  the  normal  proce-
 dure,  I  endorse  the  plea  made  by  Mr.
 Masanl  and  Mr,  Vajpayee.  Our  rights
 should  not  be  left  to  the  kind  mercles  of  the
 Minister;  you  should  not  guard  him,

 MR,  SPEAKER  :  It  is  a  very  important
 point  of  order  that  has  been  raised.  So  far
 as  short  notice  questions  are  concerned,  we
 sort  out  the  questions  which  we  think  are
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 {mportant  and  worth  answering  by  the
 minister  and  we  forward  them  to  the
 minister,  Of  course,  I  may  be  helpless  in
 fi  the  ‘minister  to

 SHRI  NATH  PAI:  Yow  are  not.

 MR.  SPEAKER  :  So  far  as  the  other
 alternative  suggested  by  Mr.  Nath  Pai  that
 it  may  be  put  down  as  the  first  question
 for  the  day  is  concerned,  I  can  examine  it.
 The  practice,  I  am  told,  is  in  that  case  there
 should  be  a  special  request  from  the  member
 justifylog  it,

 SHRI  NATH  PAI:  How  can  I  do  it
 if  I  am  informed  just  half  an  hour  back  ?

 MR.  SPEAKER:  I  am  told  the  Secre-
 tariat  got  the  answer  only  today.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara):  If  after  I5  days  it  is
 intimated  that  the  minister  is  not  prepared
 to  accept  it,  the  whole  purpose  is  defeated.

 श्री  मधु  लिसय  (मुंगरे)  :  अध्यक्ष  महोदय,
 मेरा  सुझाव  है  कि  आप  नियम  समिति  की  बैठक

 बुलाइए  जिस  में  इस  पर  विचार  किया  जाय  Lt

 DR.  RAM  SUBHAG  SINGH  (Buzar)  :
 If  the  minister  keeps  the  matter  pending  for
 I5  days,  the  member  should  not  be  allowed
 to  suffer  on  that  account.

 क्रो  प्रकाश  बोर  शास्त्री  (हापुड़):  मेरा
 निवेदन  इस  संबंध  में  यह  है  कि  जैसा,  अभी

 हमारे  मित्र  श्री  नाथ  पे  जी  ने  कहा  यह  केवल
 मंत्रियों  की  दया  पर  न  छोड़ा  जाय  ।  ज्ञार्ट
 नोटिस  क्वेश्चन  जितने  भी  हों  वह  अध्यक्ष
 के  पास  जाने  चाहिए  ओर  अध्यक्ष  अगर  उन  को
 आवदयक  समझता  है  कि  यह  सावंजनिक  महत्व
 के  प्रश्न  हैं  ओर  उन  का  तत्काल  उत्तर  जाना

 चाहिए  तो  झाप  मंत्रियों  को  डायरेक्ट  करें  कि
 बहू  फलां  दिन  इस  का  उत्तर  देने  के  लिए  तैयार
 हो  कर  आएं।  मंत्रियों  की  दया  पर  इस  को
 नहीं  छोड़ा  जाना  चाहिए  और  इस  नियम  में
 परिबत्तेन  होना  चाहिए
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 SHRI  NATH  PAI  |  Why  did  he  take  0
 days  to  inform  us  that  he  cannot  accept  It,

 when  he  is  already  ready  with  a  reply  about
 the  same  matter  ?  Just  see  thelr  arrogance,
 impertinence  and  complete  contempt  for  the
 rights  of  the  house.

 SHRI  RAJASEKHARAN  (Kanaka-
 pura)i  THE  Home  Minister  has  delibe-
 rately  avoided  accepting  this  question,  The
 very  fact  that  the  Prime  Minister  has  been
 sending  a  number  of  officers  to  Bangalore
 and  Bombay  proves  that  it  is  a  very  serious
 question,  I  charge  the  Home  Minister  of
 deliberately  not  accepting  it  as  a  short  notice
 question.

 MR,  SPEAKER:  There  need  not  be  a
 debate  on  this,  will  call  a  meeting  of  the
 Rules  Committe,  We  will  discuss  the  matter
 in  detail  and  find  a  way  out.

 SHRI  ‘DATTATRAYA  KUNTE
 (Kolaba)  :  Non-avallability  of  —  Informa-
 tion  and  unwillingness  to  answer  are  two
 different  things,  If  he  pleads  non-availabi-
 lity  of  information,  that  is  another  thing.
 But  he  cannot  disagree  because  of  uawilllog-
 ness,

 MR.  SPEAKER:  Some  ministers  are
 more  obliging  and  others  area  little  Jess,
 DR.  K.  L.  Rao  never  refuses  any  question
 that  goes  to  him.  We  give  about  5  to  20
 Minutes  to  the  short  nolice  question  every
 day  with  the  result  that  the  zero  hour  some-
 limes  gets  cut  a  short  because  of  the  short
 notice  question,  As  I  said,  Dr,  Rao  is  very
 liberal  in  accepting  short  notice  questions
 and  I  hope  the  other  ministers  will  also  do
 the  same,

 SHRI  NATH  PAL}  Is  he  getting  com-
 pletelf  scot-free  for  his  negligence  this  time  7
 You  should  at  least  reprimand  him.

 MR.  SPEAKER!  The  rules  do  not
 permit  me  to  reprimand  him,  If  you  amend
 the  rules,  I  will  reprimand  him.

 SHRI  RAJASEKHARAN:  Neither
 the  Prime  Minister  nor  the  Home  Minister
 is  present,
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 MR.  SPEAKER:  Let  us  not  havea
 debate  on  every  point  that  comes  before  the
 House.  Now,  calling  attention.  Mr,  Joshi.

 2.4  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 MyYSORE-MAHARASHTRA  BORDER
 DISPUTE

 शी  एस०  एस०  जोशी  (पूना)  :  अध्यक्ष

 महोदय,  मैं  अविलम्बनीय  लोक-महत्व  के  निम्न-
 लिखित  विषय  की  ओर  गृह  कार्य  मंत्री  का
 ध्यान  दिलाता  हूं  और  प्रार्थना  करता  हूं  कि  वे
 इसे  बारे  में  एक  वक्तव्य  दें:

 “सीमा  विवाद  के  हल  के  लिए  मंसूर  और

 महाराष्ट्र  सरकारों  को  प्रधान  मंत्री  द्वारा
 दिये  गये  कथित  सुभावों  और  दोनों
 सरकारों  द्वारा  उनकी  कथित  स्वीकृति''

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  Mr.
 Speaker,  Sir,  the  Mysore-Maharashtra
 border  dispute  has  been  with  us  for  a  very
 long  time.  Many  efforts  to  find  an  agreed
 solution  to  this  dispute  did  not  succeed  and
 finally a  Comimission  was  appointed  to  go
 Into  this  matter  In  the  hope  that  Its
 recommendations  would  provide  a  satisfactory
 basis  fora  solution.  Unfortunately  when
 the  recommendations  were  published,  they
 did  not  evoke  the  necessary  measure  of
 acceptability.  On  examining  the  Commis-
 sion’s  Report  we  came  to  the  provisional
 conclusion  that  apart  from  implementing
 the  positive  recommendations  of  the  Com-
 mission  regarding  transfer  of  territories  from
 one  State  to  another,  it  would  be  necessary
 to  make  some  adjustments  so  that  the  entire
 problem  could  be  solved.

 2.  However,  before  giving  further
 thought  to  the  matter  Government  considered
 it  desirable  that  the  Chief  Ministers  concerned
 should  be  consulted.  Their  immediate
 reaction  has  not  been  encouraging.  In  a
 matter  like  this  there  has  to  be  a  construc-
 tive  approach  and  Government  {fntend  to
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 continue  thelr  efforts  to  find  a  satisfactory
 solution  to  the  problem.

 श्री  एस०  एम०  जोशी  :  अध्यक्ष  महोदय,
 माननीय  मंत्री  ने  पहले  ही  झपने  वाक्य  में  कहा
 किः

 “The  Mysore  Maharashtra  border  dis-
 pute  has  been  with  us  for  a  very  long  time.”

 इस  तरह  के  जो  बड़े  नाजुक  सवाल  है  वह
 बहुत  दिनों  तक  पड़े  रहते  हैं,  सालों  तक  पड़े
 रहते  हैं  और  ऐसे  सवालों  का  फैसला  तब  होता
 है  जब  कोई  न  कोई  अनशन  कर  के  मर  जाय
 या  दूसरा  कुछ  हो  =  इस  तरह  की  घटनायें
 होंगी  या  गोली  चलेगी  तभी  यह  गवर्न॑मेंट  हिलती
 है।  मैं  आप  को  बतलाना  चाहता  हुं,  कि  पिछले
 साल  बम्बई  में  जो  कुछ  हुआ  वह  इसी  सवाल
 को  ले  कर  हुआ  था  और  आज  भी  बम्बई  शहर
 बन्द  होने  जा  रहा  है।  मुझे  डर  लग  रहा  है
 कि  वहां  कोई  अवांछनीय  चीज  न  हो  क्योंकि  मैं
 नहीं  समभता  हुं  कि  इस  रीति  से  हमारा  देश
 तरक्की  कर  श्रकता  है।  मेरे  मित्र  मुझ  से  पूछ
 रहे  थे  कि  बम्बई  में  जब  यह  दुःस्थिति  है  तब
 तुम  लोग  यहां  क्‍यों  हो  ?  मैं  ने  कहा  कि  मैं
 समता  हुं  कि  छोकतन्त्रात्मक  तरीके  से  इस
 सवाल  को  हल  करना  चाहिये  और  इसी  में  मेरा
 विश्वास  है।  इस  लिये  मैं  इस  चीज  को  उठाने
 के  लिये  यहां  आया  हूं  t

 मैं  पूछना  चाहता  हुं  कि  यह  सवाल  कितने
 दिनों  से  पड़ा  हुआ  है,  ओर  बार  बार  इस
 सम्बन्ध  में  इस  सदन  में  आश्वासन  दिया  गया
 था  या  नहीं  ?  मेरा  इस  सवाछ  के  साथ  व्यक्ति-
 गत  सम्बन्ध  रहा  है,  कुछ  मेरी  भी  जिम्मेदारी
 है।  इसी  सवाल  को  प्राथमिकता  दे  कर  मैं
 निर्वाचित  हो  कर  यहां  भ्राया  हुं।  इस  सदन  में
 कई  बार  इस  की  चर्चा  हुई  है  पर  मैं
 ने  इस  पर  बोलने  की  घृष्ठता  नहीं  को
 क्योंकि  मैं  जानता  हूं  कि  यह  बहुत  हो
 नाजुक  सवाल  है।  मगर  जब  हुकूमत  मार
 पीट  गोली  काण्ड  के  सिवा  कुछ  करना  ही  नहीं
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 जानती  तब  हम  क्‍या  करेंगे  ?  क्‍या  उसी  रास्ते
 से  जाने  के  लिये  अब  सरकारह  में  बाध्य  करना

 चाहती  है  ?  मैं  एक  बात  साफ़  करना  चाहता
 हुं  ताकि  उन  लोगों  में  कोई  गलतफहमी  न  हो
 जो  महाराष्ट्र  के  हैं।

 यह  पुरानी  समस्या  हैं  इस  में  दो  राये  नहीं
 हैं।  इस  समस्या  को  राजनीतिक  लोगों  ने

 हथियाने  की  शुरूआत  को  उस  के  पहले  साहित्यक
 लोगों  ने  इस  को  उठाया  था।  उन  लोगों  का

 कहना  है  कि  यह  हमारे  सांस्कृतिक  जीवन  का
 सवाल  हैं  .  इस  सम्बन्ध  में  महाराष्ट्र  की  झोर
 से  कोई  प्रादेशिक  यानी  टैरीटोयिल  महत्वाकांक्षा
 नहीं  है।  महाराष्ट्र  को  क्यादा  इलाका  दिलाने
 की  हमारी  इच्छा  नहीं  है।  मैं  समभता  हुं  कि  अगर
 वहां  के  लोगों  को  तसलली  होती  है,  आप  उन
 लोगों  को  सन्‍्तोष  देते  हैं  तो  हमें  भी  सनन्‍्तोष  है  ।

 सन्‌  956  में  यह  सवाल  उठा  था,  उस  के  आज
 कितने  साल  हो  गये  ?  चौदह  साल  हो  गये।
 दन  चौदह  सालों  में  इस  का  हल  नहीं  निकला  |

 कितने  लोग  मारे  गये,  कितने  लोगों  पर  गोली
 चली  ।  इतना  होते  हुए  भो  कोई  हल  नहीं
 निकल  सका  है।  मैं  कहता  हूँ  कि  वहां  के  लोग
 वर्तमान  परस्थिति  को  नहीं  मानते।  लोगों
 की  इच्छा  हम  नहीं  मानेंगे  तो  हम  कैसे  डिमोक़ेंट
 कहलायेंगे  ?  जब  से  यह  सवाल  उठा,  तीत

 चुनाव  1957,  962  और  967  के  हुए  और
 इसी  सवाल  को  ले  कर  महाराष्ट्र  एकीकरण
 समिति  के  लोगों  निर्वाचित  हो  चुके  है।  ग्राम
 पंचायत,  जिला  पंचायत,  ताल्लुका  पंचायत  जहां
 जहां  भी  चुनाव  हुए  हैं,  जहां  लोगों  ने  कहा  कि

 इस  समस्या  को  हल  किया  जाय  वहां  महाराष्ट्र
 एकीकरण  समिति  के  उम्दीदवार  जीते  हैं  ।

 जैसी  हमारे  मराठी-भाषी  लोगों  की  दुखद
 स्थिति  है।  वैसी  ही  महाराष्ट्र  में  जो  कन्नड-
 भाषी  लोग  हैं  उन  की  दुःखद  स्थिति  है।  इस
 लिये  तकरीबन  400  गांव  को  यूनिलेट रलो  अपनी
 तरफ  से  मैसूर  में  डालने  का  हम  ने  एलानिया

 सुझाव  दिया  था.  ताकि  जैसी  हमारे  लोगों  की

 दुःखट  स्थिति  है  वैसी  उन  की  नहो।  इस  से
 सावित  हो  जायेगा  कि  हमारी  कोई  महत्वा-
 काक्षा  ऐसी  नहीं  है  कि  हर  महाराष्ट्र  को  बड़ा
 बनाना  चाहते  हैं।  हमारे  आदरणीय  मित्र  श्री
 हनुमन्तया  आज  यहां  महीं  हैं।  शायद  उस  दिन
 उन्होंने  मजाक  में  कहा  था  कि  महाराष्ट्र  का
 समाधान  तब  होगा  जब  पूरा  भारत  महाराष्ट्र  में
 शामिल  होगा  I

 AN  HON,  MEMBER:  True.

 श्री  एस०  एम०  जोशी  :  हू  आप  के  दिमाग
 में  हो  सकता  है,  हमारे  दिमाग  में यहू  नहीं  है  1
 मैं  भारतीय  हूं।  करनड़  भाषी  भाई  भी
 भारतीय  है।  उन  के  भविष्य  को  भीहम  ठीक
 करना  चाहते  हैं।  मैं सकभता  हूं  कि  अगर  हमें
 यह  दुखद  स्थिति  दूर  करनी  है  तो  हम  को  इस
 की  ओर  ध्यान  देकर  फैसला  करना  ही  होगा ।
 लि-्विस्टिक  स्टेट्स  का  सवाल  महाराष्ट्र  ने  पहले
 नहीं  उठाया  था  ।  पहले  तो  आंध्र  की  मांग  हुई
 और  उसके  बाद  कन्नड़-भाषियों  ने  मांग  की
 उस  के  बाद  हम  लोगों  ने  मांग  की  ।  कन्‍्नड़-
 भाषियों  ने  कोई  गलत  काम  किया,  यह  मैं  नहीं
 मानता  ।  वह  लोग  कई  जगहों  में  बंटे  हुए  थे,
 हस  लिये  उन्होंने  मांग  की।  हमारे  श्री  डी०
 आर०  गाडगिल,  जो  घ्लैनिंग  कमिशन  के०  डे०
 चेअरमेन  है  ।

 SHRI  J.  MOHAMED  IMAM  (Chit-
 radurga):  Sir,  can  he  go  into  the
 meriis  of  the  question  ?  A  calling-attentlon
 is  meant  for  eliciting  Information.  If  we
 want  to  say  all  that,  let  it  come  in  the  form
 of  a  special  motion,

 sit  ag  लिमये  (मुंगेर)  :  आप  बोलते  हैं
 तब  हम  कभी  टोकते  हैं?  आप  गर्मी  क्‍यों
 लाते  हैं  ?

 अध्यक्ष  महोदय  :  हमें  कोई  हल  निहक्कालना
 चाहियें  ।
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 SHRI  RAJASEKHARAN  —  (Kanaka-
 pura):  Allow  a  discussion  of  this
 matter.

 SHRI  J.  MOHAMED  IMAM  Call-
 ing-attention  means,  he  wants  to  know  what
 is  the  proposal,

 अध्यक्ष  महोदय  :  आप  जानते  हैं  कि  इस
 पर  मिनिस्टर  का  स्टेटमेंट  होने  के  बाद  बजाय
 इस  के  कि  डिवेट  हो  आप  सवाल  कर  सकते  हैं,
 लेकिन  हाउस  में  बावजूद  इतने  दिन  रहने  के...

 श्री  एस०एम०  जोनी :  मैं  वही  कर  रहा  हूं।
 हम  लोगों  ने  शुरू  में  सुझाव  दिया  था  कि  इस
 के  लिये  कोई  सर्वदेशीय  नीति  होनी  चाहिये  ।
 मैं  नहीं  कहता  कि  महाराष्ट्र  के  लिये  ही  कोई  नीति

 हो  ।  जहां  भ्री  सीमा  झगड़ा  हो  उस  के  निपटारे
 के  लिये  कोई  धिद्धान्त  मान  लिया  जाय  और

 वही  सब  जगह  लागू  हो  -  हम  छोगों  ने  यह
 कहा  था  कि  श्री  डी०  आर०  गाड़गिक  ने  जो

 फार्मूला  दिया  था,  जो  कि  पाटस्कर  फर्मूछला  के
 नाम  से  प्रसिद्ध  है  उस  में  यह  कहा  गया  था  कि
 ग्राम  को  यूनिट  मान  कर  उस  की  भौगोलिक
 सनन्‍लग्नता--जिश्नाग्रफ़िकल_  कंटिग्रुइटी--और
 भा.षक  बहुछता  के  आधार  पर  बाईर  डिस्प्यूट
 का  हल  निकालना  चाहिये  |

 SHRI  J.  MOHAMED  ७  They
 want  to  put  pressure  not  only  here  but  also"
 in  Bombay  through  their  Siva  Sena,
 cannot  be  cowed  down  by  this.

 We

 sit  एस०  एम०  जोदी :  हम  लोग  कह  रहे
 हैं  कि  यह  प्रिसिपल  होना  चाहिये,  हम  लोगों  को

 हक  होना  चाहिये  श्रौर  कुछ  करने  का।

 SHRI  RAJASEKHARAN  :  All  these
 things  have  bezn  put  before  the  Commission
 from  time  to  time.

 श्री  एस.  एम.  जोशो  :  एक  बात  और

 देखनी  चाहिये।  जब  श्री  नगर  मैं  नदाल

 इट्रेधोशन  कांफरेंस  हुई  थी  तब  मेरे  मित्र  श्री  एन
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 जी  गोरे  इस  से  सम्बन्धित  समिति  के  समापति
 थे।  उसकी  जो  यूननिमस  रिपोर्ट  थी  उस  के
 कुछ  तत्व  थे  (व्यवधान)  में  गह  मंत्री  महोदय  से
 यह  पूछना  चाहता  हुं  कि  क्या  उस  वक्‍त  यह
 नहीं  कहा  गया  था  कि  इस  चीज  को  हम  कबूल
 करेंगे  ?  और  उस  के  अगले  दिन  जब  चीफ
 मिस्टिर,  मैसूर  ने  इस  पर  आपत्ति  उचाई  तो
 प्रधान  मंत्री  न ेकहा  कि  यह  नहीं  हो  सकता।
 जब  इस  तरह  की  भड़ंगेबाजी  की  जायेगी  तब
 क्या  कोई  काम  हम  कर  पायेंगे  ?  मैं  जाकारी

 चाहता  हुं  कि  श्री  नगर  की  भीटिंग  में  उप-
 समिति  में  हम  में  इस  पर  विचार  कर  कोई
 सुझाव  रखा  या  या  नहीं  ?

 SHRI  J.  MOHAMED  IMAM:  Sir,  I
 rise  on  a  point  of  order,

 MR.  SPEAKER  :
 question  now,

 He  Is  coming  to  the

 SHRI  RAJASEKHARAN  !  Is  it  (a
 discussion  ?  It  is  a  debate,  a  chance  has  to
 be  given  to  us  also,

 SHRI  LOBO  PRABHU.  (Udipi)  :  It
 cannot  be  tolerated,

 SHRI  J,  MOHAMED  IMAM:  The
 Purpose  of  the  calling-attention  is  to  elicit
 certain  information  as  to  what  the  proposals
 of  the  Prime  Minister  were  which  she  sent  to
 Mysore.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  There  is  no  point  of  order,

 SHRI  RAJASEKHARAN  :  It  is  for
 the  Speaker  to  decide.  Are  you  the
 Speaker  ?

 SHRI  J,  MOHAMED  IMAM:  He  is
 golng  into  the  merit  of  the  question,  If  he
 fs  to  go  foto  the  merits  of  the  question,  you
 must  give  a  chance  to  us  too,  Let  him  only
 try  the  facts  ;  otherwise,  other  people  are
 put  at  a  disadvantage.

 MR.  SPEAKER  :  Your  point  of  order
 is  also  becoming  a  debate.
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 Mr.  Joshl,  I  have  brought  it  to  the
 notice  of  the  House  so  many  times  that
 while  speaking  on  the  Call  Attention,  after
 the  Minister  has  made  the  statement,  there
 should  no  preamble,  no  introduction  and  no
 speech  except  the  straightforward  question
 for  eliciting  clarification.  Yoy  have  made
 a  regular  debate  out  of  it.  I  would  request
 you  to  come  out  with  a  straight  question.

 sit  एस०  एम०  जोशी:  अन्त  में  इन्होंने
 लिखा  है  :

 “Government  intend  to  continue  their
 efforts’"

 मैं  पूछना  चाहता  हूं  कि  क्या  ये  तत्व  कबूल
 नहीं  हुए  थे  और  अगर  हुए  थे  तो  उत  से  मुकर
 क्या  गए  हूँ  और  क्‍या  इसलिए  मुकर  गए  कि
 मंसूर  के  चीफ  मिनिस्टर  ने  आपत्ति  उठाई  थी  ।

 आप  कहते  हैं  कि  एफटंस  आप  कर  रहे  हैं
 क्या  उसमें  बेलगांव  के  डिवीजन  का  प्रोपजल

 हैं?  अगर  हैं  तो  वह  प्रयोजल  सदन  को  बताया
 जायगा  ?

 श्री  विद्याचरण  शुक्ल  :  यह  ठीक  है  कि
 यह  प्रइन  बहुत  दिनों  से  हमारे  सामने  है।  954
 में  पहली  बार  जोनल  कौउ  सिल  में  इसको  उठाया
 गया  था  यह  प्रश्न  जब  956  में  राज्यों  का

 पुनर्गठन  हुआ,  फिर  उठाया  गया।  हम  सब
 जानते  हैं  कि  सीमा  के  दोनों  ओर  किस  प्रकार
 से  भावनायें  उमड़ीं  इस  प्रदन  के  कारण  |  यह
 भी  माननीय  सदस्यों  को  मालूम  है  कि  कई

 तरह  .के  प्रयत्न  ी  इसको  हल  करने  के  लिए
 किये  गए  हैं  विभिन्‍न  राजनीतिक  दलों  के  स्तर
 पर ।  कांग्रेस  विकग  कमेटी  ने  भी  कुछ  प्रस्ताव
 पास  किये  थे  -  ज्यूडिशल  कमिशन  भी  इसके
 बारे  में  बिठाये  गये  ।  इस  प्रइन  का  एक  लम्बा

 इतिहास  है।  मैं  नहीं  कहता  हूँ  कि  देर  नहीं
 हुई  ।  देर  हुई  है।  पर  इस  प्रइन  की  जटिलता

 भी  माननीय  सदस्यों  से  छिपी  हुई  नहीं  है।
 इसका  दिग्दशंन  भी  माननीय  सदस्य  के  सवाल
 से  हो  गयाहै।  न
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 सवाल  यह  है  कि******

 श्ली  नाथपाई  (राजापुर)  :  सिद्धान्त  कोई
 लागू  करो,  कोई  जटिलता  नहीं  है

 श्री  विजद्याचरण  शुक्ल :.  सिद्धान्त  के  बारे
 में  भी  जटिलता  है  1

 श्  नाथपाई  :  क्‍या  है,  क्‍यों  है  ?

 भी  विद्याचरण  शुक्ल  :  इस  पर  बहुत  लम्बी
 चोड़ी  बहस  हो  तो  जाया  जा  सकता  है।  नाथपाई
 जी  भी  इसको  जानते  हैं।

 ऐसे  क्षेत्र  को  हमें  तोड़ना  है  ताकि  कम  से
 कम  मतभेद  हों  और  ज्यादा  से  ज्यादा  समझौता

 हो।  उस  क्षेत्र  को  तौड़ने  क ेलिए  हम  कोशिश
 कर  रहे  हैं।  हमें  पता  है  कि  इसमें  पूरी  तरह
 से  समझौता  नहीं  हो  सकता  है  या  पूरी  तरह
 मतभेद  दूर  नहीं  हो  सकते  है।  श्रीनगर  की
 मीटिंग  ने  जो  कुछ  कहा  ओर  उसके  वाद  मुख्य
 मंत्रियों  से  हमारी  जो  बातें  हुई,  उस  सब  को
 देखते  हुए  इन  सब  चीज़ों  को  लेकर  एक  हल
 ढुंढ़  निकालेंगे,  इसकी  हमें  उम्मीद  है  t

 अब  यह  सवाल  पूछा  गया  है  कि  हमने
 क्या  प्रोपोजल्ज़  दी  हैं  7  मैं  कहना  चाहता  हूँ  कि
 क्योंकि  इसके  बारे  में  अभी  कोई  निश्चित  रूप
 से  मतैक्य  नहीं  हुआ  है  कोई  निश्चित  मत  नहीं
 बन  पाया  है,  इसलिए  मैं  नहीं  बता  पाकंगा  कि
 क्या  हमारी  प्रोपोजल्ज़  थीं  1

 एक  साननोय  सदस्य  :  बताने  में  आपत्ति
 क्‍या  है?

 शी  विजद्याचरण  शुक्ल  :  इसके  बारे  में

 अभी  कोई  निद्िचत.मत  नहीं  बन  पाया  है।
 हमने  इस  प्रइन  को  सक्रिय  रूप  से  अपने  हाथ  में
 लिया  है  और  हम  आशा  करते  हैं  कि  हम
 जल्दी  ही  इसका  कुछ  हल  ््ढ  सकेंगे  ।  .
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 att  अटल  बिहारी  बाजपेयो  (बलरामपुर)  :
 मैं  एक  व्यवस्था  का  परवन  उठाना  चाहता  हूँ।
 मंत्री  महोदय  छिपाना  चाहते  हैं  कि  प्रस्ताव

 उन्होंने  क्या  रखे  हैं  ?  क्या  उनका  यह  कहना  है
 कि  प्रस्ताव  बताना  जनहित  में  नहीं  है  ?  आप

 इनको  मजबूर  करिये  कि  ये  प्रस्ताव  बतायें  और

 सदन  को  विश्वास  में  लें  ?

 श्री  विद्याचरण  शुक्ल :.  मजबूरी  का  कोई
 सवाल  नहीं  है।  प्रस्तावों  के  बारे  में  अभी

 विचार  विमर्श  चल  रहा  है  |

 श्नो  रवि  राय  (पुरी)  :  प्रस्ताव  क्‍या  थे  ?

 श्ली  विद्याचरण  शुक्ल  :  प्रस्ताव  सदन  के

 सामने  रखना  जनहित  में  नही  है  1

 Dr.  RAMSUBHAG  SINGH  (Buxar)
 The  proposal  was  sent  by  the  Prime  Minister
 to  the  Chief  Ministers  of  Maharashtra  and
 Mysore,  They  were  rejected,  That  should,
 therefore,  be  placed  on  the  Table  of  the
 House,

 sit  wa  feat  :  वह  कहते  हैं  कि  जनहित
 से  नहीं  है।  प्रस्ताव  यहां  रखना।  इस  पर  मेरा

 प्वाइंट  आफ  आडंर  है

 श्री  अटल  बिहारी  वाजपेयी  :  मेंरे  प्वाइंट

 श्राफ  आर्डर  पर  आप  फैसला  दीजिये  |  क्‍या

 मंत्री  महोदय  को  अधिकार  है  कि  वहू  सदन  को

 अधिकार  में  रखें  ?  जो  बात  मुख्य  मंत्रियों  को

 बताई  गई,  देश  में  सब  जगह  अखबारों  में  मान-

 चित्र  छुपे  हैं,  नकशे  छपे  हैं,  उसको  लेकर  मंत्री

 महोदय  कहते  हैं  कि  हम  बतायेंगे  नहीं।  क्‍या

 वह  जनहित  का  दुरुपयोग  नहीं  कर  रहे  हैं  ?

 श्री  मधु  लिमये :  एक  सें से से  मैं  इसको
 उठा  रहा  हूँ।  इन्होंने  पहले  यह  नहीं  कहा  कि

 सुकावों को  प्रकट  करना  सावंजनिक  हित  में

 नहीं  है  7  यह  उनके  मुंह  से  बाद  में  निकला  है  1
 झटल  जी  ने  जब  कहा  तब  उन्होंने  इसको  कहा  |

 कोई  भी  जब  मंत्री  से  सवारू  पूछा  जाता  है  तो
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 वह  उसका  जवाब  देने  से  इन्कार  नहीं  कर  सकते
 हैं।  दो  कारणों  से  ही  इन्कार  कर  सकते  हैं
 एक  यह  कि  सावंजनिक  हित  में  नहीं  या  कोई
 आफिशल  सौकिट  बगै रह  की  बात  है।  ये  दोनों
 बातें  इसमें  नहीं  हैं  जनहित  वाली  बात  इन्होंने
 बाद  में  जोड़ी  है।  इसलिए  आप  इनको  निर्देश
 दें  कि  जो  सुझाव  महाराष्ट्र  सरकार  हर  मैसुर
 सरकार  को  भेजे  गये  थे  उसकी  एक  प्रतिलिपि
 ये  सदन  की  मेज  पर  रखें  1

 MR,  SPEAKER  :  Your  point  of  order
 is  that  when  the  Minister  said  that  it  45  ao
 official  secret  and  it  is  not  in  public  Interest
 to  disclose  it  -

 AN  HON,  MEMBER  :
 thought,

 It  is  an  after-

 at  ag  लिमये  :  यह  उन्होंने  पहले  नहीं
 कहा  |  बाद  में  कहा  ।

 MR.  SPEAKER:  Will  you  please  let
 meexplain?  Iam  asking  the  Minister  to
 tell  me  the  position  {n  the  light  of  the  point
 of  order  ralsed,

 SHRI  VIDYA  CHARAN  SHUKLA:
 There  is  no  question  of  my  saying  about
 this  whether  it  is  in  public  interest  to  dis-
 close  them  or  not  until  a  question  was
 raised  here.  When  Mr.  Joshi  raised  this
 question,  I  said  It  is  not  in  public  Interest  to
 disclose  the  proposals.  Now  the  proposals
 are  under  study  and,  therefore,  it  would  not
 be  in  the  pubile  interest  to  disclose  them.
 Unless  the  question  arises,  how  am  I  expec-
 ted  to  say  that  it  is  not  in  public  interest  to
 disclose  them  7

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara):  The  very  question  is
 about  the  proposals,  In  the  beginning  he
 could  have  said,  ‘In  the  public  interest  I
 cannot  disclose  them’.  The  whole  question
 is  about  that.  He  cannot  say  that  now,

 at  प्रकाशवीर  शास्त्री  (हापुड़)  :  जो

 सुझाव  इन्होंने  भेजे,  बे  केवल  मुख्य  मंत्रियों  तक
 सीमित  नहीं  रहे  ।  उन्होंने  अपने  अपने  सह-
 योगियों  की  बैठक  बुलाई  और  वहां  यह  कहा
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 कि  भारत  सरकार  की  ओरे  से  ये  प्रस्ताव  हमारे
 पास  आए  हैं  और  उसी  आधार  पर  उन  प्रस्तावों
 को  कुछ  कुछ  छाया  समाचारपत्रों  में  भी  शा
 चुकी  है।  इतने  आदमियों  को  पता  छूग  जाये
 और  संसद  जो  कि  इस  देश  का  प्रतिनिधित्व
 करती  है,  अन्धकार  में  रहे  तो  यह  बात  कहां
 तक  सही  है  ?  मेरा  निवेदन  है  कि  आप  मंत्री
 महोदय  को  कहें  कि  जो  प्रस्ताव  भेजे  गये  हैं,
 उनको  बहु  सदन  की  टेबल  पर  रखें  ताकि
 संसद  उनसे  परिचित  हो  सके  ।

 श्री  मधु  लिमये :  बम्बई  विधान  सभा  के
 नेताओं  को  बता  दिया  गया  है  कि  कया  सुझाव
 हैं  ।  क्या  संसद  का  आप  इस  तरह  से  अपमान  कर
 सकते  हैं  ?

 SHRI  ATAL  BIHARI  VAJPAYEE  :  |
 move  that  a  copy  of  the  proposals  be  laid
 on  the  Table  of  the  House,

 '  श्री  रवि  राय  :  मैं  इसका  समर्थन  करता

 हूँ  t

 MR.  SPEAKER:  A  calling  attention  is
 going  on.  Mr.  Madbu  Limaye,  will  you
 please  sit  down.  Some  matters  are  pending
 before  the  House,  A  calling  attention  dis-
 cussion  is  going  on,  I  have  called  the  first
 member.  Still  there  are  four  more  members
 to  speak.  In  between  a  resolution  comes.
 How  =  it  arise  now  7?

 SHRI-SURENDRA  NATH  DWIVEDY:
 This  Is  a  matter  of  principle.  He  is  taking
 protection  under  a  Rule,  You  have  to  use
 your  discretion  whether  to  permit  it  or  not.

 sit  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  आप  उन  चार  सदस्यों  को  बुलाने  के

 बाद  हमारा  मोझन  ले  लीजिए  |  हम  इस

 सवाल  पर  हाउस  को  डिवाइड  करना  चाहते  हैं।

 श्री  मघु  लिसये  :  अध्यक्ष  महोंदय,  मैं  आप

 का  रूलिग  चाहता  हूँ  t
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 MR.  SPEAKER  :  So  far  as  this  Reso-
 lution  is  concerned,  how  can  It  come  unless
 this  frem  5  disposed  of  7

 SHRI  BAL  RAJ  MADHOK  :  (South
 Delhi)  +  You  admitied.

 DR.  RAM  SUBHAG  SINGH:  It  has
 not  been  properly  replied  to.  Therefore  this
 tesolutlon  can  be  moved.

 MR.  SPEAKER  |  Certain  points  have
 been  ralsed  on  the  proposal  that  they  are
 not  in  the  public  Interest  to  be  disclosed  or
 any  other  plea  you  have  taken.

 SHRI  M.  L.  SONDHI  (New  Delhi)  ॥
 That  is  rubbish.  (/mterruption)  That  is
 used  on  many  occassions,  it  was  used  at  the
 time  of  Indraprastha  eplsode  discussion.

 MR,  SPEAKER:  Can  you  satisfy  me
 either  here  or  in  my  chamber  how  far  this
 public  interest  is  served  ?

 SHRI  VIDYA  CHARAN  SHUKLA!
 Yes,  I  shall  do  tt,  Sir.

 SHRI  BAL  RAJ  MADHOK  :  You  have
 admitted  Calling  Attention  under  your  dis-
 cretion.  That  is  under  your  discretion,
 Please  read  the  wording  of  the  Calling
 Attention  Motion.  Can  there  be  any  answer
 to  that  Calling  Attention  Motion  without
 revealing  what  the  proposal  is.  There  -can
 be  no  Calling  Attention  Motion  if  the  pro-
 posals  are  not  to  be  made  to  this  House.
 My  ¢ubno  ission  is  this,  that  there  can  be  no
 answer  to  this  Motion  unless  be  reveals  the
 proposal,

 MR.  SPEAKER  :  To  the  Minister  IT
 put  a  specific  question.  Can  you  satisfy  me
 on  this  here  or  inmy  chamber  ?  If  be  can
 satisfy  I  shall  accept  his  plea.

 श्री  एस  ०  एम०  जोशी  :  मेरे  सवाल  का

 जवाब  नहीं  आया  है  |

 अध्यक्ष  महोदय  :  आप  के  सवाल  का  जवाब

 नहीं  आया  है,  इसी  पर  तो  सारा  भगड़ा  हो

 रहा  है  1
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 SHRI  N.  K,  SANGHI  (Jodhpur)  :
 Much  heat  has  already  been  generated  in
 the  House,  But  the  heat  generated  here  is
 comparatively  gothing  compared  to  what
 heat  today  is  being  generated  in  the  City  of
 Bombay.  The  morning  papers  give  a  very
 serious  news  that  police  have  been  posted  at
 various  places.  The  Central  Reserve  Pollce
 has  been  posted  at  almost  all  the  important
 centres  In  Greater  Bombay,  This  is  what
 the  conditlon  Is  there  today,  The  matter  of
 solution  of  border  disputes  on  linguistic
 basis  have  created  a  challenge  to  the  unity
 of  the  country,  It  really  makes  no  difference
 whether  some  portion  goes  here  or  there;
 but  this  matter  is  generating  so  much  trouble
 and  this  is  to  be  taken  serlous  note  of  by
 the  Government  so  many  Sonas  are  being
 raised,  bandhs  are  being  organised  and  the
 very  life  of  people  is  being  jeopardised.  I
 would  like  to  ask  the  Minister  If  any  pofots
 of  reference  were  given  to  the  Mahajan
 Commission  7

 My  second  point  is  if  Mr,  Bandodkar,
 the  Chief  Minister  of  Goa  met  the  Prime
 Minister  on  27th  January  in  Delhi.  He  had
 submitted  a  proposal  for  the  inclusion  of
 Ramghat  and  Londha  area  fn  the  district  of
 Goa,  The  proposal  was  that  Goa  might  be
 made  into  a  bigger  state  territory.  (Jnrer-
 ruption)

 MR,  SPEAKER  :  The  question  Is  about
 border  disputes  between  Mysore  and  Maha-
 rashtra.  Goa  does  not  come  here,

 SHRI  N.  K,  SANGHI:  Goa  comes  in
 this.  They  are  part  of  it;  they  are  inter-
 linked.  We  should  go  into  this  entire  ques-
 tion,  Much  passions  are  roused  and  heat
 generated  and  |  would  like  to  know  from
 the  Government  whether  the  Government
 would  give  up  this  policy  of  deciding  border
 disputes  on  linguistic  basis  and  take  up  such
 matters  to  be  decided  on  the  basls  of  con-
 tiguity,  cultural  affiliations  and  administra-
 tlve  convenience.  May  I  know  the  Minister's
 answer  to  these  questions  ?

 SHRI  VIDYA  CHARAN  SHUKLA!
 So  far  as  Mahajan  Commission  report  is
 concerned,  this  is  a  public  document  which
 has  been  published  and  it  is  known  to  the
 hon.  Member.  I  need  not  reveal  all  that,
 As  far  as  the  question  about  the  Chief
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 Minister  of  Goa  making  some  proposal  {s
 concerned  I  am  not  aware  of  this,  This
 really  does  not  pertain  to  the  question  which
 is  now  the  subject  of  matter  of  discussion,
 About  the  other  points  mentioned  by  the
 hon.  Member,  all  these  points  are  being taken  into  consideration,  apart  from  the
 question  of  language,  whom  we  decide  the
 matter,

 sit  एस०  एम०  जोती :  प्रध्यक्ष  महोदय,
 मेरे  सवाल  का  जवाब  नहीं  दिया  गया  है।  मैंने
 पूछा  था  कि  नेशनल  इल्टेग्रेशन  कौंसिल  की
 सब-कमेटी  ने  कुछ  सिद्धान्तों  को  लेकर  जो
 सुझाव  दिये  थे,  पहले  उनको  इन  सब  लोगों  ने
 मान  लिया,  लेकिन  दूसरे  रोज  मुकर  गये,  वे
 सुझाव  क्या  थे  और  ये  लोग  उन  से  क्‍यों  मुकर
 गये  ?

 क्री  विद्या  चरण  शुक्ल  :  मैंने  कहा  है  कि
 नैशनल  इन्टेग्रेशन  कौंसिल  ने  भी  इस  प्रइन  पर
 विचार  किया  और  गाइडला  इन्ज़  बताईं  ।  वे  भी
 हमारे  ध्यान  में  हैं।  मुकरने  का  सवाल  नहीं
 उठता  है  |

 श्री  नाथ  पाई  :  उनको  कार्यान्वित  क्‍यों

 नहीं  किया  गया  ?

 इप्तारा  Ss.  M,  JOSHI"s.  Question  Js  very
 pertinent,  The  National  Integrat#on  Coun-
 cil  was  called  in  session  because  of  the
 developing  strains  on  the  unity  of  ‘the  nation.
 One  of  the  causes  is  the  failure  of  the  Union
 Government  to  resolve  inter-Siate  disputes,
 These  disputes  vitiate  inter-State  relations
 and  cause  great  stralng  on  the  unity  of  the
 nation,  Therefi  the  Nati
 Council  suggested  certaln  specific  principles,
 the  acceptance  of  which,  it  was  hoped
 would  lead  to  a  solution,  Why  did  Govern-
 ment  resile  from  implementing  the  recom-
 mendations  of  the  Council  ॥  solving  the
 question  ?

 MR.  SPEAKER  :  The  hon,  Minister
 has  said  that  those  guidelines  are  being
 considered  along  with  other  factors  also,
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 SHRI  NATH  PAI  :  You  are  seelng
 more  meaning  in  it  than  what  we  have  been
 able  to  see.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 The  question  which  he  had  asked  was  a
 bigger  and  larger  question,

 SHRI  MADHU  LIMAYA  |  That  was
 my  question.

 SHRI  VIDYA  CHARAN  SHUKLAt
 So  far  as  thts  particular  matter  of  the
 Maharashtra-Mysore  boundary  adjustment
 {fs  concerned,  the  guidances  provided  by  the
 National  Integration  Counci!  will  be  taken
 {nto  account  while  deciding  this  question.
 That  was  what  I  said.

 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,  मैं  मंत्री
 महोदय  से  जानना  चाहता  हूं  कि  वह  बिना
 सिद्धान्त  निश्चित  किये  कमीशनों  का  निर्माण
 करने,  कमीशनों  की  रपट  आने  पर  उसको  फेंक
 देने  और  फिर  एडजस्टमेंट  की  बात  करने  की

 पुरानी  खराब  आदत  कब  छोड़ेंगे।  क्‍या  सरकार

 मैसूर  और  महाराष्ट्र  के  सीमा-विवाद  के  बारे
 में  बहुत  जल्दी  इन  दोनों  सरकारों  से  बात  करने
 के  पहचात्‌  भ्रपना  ठोस  प्रस्ताव  हम  छोगों  के

 सामने  रखेगी  और  उसके  लिए  इस  सदन  के
 विभिन्‍न  दलों  के  नेताओं  की  बैठक  बुलायेगी  ?
 सरकार  अपना  दिमाग  बनाती  नहीं  है,  कोई
 प्रोयोजल  रखती  नहीं  है  और  मीटिंग  बुलाती
 है।  (ब्यवधान)

 एक  साननीय  सबस्य :  क्‍या  माननीय
 सदस्य  उसमें  आयेंगे  ?

 श्  मु  लिमये  :  अगर  सरकार  कोई  ठोस

 प्रोपोजल  लायेगी,  तो  ।  वर्ना  हम  लोगों  को

 एक  दूसरे  के  खिलाफ,  मँसूर  और  महाराष्ट्र  को

 एक  दूसरे  के  खिलाफ,  लड़ाने  के  उद्देश्य  से

 बुलाई  गई  मीटिंग  में  हम  नहीं  भा  सकते  हैं  ।

 क्या  मंत्री  महोदय  कुछ  निश्चित  सिद्धान्तों  के
 प्राधार  पर  सुझाव  लेकर  आयेंगे  और  फिर  हम

 लोगों  से  मदवरा  करेंगे  ?  मेरा  खयाल  है  कि

 ऐसा  करने  पर  इस  सदन  के  विभिन्‍न  नेता  इस
 भगड़े  की  बुनियाद  के  बारे  में  अपने  सुझाव  दे
 सकते  हैं।  लेकिन  सरकार  को  चंडीगढ़  के
 मामले  की  तरह  नहीं  करना  चाहिए।  सरकार
 ने  उसके  बारे  में  मीटिंग  बुलाई  और ,...

 श्री  रणघोर  सिह  (रोहतक)  :  माननीय
 सदस्य  उसमें  नहीं  आये।  ये  सब  लोग  नहीं
 आये  ।  (व्यवधान)

 श्री  अटल  बिहारो  वाजपेयी  :  माननीय
 सदस्य  तो  ऐसे  कह  रहे  हैं  मानों  अगर  हम
 मीटिंग  में  झा जाते,  तो  चंडीगढ़  उनको  मिल
 जाता  |  (व्यवघान)

 श्री  मधु  लिमये:  मैं  कई  उदाहरण  दे
 सकता  हूं  -  मेघालय  और  चंडीगढ़  आझादि  के
 बारे  में  सरकार  की  तरफ  से  किन्हीं  निश्चित
 सिद्धान्तों  के  आधार  पर  कोई  ठोस  सुझाव  नहीं
 दिये  गये  ।  चंडीगढ़  सम्बन्धी  बैठक  में  कहा  गया
 कि  संत  फतेहसिंह  घमकोी  दे  रहे  हैं,  मैं  उनके
 सामने  घुटने  नहीं  टेकूंगी  फिर  क्‍या  हुआ
 साधष्टांग  प्रणाम  !  यह  क्‍या  तरीका  है  ?  इसलिए
 मैं  कहना  चाहता  हूँ  कि  सरकार  सिद्धान्तों'के
 आधार  पर  सुझाव  लेकर  आये  |  जो  विवाद  का
 क्षेत्र  रहेगा,  उस  को  सिद्धान्तों  की  रोशनी  में
 हल  करने  के  काम  में,  मेरा  रुपाल  है,  इस  सदन
 के  विभिन्‍न  नेता  मदद  कर  सकते  हैं  ।

 लेकिन  सरकार  चालाकी  न  करे।  मैसूर
 महाराष्ट्र  को  भी  न  लड़ाए,  विभिन्‍न  दलों  को
 भी  न  लड़ाए।  क्‍या  इसके  लिए  वह  तैयार  हैं,
 इसके  बारे  में  वह  सोचेंगे  ?

 श्री  विद्याचरण  शुक्ल  :  भ्रष्यक्ष  महोदय,
 यह  बात  मैंने  अपने  जवाब  में  कही  थी  कि  कुछ
 प्राविजनल  प्रस्ताव  हैं  उनके  आधार  पर  ही  इस
 वक्‍त  हमारी  बातचीत  मुख्य  मंत्रियों  से  चल
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 [श्री  विद्या  चरण  शुक्ल  ]  *

 रही  है,  उन  प्रस्तावों  को  क्‍योंकि  अभी  कोई
 आखी री  शेप  नहीं  दी  गई  है  इसलिए  अभी  उस
 के  बारे  में  मैं  कुछ  कह  नहीं  सकता  ।  जहाँ  तक
 विभिन्‍न  राजनीतिक  दलों  का  जो  कि  इस  ससद
 में  हैं  और  उनके  नेताओं  का  सवाल  है,  उनका
 सहयोग  और  उनकी  राय  हम  लोग  हमेशा  लिया
 करते  हैं  और  उसका  हम  मूल्य  भी  करते  हैं।
 इस  प्रस्ताव  पर  भी  हम  उन  का  सहयोग  मागेंगे,
 उनकी  राय  मागेंगे  और  फिर  उसके  ऊपर
 ध्यान  देकर  फिर  इसका  निर्णय  करेगे  ।

 श्री  सघु  लिमये  :  मैंने  यह  सवाल  नहीं
 उठाया।  मैंने  यह  कहा  था  कि  क्‍या  कोई  ठोस
 सिद्धांत  के  आधार  पर  प्रस्ताव  लेकर  आएंगे।
 पहले  राय  मार्गेग  और  फिर  मनमानी  करेंगे  यह
 नहीं  चलेगा  |

 श्री  विद्याचरण  शुक्ल  :  जो  हमारा  प्रस्ताव
 है  उस  पर  हम  सोच  विचार  करके  और  फिर

 उनसे  पूछताछ  भी  करेंगे  ।  और  उसमें  जो  चीज

 रहेगी '”  (व्यवधान )
 SHRI  NATH  PAI  :  On  a  point  of

 order.  Shri  Madhu  Limaye’s  question  was
 not  about  being  called  for  consultations
 regarding  the  specific  proposals,  His  ques-
 tlon  was  whether  Government  would  decide
 upon  some  basic  principles  and  call  the
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 SHRI  VIDYA  CHARAN  SHUKLA  t
 He  was  not  asking  about  all  boundary  dis-
 Putes,  but  he  was  referring  only  to  this
 dispute.

 शी  मधु  लिमये  :  सिद्धांतों  के  आधार  पर
 मैंने  कह्न  था।  मैं  ने  तो  व्यापक  भूमिका  में
 मैसूर  और  महाराष्ट्र  के  सवाल  को  रखा  है।

 थीं  विद्याचरण  शुक्ल  :  तो  जहां  तक  इस
 सवाल  की  बात  है  मैं  ने  यह  कहा  है  कि  जब
 सोच  विचार  के  बाद  इस  मामले  में  हमारा
 क्रिस्टलाइजेशन  हो  जायेगा  उसके  बाद  हम  मान-
 नीय  नेताओं  से  भी  इस  के  बारे  में  विचार
 विमर्श  करेंगे।  अब  किस  आधार  पर  करेंगे,
 किस  आधार  पर  नहीं  करेंगे  यह  तो  हम  तभी
 कह  सकते  हैं  जब॒  कि  हमारा  स्वयं  का  कोई
 निश्चित  मत  हो  जाय  कि  हमें  क्सि  झ्राधार  पर
 चलना  है  |

 श्री  बलराज  मधोक  :  मंत्री  महोदय  ने  जो,
 स्टेटमेंट  यहां  रखा  है  उसमें  उन्होंने  कहा  है  :

 “On  examining  the  Mahajan  Com-
 mission’s  report,  we  came  to  the  pro-
 visional  conclusion  that  apart  from
 implementing  the  positive  recommenda-
 tions  of  the  commission  are  regarding  the
 transfer  of  territories  from  one  State  to
 another,  it  would  be  necessary  to  :make
 some  adjustments  so  that  the  entire

 bl pl  could  "6  solved.” leaders  af  the  Opposition  parts  for  discussi
 regarding  them,  and  not  about  this  village
 or  that  village  or  this  city  or  that  city,  The
 hon.  Minister  of  State  in  the  Minisiry  of
 Home  Affairs  must  be  better  informed.
 Government  once  tried,  and  a  meeting  was
 called  on  the  I9th  December,  ‘1967,  only  to
 evolve  the  principles;  but  Government  never
 followed  it.  It  think  Shri  Ranga  was  there,
 and  my  other  hon.  friend  opposite  was  also
 there.  May  I  know  whether  Government
 will  call  such  a  meeting,  not  to  indulge  io
 bargaining  and  horse-trading,  but  to  define
 principles  to  resolve  all  inter-State  disputes
 in  the  country  7

 SHRI  RANDHIR  SINGH  !  Including
 Chandigarh,

 मैं  जानना  चाहता  हूं  इस  में  जो  कहा  गया
 है  कि  कुछ  ऐडजस्टमेंट  करेंगे  वह  ऐडजस्टमेंट्स
 क्या  है  ?  महाजन  कमीशन  की  रिपोर्ट  क्‍या  है
 यह  हम  जानते  हैं।  इस  में  उन्होंने  कहा  है  कि
 पाजीटिव  रेकमेंडेशन  हम  मानेंगे  ny  लेकिन  कुछ
 ऐडजस्टमेंट  करना  है  |  तो  वह  ऐडजस्टमेंट  जिस
 का  उल्लेख  अपने  स्टेटमेंट  आप  ने  किया  है  क्‍या
 हैं  ?  क्‍या  उनमें  से  यह  भी  है  कि  पंजाब  की
 तरह  एक  कारीडोर  उन  को  देना  चाहते  हैं  जिस
 से  गोआ  को  महाराष्ट्र  को  दिया  जा  सके,  क्‍या

 यह  सुझाव  भी  उस  में  है  ?
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 दूसरी  बात  मैं  यह  जानना  चाहता  हूं  कि
 क्‍या  महाजन  कमीशन  की  रिपोर्ट  सरकार
 मानती  है  या  उसको  उसने  रद्दी  की  टोकरी  में
 डाल  दिया  है  ?  अगर  उसको  प्राप  मानते  हैं  तो
 फिर  उसके  बारे  में  यह  और  चर्चायें  और  उसको
 और  आगे  की  जरूरत  क्या  है  ?  केन्द्र  में  आपकी
 सरकार  है,  महाराष्ट्र  में  आपकी  सरकार  है,
 मैसूर  में  आपकी  सरकार  आज  नहीं  कल  तक
 थी।  तो  इतने  साल  तक  आप  सोये  क्यों  रहे  ?
 शौर  तो  बड़े  बड़े  फैसले  आप  तुरंत  कर  लेते
 हैं।  हमारी  प्रधान  मंत्री  फैसले  करने  में  बड़ी
 तेज  समझी  जाती  है।  तो  यह  फैसला  तीन
 साल  तक  आप  क्‍यों  नहीं  कर  पाए  ?  महाजन
 कमीशन  के  बारे  में  आप  का  सिद्धांत  कया  है,
 आप  इसको  मानते  हैया  रही  की  टोकरी  में
 डाल  देना  चाहते  हैं  ?

 तीसरी  बात  मैं  यह  पूछना  चाहता  हूं  इन
 कमीशनों  के  बारे  में  7  आपने  शाह  कमीक्षन

 मुकरर  किया  पंजाब  के  बारे  में  ।  आप  त्ते  महा-
 जन  कमीशन  मुकरंर  किया  मैसूर  महाराष्ट्र  के

 बारे  में  और  दोनों  के  फैसले  को  माना  नहीं  1

 नई  समस्याएं  खड़ी  की  |  मैं  जानना  चाहता  हूँ
 कि  अगर  आप  को  इन  कमीशनों  की  रिपोर्टों  को
 मानना  नहीं  है  तो  क्‍या  आगे  से  इस  प्रकार  के

 कमीशन  मुकरंर  नहीं  करेंगे  ओर  आगे  पंजाब

 के  अन्दर  एक  नया  कमीशन  मुकरंर  कर  के  वहां
 नई  समस्या  खड़ी  करने  से  परहेज  करेंगे  ?  क्‍यों
 कि  मैं  जानता  हैं  जो  आप  ने  आज  तक  इन
 कमीशनों  का  हन्  किया  वही  इस  नये  कमीशन
 का  भी  हश्न  होगा  a  तो  अगर  उन  की  रिपोर्ट
 को  नहीं  मानना  है  तो  क्‍या  वहां  झाप  कोई  नया
 कमीशन  मुकरंर  नहीं  करेंगे  और  पंजाब  को  कम

 से  कम  अपनी  क्ृपा-दृष्टि  से  माफ  करेंगे  ?

 चौथी  चीज  मैं  यह  जानना  चाहता  हूं  कि
 यह  सवाकत  केवल  महाराष्ट्र  और  मैसूर  का  नहीं

 है।  यह  फगड़ा  मंसूर  और  कनटिक  का  भी  है,
 केरल  का  भी  है।  तो  इन  सबके  लिए एक
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 परमानेंट  ट्रिब्यूनल  कोई  मुकरंर  करेंगे,  और  उस
 के  मूस  आफ  रेफरेंस  का  कोई  सिद्धांत  तय
 करेंगे  जिन  के  आधार  पर  वह  ट्विव्यूनल  जब
 कभी  इस  प्रकार  का  कोई  भी  भगड़ा  पैदा  हो  तो
 उस  भगड़े  को  बहू  निपटाए  ?

 और  अन्त  में  मैं  यह  पूछना  चाहता  हूँ  कि

 दुर्गाग्य  से आज  इंडीकेट  सरकार  है  महाराष्ट्र  में
 और  सिंडीकेट  सरकार  है  मैसूर  में  और  अपने
 इंडीकेट  विडीकेट  के  भगड़े  में,  यह  जो  मैसूर
 महाराष्ट्र  का  विवाद  है,  उस  भें  एक  पक्ष  के  साथ
 आप  अन्याय  तो  नहीं  करेंगे  जैसे  उत्तर  प्रदेश  में
 किया  है;  और  बिहार  में  किया  है  ?  उस  को
 देखते  हुए  न्याय  की  तबककों  तो  आप  से  नहीं  हो
 सकती।  तो  मैं  यह  आइवासन  चाहता  हूँ  कि
 इंडीकेट  सिडीकेट  के  भगड़े  के  कारण  एंक  पक्ष
 के  साथ  आप  कोई  अन्याय  नहीं  करेंगे  ।

 श्री  विद्या  चरण  शुक्ल:  यह  बात  विल्कुल
 साफ  है  कि  कोई  अन्याय  का  प्रश्न  नहीं  उठता  ।
 अन्याय  की  बात  होती  तो  हम  मैसूर  के  मुख्य
 मंत्री  से  बातचीत  करके,  वार्तालाप  कर  के  इस
 तरह  की  बात  करने  की  कोशिश  नहीं  करते  ।
 यह  बात  तो  बिना  कहे  मानी  जानी  चाहिए  कि
 इस  में  सम्पूर्ण  ढंग  स ेएक  सब  से  बातचीत  कर
 के  जितने  न्यायपूर्ण  ढंग  से  यह  चीज  हो  सकती

 है  वह  करने  की  कोशिश  हम  कर  रहे  हैं।  इसमें
 कोई  पक्षपात  या  किसी  के  साथ  अन्याय  की  बात
 नहीं  है  ।

 दूसरी  बात--महाजन  कमीशन  कौ  रिपोर्ट
 के  बारे  में  मैं  ने  अपने  मूले  वक्तव्य  में  यह  कहा
 है  कि  उस  की  जो  पाजिटिव  शिफारशें  हैं
 उनको  हमने  मंजूर  किया  है।  तो  यह  बात  नहीं
 है  कि  किसी  के  अ्रधिकारों  पर  कुठाराघात  होने
 की  बात  हो  लेकिन  यह  बात  भी  कहना  गलत

 है  कि  किसी  कमीशन  की  रिपोर्ट  को  श्रपने  ऊपर

 बाइंडिग  करके  उस  को  पूरी  तरह  से  हम  मंजूर
 कर  ले  सरकार  फो  तो  संसद  के  सामने  जवाब



 243  Mysore-Maharashtra

 [श्री  विद्या  चरण  शुक्ल]
 देना  पड़ता  है।  तो  उसको  तो  श्रपनी  विवेक

 बुद्धि  लगाकर  यह  तय  करना  पड़ेगा  कि  कौन  सी
 बात  मानी  जा  सकती  है  और  कौन  सी  बात
 नहीं  मानी  जा  सकती  है।  जिस  को  हम  ठीक
 समभते  हैं  और  जिस  को  यहां  हम  सिद्ध  कर
 सकते  हैं  उसको  मानेंगे  ओर  जिस  को  हम  ठीक
 नहीं  समभते  हैं  उसको  हम  कैसे  मान  सकते  हैं  ?
 क्योंकि  इसमें  तो  कोई  सवाल  ही  नही  है  कि  जो

 कुछ  भी  कमीशन  ने  कहा  है  उस  को  पूरी  तरह
 से  बिना  सोचे  समभे  हुए  मान  लें  1

 उसी  तरह  से  आपने  कहा  कि  वह  ऐड-
 जस्टमेंट  क्या  हैं।  तो  वही  तो  प्रोपोजल्स  हैं  जिन
 को  टैंटेटिव  बना  रखा  है  उस  के  बारे  में  बात-
 चीत  हो  रही  है।  उस  के  ऊपर  कोई  निश्चिय
 अभी  नहीं  हुआ  है।  उस  पर  उनके  विचार  ले

 रहे  हैं।  अखबारों  में  जो  छपा  है  वह  कोई
 आवश्यक  नहीं  है  कि  बहू  सब  सही  हो  1  अख-
 बारों  में  तो  बहुत  सी  चीजें  छप  जाया  करती  हैं
 जिन  के  बारे  में  वह  अपना  गैस  करके  छाप  देते

 हैं।  मैं  नहीं  कहता  कि  जो  छुपा  है  वह  गलत  है
 या  सही  है।  इसलिए  इस  .समय  यह  कहना
 संभव  नहीं  है  कि  क्‍या  ऐडजस्टमेंट  हम  करना

 चाहते  हैं  t

 श्रो  बलराज  मधोक  :  परमानेंट  ट्रिव्यूनल
 के  बारे  में  मैं  ने  पूछा  था  1

 श्री  विद्याचरण  शुक्ल:  वह  मधु  लिमये
 जी  के  जबाव  में  मैं  ने  कहा  था  कि  परमानेंट

 ट्रिब्यूनल  या  कोई  परमानेंट  मशीनरी  ऐसी  बनाई
 जाय  यह  बात  नेशनल  इंटीग्रेशन  कॉँसिल  में

 कही  गई  थी  और  वही  बात  यहां  भी  दोहराई
 गई  है...

 श्री  बलराज  मघोक  :  इस  के  लिए  कोई
 मशीनरी  बनाने  का  उनका  खझूयाल  है  या  नहीं
 यह  क्लीअर  जबाव  वह  दें  ।
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 श्री  विद्या  चरण  शुक्ल  :  जबाव  दे  दिया

 है  1  मैं  ने कहा  कि  निर्णय  नही  हुआ  है  ।

 श्री  बलराज  मधोक:  चोथी  बात  मैंने

 यह  पूछी  थी  अगर  फंसला  खुद  ही  करना  है  तो
 पंजाब  क्रे  अन्दर  नया  कमीशन  क्‍यों  मुकरंर  कर

 रहे  हैं,  उस  जज  को  क्‍यों  झ्राप  बीच  में  खराब
 कर  रहे  हैं  ?  पंजाब  के  अन्दर  नई  आग  क्‍यों
 लगाने  जा  रहे  हैं  ?

 श्री  प्रेम चंद  वर्मा  (हमीरपुर):  प्वाइट
 आफ  आर्डर  सर  |  स्पीकर  साहब,  बात  यह  है
 कि  मामला  है  महाराष्ट्र  और  मैसूर  का  और

 यह  सवाल  ला  रहे  हैं  पंजाब  को...  (व्यवधान)  on
 हिमाचल  प्रदेश  यह  चाहता  है  कि  वह  कमीशन

 मुकरंर  हो,  यह  कौन  होते  हैं  कहने  वाले  कि
 कमीशन  मुकरंर  किया  जाय  Te  (व्यवधान)

 जी  बलराज  मधोक  :  मंत्री  महोदय  ने  स्वयं
 कहा  है  कि  इन  कमीशन  के  फैसले  से  बचे  हुए
 नहीं,हैं,  उस  में  क्या  उचित  है  और  क्या  अनुचित
 है,  उस  का  फैसला  वे  स्वयं  करेंगे  ।  अगर  श्राप
 को  पोलिटिकल  डिसीज़न  करना  है  तो  पंजाब  में
 कमीशन  एप्वाइन्ट  "कर  के  नई  आग  लगाने  क्‍यों
 जा  रहे  हैं...  (व्यवधान) oa

 MR.  SPEAKER:  The  question  does
 not  arise,

 SHRI  E.K.  NAYANAR  (Palghat)  4
 Last  December  we  had  a  half-hour  discus-
 slon  when  Shri  Shukla  replied  that  the
 Government  had  not  come  to  a  decision
 regarding  the  Mahajan  Commission  Report.
 Now  he  says  that  a  portion  of  the  report
 has  been  accepted,  and  the  other  portion
 has  not  been  accepted.  We  do  ‘not  know
 which  portion  he  has  accepted.  Now  some
 Karnataka  M.L.As,,  and  Jana  Sangh  mem-
 bers  ate  raising  the  question  that  Kasergod
 should  be  incorporated  in  Mysore,  I  want
 to  know  which  portion  of  the  Mahajan  Re-
 port  he  has  accepted  and  which  portion  he
 has  not  accepted,
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 MR,  SPEAKER:  This  is  not  a  point
 of  order,  You  are  asking  a  question.

 SHRI  NAMBIAR  (Tiruchirappalli)  2
 Why  should  the  Minister  create  confusion
 about  Kasergod  now  ?

 eft  रणघीर  सिह:  अध्यक्ष  महोदय,  यह
 बड़ी  गम्भीर  बात  है,  जब  झ्राप  कमीशन  की  बात
 को  मनाते  ही  नहीं,  तो  कमोशन  एप्वाइल्ट  करने
 क्यों  जा  रहे  हैं,  बराबर  कमीशन  क्‍यों  एप्वाइन्ट
 करते  हैं।  मघोक  साहब  की  बात  ठीक  है।
 सुप्रीम  कोर्ट  की  बेंच  बना  दीजिये,  वह  ठीक
 होगा,  हर  बार  कमीशन  बनाने  की  कोई  जरूरत
 नहीं  है,  इससे  तो  पंजाब,  हरियाणा  और  हिमा-
 चल  प्रदेश  फिर  आपस  में  लड़ेंगे।  इसका  कोई
 फायदा  नहीं  है  ।

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur)  |  I  have  given  notice  of  a  spe-
 elfic  motion.

 MR,  SPEAKER:  Order,  order.  The
 calling  attention  motlon  Is  over,  If  you
 send  that  motion  tomorrow,  we  can  take,it
 up.

 SHRI  ATAL  BIHARI  VAJPAYEE:  I
 have  already  given  it.

 MR.  SPEAKER  ।  I  will  put  ॥  to  the
 House  only  after  I  see  the  rules...

 SHRI  ATAL  BIHARI  VAJPAYEE  0  It
 is  permissible  under  the  rules,  I  have’  seen
 the  rules.

 MR,  SPEAKER :  if  there  is  occasion
 for  it.

 SHRI  RANGA  (Srikakulam):  I  wish
 to  express  the  hope  that  the  procedure  follo-
 wed  by  you  in  calling  an  emergent  sitting
 of  the  House  at  short  notice  of  a  few  hours
 on  28th  February  would  not  be  treated  as  a
 precedent,  in  order  to  safeguard  in  future
 against  misuse  of  such  special  procedure
 under  doubtful  circumstances  or  for  unpa-
 triotic  or  unparilamentary  purposes  on.  the
 inttialive  of  pressure  or  prompting  of  the
 Government.  I  need  not  say  much  fn  sup-
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 port  of  thls  plea  of  mine.  I  need  only  draw
 your  attention  and  the  attention  of  the
 House  to  several  things  that  are  happening
 in  different  parts  of  the  country,  in  different
 Jegislatures,  where  the  Governments  ate
 Pursuing  queer  policies,  Supposing  a  con-
 stitutional  amendment  comes  up  for  discus-
 sion  and  such  procedure  were  followed  and
 Members  are  called  in.at  such  short  notice
 you  can  easily  imagine  what  might  be  the
 consequence,  Similarly,  supposing  a  no-
 confidence  motion  {fs  given  notice  of  and  a
 time  is  fixed.  Now,  some  legislatures  are
 not  fixing  the  time  at  all,  although  within
 a  period  of  seven  or  ten  days  the  time  has
 got  to  be  fixed.  When  such  things  happen
 and  the  Speakers  concerned  simply  accept
 the  advice  or  Initiative  or  plea  advanced  by
 the  Government,  and  then  call  suddenly  a
 special  sitting  of  the  House  without  giving
 sufficient  notice  to  the  Members,  then  it
 might  be  possible  for  them  to  make  use  of
 such  opportunities.  Therefore;  I  request  you
 to  assure  us...

 MR.  SPEAKER:  This  matter  was
 dealt  with  and  I  made  my  observations  on
 that,  and  I  hope  it  will  be  dropped  now,

 SHRI  HEM  BARUA:  I  thought  the
 matter  was  discussed  on  28th.  How  is  it
 Proper  now  to  raise  it  ?  It  is  within  your
 discretion  to  clal  sion  of
 Parliament,  4a  98 Yon  did  not  misuse  it.

 SHRI  HEM  BARUA  :  I  thought  It  was
 closed  on  the  28th.  How  is  it  proper  to
 raise  it  now  7

 MR.  SPEAKER  |  He  sent  it  to  me  and
 I  did  not  know  what  it  was  ahout,

 2.55  brs.

 Re  :  ADJOURNMENT  OF  HARYANA
 ASSEMBLY

 श्री  रणधीर  सिंह  (रोहतक)  :  यह  मामला
 तो  उसी  दिन  खत्म  हो  गया  था,  अब  इसको
 फिर  से  उठाने  की  क्‍या  ज़रूरत  है।  उस  दिन
 आप  की  तरफ  से  जबाव  आ  गया  था  |

 अध्यक्ष  महोदय  :  हां,  यह  मामला  तो  उसी
 दिन  खत्म  हो  गया  या  t
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 at  अटल  बिहारो  वाजपेयों  (बलरामपुर  ):
 अध्यक्ष  महोदय,  उस  दिन  वजट  पेश  करने  से

 पहले  हम  ने  आप  से  हरियाणा  का  मापला  यहाँ
 पर  उठाने  की  इजाजत  मांगी  थी।  तबसे  ले
 कर  आज  तक  पेरिस्थिति  बदल  गई  है  ।  उस
 दिन  आपने  कहा  था  कि  विधान  सभा  की  बैठक

 अगर  अध्यक्ष  स्थगित  कर  दे  तो  एक  दूसरे  सदन
 के  भ्रष्यक्ष  के  मामले  में  आप  कैसे  दखल  दे

 .  सकते  हैं।  हम  ने  उस  सम्बन्ध  में  अपना  पक्ष
 आप  के  सामने  रखा  था  लेकिन  तव  से  लेकर”

 माज  तक  स्थिति  इस  अर्थ  में  गम्भीर  हुई  है  कि
 अब  हरियाणा  के  राज्यपाल  महोदय  ने  विधान
 सभा  के  सत्र  को  अनिश्चित  काल  के  लिए
 समाप्त  कर  दिया  है,  असेम्बली  को  प्रोरोग  कर
 दिया  है।  अव्यक्ष  महोदय,  अब  राज्यपाल  का

 प्राचरण,  चूंकि  राज्यपाल  गृह-मंत्रालय  के  प्रति
 जिम्मेदार  हैं,  विचारणीय  है  ।  मैं  विश्वास-
 पूवंक  कह  सकता  हूं  कि  हरियाणा  में  जो  कुछ
 हुआ  है  बहू  संविधान  की  घाराभों  के  अनुसार
 नहीं  है...

 शो  रणघोर  सिह :  बिलकुल  अनुसार  है।
 बहां  हमारी  मैजौरिटी  है|  स्पीकर  महोदय,  इन
 को  8  दफा  मौका  मिला,  लेकिन  ये  सदन  छोड़
 कर  भाग  गये  ।  बजट  पर,  एप्रोप्रियेशन  बिल
 पर,  गवनंर  के  एड्रेस  पर  मौका  मिला,  लेकिन
 ये  मैदान  छोड़  कर  भाग  गये  1  ये  सब  गलत
 बात  कह  रहे  हैं।  ...(व्यवधान)...

 श्री  अटल  बिहारो  बाजपेयी  :  अध्यक्ष  महो-
 द्य,  हरियाणशा  सरकार  के  खिलाफ  वहां  के  स्पो-
 कर  महोदय  ने  स्वयं  एक  अविश्वास  का  प्रस्ताव
 स्वीकार  किया  था।  ता०  3  उस  पर  एक  चर्चा
 के  लिये  नियत  की  गई  थी  ।  ताठ  4  को  हरि-
 याणा  विधान  सभा  वहां  के  विरोधो  दल  के  नेता
 राव  बीरेन्द्र  सिंह  के  प्रस्ताव  पर  विचार  करने
 वाली  थी,  जिसमें  चंडीगढ़  का  मामला  आने
 वाला  था।  जब  वहां  विधान  सभा  की  बैठक
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 हुई  तो  मैम्बरों  ने  पूछा  कि  क्या  आप  विधान
 सभा  की,  बैठक  स्थगित  करने  जा  रहे  हैं,  ता०  3
 शौर  4  की  बैठक  होगी  या  नहीं  होगी  ?  मुख्य
 मंत्री  न ेआइवासन  दिया  था  कि  बैठक  होगी  और
 सत्र  को  अनिश्चित  काल  के  लिये  स्थगित  करने
 का  कोई  विचार  नहीं  है...

 शनी  रखाधीर  सिंह  :  इन्होंने  खुद  नो-कौन्फो-
 डेस  कां  मोशन  विदड़ो  कियां  है।  इनकी  वहाँ
 पर  मँजोरटी  नहीं  है,  80  में  से  30  इन  की
 तादाद  है,  ख्वामव्वाह  का  यहां  पर  शोर  मचाते
 हैं।  8  वार  इनकों  मौका  मिला,  लेकिन  भाग
 गये,  .  (व्यवधान)  oe

 at  अटल  बिहारो  वाजपेयों  :  अध्यक्ष
 महोदय,  अगर  सरकार  का  बहुमत  था,  सरकार
 के  गिरने  का  कोई  डर  नहीं  था,  तो  फिर  तीन
 ता०  को  अविश्वास  प्रस्ताव  का  सामना  करने
 का  सरकार  को  साहस  होना  चाहिये  था।
 दुनिया  के  किसी  भी  लोकतन्त्रवादी  देश  में  ऐसा
 नहीं  हुआ  जब  कि  अविश्वास  प्रस्ताव  सामने  हो
 भौर  विधान  सभा  की  बैठक  स्थगित  कर  दी
 जाये  और  बाद  में  राज्यपाल  महोदय  उस  को
 प्रोरोग  कर  दें  ।

 अध्यक्ष  महोदय,  हरियाणा  हर  मामले  में
 आगे  है,  गैर-कांग्रेसी  सरकार  वहां  पर  पहले
 बनी,  दल-विदल  वहां  शुरू  हुआ,  राष्ट्रपति
 राज्य  वहाँ  हुआ,  मिड-टर्म  इलेक्शन  वहां  पहले
 हुआ  ...(व्यवघान)...

 क्रो  रणधीर  सिह  :  वहां  बजारत  के  लिए
 एक  लाख  रुपया  औफर  किया  जा  रहा  है
 »«»  (व्यवधान)...  अध्यक्ष  महोदय,  बदनाम  कर
 दिया  है,  इन  लोगों  ने  हरियाणा  को.  (व्यव-
 घान) .....

 श्री  रणघोर  सिंह  :  इन  लोगों  ने  हरियाणा
 को  बदनाम  कर  दिया  है।  ...(व्यवघान)...

 श्री  राम  किशन  गुप्त  (हिसार):  शर्म  आनी
 चाहिए  ।...(ब्यवधान)  ee
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 at  रणधोर  सिह:  बजारत  के  लिये  एक
 लाख  सपया ,...  (व्यवधान)  ee  बेइज्जती-कर  दी
 है  हरयाणा  की  ।  दुकानदारी  करते  हैं  वहां  पर  ।

 (व्यवधान) .....  शानदार  जवान  और  शानदार
 किसान  की  स्टेट  को  बदनाम  कर  दिया  है  |
 “**(व्यवधान)

 73  brs.

 SHRIN.  K.P.  SALVE  (Betul)  :  का,
 before  you  give  your  ruling,  would  you  give
 us  an  opportunity,  the  other  Members  also,
 to  say  a  few  words  ?

 श्री  अटल  बिहारो  वाजपेयो  :  मैं  समाप्त
 कर  दूं  |  मेरा  निवेदन  यह  है  कि  आप  इस
 सदन  को  हरयाणा,  के  मामले  पर  चर्चा  करने  के
 लिए  अवसर  दें।  विचार  करने  के  दो  तरीके
 हो  सकते  हैं।  या  तो  काम  रोकों  प्रस्ताव  स्वी-
 कार  करें  या  स्पेस्तिफिक़  मोशन  की  इजाजत  दें
 और  थोड़ा  सा  समय  विचार  करने  के  लिए
 नियत  करें  ।  oe  (व्यवधान)....

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi):  Sir,  let  them  not  disturb  the
 proceedings,  Can't  you  call  him  to  order,
 Sir  ?

 श्री  रणधोर  सिंह  :  यह  हमारी  शानदार
 स्टेट  की  तौहीन  हो  रही  है।  बजीर  बनो,  एक
 लाख  रुपया  लो  ।  ...(व्यवधान)...  वही
 आयाराःम  और  गयाराम  की  बात  फिर  पैदा  हो
 रही  है।  ...(व्यवधान)...

 अध्यक्ष  महोदय  :  शाउटिंग  से  तो  आप

 मुझे  मुश्किल  में  डाल  देते  हैं  1  मुझे  भी  सफर
 करना  पड़ता  है।  इतनी  शाउटिंग  होती  है  कि
 मेरे  सामने  जो  चीजें  हैं  वह  डिस्ट्रैक्ट  हो  जाती
 &  |  One  by  one.

 Order,  order,  Shri  Nath  Pal,

 SHRI  NATH  PAI:  Mr.  Speaker,  Sir,
 I  submit  to  you,  to  begin  with,  that  if  nece-
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 ssary  we  should  continue  to  sit  till  this
 matter  regarding  Haryana  is  finally  disposed
 of.

 I  will  confine  my  submission  to  you
 strictly  to  the  admissibility  of  this  issue  now.
 We  were  informed,—and  we  were  informed
 rather  late—that  you  have  disallowed  the
 motion,  My  motion  reads  like  this  ;

 “Fallure  of  the  Union  Government
 to  ensure  that  the  Government  of  Har-
 yana  was  carried  on  in  accordance  with
 the  provisions  of  the  Constitution  in  as
 much  as  there  was  a  fallure  of  the
 Union  Government  to  issue  necessary
 instructions  to  prevent  a  gross  breach  of
 the  Constitution  resulting  from  the
 unconstitutional  prorogation  of  the
 State  Assembly.”

 Mr.  Speaker,  I  will  strictly  confine  my-
 self  to  the  relevant  cl  of  the  Consti
 tion  which  invite  the  responsibility  of  the
 Government  and  if  I  succeed  In  establishing
 that  there  was  a  responsibility  of  the  Union
 Government,

 MR.  SPEAKER  :  I  have  already  con-
 veyed...

 SHRI  NATH  PAI  iI  am  not  going  into
 the  facts.  There  are  two  things  ॥  the  facts
 of  the  case,  and  the  law  relating  to  the
 Union.  Iam  concerned  first  with  the  law,
 and  the  facts  will  follow  only  if  you  admit
 the  motion.

 Now,  how  does  the  responsibility  of  the
 Government  of  India  come  in  here  ?  What
 is  the  failure  of  the  Government  of  India  ?
 First,  I  would  like  to  refer  to  article  75
 which  5  the  relevant  article  regarding  pro-
 rogation  of  the  Assembly.  It  is  at  page  98,
 It  reads;

 “The  Governor  may  from  time  to  time
 Prorogue  the  House  or  either  House.”

 Mr,  Speaker,  the  conditions  under  which
 this  extraordinary  right  is  to  be  exercised
 are  not  prescribed  or  defined  in  the  Cons-
 titution.  On  Saturday,  when  Shri  Vajpayee
 raised  this  question,  you  said,  ‘What  can
 Idolf  the  Assembly  itself  adjourns?”  We
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 Sre  not  questioning  about  the  adjournment,
 though  according  to  me,  it  was  a  patent
 fraud  on  the  Constitution.  There  was  a
 motion  which  was  admitted  by  the  Speaker
 of  the  Assembly;  the  day  wes  set  for  the
 discussion  of  this  motion,  and  then  we  find
 that  a  motion  is  brought  in  order  lo  subvert
 this  motion  being  discussed  in  the  House.
 These  are  the  basic  facts,  What  is  the
 law  ?  How  does  the  responsibility  of  the
 Union  Government  come  in  ?  The  Governor
 is  under  no  obligation  to  follow  the  advice
 of  a  Chief  Minister  who  has  perpetrated  a
 fraud  on  the  Constitution.  When  a  Chief
 Minister  moves  for  the  adjournment  of  the
 House  during  the  pendency  of  a  _  no-confi-
 dence  motion,  it  is  a  nothing  but  depriving
 the  House  of  exercising  its  supreme  right  of
 deciding  whether  a  particular  ministry  has  a
 majority  or  not  in  the  Assembly,

 SHRI  RANDHIR  SINGH:  That  is
 wrong.  He  moved  that  motion  earlier.

 SHRI  NATH  PAI:  I  have  already
 read  article  74  and  pointed  out  that  pro-
 rogation  is  not  to  be  done  arbitrarily  by  the
 Governor.  The  oath  of  office  of  a  Gover-
 nor  {s  to  uphold.  the  Constitution,  The
 Constitution  requires  that  any  Government
 is  carried  on  with  the  confidence  of  the
 State  Assembly.  When  it  fs  challenged,  it
 is  the  duty  of  the  Governor  to  see  that  the
 motion  of  no-confidence  is  debated,  If  any
 body  tries  to  prevent  it;  to  that  extent  that
 person,  whether  he  is  Chief  Minister  or  any
 other  office  bearer,  is  guilty  not  only  of
 tampering  with  the  provisions  of  the  Gonsti-
 tution  and  violating  the  spirit  of  the  Cons-
 titution  but  deliberateiy  subverting  the  Cons-
 titution.  This  is  an  issue  of  gravest  con-
 cern  and  Parliament  cannot  be  a  silent  spec-
 tator  when  the  rights  of  the  State  Assemb-
 lies  are  throttled  in  this  manner.  This
 is  not  the  first  time.  We  are  being  watched
 not  only  to  the  people  of  Haryana,  we  are
 not  only  by  the  people  of  Haryana  and  not
 answerable  only  to  the  present  generation,
 but  to  posterity  also.  If  Parliament  will
 not  redress  our  grievances,  there  is  no  other
 authority  which  can  do  it.

 How  does  the  responsibility  of  the  Union
 Government  come?  The  Governor  shall
 hold  of.ice  during  the  pleasure  of  the  Presi-
 dent,  under  article  56  of  the  Constitution.

 MARCH  2,  970  of  Haryana  Assembly  252

 If  the  Governor  fs  guilty  of  violating  the
 oath  of  office,  he  Is  liable  to  be  dismissed
 by  the  President.  Mr.  Chakravarty  has  been
 a  very  good  civil  servant  and  a  distinguished
 diplomat.  Did  he  exercise  his  discretion
 in  agreeing  to  the  prorogation  and  did  he
 ensure  that  the  law  of  the  land  was  not
 subverted  by  the  Chief  Minister  who  was
 afraid  of  facing  the  no-confidence  motion  ?

 Now  I  shall  refer  to  article  160.  ((Inter-
 ruptions).

 SHRI  RANDHIR  SINGH;  They  are
 all  white  lies.

 SHRI  NATH  PAI:  I  am  trying  to
 establish  the  responsibility  of  the  Union
 Government.  An  adjournment  motion  {fs
 invited  only  when  there  is  failure  of  the
 Union  Government.  He  calls  it  a  white  lie.
 Is  the  Constitution  of  India  a  white  lie  ?

 MR.  SPEAKER  :  If  you  hear  me,  you
 need  not  have  to  say  all  these  things.  (Jnter-
 ruptions).

 SHRI  N.K.  P.  SALVE  :  Are  you  giving
 your  ruling  ?

 MR.  SPEAKER  |  I  am  not  giving  my
 ruling,  I  am  going  to  make  a  few  abserva-
 tons.

 SHRI  N.  K.P.  SALVE:  TI  may  be
 permitted  to  glve  my  views  in  a  few  minutes.

 SHRI  RANDHIR  SINGH  :  I  may  also
 be  given  a  few  minutes;  there  should  not  be
 any  ex  parte  decision,

 MR.  SPEAKER:  I  am  not
 give  any  ruling.  I  am  making  a  few  obser-
 vations.  But  if  you  are  so  impatient,  how
 is  it  possible  for  me  to  make  my  observa-
 tions  ?

 going  to

 SHRI  NATH  PATI!  MayT  say  in  all
 humility  and  with  all  respect  that  sometimes
 your  observations  look  like  rulings.  So,  you
 may  follow  our  submisgion,  That  will  save
 a  lot  of  your  labour.

 MR.  SPEAKER:  If  I  explain  the
 position  then  further  submissfons  will  not  be
 necessary,
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 SHRI  N.  K.  P.  SALVE:  Sir,  some  very
 high  principles  of  constitutional  law  have
 beeo  enunciated  and  a  picture  is  belng  pain-
 ted  as  though  we  are  guilty  of  subverting
 the  Constitution.

 SHRI  NATH  PAI:  You  are.

 MR.  SPEAKER  :  I  will  give  an  oppor-
 tunlty  to  everybody  if  I  decide  about  It.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara):  Admit  the  adjournment
 motion,  in  order  to  have  a  fruitful  discus-
 sion,  as  Shri  Salve  has  pointed  out.

 DR.  KARNI  SINGH  (Bikaner):  Sir,
 I  wish  to  make  a  submission,  An  allega-
 tion  has  been  made  by  my  hon.  friend,  Shri
 Randhir  Singh.  We  are  class  mates.  He
 has  made  the  charge  that  we  the  opposition
 are  responsible  for  Aya  Rams  and  Gaya
 Rams,  Probably,  public  memory  is  pro-
 verbially  short.  So,  I  think  it  fs  important
 that  the  record  should  be  put  straight.  Ra-
 jasthan  was  the  first  State  where  Aya  Ram]
 and  Gaya  Ram  was  first  started,  and  Shri
 Chavan  is  responsible  for  bringing  about
 this  situation,  Aya  Ram  and  Gaya  Ram
 started  in  Rajasthan  after  President's  rule.
 A  minority  government  was  made  into  a
 majority  government  by  Aya  Rams  and
 Gaya  Rams  and  Shri  Chavan  is  responsi-
 ble  for  it,

 SHRI  N.  K.  P,  SALVE:  Sir,  I  may  be
 allowed  to  present  my  viewpoint.  If  no
 other  merit,  my  speech  will  have  the  merit
 of  brevity.

 MR.  SPEAKER:  Why  do  you  not
 ‘first  hear  what  I  have  to  say  ?  In  order  to
 know  what  exactly  has  happened  in  Haryana
 Legislature  I  rang  up  the  Haryana  Speaker,

 SHRI  NATH  PAL:  Not  a  good  wit-
 ness.

 MR.  SPEAKER  :  I  wanted  to  know  the
 position  about  the  no-confidence  motion,
 the  date  fixed  for  It  and  the  adjournment  of
 the  House  sine  die.  He  sent  me  a  serlal-
 wise  information  for  my  use.  I  got  It  at  my
 personal  level  because,  under  the  Constitu-
 tion,  I  cannot  force  him  to  explain  his  con-
 duct  in  his  State  Legislature.  I  am  not
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 sure  how  far  it  would  be  a  healthy  practice
 to  discuss  in  this  House  the  conduct  and
 decision  of  another  legislature  and  its  presid-
 ing  officer,  First  of  all,  I  wanted  to  be
 sure  of  the  evenfs  that  took  place  in  that
 Legislature.  The  Speaker  of  that  Legisla--
 ture  was  kind  enough  to  write  to  me  serial-
 wise  information  on  what  took  place  there.
 On  the  3th  February  the  opposition  brought
 forward  a  no-confidence  motion  which  was
 fixed  for  discussion  on  the  I6th.  On  the
 l6th  when  the  Speaker  called  the  concerned
 member  to  move  his  motion,  the  Member
 requested  that  he  may  be  permitted  to  with-
 draw  his  motion,  The  Chief  Minister
 insisted......(interruptions).  It  is  all  in  the
 Proceedings.  He  has  stated  that  his  state-
 ment  is  supported  by  the  proc:edings  and
 that  he  is  prepared  to  send  me  a  copy  of  it.
 On  the  460  of  February  -when  the  motion
 of  no-confidence  was  taken  up  for  discussion
 the  member  wanted  to  withdraw  it  and
 the  Chief  Minister  insisted  that  it  must  be
 discussed,  Then  the  Speaker  says  that  there
 was  a  meeting  of  the  Business  Advisory
 Commitiee  where  it  was  settled  that  the
 House  will  go  on  till  the  3rd  or  4th  of
 March,

 Again,  about  20  or  25  Members,  includ-
 ing  some  other  Members  of  other  Opposition
 Parties—not  many,  only  two  or  three  of
 them—sent  a  requisition.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 This  is  not  the  complete  picture.

 MR.  SPEAKER:  I  am  quoting  the
 Speaker  of  Haryana  Assembly.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  A  notice  of  motion  of  no-confidence
 was  given  again.

 MR..SPEAKER:  The  Speaker  had
 fixed  aid  or  4th  for  discussion  of  the  no-
 confidence  motion  but  meanwhile,  on  the
 27th,  it  was  decided  that  instead  of  having
 one  sitting  they  will  have  two  sittings.
 Now,  in  the  morning  after  the  Question
 Hour,  he  said,  no  no-confidence  motion  was
 brought,

 SHRI  RANDHIR  SINGH  :
 brought  at  LS.

 It  was
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 MR.  SPEAKER:  After  it  was  over,
 the  Leader,  the  Chief  Minjster,  gave  notice
 of  a  tion  of  adjournment  sine  die  at
 2.30  or  ,  much  earlier  than  the  no-confi-
 dence  motion,  Under  the  Rules  of  Harayana

 ‘Vidhan  Sabha—I  have  seen  them;  in  the
 matter  of  adjournment  they  are  not  like  ours
 —the  Speaker  cannot  reject  it;  he  has  to  put
 it  to  the  House  and  it  is  the  House  which
 decides  on  the  motion  of  adjournment  sine
 die.  About  l-/2  or  2  hours  after  this  motion,
 a  little  before  the  second  sitting  was  to  come,
 the  no-confidence  motion  was  brought  and
 this  no-confidence  moilon,.....

 SHRI  NATH  PAL:  Was  admitted.

 MR.  SPEAKER  :  ...was  objected  to  be-
 cause  it  was  not  brought  after  the  Question
 Hour  in  the  morning.  But  the  Speaker  said
 that  is  was  just’  a  technical  objection,  He
 admitted  it  but  before  this  motion  the
 Speaker  had  allowed  the  sine  die  adjourn-
 ment  motion  also.

 SHRI  RAM  KISHAN  GUPTA:  I
 challenge  it.  It  is  wrong.  I  was  there.
 This  motion  was  moved  after  that,

 MR.  SPEAKER:  The  Speaker
 mentioned  the  timings  also  here.

 has

 SHRI  RAM  KISHAN  GUPTA:  I
 challenge  the  statement  of  the  Speaker,  I
 am  ready  to  resign  my  seat  on  that.  This
 motion  was  moved  20  minutes  before  that,

 MR.  SPEAKER:  When  the  sine  die
 adjournment  motion  was  put  to  the  House,
 it  was  carried,  But  the  Opposition  insisted
 as  to  why  their  no-confidence  motion
 should  not  come  when  the  date  was  already
 fixed,  This  was  a  matter  of  great  dispute.
 The  Speaker  said,  ‘You  bring  forward  your
 motion  amd  discuss  it  right  now.”  He
 allotted  two  hours  for  that.

 SHRI  RANDHIR  SINGH  :  More  than
 two  hours.

 MR.  SPEAKER:  He  said  that  if  two
 hours  were  not  enough  he  would  extend  to
 four  or  six  hours,  as  they  liked.  The
 Opposition  had  said  that  they  were  not  pre-
 pared  to  discuss  it  that  day  but  they  wanted
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 to  discuss  it  on  the  day  fixed  for  It.  This
 After  that  the

 position  is  very  clear,  The  House  adjourm-
 ed  sine  die  as  decided  by  Itself,

 SHRI  P.  K,  DEO  (Kalahandi):  Why
 was  It  prorogued  ?

 SHRI  NATH  PAI  (Rajapur):  What
 about  the  prorogation  7

 MR.  SPEAKER;  After  that  the
 Speaker  said  that  after  the  first  no-
 confidence  motion  was  withdrawn,  there  was
 the  Budget,  there  were  the  Demands  and  the
 Governor’s  Address.  Even  on  the  day  when
 the  no-confidence  motion  was  brought,  there
 was  the  Appropriation  Bill.  But  after  all
 these  events  he  wanted  to  have  it  on  the
 same  day,  Of  course,  the  decision  of  the
 sine  die  adjournment  was  not  in  his  hands,
 But  the  decision  for  allowing  a  discussion
 was  in  his  hands  and  he  fjxcd  it  the  same
 day  before  {t  adjourned  sine  die.  think,
 the  procedure  adopted,  without  even  the
 temotest  reflection  on  the  Leglslature  of
 Haryana  or  the  hon,  Speaker—they  are

 pletely  to  in  their  own  way  of
 deciding  things;  we  cannot  discuss  the
 Haryana  Legislature  or  the  hon.  Speaker's
 decision—when  the  date  of  the  No-Confi-
 dence  motion  was  fixed,  this  short-cut
 procedure  of  adjourning  the  House,  was,  in
 my  opinion,  not  proper.  But  we  cannot
 here  reflect  on  the  conduct  of  the  Speaker
 and  the  Legislature.  It  has  a  constitutional
 aspect  of  its  own,  In  view  of  this,  I  think—
 ft  is  all  over;  the  Assembly  has  been  proro-
 gued—we  can  have  a  discussion  separatily...

 SHRI  NATH  PAI:  No,  Sir.  (Inter-
 ruptions)

 SHRI  SURENDRANATH  DWIVEDY  ;
 What  about  prorogation?  ‘You  have  ex-
 plained  the  positlon  before  prorogatl

 “DR.  RAM  SUBHAG  SINGH  :  As  you
 sald,  the  Speaker  had  fixed  3rd  March  for
 discussing  the  No-Confidence  Motion  and,
 later  on,  it  was  decided  that  the  House
 should  discuss  it  the  same  day.  There  is
 a  big  contradiction  ip  this  and  the  Governor
 comes  into  the  picture  when  he  agrees  with
 the  sine  die  adjournment  and  prorogues  the
 Assembly,  (Jnierruptions)
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 MR.  SPEAKER  :  When  there  was  the
 Sine  die  adjournment  motion,  the  only  thing
 he  could  do  was  to  allow  it  the  same  day,
 Unterruptions).  4  do  not  think  we  can
 question  the  decision  of  the  hon,  Speaker
 here  in  this  House.  I  am  very  definite
 about  it.  Whatever  the  hon,  Speaker  did
 in  the  House  or  whatever  the  House  decided
 We  are  not  competent  to  discuss  it,  We  can
 take  constitutional  side  of  it,  as  suggested
 by  the  hon.  Member,  Of  course,  I  have
 not  accepted  his  adjournment  motion.  In
 view  of  so  many  other  points  raised,  the
 only  via  media  is  that  we  can  have  a  dis-
 cussion  on  it,

 SHRI  NATH  PAI:  Mr.  Speaker,  Sir,
 you  began  by  allowing  us  to  plead  for  the
 admissibility  of  the  adjournment  motions.
 I  had  not~  completed  my  submissi
 (Interruptions)

 MR,  SPEAKER:  In  the  discussion,
 we  will  avoid  any  reference  to  the  conduct
 of  the  Speaker  or  the  House......(/nter-
 ruptions)

 SHRI  NATH  PAI:  I  was  confining
 myself  to  the  prorogation  of  the  Assembly.

 MR.  SPEAKER  ;  I  am  Fsorry  I  cannot
 allow  that,  I  shall  allow  a  discussion.

 t
 SHRI  NATH  PAI:  I  promised  you  I

 would  be  confining  myself  to  the  contents
 of  my  adjournment  motion  and  you  promised

 |  bmissi me  I  should  complete  my

 MR,  SPEAKER  |  I  have  already  reject-
 edit.  We  can  have  a  discussion  on  It,

 SHRI  NATH  PAI:  You  said  that  you
 only  wanted  to  make  some  observations.
 What  is  the  position?  May  I  continue  7

 MR.  SPEAKER  :
 rupftions)

 No  pleases,  (/nter-

 SHRI  NATH  PAI:  When  you  asked
 me  to  sit  down,  you  began  by  saying,  ‘I  am
 not  stopping  you,  I  want  to  make  some
 observations,’  I  submitted  to  you...(Jater-
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 about  the  admissibility.  You  said  that  you
 will  allow  me  asd  you  wanted  to  make  some
 observations.  So  I  resumed  my  seat,  I
 suggest  that  your  observation  could  be  a
 ruling  but  ruling  cannot  precede  before  |
 have  made  my  submission,  Iam  not  going
 into  any  discussion.

 MR.  SPEAKER  |  Don’t  go  into  the facts.

 SHRI  NATH  PAI:  When  did  1  go
 into  the  facts?  I  am  only  quoting  the
 Constitutlon.

 MR,  SPEAKER  :_sI  have  gone  through
 all  aspects  of  the  Constitution  and  not  one
 particular  thing.

 SHRI  NATH  PAI  :
 into  the  merits.  Ihave  not  completed  my
 submission,  You  promised  me  when  you
 rose  in  your  seat  that  you  would  allow  me
 to  complete  my  submission  about  the  ad-
 missibility,  I  was  submitting  to  you.  I  will

 I  was  not  golng

 read  Art.  56  :

 “The  Governor  shall  hold  office  during
 the  pl  of  the  President,”’

 (Interruptions)  I  am  on  a  polnt  of  order.

 sit  बलबीर  सिह  (सिरसा)  :  मेरा  एक
 प्वाइंट  प्राफ़  आर्डर  है  ।

 SHRI  NATH  PAI:  I  am  in  possession
 of  the  floor.  The  hon.  Member  can  make
 his  submissions  later.

 I]  want  to  read  Art,  355  of  the  Constitu-
 tion.  (dnterruptions)  Mr.  Speaker,  we
 will  continue  the  whole  day  {f  the  idea  is
 not  to  allow  me  to  be  heard.  I  am  plead-
 ing  on  the  admissibility  only  and  am  not
 going  into  any  argument.

 SHRI  N.  K.  P.  SALVE:  He  can  pro-
 ceed  only  if  the  question  is  open,

 MR.  SPEAKER  :  I  have  already  told
 you  all  the  constitutional  aspects  and  other
 political  situation,  I  don't  think  it  can  be
 a  subject  for  di:  fon  here, my  on

 I]  am  very  sorry,  Sir,  we  are  not  being
 allowed  to  complete  sentences.  This  is  my
 right.  Let  me  complete  my  submission

 ruptions)  Let  me  complet  bmissi

 SHRI  MADHU  LIMAYE:  On  what
 ground  you  are  going  to  shut  us  out  7
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 SHRI  NATH  PAI:  If  we  are  not  to
 be  allowed,  I  will  have  to  walk  out,  .

 MR,  SPEAKER  :
 allow  you,

 Tam  sorry  I  cannot

 SHRI  NATH  PAI:  On  what,  are  you
 giving  the  ruling  ?  You  cannot  anticipate
 the  arguments,

 SHRI  SURENDRANATH  DWIVEDY  :
 There  is  a  misunderstanding  of  the  whole
 situation,  Therefore,  you  are  taking  this
 stand.  (Jnterruptions)  When  Shri  Nath
 Pai  got  up  to  speak,  he  got  up  to  speak  and
 to  plead  before  you  about  the  admissibility
 of  the  adjournment  motion,  You  have
 explained  the  position  why  you  are  not  Ina
 Position  to  accept  the  adjournment  motion
 and  will  discuss  this  matter  in  a  different
 Proposition,  But  the  whole  thing  is  that
 he  was  pointing  out  to  you  the  urgeney  and
 the  constitutional  validity  according  to
 Rules  for  admitting  -this  motion  and  in  the
 meantime  you  said,  ‘I  want  to  make  some
 observations."  You  are  perfectly  within
 your  right  to  reject  the  adjouroment  motion.
 Even  after  hearing  him,  you  may  say,
 ‘There  is  no  point’.  But  he  has  to  complete,
 He  has  only  started  his  submission,  He  is
 yet  to  complete.  In  the  meantime,  you
 intervened,  Therefore,  he  must  complete
 his  submission,  That  is  what  I  would  plead
 with  you.

 MR.  SPEAKER  :  Have  you  finlshed  ?

 SHRI  SURENDRANATH  DWIVEDY  :
 Yes,  Sir.

 et  दलबीर  सिंह :  मेरा  प्वाइंट  आफ
 माइंर  भी  आप  सुन  लीजिये  ।

 अध्यक्ष  महोबय  :  कहिये,  आपका  प्वाइंट
 आझाफ  आर्डर  क्‍या  है  ?

 श्री  दलबोर  सिहू :  सारे  फंक्ट्स  आपने
 हाउस  के  सामने  बयान  कर  दिये  हैं  और  बहाँ
 स्पीकर  ने  जो  रूलिग  दिया  उसके  मुतल्लिक
 आपने  सारी  पोजिशन  यहां  पर  बाजय  कर  दी
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 है।  उस  पोजिशन  को  बताने  के  और  सारी
 पोजिशन  को  वाजय  करने  के  बाद  अब  कौन
 सी  चीज  है  जिसको  श्री  नाथपाई  तथा  दूसरे
 मैम्बर  हाउस  के  सामने  रख  रहे  हैं?  सारी
 पोणिशन  साफ  होने  के  बाद  अब  कौन  सा
 प्वाइंट  है  जिस  पर  नाथपाई  जी  बोल  रहे  हैं  ?
 अब  उसकी  कोई  जरूरत  नही  है  ny  मैं  चाहता  हूं
 कि  आप  इस  बारे  में  रूलिग  दें  t

 श्री  मु  लिमये :  अध्यक्ष  महोदय,  मेरा
 पायंट  आफ  आर  है  ।

 MR.  SPEAKER:  Mr.  Nath  Pal,  you
 you  may  conclude  your  submisslon.

 SHRI  N.  K.  P.  SALVE  :  Ona  point  of
 order,  Sir,  (Interruption)

 SHRI  SURENDRANATH  DWIVEDY  :
 What  is  the  point  of  order.  It  is  an  irrele-
 vant  point  of  order.

 SHRI  N.  K.  P.  SALVE:  On  a  polnt  of
 order,  Sir.  My  submission  is  this.

 श्री  भ्रषु  लिमये  (मु  गेर)  :  भ्रध्यक्ष  महोदय,
 मैं  दस  बार  खड़ा  हो  चुका  हूं,  लेकिन  आप

 मुझे  नहीं  बुला  रहे  हैं  और  दूसरों  को  बुला
 रहे  हैं।

 SHRI  N.  K.  ए,  SALVE:  My  polot  of
 order  is  this.  What  Mr.  Dwivedy  said  fs
 unexceptional.  On  the  question  of  admission,
 it  was  only  proper  that  this  entire  aspect  of
 admissibility  should  have  been  heard  by  you
 and  by  all  of  us.  Rightly  or  wrongly  you
 said,  |  am  going  to  make  observations.

 SHRI  RANDHIR  SINGH;  That  fs
 binding  on  everybody.  Nobody  can  challenge
 it.

 SHRI  N.K,  P.  SALVE:  ‘You  have
 already  given  a  finding  on  the-  question  of
 admissibility.  When  you  have  given  a  finding,
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 the  question  is  whether  the  same  thing
 could  be  brought  up  by  the  backdoor  once
 again  ?  It  cannot.

 MR.  SPEAKER  :  I  said  {n  the  morn-
 ing,  I  am  not  accepting  his  adjournment
 motion,  It  would  have  been  much  better
 if  Mr.  Na:h  Pai  had  met  me  in  my  chamber.
 (Interruptions)

 SHRI  RANDHIR  SINGH  :
 your  ruling.  (Interruptions)

 We  want

 SHRI  SURENDRANATH  DWIVEDY:
 You  started  saying,  these  are  your  observa-
 tlons.  (In/erruptions)

 SHRI  NATH  PAI:  Sir,  I  am_  neither
 being  allowed  50  speak,  nor  to  hear,  Mr.
 Salve  is  not  allowed  to  speak  nor  to  hear
 you.  Iam  neither  being  allowed  to  speak
 nor  to  hear  you,  This  calculated  mischief
 is  going  on.  We  dre  not  being  allowed  to
 speak  or  to  her  you  even.

 MR,  SPEAKER:  Mr.  Salve  and  Mr.
 Randhir  Siogh,  there  is  a  Hmit  to  it.  There
 necd  not  be  interruptions,

 SHRI  N.  K  P.  SALVE:  I  protest
 against  this.  I  have  a  point  of  order  and
 I  started  making  a  submission  on  that,  It  is
 not  interruption.  I  myself  have  submitted
 to  you  that  Mr.  Nath  Pai  must  be  given  the

 full  opportunity  for  whatever  he  has  to  say.
 He  was  making  very  valid  constitutional
 point.

 MR.  SPEAKER  :  You  can  well  advise
 you  neighbour  also  on  the  same  lines.

 SHRI  N.  K.  P.  SALVE:
 bound  by  rules.

 We  are

 SHRI  NATH  PAI:  I  have  the  highest
 regard  for  Mr.  Salve  and  I  expect  some  bef-
 ter  standards  from  him,  Sir,  you  made  a
 distinction  between  Parliament  here  and
 aStaie  Legislature.  And,  on  that,  J  wish  to
 read  out  Article  94  (3)  of  the  Constitution.
 It  says  :

 In  other  respects,  the  powers,  privi-
 leges  and  immunities  of  a  House  of  the
 Legislature  of  a  State,  and  of  the  mem-
 bers  and  the  committees  of  a  House  of
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 such  Legislature,  shall  be  such  as  may
 from  time  to  time  be  defined  by  the
 Legislature  by  law,  and,  until  so  defined,
 shall  be  these  of  the  House  of  Commons
 of  the  Parliament  of  the  United  King-
 dom,  and  of  its  members  and  committees,
 at  the  commencement  of  this  Constitu-
 tion.

 Here,  I  want  to  say  that  the  practice  in
 the  Assembly  including  that  of  Haryana  {s
 to  follow  the  procedure  of  the  House  of
 Commons.  And  what  is  that  procedure
 regarding  the  admissiblity  of  a  no-confidence-
 motion?  Once  it  is  admitted,  once  a  day
 fs  fixed  for  it,  nothing  else  can  take  prece-
 dence  over  it,  and  this  cannot  be  prevented
 by  the  subvertive  measure,  by  the  subterfuge
 of  bringing  forward  an  adjournment  sine  die
 of  the  House,

 Having  submitted  this,  I  want  only  to
 take  two  more  minutes  to  point  out  how  the
 responsibility  of  the  Union  Government
 arises  here,  and,  therefore,  the  admissibility
 of  the  adjournment  motion,  Article  355  of
 the  Constitution  says  a

 “It  shall  be  the  duty  of  the  Unton  to
 Protect  every  Siate  against  external
 aggression  and  internal  disturbance  and
 to  ensure  that  the  government  of  every
 State  is  carried  on  in  accordance  with
 the  provisions  of  this  Constitution.”

 It  is  the  responsibility  of  this  Govern-
 ment  to  ensure  that  article  +194  is  observed.

 Then,  articte  256  reads  as  follows,  Shri
 Y.  B.  Chavan  once  admitted  and  he  was
 gallant  enough  to  admit  that  he  was  nota
 constitutional  pundit.....

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y,  8,  CHAVAN):  So,  also  my
 hon,  friend  is  not.

 SHRI  NATH  PAI:  Iam  not  preten-
 ding.  I  am  trying  to  learn  the  whole  thing.  I
 am  always  ready  to  learn.  Can  I  expect  the
 same  thing  from  him  ?
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 SHRI  ९.  8.  CHAVAN:  Certainly,
 SHRI  NATH  PAI:  Article  256  says
 “The  executive  power  of  every  State
 shall  be  so  exercised  as  to  ensure  com-
 pliance......"".

 This  has  to  be  read  along  with  articles
 94and  355,  As  the  Supreme  Court  has
 pointed  out,  these  are  articles  which  need  to
 be  taken  together.  In  isolatlon,  they  do
 not  make  any  meaning,  but  the  Constitution-
 makers  had  some  meaning  In  their  vision
 and  coherent  picture  of  the  Constitution,  If
 the  three  articles  are  read  together,  theo
 my  submission  would  become  very  clear,
 Article  256  reads  4

 ““*The  executive  power  of  every  State  shall
 be  so  exercised  as  to  ensure  compliance
 with  the  Jaws  made  by  Parliament  and
 any  existing  laws  which  apply  in  that
 State,  and  the  executive  power  of  the
 Union  shall  extend  to  the  giving  of  such
 direcilons  to  a  State  as  may  appear  to
 the  Government  of  India  to  be  necessary
 for  that  purpose."*

 Then,  rule  I98  (2)  of  our  Rules  of
 Procedure  has  also  to  be  read.  I  assume
 you  know  it,  and,  therefore,  Ido  not  want
 to  read  it.  After  Shri  Atal  Bihari  Vajpayee
 raised  the  matter  on  the  28th  February  in
 this  House,  and  you  said  that  it  was  a
 matter  regarding  the  internal  affairs  of  that
 House,  the  Government  of  India  got  suffi-
 cient  notice  and  became  seized  of  the  matter,
 and  ought  to  have  studied  and  seen  the
 matter,  Here  comes  the  relevancy  of  the
 articles  that  I  have  quoted,  namely  articles
 194,  355  and  256.  Under  article  156,  the  Go-
 veroor  holds  office  during  the  pleasure  of  the
 President,  If  the  Goveroor  has  incurred  the  dis.
 pleasure  of  the  President  by  allowing  a  viola.
 tion  of  the  spirt  of  the  Constiiution,  it  was  the
 duty  of  the  Union  Government  to  see  that
 the  Governor  regsigned  from  his  office.  The
 Goveroment  of  India  are  enjoined  upon  to
 see  that  the  Constitution  is  not  violated  in
 any  part  of  the  country,  Woe  sec,  therefore,
 a  palpable  violation  of  the  Constitution  and
 the  fallure  of  the  Union  Government.  If
 the  matier  bad  been  limited  only  to  the
 adjournment  of  the  House,  |  could  have
 appreciated  ft.  But  then  comes  the  proro-
 gation  which  is  done  only  by  the  Governor,
 At  that  stage,  it  was  the  duty  of  Govern-
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 ment  of  India  to  intervene  to  issue  the
 necessary  directives  to  the  Governor  to  sce
 that  the  State  assembly  was  not  made  a
 cipher  only  to  carry  out  the  -mandates  of  a
 particular  party  but  that  it  functioned  in
 accordance  with  the  Constitution.

 SHRI  RANDHIR  SINGH:  We  have
 the  majority  there.

 SHRI  NATH  PAI:  I  therefore,  sub-
 mit  that  you  may  admit  my  motion  for  the
 adjournment  of  the  House.

 श्री  मधु  लिमये  (म्‌  गेर)  :  प्रध्यक्ष  महोदय,
 श्री  नाथ  पाई  ने  जो  कहा  हैं,  मैं  उससे  सहमत
 हैं।  उसके  अलावा  मैं  यह  कहना  चाहता  हैँ  कि
 आप  ने  कहा  कि  हरियाणा  विधान  सभा  और
 लोक  सभा  के  नियमों  में  सदन  को  स्थगित  करने
 के  बारे  में  फक  है।  फक  है,  लेकिन  हरियाणा
 विधान  सभा  का  क्‍या  नियम  है  ?  मेरा  ख्याल  है
 कि  इस  सम्बन्ध  में  पंजाब  विधान  सभा  के

 पुराने  नियमों  में  परिवर्तन  नहीं  हुआ  है।  मैं
 'एजानेंमेंट  के  बारे  में  हरियाणा  एसेम्बली  का
 रूल  पढ़ता  हूँ  |  (ब्यवधान)  ये  लोग  खुद  मेहनत
 नहीं  करेंगे  और  जो  करता  है,  उसको  सूनेंगे
 नहीं  ।

 अ्रध्यक्ष  महोदय,  हरयाना  विधान  सभा  के
 नियमों  में  कोई  ऐसी  बात  नहीं  है  जिससे  सभा-
 पति  को  या  मुख्य  मंत्री  को  संविधान  का  उल्लं-
 घन  करने  का  कोई  अधिकार  मिलता  हो।
 कोई  ऐसी  बात  नहीं  है,  आप  देखें  मैं  रूल

 पढ़ता  हूँ  1

 “Subject  to  the  provisions  of  the  Constl-
 tution  and  these  rules,  the  Assembly
 may  be  adjourned  from  time  to  time  by
 its  own  order.”

 Provided  that  a  motion  for  adjournment
 of  the  Assembly  toa  day  or  sine  die
 shall  not  be  made  except  in  consultation
 with  the  Speaker.”

 क्यों  कंसल्टेशन  की  शर्त  लगाई  गई  है
 क्योंकि  स्पीकर  को  यह  देखना  चाहिए  कि
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 Whether  an  adjutnment  motion  is  in  प्रदेश  के  लिए  अधिकार  हूँ  और  हरयाणा  के accordance  with  the  provisions  of  the  Cons-
 titution.  (Interruptions)

 श्री  रणधोर  सिंह  :  स्पीकर  को  पूछा  है,
 स्पीकर  के  बगर  कुछ  नहीं  किया  है  t

 शी  सष्‌  लिमये  :  यह  कोई  एनार्की  के
 लिए  नियम  नहीं  बनाये  जाते  हैं।  मैंने  अगर
 कोई  गलत  रूल  कोट  किया  हो  तो  मुझे  टोकिए।
 अब  मैं  कांस्टीट्यूडन  का  रूल  कोट  करता  हैं
 जो  नाथ  पै  जी  ने  नहीं  किया  है।  208  झाप
 देखिए  कांस्टीट्यूशन  का,  असेम्बली  रूल  की
 बात  मैं  नहीं  कर  रहा  हूँ  1  उसमें  है  :

 .
 “The  House  or  the  legislature  of  a  State
 may  make  rules  for  regulating,  subject
 to  the  provisions  this  Constitutlon,  its
 procedure  and  conduct  of  its  business.”

 अध्यक्ष  समहोदय,  इसके  बाद  संविधान  की
 हत्या  हुई  है  या  नहीं  हुई  है  ?  —

 Blo  'राम०  सुभग  सिंह  (बक्सर)  :  हुई  है  tL

 stag  fond:  इसकी  चर्चा  करने  का
 इस  सदन  को  अधिकार  नहीं  है,  यह  कहना
 बिलकुल  बेमतलब  हो  जाता  है  और  संविधान
 की  हत्या  हुई  है  तो  जो  घाराएं  नाथ  पै  जी
 ने  बताई  और  जिनके  बारे  में  इस  सदन  में
 काफी  बहस  हो  चुकी  है  और  यह  माना  गया
 है,  चन्हाणा  साहिब  ने  खुद  कहा  था  बंगाल  के
 कांटेक्स्ट  में  कि  झगर  कानून  की  हत्या  होगी  तो
 केन्द्र  सरकार  के  पास  यह  अधिकार  है  निर्देश
 देने  का।  तो  जब  सुविधाजनक  होता  है  तो
 अधिकार  है,  पश्चिम  बंगाल  में  विरोधी  सरकार

 है  तो  अधिकार  है  ओर  हरयाणा  में  भ्रधिकार

 नहीं  है,  यह  मैं  नही  मानने  के  लिए  तैयार  हूँ।
 यह  आप  कह  सकते  हैं  कि  हरयाणा  में  अधिकार
 के  उपयोग  की  स्थिति  नहीं  है,  उस  पर  बहस
 और  हो  सकती  है,  लेकिन  यह  कहना  कि  केवल
 बंगाल  के  लिए  हम  को  अधिकार  है,  और  मध्य

 लिए  नहीं  है,  यह  बात  ठोक  नहीं  हैँ  ।

 अध्यक्ष  महोदय,  इस  सदन  में  जिस  तरह
 आपका  निर्णय  ह्  उसी  तरह  पुराने  निर्णयों  की
 भी  हमें  इज्जत  करनी  हे  -  अब  355  धारा  के
 तहत  संविधान  का  पालन  करने  की  जिम्मेदारी
 इनकी  भी  हैं  और  हमारी  भी  है  भौर  हरयाणा
 असेम्बली  का  नियम  कहता  है,  संविधान  की
 धारा  208  भी  कहती  है  कि  जो  भी  नियम  और
 कार्यवाही  होगी  वह  संविधान  के  अनुसार  होगी
 इसलिए  जहां  तक  जिम्मेदारी  का  सवाल  है  बहू
 अब  अट्रैक्ट  हो  गई।  रह  गया  सवाल  सरकार
 की  असफलता  है  या  नहीं,  फेल्यौर  है  या  नहीं,
 इसके  बारे  में  तो  मैं  कहना  चाहता  हूँ  कि  जब
 संविधान  की  हत्या  को  मैं  साबित  करूगा  और

 इन्होंने  उसके  बारे  में  कुछ  नहीं  किया  तो  इनका
 फेल्योर,  इनकी  सफलता  तो  शा  ही  जाती  है  1
 अब  मैं  यह  निवेदन  करना  चाहता हूँ  कि  संविधान
 की  ह॒त्या  कसे  हुई  1  स्पीकर  से  सलाह  मव्विरा
 करके  एडजन॑  मेल्ट  करने  का  अधिकार  इसोलिए
 दिया  कि  कोई  ऐसी  स्थिति  उत्पन्न  न  हो  जिस
 तरह  अब  की  बार  हुआ  है  कि  बिघान  सभा  में
 प्रस्ताव  आता  है  अविश्वास  का।  अविश्वास
 का  प्रस्ताव  कोई  मामूली  प्रस्ताव  नें  है।  यह
 मंनडेट्री  मोशन  है।  एडजनंमेन्ट  मोशने  मानना
 या  न  मानता  नियमों  के  अनुसार  आपकी  मर्जी
 की  बात  है।  (व्यवधान)

 एक  माननीय  सदस्य:  वापिस  क्‍यों  लिया  ?

 शो मचु  लिसये  :  अरे,  कहां  लिया  है?
 यह  बात  स्पीकर  साहब  ने  भी  मानो  है  कि  नया
 प्रस्ताव  आया  था,  उसको  स्वीकार  किया
 गया.  (ब्यवधान)  तारीख  तय  हुई  ny  यह
 सत्य  बात  है।  ताजा  जो  अंतिम  बात  थी  वह
 यह  थी  किं  प्रस्ताव  था  |  प्रस्ताव  को  स्वीकार
 किया  था,  उसके  लिए  तारीख  निश्चित  की  गई
 थी  |  भ्रबू  यह  जो  अविश्वास  का  प्रस्ताव  है,  यह
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 एडजनेमेंट  मोशन  या  कालिंग  अटेंशन  की  तरह
 नहीं  है।  यह  किसी  भी  सभापति  की  मर्जी  पर
 नि्मर  बात  नहीं  हैँ  ।  यह  संविधान  की  घारा
 पर  निर्भर  करता  हँ  |  मेरा  रुपाल  है  शायद  वह
 घारा  i75  |  उसमें  यह  हैं  कि सरकार  बिधान
 सभा  के  प्रति  उत्तरदायी  होगी  ।  और  यहू  उत्तर-
 दायित्व  तय  करने  का  अविश्वास  प्रस्ताव  ही
 एक  जरिया  हैं।  इसलिए  वह  मँनडेट्री  मोशन
 है  ।  तो  अध्यक्ष  महोदय  को  सोचना  चाहिए  कि
 चीफ  मिनिस्टर  जब  एडजनंमेंट  का  प्रस्ताव  देता
 हैँ,  उनसे  सलाह  मद्विरा  करके  देना  पड़ता  हूँ
 तो  स्पीकर  को  यह  कहने  का  पूरा  अधिकारा  था
 कि  मैंने  अविश्वास  का  प्रस्ताव  स्वीकार  हैं,
 उसके  लिए  तारीख  निदिचित  हो  गई  है,  ऐसी
 हालत  में  एडजन॑मेन्ट  का  प्रस्ताव  लाना  संविधान
 के  थिपरीत  होगा।  तो  बहू  अविद्वांस  का
 प्रस्ताव  खत्म  होने  के  बाद  आप  एडजनंमेन्ट
 का  प्रस्ताव  लाइये,  यह  ठीक  बात  थी  ।

 जब  मैं  प्रेसीडेन्ट  की  बात  कहता  हूं  -  मध्य
 प्रदेश  के  बारे  में  मेरा  ही  एडजनंमेन्ट  मोशन
 था।  चन्हाण  साहब  ने  उसका  जवाब  दिया
 था  1  मध्य  प्रदेश  में  क्या  हुआ  था  ?  यही  हुआ
 था  एजूकेशन  मिनिस्ट्री  की  डिमांड  पर  बोट
 होने  जा  रहा  था  और  कोई  भी  मानता  है  कि
 कटमोशन  अगर  पास  हो  जाता  है  या  डिमान्ड
 कोई  ठुकराई  जाती  है  तो  उसका  असर  वही
 होगा  जो  अविश्वास  का  प्रस्ताव  पारित  होने  के
 बाद  होगा  क्‍योंकि  डिमान्ड  के  बिना  तो  सरकार
 ही  नहीं  चल  सकती  |  इसलिए  दोनों  में  कोई
 फक  ही  नहीं  हैं।  क्‍या  हुआ  वहां  पर  ?  वोट
 करने  के  बजाय  स्पीकर  साहब  ने  हाउस  'एडजनं
 कर  दिया।  दूसरे दिन 11 बजे  जब  विधान
 सभा  मिलने  के  लिए  बैठी  तो  गवनंर  का  प्रोरोग
 करने  का  आया  -  प्रोरोगेशन  कोई  हवा  में  नहीं
 हुआ  ।  पहली  स्टेज  गैर-कानूनी  ढंग  से  'एडजनें
 किया  और  दुसरे  गेर-कानूनी  ढंग  से  राज्यपाल
 ने  प्रोरोग  किया।  तो  पहले  संविधान  की  हत्या
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 हुई  हाउस  में  और  पंजाब  की  रूलिंग  में  यह
 साबित  हो  चुका  है  कि  जहां  इल्लीगैलिटी  होगी,
 प्रोसोज रल  इंरेगुलैरिटी  नहीं,  इल्लीगैलिटी  और
 संविधान  की  ह्त्या  होगी  और  कानून  भंग  होगा
 वहां  झृदालत  भी  जा  सकती  हूँ  1  ऐसी  बात  नहीं
 हैँ  कि  कैवल  प्रोसीजरल  मामला  है  1  ऐसा  त
 समभियेगा  ।  इसलिए  मेहरबानी  करके  आप
 इसके  ऊपर  विचार  कीजिए  |  मध्य  प्रदेश  और
 पंजाब  के  बारे  में  भी  कालिंग  अटेंशन  मंजूर
 हुआ  है  ।  उसका  भी  जवाब  चब्हाण  साहब  ने
 दिया  हैं।  इसलिए  मेरी  प्रार्थना  हैं  कि  बिल्कुल
 नियमों  के  अनुसार  यह  एडजनंमेन्ट  मोशन  है  1
 आप  हुमारा  मानते  है,  वाजपेयी  जी  का  मानते
 हैं  या नाथ  पाई  जी  का  मानते  हैं,  उससे  बिल्कुल
 मतलब  नहीं  है।  आप  नाथ  पाई  का  ही  मान

 लीजिए  लेकिन  इन  बातों  को  इस  तरह  द्ुक-
 राइयेगा  नहीं  ।  यह  बहुत  सारे  पेटी  आर्गुमेन्ट्स
 हैं।  इनके  ऊपर  विचार  करने  की  हम  प्रार्थना
 करते  हैं।  कालिंग  अटेशन  मोशन  में  ये  बातें
 नहीं  थीं  इसलिए  हमनें  कहा  कि  हमारी  बातें
 आप  सुन  लीजिए  और  फिर  निर्णय  दीजिए  |

 SOME  HON.  MEMBERS  :  rose—

 MR,  SPEAKER:  Iam  not  going  to
 allow  a  debate  on  this,

 श्री  राम  किशन  गुप्त:  प्वाइंट  आफ
 आर्डर  |  असेम्बली  के  स्पीकर  का  यह  कहना
 कि  सबसे  पहले"  (व्यवधान)''*

 श्री  रणघोर  सिंह  :  अपोजीशन  के  ही  सारे
 लोग  बोलेंगे  या  आप  इधर  से  भी  किसी  की

 सुनेंगे  ?  मैं  हरयाणा  की  ,रूलिग  पार्टी  का  हूँ,
 मेरी  बात  भी  आप  सुनिए  |

 श्री  रास  किश्वन  गुप्त  :  अविद्वास  का
 प्रस्ताव  आया,  स्पीकर  ने  उसको  एग्री  किया  1
 तीन  मार्च  डिस्कशन  के  लिए  मुकरर  कर  दी
 थी,  उसके  25  मिनट  के  बाद  यह  चीज  हुई"
 (व्यवधान)  ooo
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 SHRI  NATH  PAI:  I  move  my  adjourn- ment  motion,

 अध्यक्ष  महोदय  :  अभी  जब  तक  मैं  न
 मानूं  तव  तक  आप  मूव  नहीं  कर  सकते  -  अभी
 तो  मैं  ने  आंपका  एडजनंमेन्ट  मोशन  नामंजूर
 किया  है  -  उसके  बाद  आपने  उसके  बारे  में
 कुछ  प्वाइंट्स  रखे  हैं  (व्य  वधान  )

 SHRI  NATH  PAI  4
 have  you  not  changed  your  opinion,
 don’t  you  withhold  your  ruling  ?

 Atter  hearing  me,
 Why

 Hear  Shri  Chavan  also.

 MR,  SPEAKER  :  In  view  of  the  cons-
 titutional  aspects.  stated  by  Shri  Nath  Pai
 and  later  on  supported  on  some  points  left
 by  him  and  added  to  by  Shri  Madhu
 Limaye,  |  think  I  should  again  seriously
 Teview  it.

 My  first  reaction  was,  why  -was  not  the
 Speaker  consulted  at  the  time  of  sine  die
 adjournment.  So  I  personally  spoke  to  him
 and  asked  from  him,  personally,  as  to  why
 did  he  accept  the  sine  die  adjournment
 when  it  is  already  there,

 The  Speaker  said  something  verbally
 tome.  I  said  that  I  had  to  make  up  my
 mind  and  I  would  be  very  grateful  if  he
 could  send  it  to  me  in  writing.  So,  on  all  the

 points,  he  sent  the  clarifications  in  writing.
 May  I  read  what  he  has  said  ?

 DR.  RAM  SUBHAG  SINGH  :  No,  Sir.

 SHRI  MADHU  LIMAE:  You  give
 your  ruling,  we  will  accept  it.

 SHRI  SHEO  NARAIN  (Basti)  :
 Here  is  an  hon.  Member  of  this  House  from
 Haryana  who  was  arrested  yesterday,  You
 have  not  permitted  him  to  speck.

 MR.  SPEAKER:  I  am  going  to  consi-
 der  the  arguments  that  have  been  advanced,
 consultation  is  a  matter  of  interpretation
 by  the  Speaker,  I  am  not  going  to  read  it,
 but  if  he  likes,  I  can  show  these  lines  to
 to  him.  He  says  that  consultation  does  not
 mean  agreement.  Even  if  the  Government

 advises,  the  position  may  not  be  just  the
 the  same,  but  in  view  of  what  you  have  said,
 Twill  reconsider  it.......

 SHRI  N  K.P.  SALVE:
 a  valid  reason  for  reconsideration.

 Tt  fs  not

 MR.  SPEAKER  :......whether  |  should
 allow  adebate  or  not.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  If  you  want
 to  reconsider,  you  must  hear  this  side  also,

 SHRI  ९.  8,  CHAVAN  :  I  was  under
 the  impression  that  you  had  already  taken  a
 decision  about  it  not  to  allow  the  adjourn-
 ment  motion.

 MR.  SPEAKER:  [had  conveyed  my
 decision  to  him  rejecting  this  adjournment
 motion,  but  now  that  he  has  brought  forth
 a  few  points,  let  me  consider  the  weight  of
 these  points  also.

 SHRI  Y.  B.  CHAVAN:  Naturally
 afier  hearing  some  of  the  arguments,  you
 want  to  ri  ider  your  decision,  but  before
 you  do  that,  I  think  it  is  my  duty  to  put
 before  you  our  point  of  view  also,

 Shri  Nath  Pal  read  half  a  dozen  articles
 of  the  Constitution.

 SHRI  NATH  PAI:  Half  a  dozen
 relevant  articles,

 SHRI  Y.  B.  CHAVAN:  I  will  come
 to  the  relevancy  of  the  articles.  Certainly
 itis  a  free  country  and  he  is  free  to  inter-
 pret  the  Constitution,  but]  have  never  seen
 such  a  wide  and  wild  interpretation  of  the
 Constitution  as  he  tried  to  put  before  you,

 First  of  all,  he  says  that  the  Governor
 continues  in  office  duiing  the  pleasure  of  the
 President,  It  is  entirely  true.  But  when
 the  President  has  to  withdraw  his  pleasure,
 there  must  be  some  constitutional  reason  for
 that,  It  is  not  the  sweet  will  of  the  Gover-
 nor  or  the  President  as  such,

 What  happened  exactly  in  the  Assembly
 is,  really  speaking,  the  starting  point,  As
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 to  exactly  what  happened,  you  have  also
 certain  information.

 SHRI  MADHU  LIMAYE:  What  is
 your  Information  ?

 SHRI  Y.  8,  CHAVAN:  My  Informa-
 tlon  is  identical  with  that  of  the  Speaker,  I
 can  give  you  my  information,

 It  is  a  fact  that  there  were  two  sessions
 on  that  day,  one  in  the  moming  and  another
 in  the  afternoon.  The  practice  is  that  a  no-
 confidence  motion  has  to  be  moved  only
 after  the  Question  Hour.  The  motion  was
 not  moved,  According  to  my  information,
 notice  of  the  motion  for  adjourning  the
 House  sine  die  was  recelved  by  the  Speaker
 at  about  2.I5  or  so,  between  12  and  I  O°
 Clock.  I  would  like  to  be  careful  in  this
 matier.  The  Speaker  received  the  motion
 of  no-confidence  after  O°  Clock.  In  point
 of  fact,  the  motion  for  adjourning.  the  House
 sine  die  was  received  by  the  Speaker
 earlier  than  the  motion  of  no-confidence,

 SHRI  SURENDRANATH  DWIVEDY  !
 This  is  not  disputed.

 SHRI  RAM  KISHAN  GUPTA:  No,
 Sir,  I  challenge.  I  was  there,

 SHRI  Y.  B.  CHAVAN:  You  may
 challenge.  Iam  giving  my  Information,

 It  is  a  fact  that  when  the  -work  began,
 according  to  whatever  practice  he  had,  the
 Speaker  allowed  this  no-confidence  motlon  to
 be  examined  first.  He  admitted  it;  he  asked
 some  persons  and  when  he  found  it  had  the
 necessary  support,  he  decided  the  date  also.  It
 is  a  fact.  The  question  of  adjourning  the
 Housesine  die  was  also  before  him.  Where
 does  the  Government  of  India  come  in  In
 this  matter  ?  The  Speaker  decided  rightly  or
 wrongly  he  claims  he  decided  according  to
 the  rules  of  the  House  that  this  question
 should  also  be  brought  before  ft.  Now
 what  fs  the  ing  of  co  ion?  It
 means  that  a  person  should  be  told  and
 should  apply  his  mind.  He  applied  his
 mind,  Consultation  does  not  mean  agree-
 ment  or  consent.  He  applied  his  mind  and
 allowed  the  motion  to  be  kept  before  the
 House.  The  pi  of  consultati  was
 completed  and  it  was  the  sweet  will  of  the
 House  to  accept  ft  or  reject  it.  When  the
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 House  decided  to  <ccept  the  motion  and
 decided  to  adjourn  sine  die,  I  think  the
 whole  thing  was  complete,  Now,  where  do
 the  Government  of  India  come  in...  (Jnter-
 ruptions).  Now,  what  has  the  Governor
 done  ?

 SHRI  NATH.  PAI  t  Prorogued  the
 House,  Please  read  article  174,

 SHRI  Y.  B.  CHAVAN:  Even  about
 that  matter.  As  far  as  the  constitutional
 aspect  is  concerned,  I  have  no  doubt  in  my
 mind,  and  all  the  constitutional  experts
 have  put  this  interpretation  that  as  far  as
 Prorogation  and  summoning  of  the  Houses
 were  concerned,  the  Governor  is  bound  to
 accept  the  advice  of  the  Chief  Minister.

 SHRI  NATH  PAI  :  Not,
 violation  of  the  Constitution,

 if  it  is  to

 श्री  मधु  लिमये :  बंगाल  में  समनिग  की
 एडवाइस  नहीं  मानी  ।

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 When  a  no-confidence  motion  was  pending
 against  the  Chief  Minister,  how  can  the
 Governor  do  so?  He  should  refuse  to
 accept  the  advice  of  the  Chief  Minister,

 SHRI  Y.  B.  CHAVAN  :  The  facts  are
 different.  The  Governor  was  guided  by
 one  important  factor  that  the  House  had  by
 a  majority  decided  to  adjourn  ;  he  had  no’
 other  alternative,

 SHRI  SHEO  NARAIN  :  He  is  mis-
 leading  the  House...(Jnfterruprions)

 SHRI  NATH  PAI:  What  about  proro-
 gation?  It  is  different  from  adjournment.

 SHRI  Y.  B.  CHAVAN  :  I  agree.
 Adjournment  was  accepted  by  the  House;
 when  oc  the  basis  of  the  decision  taken  by
 the  House  the  Chief  Minister  gave  his
 advice,  there  was  no  alternative  for  the
 Governor  but  to  accept  that  decision,  What
 the  hon.  Member  wants  me  to  do  is
 to  break  the  Constitution.  When  the
 House  has  adjourned  itself  sine  die  and  on
 the  basis  of  that  the  Governor  accepts  the
 advice  of  the  Chief  Minister,  he  wants  the
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 Centre  to  give  direction  not  to  prorogue  the
 House...(Interruptions)  I  cannot  accept
 responsibillty  for  breaking  the  Constitution
 only  because  hon.  Member  says  so...(Inter-
 ruptions)

 3.56-I  [2  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  MINES  AND
 MINERALS  (REGULATION  AND

 DEVELOPMENT)  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ‘PETROLEUM  AND
 CHEMICALS  AND  MINES  AND
 METALS  (SHRI  JAGANATH  RAO)  :  I
 lay  on  the  Table  a  copy  of  Notification  No.
 GS.R.  200  published  in  Gezette  of  India
 the  7th  February,  1970,  making  certain
 amendment  to  the  Second  Schedule  to  the
 Mines  and  Minerals  (Regulatlon  and  Deve-
 lopment)  Act,  1957,  under  sub-section  ay
 of  section  28  of  the  said  Act,
 Library.  See  No.  LT-2647/70],

 “NOTIFICATIONS  UNDER  CUSTOMS
 ACT  ETC.

 THE  MINISTER  OF  SUPPLY  AND
 MINISTER  OF  STATE  IN  THE  MINI5-
 TRY  OF  FINANCE  (SHRI  R.K.  KHA-
 DILKAR)  :  On  behalf  of  Shri  P.  ९.
 Sethi)  :  I  lay  on  the  Table  ;

 a)  A  copy  of  Notification  No.  G.S.R,
 84  (Hindi  and  English  versions)  published
 in  Gazette  of  India  dated  Ist  February,  I970,
 under  section  59  of  the  Customs  Act,  962
 together  with  an  ex
 {Placed  in  Library.  See  No,  LT-2648/70]

 (2)  A  copy  of  each  of  the  following
 Notifications  (Hindi  and  English  versions)
 under  section  38  of  the  Centra!  Excises  and
 Salt  Act,  I944  :—

 (i)  The  Central  Excise  (Third  Amend-
 ment)  Rules,  1970,  published  in
 Notification  No.  G.S.R.  55  Io
 Gazette  of  India  dated  the  24th
 January,  1970,

 (॥)  The  Central  Excise  (Fifth  Amend-
 ment)  Rules,  1970,  published  in
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 Notification  No.  G.S.R.  25  fo
 Gazette  of  India  dated  the  7th  Feb-
 Tuary,  1970,

 [Placed  in  Library.  See  No.  LT-2649/
 70)

 (3)  A  copy  each  of  the  following  Notl-
 fications  (Hindi  and  English  versions)  under
 section  59  of  the  Customs  Act,  962  and
 section  38  of  the  Central  Excises  and  Salt
 Act,  1944,  :—

 (i)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 Fifth  Amendment  Rules,  1970,
 published  in  Notificatlon  No.
 G.S.R,  149°  in  Gazette  of  India
 dated  the  24th  January,  1970,

 (ii)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 Fifth  Amendment  Rules,  1970,
 published  in  Notification  No.
 G.S.R.  2I2  in  Gezette  of  Indla
 dated  the  7th  February,  1970,

 (i)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (General)
 Sixth  Amendment  Rules,  1970,
 published  in  Notification  No.
 G.S.R.  2I3  In  Gazette  of  Indla
 dated  the  7th  February,  970.‘

 ]
 [Placed  in  Library.  See  No.  LT-2650/

 70.

 (4)  A  copy  each  of  the  following  Notl-
 fications  (Hindi  and  English  versions)  issued
 under  the  Central  Excise  Rules,  944  :—

 (I)  G.S.R.  80  published  in  Gazette  of
 India  dated  the  3ist  January,  1970,
 together  with  an  explanatory
 memorandum,

 (li)  G.S.R.  2I4  published  in  Gazette
 of  India  dated  the  7th  February,
 1970,  together  with  an  explanatory
 memorandum,

 [Placed  in  Library.  See  No,  LT-265|/
 70.)

 (5)  A  copy  Notification  No,  G.S.R.
 260  (Hindi  and  a  English  versions)  pub-
 lished  in  Gazette  of  India  dated  the  18th
 February,  1970,  issued  under  section  90  of
 the  Incomestax  Act,  96]  and  sectlon  24A



 25  «Correction  of

 [Shri  R.  K.  Khadilkar]
 of  the  Companjes  (Profits)  Surtax  Act,  964
 regardidg  giving  effect  to  the  Agreement
 between  the  Covernment  of  India  and  the
 Government  of  the  French  Republic  for  the
 avoldance  of  double  taxation  in  respect  of
 taxes  on  income.  [Placed  in  Library.  See
 No.  LT-2652/70.]  5

 3.58  brs.

 ARREST  AND  RELEASE  OF
 MEMBER

 MR,  SPEAKER  :  I  have  to  inform  the
 House  that  I  have  recelved  the  following
 telegram  dated  the  Ist  March,  970  from  the
 District  Magistrate,  Karna]  :-—

 “Shri  Ram  Kishan  Gupta,  Member,
 Lok  Sabha,  was  arrested  today  at  Pani-
 pat  at  .25  p.m,  for  violation  of  prohibi-
 tory  order  under  Section  144,  Criminal
 Procedure  Code.  Later  released  on
 ball  at  3.45  p.m,  by  Judiclal  Magis-
 trate,  Panipat.”

 13.58-1/2  brs.
 PETITION  RE  DEMANDS  OF

 TEACHERS

 श्री  नारायण  स्वरूप  शार्मा  (डुमरियागंज)  :
 अध्यक्ष  महोदय,  मैं  अध्यापकों  की  मांगों  के  बारे
 में  अखिल  भारतीय  माध्यमिक  शिक्षक  संघ,
 लखनऊ,  के  प्रधान  श्री  एम०  पाण्डे  द्वारा  हस्ता-
 क्षरित  एक  याचिका  पेश  करता  हूँ  1

 3.59  brs.
 CORRECTION  OF  ANSWER  TO

 s.  0.  NO.573  Re  PROGRESS  MADE
 BY  L.L.C.  IN  RURAL  BUSINESS

 THE  MINISTER  OF  SUPPLY  AND
 MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  FINANCE  (SHRI  R.  K,
 KHADILKAR)  :  Sir,  with  your  permission
 I  want  to  correct  an  answer  :—

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 Sir,  what  Mr.  Khadilkar  is  now  correcting
 is  a  wrong  actlon  because  he  had  said  on
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 that  day  that  he  would  extend  the  LIC
 facilities  to  the  rural  areas  also.  Now  he  fs
 going  back.

 "MR.  SPEAKER  1  Order  order.  He
 may  place  it  on  the  Table,

 SHRI  R.  K.  KHADILKAR  ;
 Sir.

 Yes,

 Statement

 Sir,  with  your  permission  I  want  to
 correct  an  answer  which  I  gave  in  the  House
 on  50  December,  969  while  answering
 Starred  Question  No,  573,  In  reply  toa
 Supplementary  Question  by  Shrimatl  Savitri
 Shyam  I  stated  ६

 “Off  hand  I  cannot  give  the  figures,
 But  it  is  applicable  to  the  rural  areas
 and  it  has  been  made  applicable.  I
 shall  certainly  supply  the  figures  to
 the  Hon.  Member.""

 However,  towards  the  close  of  the  discussion
 I  stated  as  under  :—

 "So  far  as  ‘Own  Your  Own  House
 Scheme’  is  concerned,  it  has  been
 extended  at  present  upto  towns  with  one
 lakh  population.  It  is  under  conside-
 ration  to  extend  it  to  the  rural  areas
 also."

 2  The  correct  position  4s  that  L.I.C,'s
 “Own  Your  Home  Scheme"’  is.  applicable
 only  to  the  Urban  areas  and  mor  to  the
 rural  areas,  This  Scheme  is  now  in  opera-
 tion  in  258  Urban  centres  all  over  India,
 The  Scheme  has  generally  been  extended  to
 towns  with  population  of  |  lakh  and  over
 according  to  the  96]  census,  Ina  few
 cases,  however,  the  Scheme  has  been
 extended  to  developing  towns  with  popu-
 Jation  of  less  than]  Jakh.  While  conside.
 ting  the  extension  of  the  Scheme  to  a  towg
 the  L,I.C.  takes  into  account  not  only  its
 population  at  a  particular  polnt  of  time  but
 also  the  rate  of  g  ‘h  of  its  population,  tts
 industrial  and  celal  potential,  demand
 for  housing,  easy  marketability,  availabilty
 of  Legal  Advisers  and  Valuers  and  the
 existence  of  at  least  one  Branch  Office  of
 the  Corporatlon  in  it.
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 3  AsT  have  already  stated,  the  ‘Own
 Your  Home’  Scheme  of  the  L.I.C.  has  not
 been  extended  to  the  rural  areas,  At  present
 the  Corporation  does  not  contemplated
 extending  the  Scheme  to  rural  areas  because
 these  areas  do  not  satisfy  the  criteria  laid
 down  by  it.

 STATEMENT  REGARDING  CENTRAL
 GOVERNMENT  EMPLOYEES’  STRIKE

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI VIDYA  CHARAN  SHUKLA)  ;  Sir,  as  the
 House  is  aware,  Government  have  reviewed
 from  time  to  time  their  original  orders  regard-
 Ing  action  tu  be  taken  against  Central  Gov-
 ernment  employees  who  participated  in  the
 illegal  strike  of  I9th  September,  1968,  and
 have  announced  several  relaxations.  All
 those  who  were  not  charged  with  violence,
 intimidation  or  active  instigation  have  been
 reinstated,  Temporary  employees  discharged under  similar  circumstances  have  been  taken
 back  in  service.  After  taking  all  the  circum-
 stances  into  consideration  particularly  the
 fact  that  these  employees  have  now  been
 under  suspension,

 अध्यक्ष  महो  दव  :  इस  को  आप  टेबिल  पर
 रख  दीजिए  ।

 SHRI  NATH  PAI  (Rajapur)  :  We  want
 to  ask  some  questions,  if  you  will  permit  us,
 So,  let  him  place  the  statement  here;
 tomorrow,  if  you  permit,  we  could  put
 questions.

 श्री  अटल  बिहारी  बाजपेयो  (बलरामपुर)
 यह  बहुत  महत्वपूर्ण  है  ।

 MR.  SPEAKER  :  I  think  all  of  us  are
 sliting  here  wailing  for  the  adjournment  for
 lunch.  (Interruptions)  All  right:  we  can
 wait;  let  him  proceed.

 श्री  नाथ  पाई  :  आज  यहाँ  पटल  पर  रख
 सकते  हैं,  सवाल  हम  कल  पूंछेंगे

 SHRI  VIDYA  CHARAN  SHUKLA!
 After  taking  all  the  circumstances  into  con-
 sideration,  particularly  the  fact  that  these
 employees  have  now  been  under  suspension
 for  about  a  year  and  a  half  and  conditions
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 have  returned  to  normal,  Government  have
 now  reviewed  the  position.  All  the  remain-
 ing  employees  still  under  suspension  will
 now  be  reinstated.  Orders  to  this  effect  are
 under  issue,  This  will  of  course  be  without
 prejudice  to  the  cases  pending  in  courts,  or
 under  departmental  proceedings  or  to  their
 liability  for  appropriate  disciplinary  action
 under  the  service  rules.

 Those  employees  who  participated  in  the
 ‘strike  and  were  absent  from  duty  have
 suffered  a  ‘break  In  service’  undeY  the  normal
 operation  of  the  rules.  The  hardships  suffered
 a9  a  consequence  have  been  greatly  mitigated
 by  subsequent  relaxations.  Government  have
 also  decided  that  the  break  in  service  should
 now  be  condoned  with  immediate  effect
 without,  of  course’  reopening  any  adverse
 effect  that  might  have  already  undergone.
 The  days  of  absence  will  be  treated  as  dies
 non.

 It  has  further  been  decided  that  the  fact
 of  the  participation  of  the  employees  in  the
 last  strike  would  not  henceforth  be  taken
 into  account  for  purpose  of  their  confirma-
 tion,  declaration  of  quasi-permanency  or
 Promotion.

 SHRI  NATH  PAI  :  Sir,  one  small
 clarificati  We  wel  the  30
 far  as  it  gocs  to  mitigate  the  hardships  for
 the  exercise  of  the  legiti  ghts  gua
 teed  by  our  Constitution,  namely,  to  with-
 hold  work  which  is  technically  called  a
 strike.  But  he  made  a  very  slight  reference
 to  one  of  the  hardships  caused  by  break  in
 service  having  been  mitigated.  He  knows
 how  great  is  the  hardship.  We  would  like
 to  ask  him  whether  the  effect  of  the  break  In
 service  t  be  completely  eliminated,  I
 do  not  mean  in  the  past,  but  in  future,
 (Interruptions)  You  have  given  it  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 It  is  clear,  What  happened  in  the  past  will
 not  be  reopened.  In  future  there  would  be
 no  disability.

 क्री  झटल  बिहारी  वाजपेयी  :  अध्यक्ष
 महोदय,  मुझे  एक  मिनट  चाहिए।  यह  बड़ा
 महत्व  परूर्णा  वक्‍तव्य  है।  देर  से  सही,  सरकार
 ने  एक  ठीक  फैसला  किया  है  लेकिन  जो  मामले
 अदालत  में  पड़े  हैं  उनका  क्‍या  होगा।  भ््ठे
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 [at  अटल  बिहारी  वाजपेयी ]

 मुकदमों  में  कमंचारियों  को  फसाया  जा  रहा  है  1
 (Interruption)

 MR.  SPEAKER  i  I  do  not  allow  all
 this,

 sit  शिव  नारायण  (बस्ती):  दिल्ली

 पुलिस  वालों  के  केसेज़  भी  विदड़ा  किए  जायं  |

 व्यवधान)  oo

 st  cute  fag  (रोहतक):  दिल्ली

 पुलिस  के  जो  केसेज़  बाकी  रह  गए  हैं  उनको  भी

 विदड़ा  कर  लिया  जाये  et  (व्यवधान),..
 MR.  SSPEAKER  :  Order,  order,

 4.05  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  five  minutes  past  Fifteen  of  the
 Cloe.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  seven  minutes  past  Fifteen
 of  the  Clock.

 [Mr.  DepuTy-SPEAKER  in  the  Chair.)

 MOTION  OF  THANKS  ON  PRESI-
 DENT’S  ADDRESS—contd.

 MR.  DEPUTY-SPEAKER  |  The  House
 will  now  resume  further  discussion  on  the
 President’s  Address,  Mr.  Shiv  Kumar  Shastri
 may  continue  his  speech.

 श्री  शिव  कुसार  शास्त्रों  (अलीगढ़)  :  उपा-
 ध्यक्ष  महोदय,  मैं  कह  रहा  था  कि  हमारी
 सरकार  किसानों  और  मजदूरों  के  हित  सम्परादन
 का  बर्णन  करते  करते  नहीं  थकती  किन्तु  वह
 हित  किस  प्रकार  से  किया  जा  रहा  है,  इस  का

 एक  उदाहरणा  हम  ने  गंगानगर  में  जाकर  अपनी
 आंखों  से  देखा  ।  वहाँ  जो  सत्याग्रह  चल  रहा  है
 वह  बहुत  ही  शांतिपूर्ण  है।  किन्तु  किस  प्रकार

 सुखाड़िया  की  सरकार  ने  उन  सत्याग्रहियों  पर
 अत्याचार  किये  हैं,  इसको  वहां  जानकर  बहुत
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 दुःख  हुआ  1  मैं  यह  कह  रहा  थां  कि  अमर
 शहीद  भगत  सिंह  के  परिवार  के  प्रति  सारे
 भारतवष  में  आज  झगाष  श्रद्धा  है।  वहाँ  पदम

 पुर  में  भगत  सिंह  की  बड़ी  बहन  प्रकाश  कौर  ने

 सत्याग्रह  में  सक्रिय  भाग  लिया  और  जिस  समय
 गंगानगर  की  भरी  सभा  में  उन्होंने  अपने  घायल

 हाथों  को  दिखाते  हुए  कहा  कि  सुखाड़िया  की

 पुलिस  ने  डंडों  के  प्रहार  से  मेरे  हाथों  को  क्षत
 विक्षत  कर  दिया  है  तो  चारों  तरफ  से  समा  में
 शर्म  शर्म  के  नारे  गंंज  उठे  1

 इसी  प्रकार  से  अनेक  अत्याचारों  की  कहानी
 हम  ने  वहाँ  जाकर  अपने  कानों  से  सुती  ।  भादरा
 में  जो  गोलीकाण्ड  हुआ  उसके  लिए  यहँ  बात

 कही  गई  है  कि  तहसील  के  करीब  जा  कर

 सत्पाग्रहियों  ने  आक्रमण  कर  दिया  था।  जब

 हम  ने  स्थान  को  जाकर  देखा  तो  जहां  पर
 गोलीकाण्ड  हुआ  था  वहां  से  लगभग  आधे  मील
 के  फासले  पर  तहसील  है।  उन  दोनों  की  संगत्ति

 बिलकुल  नहीं  बनती।  यही  कारण  है  कि

 सुखाड़िया  साहब  यह  स्वीकार  करते  हुए  भी
 कि  हम  यहां  जांच  करायेंगे  वह  इस  को  करा
 नहीं  रहे  हैं।  उन्हें  डर  है  कि  उनके  अत्याचारों
 का  नग्न  रूप  जनता  के  सामने  भा  जायेगा
 अगर  उन्होंने  न्यायिक  जांच  करवाई।

 इस  प्रकार  के  तनाव  और  भगड़े  केवल
 राजस्थान  में  नहीं  हैं  अपितु  भारत  में  स्थान
 स्थान  पर  हैं।  मैसूर-महाराष्ट्र  सीमा  विवाद

 इसी  प्रकार  का  है।  बम्बई  में  हड़ताल  है  i  ऐसी
 स्थिति  में  यह  उचित  ही  मांग  की  जा  रही  है
 कि  एक  उच्च  अधिकारी  की  स्थायी  समिति  हो
 और  उस  में  उच्च  न्यायालयों  या  सर्वोच्च  न्‍्याया-
 लय  के  जजों  को  नियुक्त  किया  जाये।  जहां
 कहीं  इस  प्रकार  कौ  स्थिति  हों  वह  उस  का
 निपटारा  करें  ।  इस  प्रकार  से  सारी  परिस्थिति
 का  नियन्त्र"ण  और  सन्तुलन  हो।  जिस  प्रकार
 से  हित  सम्पादक  करने  को  बात  को  जा  रही  है
 किसानों  और  मजदूरों  का,  वह  केवल  भाषणों
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 से  नहीं  होगा  जब  तक  वह  आचरण  में  न  हो
 क्योंकि

 चाल  दुनिया  कौ  तुम्हें  महसूस  हो,  दुश्वार  है,
 यह  जमी  तेजी  से  चलती  है,  मगर  हिलती  नहीं  1

 हम  केवल  यह  कहते  रहे  कि  हम  यह
 कर  रहे  हैं,  वह  कर  रहे  हैं  और  उसके  साथ
 भाचरण  न  हो  तो  वह  कभी  नहीं  हो  सकता  ।
 और  कहीं  तो  यह  चाल  शायद  समझ  में  झा
 जाय  लेकिन  राजनीतिक  व्यक्ति  की  चाल  को
 समभना  और  उस  की  संगति  विठलाना  बहुत
 कठिन  हो  जाता  है

 दूसरी  बात  राष्ट्रपति  के  भाषण  में  हम  ने
 यह  पढ़ी  कि  उन्होंने  यह  कहा  कि  अहमदाबाद  के
 भगड़े  से  पहले  यह  प्रतीत  होता  था  कि  राष्ट्रीय
 एकता  परिषद  के  परिणामस्वरूप  भारतवर्ष  में
 साम्प्रदायिक  विद्वेश  समाप्त  हो  गया  है  भर
 छोग  परस्पर  मिल  जुल  कर  रहने  लगे  हैं,  लेकिन
 उन्होंने  कहा  है  कि  अहमदाबाद  के  भगड़ों  ने

 हमारे  इन  विचारों  को  समाप्त  कर  दिया  और
 हमारी  नींद  तोड़  दी  ।  पर  मैं  यह  कहना  चाहता
 हैं  कि  अहमदाबाद  से  पहले  भी  अनेक  स्थानों
 पर  भगड़े  हुए  और  उसके  बाद  भी  हुए  पर
 यह  राष्ट्रीय  एकता  परिषद  की  बात  तो  पत्तों
 पर  पानी  छिड़क  कर  बाग  को  हरा  भरा  करने
 वाली  बात  है  जब  तक  बहू  उसमें  आमूल  चूछ
 परिवतंन  करने  का  कोई  प्रकार  न  सोचें,  झर
 बहू  प्रकार  है  परिवार  के  बाद  हमारी  शिक्षा
 संस्थाओं  का  जब  तक  उन  के  ढांचे  में  कुछ
 परिवतंन  न  आये  और  जब  तक  इस  प्रकार  की
 व्यवस्था  बनी  रहे  वायुमण्डल  में,  हमारे  मस्तिष्कों
 का  विकास  न  हों,  तब  तक  हम  साम्प्रदायिकता
 के  रोग  से  बच  नहीं  सकते  ।

 मैं  ने  क्या  देखा  ?  मैं  जिस  निर्वाचन  क्षेत्र
 से  चुनकर  आता  हूँ  वहू  अलीगढ़  है  और  पिछली
 0  जनवरी  को  वहां  के  स्थानीय  प्रवदा  में  जब
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 मैं  ने  स्थानीय  समाचारों  को  खोल  कर  देखा  तो
 वहां  सबसे  पहला  शीर्षक  मोटे  मोटे  अक्षरों  में

 यह  था  कि  अलोगढ़  यूनिवर्सिटी  में  साम्प्रदायिक
 उपद्रव  ।  जब  मैं  ने  अन्दर  पढ़ा  तो  उसमें  यह  था
 कि  चंडीगढ़  की  एक  टीम  अलीगढ़  मुसलिम
 विश्वविद्यालय  के  साथ  मैच  खेलने  के  लिये
 झाई  |  जब  मंच  चल  रहा  था  तब  चण्डीगढ़  की
 टीम  का  पलड़ा  कुछ  भारी  था,  अलीगढ़  मुसलिम
 यूनिवर्सिटी  के  खिलाड़ी  उस  समय  हार  रहे  थे  t
 जनता  में  से,  जैसा  स्वाभाविक  है,  ज्यादा
 उत्साहित  हो  कर  किसी  ने  नारा  छ्गा  दिया  तो
 लड़के  खेल  के  मैंदान  को  छोड़कर  लोगों  पर
 ह  पड़े  ।  किसी  को  उन्होंने  चाकू  मारा,  किसी
 को  किसी  और  प्रकार  से  पीटा  |  यहां  तक  कि
 एक  जज  उस  घेराव  में  आ  गया।  उस ने  जंसे
 तैसे  छिप  कर  जान  बचाई  |  उस  के  बाद  रात  के
 समय  लगभग  500  यूनिवर्सिटी  के  लड़कों  ने
 रेलवे  स्टेशन  पर  आक्रमण  किया  ।  वह  तो  वहां
 के  अधिकारियों  ने  बड़ी  सतर्कता  और  सावधानी
 से  सारी  की  सारी  परिस्थिति  को  सम्माला,
 नहीं  तो  दूसरा  अहमदाबाद  होने  का  दृश्य  उप-
 स्थित  हो  जाता  I

 यह  सारी  की  सारी  बुराइयां  क्यों  होती  हैं  ?
 इस  का  कारण  यह  है  कि  अलीगढ़  मुसलिम
 विश्वविद्यालय  में  जो  बात  स्वतन्त्रता  से  पहले
 होती  थी  वही  अब  भी  है।  उस  के  ढांचे  में  किसी
 प्रकार  का  परिवर्तन  नहीं  आया  है  1  आज़ादी  के

 पहले  तक  मुसलिम  विश्वविद्यालय  अलीगढ़  पा  किस-
 तान  को  इंजीनियर  सप्लाई  करता  था  और  अब

 वह  डाक्टर  सप्लाई  करता  है।  खर्च  भारत  का

 होता  है  और  वहां  से  जो  शिक्षित  होकर  निकलते  हैं
 वह  लाभ  पाकिस्तान  को  पहुंचाते  हैं।  अनेक  वार

 यह  मांग  की  जा  चुकी  है,  और  यह  बड़ी  विचित्र
 बात  है  कि  अलीगढ़  के  स्थानीय  कालेज  अलीगढ़
 मुसलिम  यूनिवर्सिटी  से  सम्बन्धित  न  हो  कर  के
 आगरा  विश्वविद्यालय  से  सम्बन्धित  रहें।  यह
 कितनी  युक्तियुक्त  बात  है  कि  इस  को  अलीगढ़
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 [श्री  शिव  कुमार  क्षास्त्री ]
 मुसलिम  विश्वविद्यालय  से  सम्बन्धित  किया

 जाय,  लेकिन  हम  इस  को  स्वीकार  नहीं  करते  ।

 एक  बिल  लाकर  हिन्दू  विश्वविद्यालय  की  परि-
 स्थिति  में  जाप  ने  परिवर्तन  किया,  मैं  इसका
 स्वागत  करता  हूँ,  लेकिन  वही  परिस्थिति  मुस-
 लिम  विश्वविद्यालय,  अलीगढ़  की  भी  तो  है  1
 उच्त  में  परिवर्तन  की  बात  को  भी  तो  आप  को
 स्वीकार  करना  चाहिये।  हमें  जानकारी  मिली

 है  कि  सरकार  यह  चाहती  थी  लेकिन  एक
 वरिष्ठ  मंत्री  के  त्यागपत्र  की  घमकी  से  वह  सब
 के  सब  सहम  गये  और  बह  सारी  की  सारी
 बात  अघूरी  रह  गई  ।  इसमें  भी  कहां  तक  तुक
 है  यह  मेरी  समझ  में  नहीं  आता  कि  इलाहाबाद
 बोर्ड  आफ  हाई  स्कूल  और  इंटरमीडिएट  एग्जा-
 मिनेशन  अपने  इम्तहान  लेता  है  लेकिन  मुसदिम
 विश्वविद्यालय  अलीगढ़  अहमदाबाद  से  अपना
 एक  वोर्ड  चलाये  1  होता  यह  है  कि  जो  उनके
 बोर्ड  द्वारा  परीक्षा  देते  हैं  वह  अयोग्य  होते  हुए
 भी  प्राथमिकता  प्राप्त  करते  हैं  और  दूसरों  को
 भ्वसर  नहीं  मिलता  i  इसलिए  जब  तक  इस
 परिस्थिति  में  परिवर्तन  नहीं  होता  तब  तक
 हमारे  मस्तिष्क  पवित्र  नहीं  हो  सकते  और

 बह  ज़हर  हमारे  मस्तिष्क  से  कम  नहीं  हो
 सकता  |

 शिक्षा  का  ढ़ांचा  अत्यन्त  चिन्तनीय  है  और
 तब  तक  देश  प्रगति  नहीं  कर  सकता  जब  तक
 कि  उसमें  कोई  किसी  प्रकार  का  परिवर्तन  न
 किया  जाय  ।  सोचने  को  यह  सोचा  जाता  है  कि
 अब  देश  में  बड़े  बड़े  बांध  बन  गये  हैं,  सड़कों  का
 जाल  बिछ  गया  है,  सिंचाई  के  साधन  बढ़  गए
 हैं,  याताथात  की  दृष्टि  से  हम  उन्नत  हो  गये  हैं,
 बड़े  बड़े  भवन  और  झट्टालिकाओं  का  निर्माण
 हो  गया  है  ओर  हम  बहुत  भागे  बढ  गए  हैं।
 कछेकिन  एक  बात  हमें  समझ  लेनी  चाहिये  कि
 निर्माण  दो  प्रकार  का  होता  है।  जो  कुछ  भी
 आपको  दिखलाई  दे  रहा  है  यह  भौतिक  निर्माण
 हैं  और  उस  में  रहने  वाले  मनुष्यों  का  निर्माण
 झात्मा  के  समान  है।  यदि  शरीर  शरीर  ही

 2,  970  President's  Address  (M)  284

 शरीर  का  निर्माण  करना  हैतो  बह  शरीर
 निर्जीव  है।  वह  तो  उस  विशालकाय  हाथी  के
 समान  है  जो  मुर्दा  पड़ा  हुआ  है  और  जरा  सी
 चींटी  उस  पर  चढ़  कर  इधर  से  उधर  चली
 जाती  है+  इसलिए  यदि  उस  शरीर  के  अन्दर
 चेतना  हो  तो  थोड़ा  सा  शरीर  भी  किसी  लक्ष्य
 को  सिद्धी  कर  सकता  है।  यदि  ये  भवन  और

 अटालिकायें  बनती  चली  जाएं  ओर  उसमें  रहने
 वाला  व्यक्ति  उसी  प्रकार  का  स्वार्थी  और  उसी
 प्रकार  का  पश्ु  बना  रहे  तो  देश  उन्‍नति  और
 प्रगति  कर  गया  है,  ऐसा  नहीं  कहा  जा  सकेगा  |
 इस  प्रकार  के  देश  का  पतन  होने  में  कोई  देर
 नहीं  लगती  ।  हमारे  देश  की  आत्मा  जो  है  इस
 में  रहने  वाले  व्यक्ति  हैं,  उनका  निर्माण  किस
 प्रकार  से  हो  रहा  है,  यह  आप  अपनी  आँखों  से
 देखें।  आप  देखें  की  हमारे  विद्यालयों  और
 विद्वद्यिलयों  के  छात्र  किस  तरफ  जा  रहे  हैं,
 किस  प्रकार  से  तोड़फोड़  करते  हैं,  किस  प्रकार
 राष्ट्र  की  सम्पत्ति  को  हानि  पहुँचाते  हैं।  इस
 सब  चीज़  को  रात  दिन  हम  और  आप  सब
 देखते  हैं।  इस  प्रकार  के  ये--नकेल  और

 उच्छु लल  युवक  जो  कल  को  इस  देक्ष  के  कर्णा-
 घार  बनने  वाले  हैं,  वे  देश  को  प्रगति  की  ओर
 कभी  नहीं  ले  जा  सकते  हैं  और  कभी  भी  देश
 का  भविष्य  उज्जवल  और  सुरक्षित  नहीं  रह
 सकता  है।  यह  सारी  स्थिति  हमारे  देश  की  है  1
 हम  ऊपर  से  परिवतंन  करते  हैं  लेकिन  किक्षा  के
 ढांचे  में  परिवर्तन  नहीं  करते  ।  जब  तक  शिक्षा
 के  ढ़ांचे  में  परिवर्तत  नहीं  किया  जाता  तब  तक
 हम  कभी  भी  इन  बातों  का  संशोधन  नहीं  कर
 सकते  हैं  1

 मेरे  एक  मित्र  जो  कालेज  में  प्रोफेसर  हैं
 कुछ  दिन  पहले  जब  वह  प्रपने  कालेज  को  जा
 रहे  थे  तो  मैंने  उनको  एक  पिस्तौल  लटकाते  हुए
 देखा  मैंने  कहा  कि  आज  प्रापका  कालेज  नहीं
 जा  रहे  हैं  ?  कहीं  और  जा  रहे  हैं  ?  वह  कहने
 लगे  कालेज  ही  जा  रहा  हूं  1  मैंने  कहा,  लगता
 तो  ऐसा  है  जैसे  आप  किसी  मोचें  पर  जा  रहे
 हैं  1  मैंने  कहा  पिस्तौल  को  कालेज  में  क्‍यों  ले
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 जा  रहे  हैंतो  कहने  लगे  कि  हमारे  कालेज  में
 परीक्षायें  चल  रही  है  और  मैंने  कल  एक  लड़के
 को  जब  नकल  करते  पकड़ा  तो  मुझे  यह  धमकी
 दी  गई  कि  कल  हम  तुम्हारी  खबर  लेंगे।  इस
 लिए  मैं  तैयार  हो  कर  जा  रहा  हूँ।  मैं  याद
 दिलाना  चाहता  हूं  आपको  पुराने  सांस्कृतिक
 स्वरूप  की  जब  गुरू  और  शिष्य  के  यहां  पर  किस
 प्रकार  के  पवित्र  संबंध  थे।  लेकिन  वह  चीज
 आज  नहीं  रही  ।  सारी  की  सारी  चीज़  में  इस
 वास्ते  जब  तक  परिवतंन  नहीं  होता  तब  तक
 किसी  भी  दृष्टि  से  हम  उन्नत हो  रहे  हैं,  यह
 नहीं  कहा  जा  सकता।  यह  परिवतेन  तभी  झा
 सकता  है  जब  अध्यापक  को  अधिक  अधिकार
 दिये  जायें।  इस  समय  उस  बेचारे  की  कुछ  भी
 स्थिति  नहीं  है।  पुराने  यदि  ज्ञास्त्रों  को  आप
 उठा  कर  देखें  तो  आपकों  पता  चलेगा  कि  वहां
 अध्यापकों  को  बहुत  बड़ा  अधिकार  था  1  जब
 तक  वह  अधिकार  नहीं  दिया  जायेगा  तब  तक
 इन  बुरे  आदमियों  का  शिक्षा  के  क्षेत्र  में  आना
 नहीं  रुकेगा  7  आप  प्रत्येक  व्यक्ति  को  साक्षर
 तो  करें,  उसको  पढ़ना  लिखना  तो  सिखायें,
 अखबार  पढ़  लें,  इस  योग्य  तो  उसको  बनायें,
 चिट्ठी  पत्री  लिख  लें,  इस  योग्य  टो  बनायें
 लेकिन  एम०  ए०  बौर  बौ०  ए०  की  डिग्री
 प्रदान  करके  आप  यह  कहें  कि  वह॒विद्वान  बन
 गया  है,  यह  शिक्षा  का  अनादर  है।  भत्‌  हरि  ने
 लिखा  है  :

 दुजन:  परिहतंव्योविद्यया  भूषितोपिसन्‌  |

 मणिनालंकृत:  सर्प:  किमसो  न  भयंकरः  ॥

 बुरा  आदमी  अगर  विद्या  की  मणि  से  सुशोभित
 हो  तब  भी  समाज  में  उसका  आदर  नहीं  होना
 चाहिये  -  बहू  तो  मणि  वाला  सांप  है।  सांप
 बसे  हदी  खतरनाक  होता  है  लेकिन  उसके  ऊपर
 मणि  लग  गयी  तो  उसकी  चमक  वमक  को  देख
 कर  उसके  नज़ादीक  जायेंगे  तो  बह  अपने  स्वार्थ
 को  सिद्ध  करेगा  और  डसेगा  ।  इस  समय  जो
 बुराई  देखने  को  मिलती  है,  वह  इसी  प्रकार  की
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 है,  मणि  वाले  सांप  की  है।  बिना  पढ़ा  लिखा
 श्रादमी  अगर  बिना  टिकट  यात्रा  करेगा  तो
 घड  क्लास  में  चढ़ेगा  और  बड़े  संकोच  से  चढ़ेगा,
 सीट  के  नीचे  बेठेगा  और  स्टेशन  पर  उत्तर  उतर
 कर  देखेगा  कि  चैक  करने  बाला  तो  नहीं  बा
 गया  है  लेकिन  पढ़ा  लिखा  आदमी  अगर  बिना
 टिकट  यात्रा  करेगा  तो  फर्स्ट  क्लास  में  बंठेगा,
 एयर  कंडीशन  में  बैठेगा  और  टिकट  चैकर
 अगर  आयेगा  तो  उसको  धमकायेगा  और  एक
 तथा  अनेक  प्रकार  के  खेल  खेलेगा ।  बिना  पढ़ा
 लिखा  आदमी  अगर  बेईमानी  करेगा  तो  थोड़ा
 बहुत  खा  पी  लेगा  लेकिन  पढ़ा  लिखा  झादमी
 अगर  बेईमान  हो  जायेगा  तो  हजारों  पीपे  तेल
 के  पी  जायेगा,  हज़ारों  कट्टे  सीमेंट  के  खा
 जायेगा  मौर  कोई  चूर्ण  चटनी  की  भी  उसको
 जरूरत  नहीं  ।  इसीलिए  श्षाप््त्रों  में  लिखा  है  :

 साक्षरा:  विपरीताइचेत्‌  राक्षसा:  भवन्ति  ny

 साक्षरता  लाइये,  जिस  को  पढ़ा  लिखा  कहते  हैं,
 वह  उसको  बनाइये।  लेकिन  अगर  उसका
 आचरण  अच्छा  नहीं  है,  विद्या  के  अनुकूल  नहीं
 है  तो  साक्षरता  'रा'  की  तरफ  को  पढ़िये,
 राक्षसा,  वही  राक्षस  बन  जाएगा  |  इस  समय
 हमारा  शिक्षा  का  क्षेत्र  दृषित  है  और  उसमें
 परिवतंन  होना  चाहिए  ।  दूसरे  राष्ट्रपति  ने  कहा
 कि  हमारी  शिक्षा  ज्यों  की  त्यों  चली  शा  रही  है,
 उसमें  कोई  परिवतंन  नहीं  करता  i  इस  वास्ते  मैं
 कहना  चाहता  हैँ  कि  जब  तक  परिवतंन  नहीं
 करेंगे  तब  तक  नया  भारत  केवल  बातों  से  नहीं
 बनेगा  ।  भारत  तभी  बनेगा  जब  रचनात्मक
 कार्यक्रम  को  हाथ  में  लिया  जाय

 देश  के  सामने  और  भी  अनेक  समस्‍यायें  हैं  I
 उन  में  से  एक  सरकारी  कारखानों  की  भी  है  t
 जो  कारखाने  प्राईवेट  क्षेत्र  में  चलते  हैं  वे  लाभ
 कमाते  हैं  और  हमारे  सरकारी  क्षेत्र  के  कारखाने
 करोड़ों  के  घाटे  में  चलती  हैं।  परसों  के  बखवारों
 में  इसका  लम्बा  सा  विवरण  छपा  था  ।  आखिर
 कोई  वात  तो  है।  वही  सारे  के  सारे  काम  करने



 287  Presiden;’s  Address  (M)

 [श्री  शिव  कुमार  शास्त्री]
 वाले  और  वहीं  सारी  की  सारी  चीज,  तब  छाभ
 क्यों  नहीं  यहां  और  लाभ  क्‍यों  वहां  ?  बात  यह
 है  कि  जो  राष्ट्रीयता  की  भावना  होनी  चाहिये
 वह  जिस  समय  सरकारी  काम  में  कोई  जाता  है,
 नहीं  रहती  है।  जब  वह  निजी  काम  करता  है
 तब  उसको  अपने  हित-अहित,  लाभ  हानि,  सारी
 की  सारी  बीज  का  ध्यान  रहता  है।  जब  तक
 इस  सब  में  परिवर्तन  नहीं  होगा  तब  तक  हमारा
 राष्ट्र  प्रगति  नहीं  कर  सकेगा  ।

 ये  कुछ  चीज़ें  हैं  जिन  की  ओर  में  आपका
 ध्यान  दिलाना  चाहता  था।  यद्यपि  मैं  बहुत
 थोड़ा  कह  सका  हूं  पर  कुछ  अंशों  में  जो

 कहा  गया  है  अगर  उसकी  ओर  ध्यान  दिया

 जाएगा  तो  हम  प्रगति  की  ओर  बढ़  सकेंगे ।

 SHRI  J.  K.  CHOUDHURY  (Tripura
 West)s  Mr.  Deputy-Speaker,  Sir,  while
 speaking  on  the  President's  Address  I  would
 lika  to  begin  with  my  own  constituency,
 which  {is  Tripura.  I  do  so  particularly
 because  the  Leader  of  the  Opposition  the
 other  day,  while  opposing  the  motion  and
 making  a  tirade  against  the  Prime  Minister,
 rocommended  statehood  for  Manipur  and
 Himachal  Pradesh,  leaving  out  Tripura.
 Tripura  has  double  the  population  of  Mani-
 pur,  though  halfits  size,  Tripura  has  also
 fairly  better  revenues  compared  to  Manipur
 least  as  good  and  at  brain-power.  Though

 some  of  our  areasare  backward,  we  are  trying
 improve  the  standards  of  our  level  best  to
 our  people  by  introducing  a  hydroelectric
 scheme.  And  then,  there  is  the  oil  explora-
 tion  operation.  We  are  trying  for  400  tube
 wells  for  irrigation  and  drinking  water,  and
 half-a-dozen  industries  all  for  increase  of
 wealth  and  employment.
 5.22  hrs.

 [SHRIMATI  SUSHILA  ROHATGI
 in  the  Chair)

 Apart  from  that,  there  are  many  other
 things  which  qualify  Tripura  for  statehood.
 May  I  request  here  that  this  invidious  dis-
 tinction  between  Manipur  and  Tripura
 should  not  be  allowed  by  the  government
 when  they  consider  the  case  of  statehood,
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 The  greatest  problem  of  Tripura  at  the
 moment  is  ployment.  Indeed,  it  fs  an
 all-Indla  problem,  Unemployment  has  been
 afactor  in  our  present  life,  particularly  {no
 our  economic  Ife,  which  has  spoiled  the
 whole  atmosphere.  The  atmosphere  of
 Jaw  and  order,  the  reorganisation  of  the
 soclal  order  and  our  character  Itself  have
 been  spoiled  by  unemployment,  How  are
 we  thinking  of  going  into  this  unemploy-
 ment  problem  १

 The  President  has  referred  to  all  that
 has  been  done  in  this  regard  and  what  the
 Government  propose  to  do.  ‘I  wholehear-
 tedly  agree  that  these  are  all  beneficial
 Measures,  But  are  they  golng  to  solve  the
 problem  of  about  I0  crores  of  people  going
 unemployed  within  the  next  three  or  four
 years’  time  ?  We  are  a  population  of  55
 crores  at  the  moment  and  we  are  going  to  be
 60  crores,  they  say,  by  1977-78.  If  that  is
 so,  what  a  terrible  thing  it  is  to  have  0
 crores  of  able-bodied  amongst  us  who  have
 nothing  to  do  [

 Industries,  of  course,  are  growing  and
 there  shall  be  many  more  than  at  present,
 Iadmit  it.  But  the  more  technology  im-
 proves  the  lesser  will  be  the  requirement  of
 men  in  our  Industries,  So,  that  is  a  self-
 defeating  factor  so  far  as  human  employment
 is  concerned.  Less  men  will  be  needed
 with  more  industries  growing  with  the  help
 of  better  technology.

 In  agriculture  the  same  thing  is  happen-
 ing,  We  are  having  a  large  number  of
 great  agriculturists,  )  should  say,  because
 they  have  changed  the  face  of  things  here
 so  far  as  our  food  problem  is  concerned,
 But  then  they  are  a  kiod  of  kulaks  though
 not  in  the  Russian  sense.  We  do  not  pro-
 pose  io  do  way  with  them;  we  welcome  them.
 But  the  more  there  will  be  mechanised
 agriculture  the  less  will  be  the  need  for
 human  employment.  In  that  case  it  will
 be  a  very  difficult  problem  in  our  villages,
 In  the  towns  and  villages  with  unemploy-
 ment  growing  like  that,  the  country  is
 heading  towards  a  worse  crisis,

 Our  Five-Year  Plans,  of  course,  are
 being  very  carefully  drawn  up.  But  our
 monies  are  being  raised  and  husbanded  in  a
 way  which  is  always  tending  to  raise  prices,
 On  the  one  side  ihere  fs  unemployment;  on



 289  President's  Address  PHALGUNA  I],  89  (SAKA)
 (Mf)

 the  other,  the  rising  prices.  Even  In  this
 year’s  Budget  certain  common  things  of  the
 common  man,  particularly  things  like
 kerosene,  sugar  and  certain  other  things  of
 daily  use,  are  going  to  be  dearer,  Already
 prices  have  been  put  up,  The  fact  of  the
 matter  is  that  we  can  never  find  the  price  of
 anything  golng  down.  How  then  do  we
 manage  7  It  is  for  the  Government  to  see
 and  for  us  to  help  the  Government.

 So  far  as  this  problem  is  concerned,  we
 should  always  try  that  we  begin  our  bulld-
 ing  from  the  bottom  upwards,  We  have
 been  great  imitators.  We  have  been  belie-
 vers  in,  what  I  may  call,  things  which  are
 not  real  with  India  with  its  huge  population,
 Mere  {Imitation  and  make-believe  will  not
 lead  our  country  to  a  very  great  future,  We
 have  imitated  Russia;  we  have  imitated
 America  and  we  have  brought  about,  what

 we  call,  a  mixed  economy.  It  is  very  good
 if  we  can  bring  it  to  fruition.

 In  the  same  manner  while  we  are  reach-
 ing  towards  socialism  we  are  avoiding  the
 dictatorship  which  usually  goes  with  socia-
 lism.  We  are  In  favour  of  democratic
 socialism.  That  is  so  far  a  contradiction  in
 terms.  But  we  want  to  prove  to  the  world
 that  this  contradiction  is  possible  of  solution
 acd  we  shall  solve  it.  But  in  order  to
 solve  that  contradiction  that,  as  |  say,  demo-
 cratic  soclalism  is,  I  think,  our  mixed  socialist
 planning  will  not  Infiltrate  into  the  bottom
 of  the  society  as  it  did  in  industrial  coun-
 tries  like  America,  England,  Germany  or
 Japan  who  at  least  took  00  years  to  do  it
 and  had  a  much  smaller  population,  There-
 fore  along  with  what  ts  being  built  up  at  the
 top  we  have  also  to  build  from  the  bottom,
 There  have  been  so  many  things—our  cottage
 industries,  village  handicrafts,  small-scale
 industries,  agro-based  industries  and  all  the
 rest  of  ft,  But  this  has  not  yet  touched
 even  the  fringe  of  the  problem  of  unemploy-
 ment,

 I  remember,  when  Mr,  Dhebar  came
 and  held  a  meeting  with  the  Members  of
 Parliament  last  year,  I  asked  him,  ‘‘What
 will  happen  to  Khadi  if  all  Government
 subsidy  was  taken  away  from  it?  Can  it
 stand  by  itself?  If  it  cannot,  how  do  you
 propose  to  keep  it  going?”  He  gave  no
 answer,
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 The  same  Is  the  condition  of  our  village
 Industries.  These  are  for  shows  in  our  em-
 porlums  and  exhibition  and  some  of  them  fcr
 sending  to  other  countries,  perhaps,  some  of
 them  are  getting  prizes,  But  om  a  large-
 scale,  as  a  sort  of  mission  in  life,  nobody
 is  taking  them  up.  It  is  because  we  have
 got  or  discovered  a  new  God  in  our  country,
 Mammon.  that  is,  Money,  Where  do  you
 find  the  man  who  will  go  to  the  villages
 and  set  himself  sincerely  with  all  his  heart
 and  time  in  the  work  of  teaching  people
 how  to  live  or  make  a  living  out  of  these
 industries  as  he  did  in  the  days  of  Gandhiji?
 That  {s  again  another  contradiction.  He
 finds  people  of  his  own  calibre  or  of  less
 calibre  earning  a  good  deal  more  by  making
 money  in  other  ways  which  are  not
 always  very  proper.  A  situation  like  this
 has  been  created  in  towns  and  villages
 alike,

 We  should  also  think,  as  my  predecessor
 said,  of  a  new  kind  of  education  and  also  I
 add  of  character  building.  Education  has
 gone  the  way  as,  perhaps,  It  was  destined
 to  go,  The  way  we  proceed  with  it  holds
 no  future  for  our  youngmen,  What  fs
 happening  is  that  our  youngmen,  our  youth,
 including  girls,  are  finding  thelr  future
 blocked.  They  find  that  after  coming  out
 of  the  university—or  those  who  have  not
 come  to  the  unfversity  at  all—they  have
 nothing  to  do.  They  have  no  future.  They
 see  a  blind  alley  in  front  of  them.  They
 want  to  do  good  things  but  they  are  driven
 to  waste  their  energles  in  creating  disturban-
 ces  and  they  develop  a  pleasure  in  destruc-
 tion,  It  is  the  fault  of  the  educational
 system;  and  the  way  it  Js  imparied.  It  fs  the
 fault  of  us  elders,  They  feel  cheated  that  in
 the  last  25  years  nothing  has  been  done  for
 them  in  particular  and  they  find  that  we  are
 all  for  ourselves  with  the  devil  taking  the
 hindmost.  Students  are  in  ferment  throughout
 the  world  even  in  countries  like  Sweden  which
 is  the  most  prosperous  as  a  Welfare  State,
 This  is  a  revolt  against  the  old  sense  of
 values,  But  India  is  suffering  from  this
 kind  of  trouble  mostly  also  because  of  un-
 employment.  If  we  could  give  them  employ-
 ment,  much  of  the  present  trouble  would
 cease.  In  sucha  the  Gov
 ought  to  take  care  to  rebuild  education,  But
 we  could  not  accept  anything  new  even
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 [Shri  J.  K.  Choudhury]
 after  so  many  Commissions.  That  has  been
 our  great  defect.  There  was  a  system  of
 education  which  was  sought  to  be  intro-
 duced  by  Gandhiji.  For  lack  of
 good  teachers,  for  lack  of  men  who  are
 devoted  to  the  idea  of  that  kind  of

 ‘education,  that  type  of  education  has
 virtually  gone  out  of  usc.  We  are  agalo
 following  the  old  thing.  In  my  State  of
 Tripura,  there  was  a  basic  training  college
 for  graduate  teachers,  Now,  they  have  started
 a  training  college  of  the  old  order  because
 they  find  that  somehow  or  other  this  basic
 yaining  is  not  or  could  not  be  made  as  good
 as  they  thought  it  to  be,  But  is  the  old
 training  good  enough?  Not  at  al!,  The
 students  also  feel  frustrated  by  this  kind
 of  training  which  does  not  get  them  employ-
 ment,  Lower  Government  servants  are  fully
 in  revolt,  I  should  say.  They  are  resentful
 be  cause  they  do  not  find  that  at  the  end  of
 the  month  or  even  after  half  a  month  has
 passed,  they  have  anything  left  in  their
 pockets  to  bring  to  the  family  and  their
 children  their  dai'y  needs.  What  can  they
 do?  The  trouble  is  everywhere.  This  kind
 of  disturbance  is  everywhere.  I  think  we
 should  first  of  all  try  to  pay  our  attention
 to  the  backward  regions,  And  among  the
 backward  places  I  will  include  Calcutta,
 Even  though  it  had  been  the  second  biggest
 city  in  the  British  Empire  at  one  time,  I
 call  it  backward  because  if  you  go  and  live
 in  any  quarter  there  excepling  just  a  patch
 in  the  middle  of  the  city,  you  will  find  life
 becomes  simply  horrible  because  of
 transport  difficullies,  because  of  unem-
 ployment  because  of  lack  of  amenities
 and  fifth  and  congestion,  and  last  line
 not  least  law  and  order.  If  a  boy  goes

 out,  you  never  know  if  be  will  come  back  to
 the  house  until  he  actually  does  come
 back.  That  is  the  position,  I,  therefore,
 appeal  not  only  to  the  Government  but  also
 to  every  Member  of  the  House  to  consider
 the  problem  from  an  entirely  different  point
 of  veiw  and  try  to  bulld  from  the  botiom
 upwards,

 MR.  CHAIRMAN  :
 Mr.  Umanath.

 I  would  now  call

 SHRI  GURCHARAN  SINGH  (Feroze-
 pur)  t  Madam  Chairman,  the  other  day  I
 was  called  but  was  made  to  sit  because
 someone  else  was  to  speak,  So,  I  should  be
 given  the  chance,
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 SHRI  R.  K.  BIRLA  (Jhunjhuna)  :  This
 is  hls  maiden  speech,  He  should  be  given
 the  chance,

 MR  CHAIRMAN  |  If  it  is  your  maiden
 Pp  you  should  get  the  ch  I  would

 like  to  know  whether  you  have  started  your
 speech.  May  I  know  your  name  please  ?

 SHRI  GURCHARAN  SINGH  :  I  am
 Gurcharan  singh,

 SHRI  UMANATH  (Pudukkottal
 After  he  speaks,  I  will  speak,

 MR  CHAIRMAN  :  I  wish  you  the  best
 of  luck  and  |  am  sure  the  House  also  joins
 me.  Ihope  the  House  will  give  a  good
 hearing  when  a  person  makes  his  first
 specch-  Mr  Gurcharan  Singh.

 tt  गुरचरण  सिंह  :  चेयरमंन  साहिबा,
 मैंने  प्रेसीडेंट  साहब  का  एड्रेंस  सुना  और  पढ़ा  7

 सुनने  और  पढ़ने  के  बाद  बहुत  मायूसी  हुई ।
 मायूसी  क्‍यों  हुई  कि  बीस  साल  के  कांग्रेसी
 राज्य  के  बाद  मुल्क  की  हालत  में  इतनी  गिरा-
 बट  आ  गई,  मोरेल  इतना  गिर  गया,  पोलिटि-
 कल  बैक्रण्सी  भ्रा  गई,  मेम्बर्स  जो  छाखों  लोगों
 के  बोट  लेकर  आते  हैं,  जानवरों  की-तरह  बिकते
 हैं,  माइनारिटी  गवन  मेन्ट  मुल्क  में  राज्य  करती

 है  तो  उसके  बारे  में  प्रेसीडेंट  साहब  ने  एक  लफ़्ज
 तक  नहीं  कहा  बावजूद  इसके  कि  968  में
 आल  इंडिया  चीफ  हरि हिप्सं  की  एक  कांफ  नस
 शिमले  में  हुई  थी,  उस  कांफ्रेंस  में  मैंने  भी
 बतौर  पंजाब  की  रूलिग  पार्टी--अकाली  पार्टी
 की  तरफ  से,  जिसका  मैं  चीफ  ज्हिप  था,  हिस्सा
 लिया  |  वहां  उन्होंने  मैजारिटी  चूंकि  मुल्क  में
 कांग्रेसी  राज्यों  की  है  और  सेन्टर  में  भी  कांग्रेसी
 राज्य  है  इसलिए  यूनानिमसली  एक  रेजोल्यूशन
 पास  किया  कि  फ्लौर  क्रासिंग  को  कतई  रोका
 जाये।  मगर  बजाये  रोकने  के  उसका  तकवीयत
 दी  गई।  लोगों  को  फंसाया  गया  कि  फ्लोर
 क्रासिंग  करो  और  माइनारिटी  गवर्ने मेन्ट  बनाओ
 जिसका  नतीजा  आज  हम  देख  रहे  हैं  कि  कुछ
 जगह  से  यह  चीज  चली  और  पालियामेन्‍्ट  में

 पहुंच  गई  भौर  मुल्क  बर्वादी  के  दहाने  पर  पहुँच
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 गया  |  देश  भर  में  डिमोक़सी  हो  जिसमें  लोग
 आइडियोलौजी  को  बोट  दें  मगर  उसकी  जगह
 लोग  बोट  देते  हैं  एक  पार्टी  को  कि  यह  पार्टी
 राज  करे  ।  फिर  वे  लोग  जानबरों  की  तरह
 आकर  बिक  जाते  हैं  जिसमें  माइनारिटी  पार्टी
 का  राज  हो  और  फिर  कहते  हैं  कि  वोटों  का
 राज  है।  वोटों  का  राज  बिल्कुल  नहीं  है।
 लेकिन  इसके  बारे  में  प्रेसीडेन्ट  साहब  ने  इशारा
 तक  नहीं  किया  कि  मुल्क  का  एखलाक  गिर
 गया,  पोलिटिकल  बैंक्रप्सी  झा  गई,  मोरेल
 खत्म  हो  रहा  है,  'डिमोक्रसी सी  खतरे  में  पड़  गई,
 इसके  बारे  में  भी  कुछ  करेंगे  ।  मगर  कुछ  हैरानी
 नहीं  इस  बात  से  क्योंकि  इस  किस्म  की  गवर्ने-
 मेल्ट  से  यही  उम्मीद  होती  है।  क्‍योंकि  जो
 प्रेसीडेन्ट  या  एड्रेस  या  गवनंर  का  एड्रेंस  होता
 है  वह  तो  एक  रिबाज  भर  है,  वह  मौके  को
 गवनंमेन्ट  की  मुह  बोलती  हुई  तस्वीर  होती
 है।  जो  कुछ  गवनंमेन्ट  होती  है  मौके  की  वह
 एड्स  होता है ।  तो  इस  एड्रेस  से  हम  कसे  यह
 उम्मीद  कर  सकते  हैं  क्योंकि  यह  झगर  फ्लोर
 क्रातिंग  या  ऐसी  बात  को  रोक  तो  उनकी
 गवनेमेन्ट  सी  दिन  खत्म  होती  है  यह  जो  छोगों
 के  सहारे  से  गवर्नमेन्ट  बनाई  हुई  है,  माइनारिटी
 गवरनंमेन्ट  यह  खत्म  होती  है।  माइनारिटी
 गवर्नमेन्ट  आज  राज  कर  रही  हैँ।  तो  म्‌ के  इससे
 कोई  हैरानी  नहीं  लेकिन  अफसोस  जरूर  हूँ  कि
 बीस  साल  की  श्राज़ादी  के  बाद  इस  कांग्रेस
 गवन मेन्ट  ने  मुल्क  के  एखलछाक  को  बिल्कुल
 खत्म  कर  दिया  और  मुल्क  का  वेड़ा  गक॑कर
 दिया  |

 यही  नहीं,  मैं  डिसिप्लित  की  बात  बताता

 हूँ  ;  अभी-अभी  थोड़े  दिन  हुए  पंजाब  का  मसला
 आया।  यूनियन  गवर्नभेन्ट  के  सामने  बड़ी  देर

 तक  लटकता  रहा  तीन  साल  लटकने  के  बाद

 मजबूरन  प्राइम  मिनिस्टर  साहिबा  को  फैसला
 करना  पड़ा  ।  फैसला  किया  लेकित  करते  करते
 किसी  की  आँखों  में  श््ल  डालनी  पड़ी,  किसी

 (Mf)
 की  फेप  सेविंग  करनी  पड़ी,  कुछ  अपनी  'जान
 वचानी  पड़ी  कि  सरकार  न  ट्र्द  जाये  इसलिए
 उसका  मुआविजा  दो,  इन्साफ  से  उसका  कुछ
 ताल्लुक  नहीं  है,  जान  बचाने  से  ताल्लुक  है
 उसी  कंबिनेट  के  वजीर  हैं,  बदकिस्मती  से  पंजाब
 के  सरदार  इकवाल  सिंह।  मैं  डिसिप्लिन  की
 बात  बताता  हूँ  कि  मुल्क  की  प्राइम  मिनिस्टर
 एक  फैसला  करे,  मैं  उसको  कोस  सकता  हूं,
 कम्युनिस्ट  कोस  सकते  हैं,  स्वतंत्र  पार्टी  कोस
 सकती  है  लेकिन  उसी  पार्टी  का  डिप्टी  मिनिस्टर
 और  उनका  बड़ा  चह्देता  वह  गांवों  में  जाता  2,
 लोगों  को  एक्स्प्लायट  करता  है  कि  यह  सरदार

 गुरनाम  सिंह  ने  मजबूर  करके  दस्तखत  करके
 इलाका  दे  दिया  ।'''(व्यवधान)“*“इस  तरह
 बहू  लोगाँ  को  गुमराह  करता  है।  मैं  समझता

 हूं  जिस  पार्टी  में  इतनी  इनडिस्िप्लिन  हो  कि
 अपनी  पार्टी  के  लीडर  के  खिलाफ़  वह  बगावत
 करता  हो,  ही  शुद  रिजाइन  आर  ही  शुड  बी
 डिसमिस्ड  इमीडिएटली  ।  ऐसा  घटिया  आदमी,
 नाहिल  आदमी  को  बिल्कुल  नहीं  रखना  चाहिए।
 लोगों  के  वोट  लेकर  आता  है  और  लोगों  को
 एक्स्प्लायट  करता  है।  और  मुझे  हैरानी  हुई
 कि  एक  दिन  ऐसे  ही  इत्तफ़ाक  से  मुझे  मिल
 गए  ।  मैंने  कहा  कि  अब  क्या  होगा,  अब  आप
 तो  हरयाणे  में  चले  गए  तो  आप  कहते  हैं  कि
 मेरी  दो  असेम्बली  कांस्टीट्एन्सी  गई  है,  6  पंजाव
 में  है,  मैं  पंजाब  में  खड़ा  हैं,  बुत  मारता  हूँ
 हरयाणे  को  ।  मैंने  कहा  कमाल  की  बात  है
 हरयाशे  का  रहने  वाला  हरयाणों  को  गालियां
 निकाले'  (ब्यवधान)'**  यस,  आई  एम  स्पी-
 किंग  दि  टुथ ।  तो  इस  किस्म  का  इनका  हाल
 है  ।  इसलिए  मैं  कहता  हूं  कि  जहां  तक  एखलाक
 का,  डिसिप्लिन  का  ताल्‍लुक  है,  वह  तो  इनका
 दिवाला  निकल  चुका  है  |

 बागे.  चलिए  चेयरमंन  साहिबा,  ये  जो
 लोगों  के  साथ  बर्ताव  करते  हैं  वह  देखिए  1

 हिन्दुस्तान  में  तकरीबन  80  परसेन्ट  लोग  देहात
 में  रहते  हैं।
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 [श्री  गुरचरण  सिंह]
 80  परसेन्ट  लोग  देहात  के  रहने  वाले

 डायरंक्ट  या  इनडायरंक्ट  शकल  में  खेती-ब।डी
 से  ताल्लुक  रखते  हैं।  कुछ  अर्सा  हुआ  हमारे
 यहां  स्टेट  में  सीलिग  का  सवाल  आया,  30  एकड़
 पर  सीलिंग  रखी  जाय  या  25  एकड़  पर  रखी
 जाय  |  हमने  उस  सीलिग  को  मान  लिया।  यह
 सीलिंग  किस  प्रकार  की  थी--हमारी  श्रनिग
 पर  थी,  हमारे  रोज़गार  पर  थीं।  मैं  उस  वक्‍त
 पंजाब  की  असेम्बली  का  मेम्बर  था  और  हालांकि
 मैं  खुद  ज़मीदार  हैं,  जिसकी  जमीन  इसमें  चली
 गई,  लेकिन  फिर  भी  मैं  इस  के  हक़  में  बोला  1
 उस  बकत  हमारे  यहां  आंकड़े  लिये  गये--
 30  स्टेण्डड  एकड़  जमीन  से  हमारे  यहां  सालाना
 झ्रामदनी  कुल  3600  go  होती  है,  जिस  पर
 आप  अन्दाजा  लगाइये  कितने  टैक्स  हम  को
 देने  पड़ते  हैं--मालिया,  आबियाना,  सरचार्ज,
 सुपरसरच।ज,  कौटन  सेस,  शुगरकेन  सेस,  चिली
 सेस  ny  तम्बाकू  हम  पैदा  नहीं  करते,  क्‍योंकि
 हमारे  यहां  सिख  आबादी  ज़्यादा  है।  इतने
 किस्म  के  टैक्‍स  हम  पर  लगते  हैं  और  यह  स्टेट
 सब्जेक्ट  है,  अब  उसके  बाद  सैन्टर  भी  टैक्स
 लगा  दे  तो  आप  अन्दाज्ा  लगाइये  कि  इसका
 क्या  नत्तोजा  निकलेगा,  हम  ज़्यादा  आमदनी
 कर  नहीं  सकते,  जो  कुछ  हमारे  पास  है,  उससे
 ज्य'दा  बना  ही  नहीं  सकते,  जब  कि  चेयरमेन
 साहबा,  जमींदारों  के पास  इसके  अलावा  आम-
 दनी  का  और  दूसरा  कोई  सोर्स  नहीं  है,  न  वह
 कारखानेदार  बन  सकता  है  और  न  बिजनेस
 कर  सकता  है।  जमींदार  छीटा  हो  या  बड़ा  हो,
 बड़े  जमींदार  का  तो  अब  सवाल  हीं  नहीं  है,
 कानून  बन  गया  है  कि  सीलिग  से  ज्यादा  किसी
 के  पास  जमीन  नहीं  होगी,  उस  पर  एग्रीकल्चर
 बेल्थ  टैक्स  शौर  लगा  विया  जाय  तो  उसके  पास
 क्या  रहेगा।  उस  के  बावजूद  भी  इस  में  से
 सेन्टर  ने  स्टेट  को  कुछ  नहीं  देना  है  tL

 चेयरमेन  साहिबा,  डिवीजन  के  बाद  पंजाब
 एक  छोटा  सा  सुवा  रह  गया  है,  उसमें  सिर्फ
 ll  डिल्ट्रिक्ट्स  हैं।  पिछले  साल  सेन्टर  को
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 प्रोक्योरमेन्ट  के  लिये  गन्दुम  की  जरूरत  पड़ी,
 36  लाख  टन  गन्दुम  की  जरूरत  थी,  अकेले
 पंजाब  ने,  जो  इसको  पसन्द  नहीं  है,  जिसका  ये
 बड़े  सर्वे  वाले  मज़ाक  करते  हैं,  अठारह  लाख
 टन  दिया  और  बाकी  सारे  हिन्दुस्तान  ने  साढ़े
 पन्द्रह  लाख  टन  दिया,  जब  कि  हमें  इन  से  कोई
 रियायत  नहीं  मिली  ny  इस  के  मुकाबले  में  पंजाब
 के  साथ  डिस्क्रीमनेशन  इतना  है  कि  पिछले
 20  सालों  में  दो  प॑से  की  भी  इप्डस्ट्री  इन्होंने
 पंजाब  को  नहीं  दी  ।

 एक  और  खास  बात  की  तरफ,  चेयरमैन
 साहिबा,  मैं  आपकी  तवज्जह  दिलाना  चाहता
 हैं।  अभी  हाल  में  प्रधान  मंत्री  जी  ने  चण्डीगढ़
 का  फैसला  करते  वक्‍त  फाजिल्का  के  07  गांव
 हरियाणा  को  ऐलान  कर  दिये।  मैं  हैरान  हूं--
 एक  तरफ  आप  कमीशन  मुकरिर  करने  जा  रहे
 हैं  जो  यह  देखेगा  कि  लोगों  की  जुबान  क्या  है
 और  लिग्विस्टिक  आधार  पर  फँसला  करेगा।
 यहां  पर  चौधरी  साहब  बहुत  चीौखोपुकार  करते
 हैं  कि  चण्डीगढ़  में  इतते  फीसदी  बोट  हैं।  मैं
 चोधरी  साहब  की  हर  बात  मानता  हूँ,  मैं  कहता
 हैँ  कि  पालियामेन्ट  से  हर  पार्टी  का  एक  भेम्बर
 ले  लो,  कांग्रेस  पार्टी  का  भी  ले  लो  और  टेप-
 रिकार्डर  लेकर  चलो,  हर  गांव  में  जहां  जह
 बच्चों  के  स्कूल  हैं,  उनकी  जुबान  को  टेप-रिकार्ड

 ्
 लो  और  देखो  कि  कौन  सी  जुवान  बोलते

 1

 शी  रामगोपाल  शालवाले  (चांदनी  चोक)  :
 क्‍या  बोली  और  भाषा  एक  ही  चीज़  है  ?

 श्री  ग्रचरण  सिंह :  बच्चों  के  पास  चले
 जाइये,  भेजोरिटी  स्कूलों  में  बच्चे  जो  बोली
 बोलते  हैं,  उसको  मान  लो  1  मैं  अपनी  गवर्ने-
 मेन्ट  और  अपने  सूबे  की  जिम्मेदारी  लेने  को
 तेयार  हूं  -  आप  क्या  हिन्दू  सिख  डिवीजन  करते
 हैं,  मुल्क  को  डिसइन्टीग्रेट  करते  हैं।  फाजिल्का
 हिन्दुस्तान  के  एक  कोने  में  है,  पाकिस्तान  की
 सरहद  से  लगता  हुआ  इलाका  है,  उसको  आपने
 हरियाणा  को  दे  दिया,  यहू  हमारे  साथ  बड़ी
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 बेइन्साफी  है,  बेईमानी  है।  आपने  शाह  कमी-
 शन  मुकरिर  किया,  उसने  दो  फैसले  दिये--
 कालका  हरियाणा  को  दे  दिया,  मैं  जानना
 चाहता  हैं  कि  उसका  हरियाणा  के  साथ  क्‍या

 ताललुक  था|  सारा  माउन्टेनियस  इलाका  है,
 बागड़  में  रहने  वालों  का  उससे  क्या  ताल्‍्लुक
 था,  हिमाचल  को  देते  तो  मैं  मान  भी  लेता  1
 काल्का  हरियाणा  को  देना  इतनी  बड़ी  बेइन्साफी
 है,  इतनी  बड़ी  बेईमानी  है,  दुनिया  का  कोई

 दूसरा  कमीशन  ऐसा  नहीं  करेगा

 सिरसा  का  सारा  इलाका  हरियाणा  को
 दिया  गया,  हम  ते  उस  को  मान  लिया।  लेकिन
 उसके  बाद  क्‍या  हुआ ?  जब  बंसीलाल  की
 सरकार  आई  और  वहां  इलेक्शन  हुआ,  वहां
 पर  अकाली  पार्टी  ने  झपना  केन्‍्डीडेट  खड़ा

 किया,  सरदार  तेजासिह  डभवाली  से  प्रकाली
 टिकट  पर  कामयाब  हुए,  इससे  साफ  जाहिर
 होता  है  कि  बहां  पर  अकाली  सिखों  की  तादाद
 ज्यादा  है।  उसी  के  पड़ोस  में  अकाली  पार्टी  ने
 जो  कैन्डीडेट  खड़ा  किया,  वह  सिर्फ  400  वोटों
 से  हारा।  वहां  पर  सिखों  की  मैजोरिटी  है,
 लेकिन  ये  कहते  हैं  कि  वहां  हिन्दी  बोलने  वाले
 ज्यादा  हैँ

 or

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्रों  (श्री  शेर  सिंह)  :  क्‍या
 सिख  हिन्दी  नहीं  बोलते  ?  आप  भी  तो  हिन्दी
 बोल  रहे  हैं  ।

 श्री  गुरचरण  सिंह :  मैं  आप  जेसा  भूठा
 नहीं  है,  चौधरी  साहब  1  मैं  द्  बोलता  हूं,
 चूंकि  यहां  पंजाबी  नहीं  समझते  हैं।  आइन्दा
 पंजाबी  में  बोला  करू गा  ।

 चेयरमेन  साहिबा,  यह  श्ड  प्  जो  प्रेजिडेन्ट

 साहब  ने  पढ़ा  है,  इतना  मिसलीडिग  है,  इतना
 थोथा  है  कि  मैं  समझता  gh  दो-तीन  दफा
 असैम्बली  में  भी  गया  हैँ  और  इस  दफा  पालिया-

 (M,
 ae  में  श्राया  है,  इतना  बोदा  और  बेबुनियाद
 एड्रेस  मैंने  कभी  नहीं  सुना  1  जो  बातें  यह
 पार्टी  अपने  प्रेजिडेन्ट  से  कहलाती  है,  मेरा
 ख्याल  है  कि  इस  से  इस  मुल्क  का  गुजारा  नहीं
 होगा।  इसलिये  मैं  इस  शुक्रिये  के  प्रस्ताव  में
 शामिल  होने  से  मजदूर  हूँ,  लेकिन  आपका
 शुक्रिया  अदा  करतां  हैँ  कि  आपने  मुझे  बोलने
 के  लिये  वक्‍त  दिया  |

 SHRI  JAIPAL  SINGH  (Kunti):  I  have
 to  raise  a  point  of  privilege.  I  have  been
 here  at  every  Address  of  every  President
 and  every  year  I  have  ralsed  this  point  that
 it  fs  an  insult  to  this  House,  an  insult  to  the
 President,  that  when  we  are  discussing  his
 Address  there  should  be  only  one  Minister
 here,

 AN  HON.  MEMBER:  There  are  two
 Ministers,

 SHRI  JAIPAL  SINGH  :  They  should  all
 be  here,  I  request  that  you  press  the  bell
 and  get  the  Prime  Minister  and  the  whole
 lot  of  them  here.

 MR.  CHAIRMAN  :  I  think  hon,
 Members  would  appreciate  the  stand  that  if
 there  were  more  Ministers,  it  would  be  better
 but  since  there  fs  one  Minister,  I  think
 there  is  no  point  in  pressing  It,

 I  shall  call  a  Member  from  the  Treasury
 Benches  this  time  and  then  a  Member  from
 the  opposition,

 SHRI  P,  K,  DEO  (Kalahandi)  «  Their
 number  is  reduced.

 MR,  CHAIRMAN  :  I  shall  not  encroach
 on  the  time—glven  to  every  party,  but  the
 normal  practice  is  to  call  one  Member  from
 the  Treasury  Benches  and  one  from  the  other
 side,

 SHRI  P.  छू,  DEO  :  If  that  be  so,  Mr,
 Umanath  represents  the  Treasury  Benches,

 SHRI  UMANATH  (Pudukkotai)  :  He
 is  a  potential  Minister,

 /
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 MR.  CHAIRMAN  :  Since  the  hon.
 Member  who  spok+  was  from  the  Indepzn-
 dents  group,  I  shall  now  call  a  M-mber  from
 the  Treasury  Benches,  Mr.  R  D.  Bhandare.
 I  shall  call  Mr,  Umanath  after  the  han.
 Member  whom  I  have  now  called,

 SHRI  R.  UMANATH  :  Not  necessarily
 Members  from  the  Opposition  are  also
 called  one  after  another.

 SHRI  SAMAR  GUHA  (Contai)  :  It  is
 a  minority  Government  and  there  is  no
 question  of  one  from  this  side  and  from
 that  side.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  I  rise  to  support  the  motion
 moved  by  my  hon,  friend  Mr,  Hanuman-
 thaiya  to  thank  the  President  for  his  Address.
 This  Address  has  been  described  by  various
 speakers  in  varlous  ways.  But  to  my  mind
 it  is  a  realistic  Address  and  gives  the  factual
 conditions  prevailing  in  this  country.  It
 also  lays  down  the  guidelines  for  the  future
 action  and  shows  the  way  for  marching
 towards  socialism  through  democratic  means.
 It  takes  note  of  the  past  decade  of  950s.
 One  of  my  hon’ble  friends  has  taken  objec-
 tion  to  the  mention  of  the  past  decade.
 Should  we  forget  the  past  and  think  only  of
 the  future  without  taking  into  consideration
 the  present?)  (Jnterruptions.)  I  need  not
 mention  that  during  this  decade  that  has
 gone  by  our  country  has  had  to  face  two
 wars  and  two  unprecedented  famines  yet
 there  have  been  achievements  leading  to
 economic  recovery,  I  need  not  mention  that
 we  entered  a  new  era;  there  was  a  green
 revolution  because  of  a  mew  agriculture
 strategy  and  we  have  also  overcome  the
 period  of  recession.  I,  therefore,  maintain
 that  this  Address  gives  a  realistic  picture
 and  also  takes  note  of  the  decade  that  has
 gone  by  and  talks  of  the  new  era  which  we
 are  entiring  into.

 I  shall  draw  the  attention  of  the  House
 to  para  6  of  this  Address.  It  speaks  of  the
 transformation  taking  place  by  consent  wi-
 thin  the  framework  of  political  democracy,
 This  Address  also  gives  the  aims  and  objects
 of  this  Government  and  gives  a  sense  of  di-
 rection.  Para  8  of  the  Address  speaks  of
 the  determination  of  the  Government  in  the
 following  words,  ‘‘Government  are  resolved
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 to  go  forward  at  a  faster  pace  towards  achleey-
 ing  a  social  order  which  fs  just  and  humane
 by  taking  particular  care  of  the  weaker  sec-
 tions  of  the  community  and  by  ensuring  that
 the  meagre  wealth  of  the  nation  Is  augmen-
 ted  by*hard  dedicated  work.”

 This  is  the  aim  and  this  Is  the  objective
 which  the  Government  seeks  to  achieve,
 The  address  also  shows  the  achievement  of
 a  part  of  the  objectives  :  the  march  towards
 socialism.  Bank  nationalisation  was  a  step  in
 the  right  directlon  Bank  natlonalisation  crea-
 teda  new  enthusiasm,  new  hopes  and  new  as-
 pirations  among  the  Indian  masses,  But  the
 Bank  Nationalisation  Act  has  been  struck
 down  by  the  Supreme  Court,  This  decision
 of  the  Supreme  Court  raises  a  number  of
 problems.

 6  hrs.

 The  first  problem  is,  can  the  Supreme
 Court,  while  interpreting  the  legislation,
 challenge  the  wisdom  and  the  policy  of  the
 legislature.  The  second  problem  is,  where
 there  is  a  soclal  and  economic  stagnation
 and  backwardness  of  the  country,  what  role
 should  the  Supreme  Court  play?  Should  it
 help  the  acceleration  process  of  progress  or
 should  it  halt  the  progress  ?  The  third  pro-
 blem  is,  when  the  possession  of  property  is
 with  a  few  and  many  are  without  property,
 what  attitude  should  the  Supreme  Court
 adopt  to  the  right  to  property  ?  Fourth
 when  there  fs  a  conflict  between  the  right
 to  property  and  the  directive  principles,
 which  are  the  instruments  of  instruction
 given  to  the  State  to  recreate  and  recons-
 truct  a  new  society  based  on  economic  and
 social  justice,  what  positon  should  the
 Supreme  Court  take  ?  Fifth  when  the  gap
 between  the  rich  and  the  poor  is  widening,
 and  when  wealth  is  the  possession  of  the
 few  and  liberty  is  the  possession  of  the
 many,  should  the  Supreme  Court  thwart  the
 will  of  the  people  expressed  through  the
 legislature  ?  The  sixth  problem  which  it
 raises  is,  has  the  Supreme  Court  forgotten
 that  to  fetter  the  will  of  the  legislature  is  to
 give  an  invitation  ‘o  anarchy.  Can  there
 be  a  choice  between  bread  and  liberty.  If
 there is  a  cholec  between  bread  and  the
 right  to  property,  what  would  be  the  choice
 of  this  House  and  what  would  be  the  choice
 of  the  country  ?  I  therefore  suggest,  that
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 first,  let  the  Constitution  be  amended:  amend
 the  Constitution  including  the  fundamental
 rights  in  order  to  put  a  curb  on  the  right  to
 Property,

 AN  HON.  MEMBER  :  You  have  no
 mandate  to  amend  fundamental  rights.

 SHRI  R.  0.  BHANDARE:  He  _  has
 nelther  the  understanding  of  the  proper  im-
 plication  of  the  proposition  nor  the  under-
 standing  of  the  Constitution.  The  second
 suggestion  is,  restore  the  fourth  amendment
 that  was  passed  in  965  dealing  with  the
 adequacy  of  the  compensation.

 In  this  connection,  I  would  like  to  draw
 the  attentian  of  the  House  to  the  speech
 made  by  Pandit  Pant  when  the  fourth
 amendment  was  moved.  I  think  the  appre-
 hension  is  in  the  minds  of  the  Opposition
 that  if  an  amendment  of  the  Constitution  is
 accepted  then  the  fundamental  rights  may
 also  be  amended  Parliament  may  go  to  any
 extent.  Therefor,  am  drawing  the  atten-
 tioa  of  thc  House  to  para  4,  page  396  of
 Our  Fundamental  Rights—Their  Nature
 and  Extent,  by  D.  N.  Banerjee.  In  that
 book,  Pandit  Pant  is  quoted  as  saying  :

 ष्नू  think  the  Parliament  will  always
 try  to  take  a  seasonable  view.  The
 collective  wisdom  of  the  Parliament  will
 do  the  right  thing  and  will  always  take
 just  and  equitable  view,  The  Parliament
 consists  of  the  representatives  of  the
 people.”

 It  is  but  natural  that  representatives  of
 the  people  will  take  the  right  view,  There-
 fore,  I  offer  these  two  suggestions.  If  we
 cannot  do  that,  what  will  happen  ?  There
 will  be  tenston,  violation  and  more  Navalites
 in  this  country.  Never  forget  this  aspect
 of  life  as  {s  found  today  in  this  country.  We
 have  got  to  move  and  have  got  to  ask  the
 people,  everybody,  all  institutions,  to  move
 along  with  the  times.

 I  would  draw  attention  to  page  5  of  the
 Address  where  the  reasons  are  given  as  to
 why  there  are  tenstons  and  violence  in  this
 country.  One  reason  is  the  unfair  land
 tenure  system.  The  land  reform  policy
 which  was  adopted  was  a  fraud  on  the
 tenants,  the  landless  agricultural  labourers
 and  small  farmers,  because  the  land  ceiling
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 was  very  high  and  the  land  was  already
 distributed  among  the  relations  and  relatives.
 No  record  of  rights  was  kept.  The  result
 was,  no  land  was  available  to  be  redistribu-
 ted  to  the  landless.  Fven  culturable  waste
 land  was  not  given  to  the  landless.  There-
 fore,  a  radical  land  reform  policy  fs  absolu-
 tely  necessary,  We  should  reduce  the  cei-
 ling  on  land  and  find  out  more  surplus  land
 for  redistribution.  (Interruptions).

 Along  with  the  National  Agriculture
 Survey  Commission,  there  ought  to  be  a
 Agricultural  Labour  Inquiry  Commission.
 The  first  Agriculture  Labour  Inquiry  Com-
 mission  was  appointed  in  1951-52  and  the
 second  one  was  appointed  in  955  56,  4
 years  have  passed  but  nobody  has  bothered
 to  enquire  into  the  conditions  of  living  of
 the  Agricultural  labourers.  What  happened
 during  these  4  years?  Their  per  captia
 income  has  gone  down  to  Rs,  ISL  per
 annum,  as  given  by  the  Minister  of  Food
 and  Agriculture  on  the  floor  of  the  House
 on  the  8th  May  1969,

 Now  I  come  to  the  question  of  Scoedu-
 led  Castes  and  Scheduled  Tribes  and  Back-
 ward  Classes,  What  are  their  means  of  living?
 How  far  has  their  educational  backwardness
 been  removed  ?  Have  the  atrocities  on  them
 increased  or  decreased  ?  Has  the  reservation
 in  services  been  properly  implemented  ?
 What  is  the  result?  How  many  in  this
 country  have  taken  any  sympathetic  attitude
 towards  the  Badhists  and  their  problems  and
 disabilitles  2  I  doubt  very  much  whether
 anybody  has  cared  to  study  the  problems  of
 thelr  life.

 The  border  dispute  between  Mysore  and
 Maharashtra  ought  to  be  solved  on  certain
 princples—the  village  as  a  unit,  geographi-
 cal  contiguity  and  lingutstic  affinity.  Let
 there  be  these  principles  as  the  basis  for
 solving  border  questions.

 With  these  words,  I  support  the  motion
 of  thanks  moved  by  Shri  Hanumanthaiya.

 MR.  CHAIRMAN  :  Mr.  Umanath.

 SHRI  P.  R.  THAKUR  (Nabadwip)  :
 Our  number  Js  14  and  we  do  not  get  any
 chance,  Will  we  get  some  chance  ?
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 MR.  CHAIRMAN?  Does  the  hon.
 member  wish  to  speak  as  a  member  of  the
 scheduled  castes  and  scheduled  tribes  or  as
 member  of  a  party  ?  Every  party  has  some
 specific  time  allotted  to  it.  Time  will  be

 _given  on  the  basis  of  party  time.

 I  am  sorry  I  cannot  concede  that  point,
 Mr.  Umanath.

 SHRI  UMANATH  :  Madam  Chairman,
 T  have  been  following  the  discussion  on  the
 President’s  Address  during  the  last
 two  days  and  one  interesting  statement  which
 attracted  my  attention  was  that  of  Shri  S.
 K.  Patil  wherein  he  said  that  if  Marx  were
 to  rise  from  his  grave,  seeing  Indira  Govern-
 ment  socialism,  he  would  have  committed
 suicide.  Despite  the  enticement  offered  by
 Shri  Patil  that  Marx  will  have  a  few  minutes
 of  fresh  lease  of  life,  Marx  did  not  rise  from
 his  grave.  Do  you  know  why  ?  Having
 heard  from  his  grave  that  it  was  Shri  S.  K.
 Patil  who  was  trying  to  defend  the  purity
 socialism,  Marx  preferred  to  remain  dead
 within  the  grave  itself.

 So  far  as  the  approach  of  our  party  to
 the  President’s  Address  is  concerned,  we
 consider  this  address  as  the  same  old  wine
 in  new  bottle.  It  is  the  same  approach  and
 policy  of  building  capitalism.  The
 government  has  taken  up  this  position
 because  the  government  and  _  the  party
 serve  and  rely  on  the  same  classes
 which  are  served  and  relied  upon  by  Shri  S.
 K.  Patil  and  company  on  this  side.  Here  I
 will  give  a  quotation  from  Economic  and
 Political  Weekly  dated  13.12.1969,  which
 is  neither  our  paper  nor  that  of  the  opposi-
 tion  :

 “When  Chief  Minister  Mr.  V.  P.  Naik
 arrived  in  Bombay  from  Nagpur  to
 receive  interim  Congress  President,  Mr.
 Subramaniam,  he  made  it  a  point  to
 contact  prominent  industrialists  in
 Bombay.  He  called  upon  them  to  help
 make  the  plenary  session  a  success.  The
 response  from  the  business  community
 has  been  very  encouraging,  It  sent  its
 report  to  the  MPCC  to  join  the  Recep-
 tion  Committee.  Mr.  Harish  Mahindra
 of  Mahindra  &  Mahindra,  a  very  close
 associate  of  Mr.  ‘s.  K,  Patil  had  little
 hesitation  in  joining  the  Reception

 MARCH  2,  970  President’s  Address  (M)  304

 Committee.  Tatas,  Mafatlal  and  other
 important  industrial  houses  {n  the  city
 have  also  extended  suppert  to  this
 session,"

 It  is  not  our  paper  or  any  other  party’s
 paper.  Therefore.  so  far  as  this  government
 is  concerned,  It  is  very  clear  that  it  is  the
 same  old  wine  in  new  bottle  because  it
 relies  on  the  same  class  and  serves  the  same
 class  which  Shri  S.  K.  Patil  and  company
 on  the  other  side  serves  and  relies  upon.

 On  this  side  also,  despite  the  thunder,
 fretting  and  fuming  by  Shri  S.  K.  Patfl  in
 his  attack  on  the  government,  he  attached
 only  a  socialist  bottle  and  not  the  capitalist
 wine.

 Coming  to  the  President’s  Address,  it
 says  :

 ‘*‘Indeed,  a  new  strategy  for  agricultural
 development  was  implemented  during
 this  period  and  its  success  has  attracted
 world-wide  attention,”

 What  is  this  strategy?  The  same  old
 Strategy  evolved  by  both  the  Indicate  and
 the  Syndicate  when  they  ware  together,  the
 same  old  approach  has  been  commended  to
 us  by  the  President.  They  are  relying  upon
 imperialists  and  Jandlords  rather  then  God;
 they  are  having  a  strategy  of  substitute  rather
 than  a  strategy  of  land  are  forms.

 What  has  been  the  result?  You  may
 call  the  result  the  Green  Revolution  ;  but  I
 would  call  it  a  money  revolution,  a  fertilizer
 revolution  or  a  pesticide  revolution  and  not,
 in  any  case,  a  revolution  in  agriculture.  What
 is  the  amount  of  money  pumped  {nto  this
 sector  during  the  last  ten  years  ?

 6.4  brs.

 [SHRI  K.  N.  TiwARt  in  the  Chair)

 Rs.  3,805  crores  has  been  spent  on  agricul-
 ture  as  well  as  irrigation,  But  what  has
 been  the  result  ?  The  food  production,
 quoting  official  figures,  is  as  follows  ६

 1964-65,  89.4  milllon  tonnes
 1965-66  72  million  tonnes,  a  drop
 1966-67  742  million  tonnes
 1967-68  95.l,,  3
 1969-70  94.0  re  99.  according

 to  estimates.
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 These  figures  will  show  that  after  pumping
 Rs.  4,000  crores  you  still  have  very  fluetuat-
 ing  production,  so  far  as  foodgrains  are
 concerned.  The  production  fs  not  steady,

 Let  us  take  the  production  of  commercial
 crops,  I  agatn  quote  the  Government  figures.
 The  production  of  oilseeds  in  1966-67  was
 8.4  million  tonnes,  in  ‘1967-68,  it  jumped  to
 0.4  million  tonnes  in  1968-69.  it  dropped  to
 9.0  million  tonnes  and  the  estimate  for
 1969-70.  is  just  10  million  tonnes,  Here  also,
 after  pumping  in  so  much  money,  this  stra-
 tegy  has  not  brought  about  steady  growth  in
 Production.

 Take  the  question  of  use  of  fertilisers  about
 which  they  talk  so  much.  The  growth  rate
 of  cousmption  of  nitrogenous  fertiliser  in
 ‘1966-67,  was  50.  percent  ;  1967-68  it  dropped
 to  39.3  percent  and  the  estimate  for
 1968-69  is  9.6  percent.  An  important  part
 of  the  strategy  is  the  use  of  fertilisers  and
 yet  fits  growth  rate  {s  falling.

 The  President  mentioned  that  this  stra-
 tegy  was  being  very  much  praised  abroad.
 Of  course,  people  abroad,  specially  the
 capitalists  and  monopolists  abroad,  who  see
 that  this  strategy  is  a  source  of  profit  for
 them,  will  definitely  praise  it  because  they
 could  sell  the  unsold  fertilisers  at  a  very
 high  rate  here  and  make  huge  profits.
 Between  962  and  966  only  Rs.  AIL  crores
 worth  of  fertilisers  have  been  sold  to  our
 country  by  foreign  imperialists.

 It  is  also  being  praised  by  the  landlords,
 About  the  result  of  the  strategy,‘  so  far  as
 the  benefit  is  concerned,  I  am  giving  you  a
 quotation  from  Francis  Frankel,  US  AID
 official  who  has  gone  to  various  villages  and
 made  a  sutvey  about  the  strategy,  He
 says  :—

 “Farmers  with  20  acres  or  more  have
 made  the  greatest  absolute  and  relative
 gains,  partly  by  mechanizing  farm
 operations  to  take  up  double  or  multiple
 cropping,  but  also  by  diversifying  their
 cropping  pattern  to  include  more  profit-
 able  commercial  crops.  All  of  these
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 innovations  have  substantlally  increased
 the  lead  of  larger  farmers  over  small
 farmers,  ff  not  tn  terms  of  yields  per
 acre,  then  certainly  with  respect  to
 aggregate  production.”

 This  being  the  position,  naturally,  the  land-
 lords  will  shower  praise  so  far  as  this  stra-
 tegy  is  concerned,

 The  real  test  of  this  strategy  is  its  effect
 on  the  poor  peasantry  and  agricultural
 labour,  What  is  the  position  with  regard
 to  the  benefit  to  them  ?  So  far  as  the  poor
 peasants  are  concerned,  the  same  author  {in
 his  article  writes  :—

 “The  majority  of  farmers—probably  as
 Many  as  75  per  cent  to  80  per  cent  in
 the  rice  belt—have  experienced  a
 relative  decline  {in  their  economic
 Position;  and  some  proportion,  re-
 presenting  unprotected  tenants  culti-
 vating  under  oral  lease,  have  suffered
 an  absolute  deterioration  in  their  living
 standard,”

 This  fs  the  position.  The  monopolists
 abroad  will  praise  {t;  the  landlords  here
 will  praise  it  but  the  poor  peasants,  whose
 economic  position  has  deteriorated  .because
 of  the  strategy,  will  curse  it.  Naturally  you
 will  find  tension  in  villages,  That  explains
 the  so-ealled  tension  in  the  villages  about
 which  so  much  is  talked  here.

 Prof.  Myrdal,  one  of  the  prominent  Swedish
 economists,  referring  to  the  tension  in  the
 Indian  villages,  says  :

 “Indian  village  is  a  complex  molecule
 among  whose  parts  extreme  tensions

 _have  been  built  up.  Although  the
 tensions  crisscross  in  a  manner  that
 maintains  equilibrium  it  is  concelvabie
 that  they  might  reorganise  in  a  way  that
 would  explode  the  molecule.”

 I  call  the  attention  of  the  Home  Minister.
 Neither  the  Home  Minister,  Shri  Chavan,
 nor  any  party  here—no  force  on  earth  can
 check  that  explosion  when  the  molecule
 reorganises  itself  in  the  course  of
 which  it  explodes  _  itself,  That
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 explosion  will  be  in  the  right  direction,
 namely,  for  the  benefit  of  the  poorer
 sections  of  the  peasantry.

 I  would  like  to  say  that  this  agriculture
 strategy,
 being  implemented  on  the  graves  of  millions
 of  our  poor  peasants  and  agricultural  labour,
 During  the  Chief  Minister’s  Conference  Shri
 Chavan  was  afraid  and  said  that  if  nothing  was
 done,  the  green  revolution;would  become  a  red
 revolution.  Nothing  will  bz  done  and
 definitely  the  .green  revolution  will  become
 ared  revolution  despite  your  best  wishes,
 because  you  have  done  nothing,

 I  will  tell  you  why.  Now  the  Govern-
 ment  is  talking  so  much  of  land  reforms.
 Statements  of  the  Prime  Minister  as  well  as
 of  various  ministers  of  the  Government  and
 so  many  other  things  are  contdined  in  the
 President’s  Address.  It  shows  as  though
 they  are  very  serious  in  implementing  land
 reforms,  The  President  tells  us  of  the  letter
 written  by  the  Prime  Minister  to  various
 Chief  Ministers  to  implement  land  reforms.
 For  us,  to  prove  bonafides  of  the  Govern-
 ment  on  the  question  of  land  reforms,  he
 has  cited  the  Prime  Minister’s  letter.  We
 straightway  tell  this  House  and  the  Govern-
 ment  that  we  do  not  want  these  letters.  If
 you  say,  you  are  making  a  break  from  the
 post,  itis  not  the  letters  and  resolutions
 that  we  want.  It  {s  the  action  {n  imple-
 menting  land  reforms  that  the  country
 expects  from  this  Government  and  not  just
 a  letter  from  the  Prime  Minister  to  the  Chief
 Ministers.

 What  fis  the  actlon?  So  far  as  the
 action  is  concerned,  how  does  the  Govern-
 ment  fare  ?  It  falls  there.  I  take  the  latest
 example  of  Rajasthan.  In  Rajasthan  it  is
 essentially  a  struggle  by  the  poor  peasants
 and  landless  peasants  for  the  Jand  on  the
 either  side  of  the  Canal.  There  are  other
 things  also,  betterment  levy,  etc.  But,
 essentially  {t  is  for  the  distribution  of  the
 land  for  the  landless.  What  was  the  sugges-
 tion?  They  demanded  that  the  land  should
 be  given  to  them.  What  should  have  been
 the  Government’s  stand?  Mr.  Sukhadia
 should  have  straightway  said,  ‘“‘Yes  ;  this  is
 a  just  demand  for  the  distribution  of  land  on
 either  side  of  the  Canal  to  the  landless
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 peasants,””  But  what  happened  ?  Mr,
 Sukhadia  who  is  a  member  of  the  Working
 Committee  of  the  Ruling  Congress  Party,  on
 the  other  hand,  refused  to  accept  that.  For
 sometime  he  went  on  with  the  auction  of
 those  lands.  Here  are  the  landiess  peasants
 who  are  on  elther  side  of  the  Canal.  They
 were  shedding  sweat  and  their  blood  when  water
 was  not  there,  When  water  comes,  instead  of
 giving  land  to  them,  Mr.  Sukhadia  says,
 you  auction  the  land.  When  you  auction
 the  land,  who  will  get  it?  Only  the  rich
 people  will  get  it.  The  simple  formula  of
 Mr.  Sukhadia  who  {s  a  member  of  the
 Working  Committee  of  the  Ruling  Congress
 Party  is,  ‘‘When  there  is  no  water,  you  shed
 yeur  blood.  When  water  comes,  the  land
 is  for  the  landlords,  You-go  away  from
 the  place.”

 This  is  the  position.  Where  is  the
 question  of  the  Prinie  Minister  writing  a
 letter  to  the  Chief  Ministers  ?  Mr.  Sukhadia
 is  a  member  of  the  Working  Committee,  It
 was  for  the  Working  Committee,  if  they  are
 really  serious  for  the  land  reforms,  to  call
 Mr,  Sukhadia,  to  use  the  power  of  the
 Working  Committee,  and  tell  him,  ‘You
 will  have  to  distribute  the  land  to  the  land-
 less  peasants.””  Where  is  the  question  of
 the  Prime  Minister  writing  letters  to  the
 Chief  Ministers.  Has  it  been  done?  No.

 Then,  you  take  the  example  of  Uttar  Pra-
 desh.  Mr.  Charan  Singh  announced  that  the
 present  40  acres’  ceiling  will  be  reduced  to  30
 acres.Even  after  reducing  it  to  30  acres,  still
 the  land  will  be  {n  the  hands  of  the  landlords,
 Suddenly,  what  happened  was  that  there  was
 a  revolt  against  that.  I  was  surprised  to  find
 a  revolt  in  the  party  to  which  Mrs,  Indira
 Gandhi  belongs.  It  was  in  the  Ruling
 Congress  Party  that  there  was  a  revolt.  I
 read  in  the  papers.  That  is  the  position  of
 the  Ruling  Congress  Party  in  regard  to  .  land
 reforms,  When  the  revolt  took  place,  the

 ‘people  expected  that  the  Government  here
 will  tell  the  people  saying,  ‘“We  stand  by
 land  reforms.  The  ceiling  must  be  reduced,”
 Did  they  say  that?  No.  On  the  other
 hand,  the  Indira  Government  and  the  Ruling
 Congress  calls  Mr.  Charan  Singh  and  they
 have  negotiations  and  today’s  morning
 papers  say  that  a  compromise  is  arrived  at,
 somehow  to  save  the  Government  _  there,
 sacrificing  the  peasant’s  interests,  This  is
 what  is  happening.
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 Now,  you  take  the  position  in  the

 States  where  genuine  land  reforms  are  being
 i  ed  or  att  are  being  made
 to  implement  the  land  reforms.  That  is
 another  test  for  the  Government's  declaration
 on  the  question  of  the  attitude  to  land
 reforms.  What  fs  the  position  in  West
 Bengal  ?  What  was  the  position  when  Con-
 gress  was  in  power  ?  I  am  quoting  from  The
 Hindu.  do  not  want  to  say  on  my  own.  If  I
 do  that,  you  will  say,  it  is  just.to  support  my
 party,  But  lam  quoting  from  The  Hindu
 which  Is  not  inclined  towards  us.  This  is
 dated  23rd  December,  1969.  I  quote  :

 The  Correspondent  while  describing
 the  land  reforms  under  former  Congress
 Tule  stated  that  they  ‘“‘hardly  reached
 the  mass  of  the  landless,  and  the  land
 Poor  peasantry.””  Describing  the  condi-
 tions  of  these  two  classes  under  Congress
 tule,  he  continued,

 “They  also  had  little  protection  from  the
 district  adminlIstrative  authorities  when,  in
 violation  of  pious  statements  by  the
 Congress  Ministers  in  power  then,  the
 Bargadars  (i.e.  sharecroppers)  were
 faced  with  illegal  evictions  and  the  small
 holdings  of  the  Jandpoor
 dwindled  further.  Consequently,  a
 developing  destitutlon  was  order  of  the
 day.”*

 This  is  what  was  available  till  the  United
 Front  Government  came.  When  the  United
 Front  Government  comes  to  power,  it
 changes  the  position.  About  6-I/2  lakh  acres
 which  had  been  illegally  taken  by  the
 jotedars  or  by  benami  transfers  and  other
 methods  having  been  restored  to  the  peasants
 naturally,  there  wil!  be  resistance  from  the
 jotedars.  They  have  got  licenced  and  un-
 licensed  guns.  They  use  these  guns,  to  pre-
 vent  of  6-1/2  lakhs  acres  being  restored
 to  the  peasants.  What  is  tHe  position  that
 Indra  Gandhi  Government  should  have
 taken  ?  He  {fs  a  struggle.  The  United
 Front  Government  fs  trying  to  give  land  to
 the  peasants  which  are  illegally  taken  away
 by  the  jotdars  and  jotedars  are  shooting
 down  the  peasants.  If  the  Government  stood

 -for  bona  fide  land  reforms  and  if  the
 Government  wants  that  the  land  should  go
 to  the  tiller,  they  should  stand  on  the  side
 of  the  poor  p  ry  there  i  the

 cultivators

 jotedars.  But  what  happens?  The  whole
 question  {s  turned  into  a  law  and  order
 question:  by  the  Chief  Minister  and  Indira
 Gandhi’s  Party  in  West  Bengal  has  joined the  chorus  of  the  jotedarn.

 Similarly,  in  another  State,  Kerala,  they have  passed  the  land  reforms  bill  into  Acct.
 Indian  Express  said  that  it  is  a  most  revo-
 lutionary  land  legisati  on  so  far  passed.  We

 ~d0  not  consider  it  to  be  a  big  revolu-
 tionary  thing.  After  -passing  of  that
 legislation,  the  peasantry  there  took  initia.
 tiative  to  see  that  its  implemented.  |  What
 Shoule  have  been  the  position  of  the
 Government  ,here?  To  stand  by  the  peasantry who  is  struggling  to  implement  the  land
 Teforms  Act  But  What  did  they do?  They  sent  about  2000  CRP  men  from
 here  to  loot  the  struggling  Peasants,  to  rape the  women  there  and  to  beat  up  the  child-
 ren.  This  is  the  attitude  they  have  taken.
 In  fact  {t  is  not  because  when  they  sent  the
 CRP  men,  they  did  not  know.  It  is  not  as
 though  the  Prime  Minister  does  not  know.
 It  is  not  as  though  the  President  does  not
 know.  Because  Comrade  A  K.  Gopalan  who
 is  our  leader  has  written  to  the  President  on
 +13-1-70  a  letter  describing  all  the  facts.  He
 has  again  written  to  him  on  8-I-70  describ-
 ing  all  these  tortures  and  other  things,  On
 18-270  he  met  the  President  in  person.  He
 met  the  Prime  Minister  in  person  and  sald, ‘Your  CRP  which  is  being  sent  there  is
 Playing  havoc  there’.  This  CRP  is  suppress-
 ing  the  peasantry  which  is  struggling  to  im-
 plement  the  lang  reforms.  Yet,  the  posi-
 tion  is  that  more  battalions  are  being  sent.
 From  an  answer,  I  find  that  three  more
 battalions  were  sent  in  January.  This  is
 the  position  regarding  land  reforms,

 Coming  to  the  question  of  {ndustrfal
 licensing  policy,  a  declaration  has  been
 made  about  the  new  Hcensing  policy.  Now
 the  test  of  it  is  :  whether  this  new  Ilcensing
 Policy  is  going  to  curb  the  monopolies  or
 Prevent  them  from  growing  bigger  and
 bigger.  Is  this  licensing  policy  going  to
 help  the  small  fodustry?  That  is  the
 essential  point  to  be  tested.  It  does  not
 prevent  the  monopolies  from  becoming
 bigger.  That  is  obviously  proved.  Despite
 the  existence  of  this  ‘new  licensing  policy,  it



 3Il  President's  Address  (M)

 [Shri  Umanath]
 did  not  prevent  our  Government  from  giving
 licence  to  the  Birlas  for  the  fertiliser  plant
 inGoa.  It  is-not  golng  to  prevent  this
 Government  even  after  declaration  of  this
 licensing  policy  from  giving  Icence  to  the
 Mithpur  project  of  the  Tatas.  Definitely
 it  fs  not  going  to  prevent  them,  Then  the
 question  is  :  ‘Government  always  say,  “We
 won't  allow  such  of  the  industries  to  expand
 farther  on  a  Jarge  scale  which  are  in  the
 frands  of  monopolists.".  Tata  Iron  &  Steel.
 Company  have  got  a  plan  to  increase  their
 capacity  from  2  million  tonnes  to  4  milllon
 tonnes."  Government  say,  ‘No,  No.  We
 can't  do  that."  But  stealthtly  what  has
 happened  7  Government  have.  approved  a
 scheme  of  modernisation  of  TISCO.  They
 bave  approved.  After  modernisation,  what
 is  the  result  ?  Modernisation  Is  preparatory
 to  expanding  the  capacity.  What  else  is  it?
 After  modernising  the  plant,  are  you  going
 to  keep  the  modernised  plant  capacity  idle
 like  that?  Absolutely  not.  So,  on  the
 one  hand,  the  Government  out  wardly  say
 that  they  won't  allow  large  industries  to
 grow  further  into  a  monopoly  but  in
 practice,  by  approving  the  scheme  of  this
 modernisation  of  the  steel  plant  there,  they
 have  laid  the  basis  for  future  expansion  of
 Tatas.

 So  isthe  question  of  bank  notlonalisa-
 tion.  Why  did  the  people  demand  bank

 nal  jon?  Because  crores  of  rupees
 ara  being  utilised  by  big  companies  and
 monopolists  for  thelr  own  purposes  and  not
 for  the  priorities  of  the  country,  After
 bank  natfonalisation,  I  want  to  know  :  ‘Has
 the  posttion  changed  vv  It  has  not.  It  ds
 obvious.  Everybody  knows  that.  ‘So  far
 as  credit  5  concerned,  everybody  knows  that
 the  big  busi  groups  still  to
 get  the  same  credit  facilities  on  the  basis
 of  a  bias  against  small  scale  industries.  How
 thas  bb  hoppened  again  ?  It  is  only  to  cover  up
 this  continuance  of  this  policy  that  a  scheme
 to  give  loans  to  small  establishments  like  a
 small  rikshawala  or  loan  to  a  cyclewala
 fs  launched.  That  is  deceptive,  I
 have  received  a  letter  from  one  of  my
 constituent—a  poor  baker.  He  -says,
 ‘At  this  time  if  I  expand  my  industry,
 I  will  get  some  small:  profit,’  heard  it  on
 the  All  India  Radio,  They  are  fJoviting
 everybody  to  come  to  the  State  Bank  for
 Joans  for  small  scale  industries,  I  went  to
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 to  the  Pudukkotai  bank.  They  sald,  ‘There
 is  no  such  scheme  here."  Then  I  sald,  ‘I
 heard  it  on  the  radio."  They  said,  ‘If  It  ts
 radio,  you  can  go  to  All  India  Radio.’.
 (Interruptions)  The  basic  policy  with
 regard  to  that  has  not  changed,

 The  next  question  Is  the  question  of
 unemployment.  Very  important  emphasis
 has  beeg,  laid  by  the  Presideat  about  the
 determination  of  the  Government  to  solve
 the  question  of  unemployment.  But  what  is
 the  proposal  to  solve  this  unemployment
 problem  ?  Let  us  look  at  facts,  At  the  end
 of  the  third  plan  the  backlog  of  uuemploy-
 ment  was  9,6  milllons,  Now  the  fourth
 plan  has  not  come  but  3  years  have  elapsed.
 What  is  the  backlog  according  to  the
 official  figure  ?  Jt  is  2.6  millions,  It  is
 increasing.  Now,  what  have  the  Govern-
 ment  and  the  Planning  Commission  done  in
 this  regard  ?  Till  the  time  of  the  previous
 plans  they  used  to  calculate  the  backlog,
 But  now  in  the  fourth  plan  this  concept  of
 backlog  has  been  given  up,  In  their  calcu-
 lations  for  the  fourth  plan  they  have  com-
 Pletaly  given  up  this  concept  of  backlog,
 Perhaps  this  is  the  method  they  think  that
 by  eliminating  calculation  of  the  backlog
 they  will  elimina  Noyment  ftself,
 Perhaps  this  is  a  reverse  way  in  which  un-
 employment  is  sought  to  be  solved.  That
 is  what  is  happening.  This  determination
 is  not  in  keeping  with  the  practice  adopted
 On  the  question  of  tion  and  f
 sation,  if  these  are  adopted,  our  agricultural
 labourers  will  be  losing  their  employment.
 what  is  the  use  of  that  policy  ?  That  policy
 is  being  continued,  If  the  President  had
 made  a  declarction  that  io  view  of  this
 position  of  unemployment  our  policy  with
 tegard  to  ion  and  ha
 will  be  given,  I  would  have  understood  it.
 Then  I  would  have  understood  the  split  io
 the  congress  party.  But  there  is  no  word
 about  that.  On  the  one  hand  there  is  no
 serious  effort  made  to  solve  this  problem  of
 unemployment;  on  the  other  band,  the  policy
 which  will  create  more  unemployment  like

 tion  and  hanisation  fs  being
 continued.  J  wish  to  draw  your  attention
 to  the  968  World  Economic  Survey  Report
 of  the  ECAPE,  published  in  The  Hindu
 dated  25-6-69,  It  says  3

 “Whatever  the  future  trends  in  birth
 rates,  developing  countries  are  going  to
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 be  faced  In  the  comlog  decade  with  an
 accelerating  rate  of  increase  in  the  num-

 bers  of  young  p3aple  seeklag  som:  gaia-
 ful  employment.

 When  this  is  superimposed  upon  the
 Present  employment  and  situation  it
 seems  inescapable  that  the  under-employ-
 ment  and  unemployment  now  prevalent
 in  developing  countries  will  Morson  in
 the  years  to  come.  f

 The  survey  urges  labour  intensive
 methods  for  industry  and  agricul  to
 soak  up  young  people.  pouring  into  the
 labour  market  faster  and  faster  in  the
 next  decade.””

 Notwithstanding  the  fact  that  Govern-
 Ment  aro  aware  of  this  Report  no  effort
 has  bezn  made  to  chang:  the  policy  with
 regard  to  automation  and  machaisation
 which  fs  more  ipl  ymezat,

 Coming  to  the  question  of  labour  policy,
 President  has  assured  that  the

 hinery  for  collective  bargaining  is
 going  to  be  evolved,  on  the  lines  of  the
 recommendations  of  the  National  Labour
 Commission,  What  has  the  National
 Labour  Commissi  ded  ?  They
 recommended  an  industrial  relations  machi-
 nery.  But  what  Js  this  industrial  relatlons
 machinery  ?  It  is  a  body  composed  of  judi-
 cial  officers  who  will  be  entirely  biased
 against  the  working  classes,  against  the
 toiling  people,  We  kaow  that  by  experience,
 whatever  the  hon.  friends  sittlag  to  my
 tight  may  say,  |  will  give  one  instance.  In
 one  of  the  public  sector  undertakings,  a
 worker  was  dismissed  and  the  Supreme  Court
 gave  a  decision  on  the  dismissal  of  the
 worker,  No  enquiry  was  conducted.  The
 public  sector  management  sald  that  they  are
 basing  thair  dismissal  on  police  report,
 When  the  dismissed  employee  wanted
 the  police  report  to  know  what  charge
 was  against  him,  the  management  said,
 No,  we  cannot  give,  it  is  confidental.
 Oa  the  basis  of  that  report  I  dismiss  you,"
 So,  that  employee  was  dismissed  on  a  charge
 unknown  to  him.  It  weot  to  the  Supreme
 Court.  The  Supreme  Court  said,  the  disniis-

 sal  is  justified  because  the  Public  undertak-
 ing  can  order  the  dismissal  oa  the  basls  of

 the
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 the  police  report  ;  it  need  not  give  it  to  the
 worker.  This  is  the  sort  of  officers  we  have
 got.  hese  are  the  types  of  officers  who
 will  be  going  into  the  industrial  machinery.

 Despit  this  industrial  relations  machi-
 mery,  if  the  workers  go  on  strike,  and  even  if

 the  strike  is  legal,  after  all  these  processes,
 whai  does  the  National  Labour  Commission
 say  whose  recomendation  the  President  holds
 out  to  us  as  strengthening  collective  bargain-
 ing?  They  say  that  even  if  the  strike  is
 legal,  on  the  30th  day  the  strike  automatl-
 cally  stands  banned.  What  will  the  employ-
 ers  do?  Even  if  the  strike  is  legal,  they
 will  keep  quite  for  30  days  because  after  30
 days  the  workers  will  have  to  come  back.
 They  will  just  keep  quiet  for  30  days,  In
 this  way,  the  workers  will  be  defeated.  So
 all  told,  what  is  going  to  happen  is  that
 what  little  right  of  collective  bargaining  the
 working  class  has  got  in  this  country  through
 their  united  fight  is  going  to  be  totally  elimi-
 nated  by  the  methods  suggested  by  the
 President  in  his  Address.

 So  also  what  about  the  treatment  meted
 out  to  the  Central  Government  employees  7?
 I  could  have  understood  the  split,  in  the
 Congress  based  on  progressivism  and  reac-
 tionarism  if  it  had  resulted  in  the
 ment  of  the  dismissed  Centcal  Government
 employees,  But  -till  there  are  so  many
 employees  who  remain  dismissed,

 AN  HON.  MEMBER:
 taken  a  decision,

 They  have

 SHRI  UMANATH  :
 what  the  decision  Is.
 with  it.

 We  do  not  know
 Let  them  come  out

 Then  there  is  the  question  of  cases  not
 withdrawn,  They  continue  to  be  harassed
 in  courts.  Then  there  fs  interruption  Jo
 service,  There  Is  break  in  service  of
 thousands  of  employees,  not  one  or  two.

 SHRI  RANDHIR  SINGH  (Rohtak)  ;
 He  did  not  hear  Shri  Shukla  this  morning,

 SHRI  UMANATH  3
 thing.

 That  isa  small
 That  only  shows  this  attitude,
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 Fioally,  the  question  of  the  accelerated

 development  af  backward  areas.  The  Plan-
 ning  Commision  team  which  went  Into  this
 question  In  1964  made  an  important  recom-
 mendation  that  the  Central  Government
 Toust  take  direct  responsibility  for  the
 accelerated  development  of  backward  areas,
 Government  have  laid  the  report  on  the
 Table  saying  that  they  accept  all  the
 tecdmmendations,  But  when  I  ralse  the
 question  of  Pudukottal,  the  Prime  Minister
 writes  to  me—and  it  Is  on  record—that
 ‘the  question  of  the  development  of  back-
 ward  areas  Is  the  concern  of:  the  States,  not
 our  concern’,  This  is  the  difference  between
 what  they  say  and  what  they  do.  The
 result  is  that  the  backward  areas  in  all  states

 sare  left  without  any  protection,

 The  Kundah  project  is  for  the  dry  areas
 of  Coimbatore  district  extending  to  thousands
 of  acres,  The  project  is  going  on  year  after
 year.  What  is  happening  7  Investigation,
 investigation.  They  are  just  left  in  the
 lurch.

 There  fs  also  the  question  of  develop-
 ment  of  Pudukottai  and  Eastern  Ramnad
 areas.  These  backward  areas  problem  has
 been  there  for  number  of  years.  Still  it  has
 not  been  resolved.  All  because  of  Govern-
 ment’s  policy  in  Ignoring  them.

 Finally,  with  these  policies  that  have
 been  enunciated  by  the  President,  he  wants
 us  to  believe  that  the  decade  from  970  is
 going  to  be  a  bright  decade  when  there  will
 be  a  big  lot  of  development,  Here  let  us
 not  forget  a  Survey  by  the  Ecafe  Secretariat
 which  has  gone  into  the  questlon  of  the
 development  of  South-East  Asia  in  the
 current  decade.  It  says  that  the  develop-
 ment  will  be  2-I5  per  cent  for  the  whole
 of  South  East  Asia,  but  for  India  the  survey
 says  that  the  development  will  be  only  5-6
 per  cent,  That  fs  the  position  for  this
 decade,

 So  long  as  Government  follow  these
 policies,  they  cannot  come  to  the  resue  of  the

 poorer  peasants,  they  give  to  the
 worklng  class,  they  cannot  protect  the  middle
 class  and  they  cannot  also  fight  the  syndicate,
 though  they  say  that  they  are  against  the
 Syndicate-Jana  Singh-Swatantra  combine  and
 aro  golog  to  fight  it.  So  long  as  they
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 follow  these  policies  based  upon  placating
 the  classes  of  monopolists  and  landlords,  I
 do  not  understand  how  they  are  going  to
 effectively  fight  this  combine.  If  they  give
 up  these  policies  and  evolve  policies  which
 will  bodily  go  in  favour  of  protecting  the
 peasantry,  the  middle  class  and  the  working
 class,  which  will  attack  the  position  of  the
 monopolies  and  landlords,  there  will  be  a
 hue  and  cry  on  this  side;  but  let  them  not
 bother  dbout  the  hue  and  cry,  If  they  do
 that,  they  will  definitely  be  able  to  effective-
 ly  fight  this  combine  and  came  to  the  rescue
 of  the  common  people,

 श्रो  साधूराम  (फिल्लोर):  सभापति
 महोदय,  आपने  मुझे  जो  बोलने  का  टाइम  दिया
 है  उसके  लिए  मैं  घन्यवाद  देता  हूं।  जो  बात  मैं
 कहना  चाहता  हूं  वह  यह  है  कि  प्रेसीडेंट्स  ऐड्स
 में  कुछ  तो  पंजाव  का  मसला  है  और  कुछ  शेडू-
 यूल्ड  कास्ट  का  मसला  है।  शेल्ड्ूयूल्य  कास्ट
 की  आवादी  हमारे  देश  में  0  करोड़  के  लगभग
 है।  बल्कि  l0  करोड़  से  भी  ऊपर  है।  उन  के
 सबसे  बड़े  जो  संत  हैं  वह  संत  रविदास  जी  हैं  ।
 लेकिन  सेंट्रल  गवर्नमेंट  संत  रविदास  जी  के  वर्थ-
 डे  पर,  उनके  जन्म  दिन  पर  छुट्टी  नहीं
 करती  है।  यह  छुट्टी  कर  देनी  चाहिए  ny  इसके
 लिए  बहुत  से  टेलीग्राम  और  'चिट्ठयाँ  हमारे
 पास  आती  हैं।  दुसरी  बात  यह  है  कि  जिस
 तरह  से  और  संतों  के  टिकट  जारी  हुए  हैं  उसी

 तरह  से  संत  रविदास  जी  के  नाम  से  भी  टिकट
 जारी  होने  चाहिए'  और  उनकी  फोटो  भी  उसमें

 होनी  चाहिए।  तीसरी  बात--रेलवे  वजट  में
 जो  थर्ड  क्लास  के  फेयर  को  बढ़ा  दिया  गया  है
 उस  को  भी  मैं  अपोज  करता  हूं।  वह  गरीब
 लोगों  को  अफेक्ट  करता  है।  चोथी  बात--मैं
 अर्ज  करता  हूँ  कि  प्रेसीडेंट  के  ऐड्स  में  चंडीगढ़
 के  फैसले"का  जिक्र  किया  गया  है।  चंडीगढ़  के
 मामले  में  पंजाव  को  चंडीगढ़  दिया  गया  और

 हरयाणा  को  फाजिल्का  और  अवोहर  का  इलाका
 दिया  गया।  इस  के  मुताल्कि  अभी  सरदार

 गुरबरण  सिंह  यहां  वोल  रहे  थे  जो  अकाली
 पार्टी  के  एम०  पी०  हैं।  मैं  बड़े  अदब  से  उन  से
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 अर्ज  करना  चाहता  हूं  कि  उन्होंने  जो  यहां  कहा
 बह  बिल्कुल  ग़लत  कहा  और  गुस्से  में  आ  कर
 उन्होंने  हमारी  सांइड  के  सरदार  इकवाल  सिह
 को  भी  बुरा  भछा  कहने  की  कोशिश  की  |  मैं

 यह  कहना  चाहता  हूं  कि  अकाली  और  जन-पंघ
 की  गवर्नेमेंट  का  इस  वक्त  पंजाव  में  रोल  क्या

 है?  कया  पंजाव  में  वह  कर  रहे  हैं  और  क्‍या
 हरयाणा  में  कर  रहे  हैं  ?  पंजाव  और  हरयाणा
 के  म।मले  में  जो  हर॒याणा  के  जनसंघो  भाई  हैं
 वह  तो  हरियाणा  के  लिए  लड़  रहे  हैं  ओर  जो

 पंजाव  के  जनसंघी  भाई  हैं  वह  पंजाव  के  लिए
 लड़  रहे  हैं।  और  सेंटर  के  जनसंघी  भाई  दोनों
 को  थपकियां  देकर  हर  एक  स्टेट  में  लड़ाने  की
 कोशिश  कर  रहे  हैं।  “'“(व्यवधान)'''तो  जन-
 संघी  भाइयों  का  यह  रोल  है।  भ्रकालियों  का
 पंजाब  में  राज  कायम  करने  का  श्रेय  इन  जन-
 संघी  भाइयों  को  ही  है।  इनके  रोल  को  वजह
 से  ही  उन  का  राज  वहाँ  कायम  हुआ  इन्होंने
 नारा  दिया  हिन्दू  सिख  यूनिटी  का।  मानते  हूँ

 हम  ।  लेकिन  हिन्दू  सिख  यूनिटों  को  पहले  ख़राब
 करने  के  लिए  भी  जनसंध  ने  रोल  अदा  किया
 था।  उन्होंने  कहा  कि  हिन्दू  भाई  जिनकी
 पंजावी  जवान  थो  वह  अपनी  ज़वान  हिन्दी
 लिखवाएं  ।  हिन्दी  जवान  लिखाने  के  लिए  जन-
 संघ  ने  एक  नारा  दिया।  और  उस  जनसंध  के
 नारे  से  छोग  घबड़ाए  कि  हम  ने  न  लिखाया  तो
 पंजाबी  सूवा  बन  जायेगा  और  वह  पंजावी  सूबा
 बनेगा  जिस  में  न  को  निकलना  पड़ेगा।  इस
 बहम  में  आकर  उन्होंने  अपनी  जवान  हिन्दी
 लिश्षानी  शुरू  कर  दी  7  उस  वक्त  के  अकालियों
 ते  हिन्दू  को  मारना  और  पीटना  शुरू  किया।
 उस  की  बहुत  सी  मिसालें  हमारे  पास  हैं।  लेकिन
 उस  को  हम  भूल  जाते  हैं।  आगे  जो  फैबला

 होता  है  हर॒याणा  और  पंजाब  शका  वह  उस  में
 फिर  कांग्रेस  को  गालियां  देते  हैं  ‘  मेरी  समभ  में

 नहीं  आता  कि  वह  अपनी  करतूत  क्‍यों  नहीं
 बताते  ?  जिस  वक्त  में  फाजिल्का  और  चंडीगढ़
 का  फैसला  हुआ  क्‍या  उस  पर  उनके  चीफ

 मिनिस्टर  दस्तखत  करके  नहीं  गये  ?  क्‍या
 उन्होंने  उस  फैसले  को  नहीं  माना  ?  यदि  उस
 फंसले  को  माना  है  तो  वाहर  जाकर  उनको  क्या
 हक  है  वह  यह  कहें  कि  सेंट्रल  गवनंमेंट  हमारे
 साथ  बड़ा  जुल्म  करती  है,  श्न्याय  करती  है,
 सिखों  को  यह  नहीं  दिया,  वह  नहीं  दिया  ?
 और  यह  जो  गुरचरण  सिंह  जी  एम०  पी०  यहां
 कर  रहे  थे,  मैं  उनसे  यह  पूछना  चाहता  हूँ,
 छन्होंने  यह  भी  कहा  कि  कांग्रेस  डिफेक्शन  का
 काम  शुरू  करती  हैं,  इन  से  श््छो  भाई,  इससे  पहले,
 मिडटमें  पोल  से  पहले  इनकी  माइनारिटी  थी  पंजाव
 में  और  हमारे  6  कांग्रेसियों  को  यह  डिफेक्ट  कर
 के  ले  गए  ।  सरदार  बलवंत  सिंह  वहां  गए  कांग्रेसी
 मेम्बर  त्तों  उनको  जाते  ही  मिनिस्ट्री  दी,  तो

 डिफेक्शन  यह  करवाते  हैं  या  कांग्रेस  करवाती  है
 मेरी  समझ  में  नहीं  आया  कि  अपनो  बातों  को
 कांग्रेस  पर  कैसे  यह  थोपते  हैं  ?

 तीसरी  बात  मैं  यह  बर्द  करना  चाहता  हूं
 कि  इन्होंने  जो  रवंया  अख्तियार  कर  रखा  है,  वह
 निहायत  नाकाबिलेबरदाइत  है  ।  इस  वक्‍त
 इन्होंने  पंजाव  में  हरिजनों  शर  शहूल्यड  कास्ट
 के  लिये  जो  जमीन  कांग्रेस  सरकार  ने  मुकरिण
 की  थी,  उस  का  'मॉक्शन  बन्द  कर  दिया  2
 इस  बक्‍्त  वहां  हरिजनों  को  कोई  जमीन  नहीं
 मिल  रहो  है।  पोस्ट-मेट्रिक-स्कालरशिप  जो
 सेंटर  कीं  तरफ  से  हरिजनों  को  दिया  जाता  था,
 वह  भी  पंजाव  की  सरकार  ने  कतई  बन्द  कर
 रखा  है  अब  वहां  पर  एक  नया  कानून  बनाया
 गया  है,  जिसमें  कहा  गया  है  कि  वह  जमीन,
 जिसको  हमने  कांग्रेस  सरकार  से  हरिजनों  के
 लिये  मन्जूर  कराया  था,  उस  सारे  फंसले  को
 इन्होंने  अपनी  कंविनेट  मैं  डिसीज्ञन  छेकर  रह
 करा  दिया  है  और  कहा  है  कि  अकेले  हरिजनों
 को  नहीं  मिलेगी,  अकेले  शडयूल्ड  कास्ट्स  को

 नहीं  मिलेगी,  बल्कि  रायो-सिख  और  छवाना-
 सिखों  को  भी  उसे  हासिल  करने  का  हक  होगा,
 ताकि  वह  जमीन  जो  नीलाम  हो  कर  हरिजनों  को

 मिलती  थी,  वह  उनको  न  मिल  सके  ।  इस  वक्‍त
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 [at  साधूराम]

 एन्टी-कांग्रेस,  एन्टी-हिन्दू  प्रोपेगेण्डा  इनकी  तरफ़
 से  पंजाव  के  कौने-कौने  में  चल  रहा  हैं  t  इन  के
 लोग  जबरदस्ती  अपने  झन्डें  गाढ़  देते  हैं,  मन्दिरों
 पर  कब्ज़ा  कर  लेते  हैं।  मैं  अभी  ता०  9  को
 कपूरथला  गया  था,  वहां  पर  एक  मन्दिर  पर
 इनके  लोगों  ने  ज़बरदस्ती  कब्जा  कर  लिया
 वहां  सिन्ध  नाम  का.  एंक  आदमी  इनकी  पार्टी
 का  था,  उस  ने  “घोतो-टोरी  जमता  पार"  के
 नारे  खुले  तौर  पर  लगाये।  किसी  किस्म  की
 आजादी  वहां  पर  नहीं  है,  छा  एण्ड  शाइर  की

 हालत  बहुत  ज्यादा  खराब  हो  गई  है,  कोई

 पूछने  वाला  नहीं  है।  पुलिस  खुल्लम-खुल्ला
 रिश्वत  लेती  है  1  गुरुद्वारों  के  ग्रन्धियों  की

 हुकूमत  वहाँ  पर  चरूती  है  t  मैं  पूछना
 चाहता  हैँ  कि  चण्डीगढ़  के  मामले  पर  संत

 फतह  सिंह  ने  दो  दिन  पहले  यह  कहा  कि

 हम  फाजिल्का  नहीं  देंगे,  हम  इस  को'  मानने
 के  लिए  तैयार  नहीं  हैं।  लेकिन  दो  दिन  के  बाद

 सन्त  ने  उसे  मानना  शुरू  कर  दिया  भौर  गुरनाम

 सिंह  उस  पर  दस्तखत  करके  यहां  से  गये।

 सन्त  से  पूछ  कर  उन्होंने  दस्तखत  किए  थे,  गुर-
 चरण  सिंह,  एम०  पी०  से  सलाह  करके  उन्हेंनि
 दस्तखत  किये  थे,  लेकिन  अब  ये  कहते  हैं  कि

 सैन्टर  की  गवर्नमेंट  ने  यह  फैसला  उन  पर  दस
 दिया  है।  क्‍या  उस  पर  इनके  दस्तखत  मौजूद

 नहीं  हैं,  क्या  इन्होंने  इस  फैसले  को  नहीं  माना,
 अब  कंसे  इन्कार  कर  सकते  हैं  ?

 6°47  brs.

 [MR.  DY.  SPEAKER  in  the  chair]

 मैं  यह  मानता  हैँ  कि  यह  एक  बेइन्साफी
 थो,  अबोहर  और  फॉजिल्का  हरियाणा  को  नहीं
 देना  चाहिए  था'*'***

 श्यो  रणघीर  सिंह :  $8  बेइन्साफ़ी  थी  ?

 हरियाणा  को  चंड्रीगढ  न  दो,  फाज़िल्का  न  दो

 खरड़  न  दो,  हरियाणा  कूए  में  गिर  जाय  t
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 ot  साथूरास  :  हरियाणा  शोर  पंजाब  दो
 नहीं  हैं,  लेकिन  इनमें  फ़िक्शन  पैदा  करने  वार
 अकाली  मूवमेन्ट  है,  जिसने  सबसे  पहले  पंजाबी
 सूबे  की  डिमाण्ड  की  ओर  अब  वह  पंजाब  को
 छोटा  करके  सिख-होमलैंड  बना  रहे  हैं  7  सिख
 होम  लैंड  का  नारा  कपूर  सिह  ने  छगाया  है,
 लेकिन  सरदार  गुरनाम  सिंह  दूसरे  ढंग  से
 बनाना  चाहते  हैं  ओर  हिन्दुओं,  हरिज़नों  और
 कांग्रेसियों  को  अपने  दबाव  शौर  गुलामी  में
 रखना  चाहते  हैं--यह  प्रसलियत  है  ।

 मेरे  जनसंघ  के  भाई  नाराज  न  हों,  वे  दो
 कूसियों  को  ले  कर  सब  भूल  गये  ।  पहले  उन्होंने
 ही  पंजाब  में  भ्रकालियों  के  खिलाफ़  हिन्दी
 आन्दोलन  चलाया,  लेकिन  दो  कुपियों  के  लिये
 उन्होंने  तमाम  पंजाब  को  बेच  दिया,  अब  सिख
 उनको  शिवा  के  अवतार  नज़र  श्ञाते  हैं।  कहां
 गया  उनका  हिन्दी  झ्ान्दोलन,  हिन्दी  लिखने  का
 नारा।  जनसंघी  भाईयों  सोचों,  आप  खुद  भी
 मर  रहे  हो  और  दूसरों  को  भी  मारने  की
 कोशिश  कर  रहे  हो  ।  जब  हम  इन  को  फिर-
 कापृरस्त  पार्टी  कहते  हैं  तो  ये  शोर  मचाते  हैं  कि
 हम  फिरकापरस्त  नहीं  है,  देश  भक्त  हैं।  देश  को
 आज़ादी  इस्होंने  नहीं  दिखाई,  देश  में  डेमोक्रेसी
 इन्होंने  नहीं  चलाई,  देश  की  जनता  को  फण्ड-
 मिन्ट  राइट्स  इन्होंने  नहीं  दिये,  कांग्रेस  कौ
 कुर्बातियों  के  नतीदो  से  ये  चीजें  देश  को  मिली
 हैं  I

 मैं  अज॑  करना  चाहता  हूँ  कि  चंडीगढ़
 पंजाब  को  जरूर  मिला,  च्यों  कि  झकाली  भाई
 उसके  लिए  लड़े  ।  अब  क्या  नतीजा  निकलेगा,
 चार  करोड़  रुपया  सालाना  का  खर्च  जो  चंडी-
 गढ़  का  पड़ता  है  वह  अब  पंजाब  पर  पड़ेगा  और
 अबोहर  का  2  करोड़  रुपये का  मुनाफ़ा  हरि-
 याणा  को  जायेगा।  संत  की  जान  बचाने  के
 लिये  अकाली  और  जनसंघ  ने  पंजाब  के  लोगों
 को  कुर्बान  कर  दिया,  वहां  पर  अपनी  सरकार
 को  बनाये  रखने  के  लिये  उन्होंने  इसे  कुबूल  किया
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 लेकिन  फिर  भी  कहते  हैं  कि  हमारे  साथ

 सैन्ट्रल  गवर्नमेंट  बेइन्साफ़ी  करती  है  |  पंजावी
 सूबे  की  डिमाण्ड,  पंजाब  को  छोटा  कर  के  सिख
 होम  लैंड  का  नारा--क्या  यह  पंजाब  के  लोगों
 के  साथ  बेइन्साफी  नहीं  है  ?  इस  सब  की  जिम्मे-
 दार  कौन  हैं,  वहां  की  सरकार  है।  वहां  आज

 हरिजनों  का  जीना  मुश्किल  हो  रहा  है,  पुलिस
 किसी  की  रिपोर्ट  दर्ज  नहीं  करती,  उनकी
 जमीनी  क ेऔकशन  बन्द  कर  दिये,  उन  को  जो
 लोन  मिलता  था,  उसे  बन्द  कर  दिया  गया  |

 हर  किस्म  का  जुल्म  वहां  पर  हो  रहा  है।  दर्शन
 सिंह  फेरूमान  ने  ब्र्त  रखा,  सेन्टर  ने  फैसला
 नहीं  किया,  उस  ने  जान  दे  दी  संत  ने  धमकी  दी
 फिर  भी  इन्दिरा  जी  ने  कहा  कि  हम  प्रेशर  से
 कोई  फ़ैसछा  नहीं  करेंगे,  लेकिन  दो  दिन  के
 बाद  ही  फैसला  कर  दिया  हम  हैरान  हैं  कि

 किस  तरफ़  जाय॑  (व्यवधान)'''  में  समझता

 है  कि  हमें  अपने  हकूक  के  लिये  लड़ना  होगा,
 हम  बेइन्साफ़ी  के  खिलाफ  लड़ेंगे,  ेडयूरड  कास्ट
 की  समस्यात्रों  को,  तकलीफों  को  दूर  करा  कर

 रहेंगे  चाहे  हमें  किसी  से  भी  टक्कर  लेनी  पड़े  ।

 सैन्द्रल  गवर्नमेंट  चाहे  कुछ  भी  एवाई  :  हम
 मानने  के  लिए  तैयार  नहीं  हैं  1

 SHRI  P.  K.  DEO  (Kalahandi)  :  Mr.
 Deputy-Speaker,  Sir,  the  President's  Address
 is  an  empty  ritual  couched  in  a  spirit  of
 complacency  on  Illusory  achievements  in  the
 field  of  agriculture  and  industry,  fertilisers
 and  employment  and  has  no  relation  to  the
 grim  realities  of  the  plight  of  the  common
 man.  (Interruption)  The  speech  has
 hardly  touched  the  fringe  of  any  of  the
 burning  problems  of  the  day.  For  the  first
 time,  this  House  is  being  presented  by  a
 Predential  Address  prepared  by  a  minority
 Government;  a  party  which  secured  only
 4]  percent  of  the  votes  in  the  last  election,
 which  could  manage  to  have  a  marginal
 majority,  because  of  the  defective  electoral
 system,  because  of  there  being  no  provision
 for  proportional  representation,  is  now  ina
 minority  in  this  Home  after  a  substantial
 section  has  come  from  the  parent  body  to
 the  Opposition,  That  is  why  they  have
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 forfelted  the  mandate  of  the  people  to  govern
 this  country.  Whatever  conviction  the  Prime
 Mlolster  may  nourish  in  her  heart,  It  is  clear
 that  she  is.a  prisoner  In  the  grip  of  a  few
 scheming  communists,  and  immature  extre-
 mists  who  have  infiltrated  Into  the  Congress,
 Conviction  has  given  place  to  expendiency,
 and  the  word  ‘conscience’  has  found  a  new
 co  fon  in  the  dictionary  of  the  Prime
 Minister,

 There  Is  hardly  any  difference  between
 Mr  Ajay  Mukerjee  and  Shrimat!  Indira
 Gandhi,  both  being  puppets  and  dependent
 for  thelr  very  existance  on  the  suppert  of
 the  communists,  In  the  latter  case  the  strings
 being  pulled  behind  the  scene.  The  two
 main  props  of  the  Government  are  firstly
 the  anti-soctal,  antl-natlonal  communists,  the
 saboteurs  of  the  Constitution  who  with  their
 extra-territorial  loyalty  and  design  to  wreck
 the  country’s  democratic  Constitution  have
 constituted  a  security  risk  to  the
 country  and  secondly  the  defectors  who
 have  not  only  lowered  the  public  Iife
 of  this  country  but  have  brought  this  demo-
 cratic  institution  of  the  biggest  democracy
 fo  the  world  to  shame  by  making  themeselves
 purchaseable  commodities,  With  this  back-
 ground,  what  more  can  we  expect  from  the
 President's  Address  except  gloating  over
 unrealistic  achievements  and  empty  slogans  7

 Social  and  economic  progress  ds  the
 objective  of  all  economic  activity.  This  has
 been  reiterated  time  and  again  in  all  Congress
 session.  Let  me  quote  from  the  horse's
 mouth,  Mr  Subramaniam,  the  interim  Presi-
 dent  of  the  Congress  Marxist  confessed  on
 12-12-1969  :

 “We  may  have  made  econcmic  progress
 since  Independence,  but  hardly  any
 social  progtess,””

 This  utterance  Is  unexceptionable  and  is
 the  outcome  of  the  persistent  pursuit  of
 wrong  economic  policies  for  the  last  22
 years,  If  correct  economic  policies  would
 have  been  followed,  it  would  have  auto-
 matically  brought  about  social  progress,  i.e.
 tise  in  the  living  standard  of  the  people,
 expansion  of  employment  opportunities;
 reduction  in  income  disparities,  increase  ia
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 capital  formation  and  corresponding  increase
 fn  capital  equipment  to  the  working  class,
 i.e.  more  output  per  worker,  «  more
 income,  more  consump  tion  and  more
 saving  relating  to  the  working  class.
 But  this  President’s  Address  has  given
 a  very  gloomy  picture  about  the
 unemployment  position  in  the  country.  It
 fs  the  outcome  of  the  wrong  economic
 Policies  which  we  have  been  following.
 With  the  suffocating  controls  followed  all
 these  years,  no  opportunity  has  been  given
 for  developing  the  creative  genius  of  the
 individual  for  more  production.  If  these
 wrong  economic  policies  would  not  have
 been  followed,  there  would  have  been  econo-
 mic  progress  and  Jpso  Facto  it  would  have
 brought  about  social  progress,  and  prevented
 factors  causing  social  injustice  like  inflation,
 monopoly  growth,  both  State  and  private,
 tax  evasion  and  other  instruments  of  perverse
 income  transfer.

 According  to  the  latest  report  of  the
 Economic  and  Scientific  Research  Founda-
 tlon  dated  22nd  February  1970,  at  the
 present  rate  of  yearly  per  capita  growth  of
 income  which  is  less  than  .6  percent,  it  will
 take  2I8  years  for  India  to  reach  the  United
 States’  standard  of  1963,  In  contemporary
 Japan,  during  the  5  years  ending  1968,  under
 non-inflationary  conditions,  wages  rose  by
 65  percent,  at  the  same  time  the  national
 income  has  been  doubled.  This  rapid  eco-
 nomic  recovery  of  Japan  after  the  second
 world  war  is  due  to  higher  labour  producti-
 vity.  Strikes  and  lock-outs  are  completely
 unknown  in  that  country.  Today  the
 Japanese  rate  of  saving  is  the  highest  io  the
 world  34  percent  of  the  gross  domestic
 product.

 With  the  new  impost  of  Rs.  170,  crores
 of  additional  tax  burden  in  the  anti-people
 and  anti-growth  budget  presented  by  the
 Finance  Minister-cun-Prime  Minister  the
 other  day,  having  cast  her  net  of  indirect
 taxation  on  all  conceivable  consumer  items
 including  sugar,  kerosene  oil,  etc  and  added
 to  it  deficit  financing  to  the  tune  of  Rs,  225
 crores,  {t  is  incompatible  with  the  President’s
 pious  hope  of  price  stability.  The  monthly
 average  of  the  wholesale  price  during  January
 970  was  6.8  per  cent  higher  than  that  in
 the  last  year,  For  this  awful  contrast  we
 cannot  blame  the  shortage  of  finance,
 India’s  investment  rose  from  Rs,  3,360
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 Crores  in  the  First  plan  to  the  estimated
 Rs,  22,000  crores  in  the  Fourth  plan  which
 is  about  to  begin;  it  has  risen  by  nearly  six
 times.  In  ‘1967-68  the  Cental  outlay  of
 Rs.  240  crores  represented  only  i9  per  cent
 of  the  total  Plan  outlay  of  Rs.  1,236  crores,
 while  the  rest  came  from  foreign  aid.
 Though  there  is  a  slight  change  in  the  subse-
 quent  years,  the  patern  remaias  the  same.

 7  brs.

 Fresh  foreign  loan  are  being  incurred  to
 meet  the  debt  service  charges  of  the  previous
 foreign  loans,  Sojghere  has  been  little  to
 show  abaut  expanded  production  and  social
 Progress,

 Io  the  last  sixties  the  per  capita  income
 Stagnated  round  about  Rs.  296  per  year,
 The  crux  of  the  problem  is  that  the  nation’s
 Production  lagged  behind  the  population
 growth.  Even  in  ‘1968,  the  year  of  so-
 called  green  revolution,  the  per  capita  avail-
 bility  of  foodgrain  was  66.6  kg.,  that  is  3.7
 Per  cent  less  than  in  1965,  when  it  was  73
 kg.  The  hardship  of  the  masses  is  evidenced
 by  the  constant  fall  in  consumption  of
 cotton  cloth,  edible  oil  and  sugar.

 How  could  there  be  more  production
 when  factories  are  being  burnt,  railway
 coaches,  tram  cars  and  government  buses  are
 being  burnt  every  day  in  the  country  more
 so  in  the  so-called  clvilised  Calcatta  ?
 Strikes,  lock-outs,  gherraos;  political  mur-
 ders,  forceful  occupation  of  land,  molestation
 of  woman  and  orgainsed  crimes  have  become
 the  order  of  the  day  under  the  so-called
 benign  Home  Minister,  Shri  Jyoti  Basu.
 Whatever  political  persuasion  they  may
 have,  whatever  ideology  they  may  profess
 they  are  no  better  than  the  dacoits  of  the
 Chamble  valley.  The  streets  of  Calcutta
 have  became  worse  than  the  ravines  of  the
 Chambal.

 Though  the  Government  have  trled  to
 make  political  capital  out  of  the  unfortunate
 Ahmedabad  riots,  Government  have  not
 taken  cognizance  of  the  complete  break-
 down  of  the  constitutional  machinery  in
 West  Bengal.  Though  the  Chief  Minister
 there  had  the  guts  to  call  the  West  Begal.
 Government  as  “uncivilized  and  barbarous”
 and  to  undertake  a  fast  to  rouse  the  mass
 conscience  in  that  State,  the  Government  at
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 the  Centre  has  become  absolutely  mum  in
 the  President's  Address  about  this  lest  it
 May  antagonise  its  main  props  who  may
 withdraw  their  support  and  the  government
 may  fall  at  any  moment,

 Sir,  I  pity  the  government.  Any  govern-
 ment  with  a  bit  of  self-respect  would  not
 like  to  be  a  victim  to  this  plight.  [am  in
 agreement  with  Dr.  Karni  Singh  who  has
 given  a  new  awareness,  a  new  awakening  in
 this  regard,  Here  I  repeat  the  clarion  call
 given  by  Rajaji  to  all  patriotic  democratic
 forces  to  sink  their  differances  and  join  in  a
 crusade  to  resist  the  disruppion  of  the
 country  and  the  emergence  of  a  dictatorship
 and  to  provide  an  alternative  leadership  to
 this  country.

 Further,  to  placate  their  new  friends,  the
 Government  has  suggested  a  facile  and  one-
 sided  withdrawal  of  foreign  troops  from
 Vietnam  whereas  no  corresponding  demand
 for  withdrawal  of  North  Vietnamese  troops
 has  been  made  even  though  they  have
 aggressed  on  South  Vietnam  and  Laos.
 North  Vietnamese  troops  are  fighting  in  the
 Plain  of  Jars.  No  concern  has  been  shown
 fo  the  President's  Address  regarding  thls.
 The  foreign  Minister  has  remained  comple-
 tely  blind.  Dust  it  being  thrown  into  people's
 eyes  because  the  Government  cannot  afford
 to  lose  the  support  of  the  Commies,  Here
 is  the  acid  test  of  non-alignment  and  of  im-
 partiallty  of  the  Chairman  of  the  Internatio-
 nal  Control  Commission  which  chair  India
 occupies  today.

 The  barat  of  Shri  Fakhruddin  All
 Ahmed  to  Rabat  has  become  a  big  fiasco,
 What  happened  to  the  redeeming  of  the
 pledge  of  the  22nd’  November,  1962,  given  in
 this  House  by  the  father  of  the  Prime
 Minister  ?  The  Government  may  have  ac-
 quiesced  {In  the  illegal  occupation  of  15,000
 square  miles  of  our  sacred  soll  by  the  Red
 Chinese  but  this  country  is  not  going  to
 reconcile  to  that  position.

 Red  China  has  been  training  guerillas
 and  has  been  supplying  arms  to  hostile
 Nagas  and  Mizos.  Do  the  Naxalites  not
 get  their  Inspiration  in  the  shape  of  money,
 arms  and  liturature  from  the  Red  Chinese  7
 The  Government  forget  to  realise  the  expan-
 slonist  design  of  Red  China,

 While  ‘suggesting  growth  of  economic
 cooperation  In  the  region  of  South-East
 Asia,  there  Is  complete  absence  of  any  refe-
 rence  to  collectlve  defence  or  political
 cooperation  in  that  region  in  the  President's
 Address.  It  is  conspicuous  and  deliberate,

 Equating  friendly  Taiwan,  with  which
 we  have  got  growing  trade  relationship,  with
 belligerent  China  or  South  Africa,  which  fs
 professing  apartheld,  or  with  colonialist
 Portugal  or  uofriends  Pakistan,  in  the  govern-
 ment's  recent  circalar  on  visa,  Is  definitely
 an  unfriendly  act,  The  hollowness  of  this
 country’s  foreign  policy  has  already  been
 exposed  and  this  country  is  being  showly
 dragged  to  become  a  satellite  of  Russia.

 I  congratulate  Dr.  Karni  Singh  speaking
 for  the  new  generation  of  princes,  who  have
 or  are  going  to  withdraw  their  support  to
 this  puppet  government.  It  is  a  good  thing
 that  they  care  two  hoots  for  privy  purses.
 In  the  words  of  Dr.  Karni  Singh,  they-  con-
 sider  the  privy  ‘purse  to  be  a  peanut  to  a
 monkey.  I  belng  one  of  the  first  signatories
 to  the  historic  covenant  which  brought
 unificatlon  and  democratisation  of  the
 country,  will  be  falling  in  my  duty  If
 I  didnot  give  vent  my  reaction.  To  me,
 any  unilateral  action  ts  to  a  b  h
 of  faith,  dishonouring  national  sentiment;
 going  back  on  constitutional  guarantees
 and  betrayal  of  minorities  however
 microscopic  they  may  be.  When  I  think
 about  it,  the  entire  panorama  of  22  years
 just  unfolds  itself  before  my  eyes.  Though
 the  President  has  praised  the  princes  for
 their  patriotism  and  imaginative  understand-
 ing,  it  cannot  be  forgotten  that  when  the
 country  was  torn  into  pieces  by  partition  by”
 power-hungry  and  scheming  politicians,  at
 the  patriotic  call  of  Sardar  Patel,  they  as
 then  sovereign  rulers  had  a  national  settle-
 Ment  with  the  Government  of  India  sur-
 rendering  everything  their  forefathers  built
 and  placed  at  the  feet  of  mother  Indla  every-
 thing  ‘that  they  possessed  with  a  sense  of
 pride  and  patriotic  fulfilment  of  the  objec-
 tive  of  creation  of  national  unity  and  estab-
 lishment  of  democracy  which  has  been
 enshrined  in  the  Constitutlon  and  which  is
 the  fundamental  right  of  the  people.  These
 are  the  very  foundations  on  which  the  edifice
 of  this  biggest  democracy  has  been  built.  I
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 am  sorry  that  historians  Ike  Professor
 Mukerjee  try  to  distort  history  and  try  to
 generalise  from  exceptional  cases  and  say
 that  it  fs  the  people’s  blood  which  has

 ed  the  unffication  of  this  country.
 In  this  regard,  I  would  like  to  draw  your

 attention  to  the  resolution  passed  in  Kala-
 handi  Assembly  that  under  no  circumstances
 the  erstwhile  state  would  merge  with  Orissa
 and  when  {t  was  done,  I  was  charged  that
 the  interests  of  the  people  should  we  have
 been  bartered  away  for  the  rulers’  paltry  sum
 of  privy  purses.  I  have  to  face  the  music
 and,  I  know,  under  what  circumstances  I
 have  to  explain  them.

 I  would  like  to  remind  the  House--if  Mr.
 Jaipal  Singh  is  their,  he  and  Maharaj
 Narendra  Singh,  the  then  Reginal  Commis-
 sioner  will  bear  me  out—that  on  the  Ist  of
 January,  1948,  when  the  Orissa  Government
 police  force  ‘went  there  with  a  spirit  of
 occupation  as  victors,  in  Kharswan,  there
 was  a  firing  and  2000  people  were  killed  on
 the  day  when  the  unification  of  the  States
 took  place.  Then,  came  subsequent  firings
 by  the  Ortssa  police  on  the  innocent  Adiva-
 sis,  not  only  once  but  thrice,  in  Mayurbhanj
 then  in  Bamra  and  at  so  many  other  places.

 It  is  true  to  their  tradition  that  at  the
 national  call  of  public  service,  many  rulers
 who  had  a  compelling  duty  which  they
 neither  disregard  nor  disown,  joined  the
 army,  many  chose  diplomatic  career  and
 many  took  active  Interest  in  the  welfare  of
 the  people  by  aligning  themselves  in  the
 main  stream  of  Indian  politics,  The  elec-
 tions  have  proved  that  the  son  of  the  so-
 called  despot.  the  youngest  Member  of  this
 House,  has  been  returned  by  a  larger  majo-
 rity  of  votes  than  the  mover  of  the  resolu-
 tion,  last  year,  in  this  House  on  this  very
 subject.  This  move  {§  nothing  but  a  political
 vendatta,  Growing  popularity  has  become
 an  eye-sore.  So,  they  are  to  be  penalised
 for  their  growing  popularity  and  patriotism
 even  at  the  cost  of  national  settlement.  It  is
 not  8  question  of  majority  or  minority:  it  is
 not  a  question  that  might  is  right  or  the  law
 of  the  jungle  is  to  prevail.  It  is  a  question
 of  principle.  The  principles  cannot  be  com-
 promi:  sed,

 SHRI  SHEO  NARAIN  (Basti)  :  No
 Cabinet  Minister  fs  here  now.  This  is  the
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 Tespect  you  are  showing  to  the  President,
 (Interruptions)

 MR.  DEPUTY-SPEAKER  The  desire
 of  the  hon.  Members  will  be  conveyed.

 SHRI  P.  K.  DEO:  The  principles  can-
 not  be  compromised  Suppose  a  communal
 party  comes  into  power.  Do  you  think  it
 will  take  away  the  secular  character  of  this
 country  and  make  it  a  theocratic  State  ?

 I  belleve  there  has  been  a  constructive
 dialogue  going  on  the  subject  between  con-
 cerned  parties.  When  there  was  a  patriotic
 call,  at  the  time  of  Chinese  aggression,  they
 had  already  responded  to  that  and  there  was
 a  voluntary  surrender  of  10  per  cent  of  the
 Privy  purses.  Any  unilateral  abrogation  of
 the  national  settlement  will  bring  fo  its  trail
 a  lot  of  complications  and  latable  situa-
 tions,

 The  entire  question  of  Jammu  and
 Kashmir  and  Kutch  hinges  on  the  very  king-
 Pin  of  these  settlements,  I  remember  the  case
 of  Tripura  which  has  hardly  any  geographi-
 cal  contiguity  with  this  country.  Until
 now,  except  there  being  an  air  service,  there
 {is  hardly  any  road  or  rail  communication,  it
 is  surrounded  by  Pakistan  on  three  sides.  I
 know,  the  day  to  day  ‘developments  of  those
 fateful  days  and  pressures  from  Pakistan,  the
 Maharaja  belng  a  minor  there,  his  mother,
 at  the  patriotic  call  of  Sardar  Patel,  signed
 the  merger  agrecment  on  behalf  of  the  minor,
 That  is  how  Tripura  is  a  part  of  this  country
 today,

 Then,  Sir,  the  privy  purses  have  shrunk
 to  one-third  of  their  osiginal  value.  The
 amount  is  not  even  one-tenth  of  the  loss
 incurred  by  our  public  sector  undertakings,
 like,  the  Hindustan  Steel,  etc.  and  it  Is  not
 even  a  fraction  of  the  ticketless  travel  or
 unrealised  taxes  or  wasteful  expenditure  of
 which  very  startling  revelations  appear  in  the
 P.A.C,  and  the  Public  Undertakings  Com-
 mittee  Reports.

 ‘If  the  cut  of  the  privy  purses  will  solve
 any  of  the  burning  problems  Itke  unemploy-
 ment  or  rising  prices,  certainly  please  go
 ahead.  I  myself,  on  my  behalf,  say  that  I
 will  face  the  axe  like  a  man.  But  [  hate  to
 be  a  pawn  in  the  game  of  power  politics  for
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 the  self-aggrandisement  of  any  individual  or
 Party.  The  way  the  resolution  has  been
 passed  by  a  snap  vote,  probably  in  a
 quorumless  meeting  of  the  AICC,  at  the
 instance  of  the  former  card-holders  or  fellow
 travellers  who  have  Infiltrated  into  the
 Congress  is  nothing  but  an  effort  to  throw
 dust  in  the  eyes  of  the  people  and  to  gain
 cheap  popularity  at  the  sacrifice  of  the
 country’s  honour  and  credibility,  when  they
 hardly  solved  any  of  the  country's  burning
 problems.

 Stopping  of  Matodia's—I  do  not  mean
 my  friend,  Patodia—privy  purse  of  Rs.  92
 per  year  will  hardly  solve  any  problem.
 Even  allowances  and  other  benefits  of  those

 -families  who  according  to  Sardar  Patel,
 helped  in  the  consolidation  of  the
 British  Empire  are  being  honoured  in  the
 name  of  territorial  and  political  pensions.
 They  are  to  be  honoured  because  the  Home
 Minister's  very  existence  here  is  due-to  the
 support  of  the  Satara  family  who  is  one  of
 such  pension  holders  and  who  campaigned
 for  him  in  his  election.

 Coming  to  privileges.  so  little  has  been
 availed  of,  No  one  heard  about  them  lately.
 Rather  they  are  under-privileged.  They  do
 not  enjoy  a  usual  citizen’s  right  of  equality
 of  law  which  is  en  hrined  in  the  Preamble  to
 the  Constitution.  Art,  363  completely  slams
 the  door  of justice  t  them  In  a  disput
 arising  out  of  these  bilateral  settlements,
 which  is  not  justiciable  in  any  court.  Even
 if  there  ia  any  dispute  of  high-handedness  or
 bullying  by  the  Government  or  any  Party,
 there  is  absolutely  no  opportunity  of  any
 remedy,  That  ts  why,I  thiak  some  proposal
 has  gone  that  a  reference  should  be  made
 regarding  this  to  the  Supreme  Court  under
 Art.  143(2)  of  the  Constitution  as  there  fs  a
 specific  provision  for  such  a  reference  when
 any  need  arises.

 Previously  there  has  been  a  discussion  in
 this  House  regarding  the  institution  of
 Governors,  The  institution  of  Governors
 has  been  brought  into  shame.  It  is  due  to
 the  manipulation  of  the  Central  Government
 because  the  Governors  are  unimpeachable,
 Their  bread  depends  onthe  mercy  of  the
 President  but  he  exercises  his  executive
 duties  at  the  advice  of  the  Council  of  Minis-
 ters.  50  far  their  bread  {is  concerned,  they
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 have  to  depend  on  the  mercy  of  the  Home
 Minister.  That  is  why  there  has  been‘a
 minorfty  Government  in  Bihar  and  in  U.  P,
 And  in  Haryana  the  same  disgradual  state  of
 affairs  which  happened  In  Madhya  Pradesh
 has  been  repeated.  The  bly  has  been
 Prorogued  which  would  have  been  the  testing
 ground  for  the  real  strength  of  the  party  in
 power,

 Lastly,  I  would  like  to  remind  again  the
 clarion  call  of  Rajajl  to  all  democratic
 Parties  to  sink  thelr  differences,  provide  an

 ॥|  ive  to  the  dictatorship  which  is  rai-
 sing  its  head.  If  it  is  not  possible,  posterity
 Is  not  going  to  excuse  us.  To  me  the  Presi-
 dent’s  Address  is  most  disappoloting,

 Thank  you  Sir.

 श्री  झशि  रंजन  (पुपरी)  :  उपाध्यक्ष  महों-
 दय,  अभी  श्री  उमानाथ  के  भाषण  को  हम
 लोगों  ने  सुना  है।  वह  कहानी  का  एक  रुख
 था।  हमारे  गृह  मंत्री  जी  बहुत  प्रभावित  हुए
 छगते  हैं,  उनके  भाषण  को  सुन  कर।  उन्हें
 भूलना  नहीं  चाहिये  कि  अगर  इनके  साथ  इन
 का  अभी  साथ  हो  गया  तो  इनको  होम  पोर्टे-
 फोलियों  ये  लोग  देने  वाले  नहीं  हैं।  यह  एक
 ख  था  उनका  जनता  के  बारे  में  बहुत  द्रवित
 होकर  जब  वह  उसकी  हालत  बयान  कर  रहे  थे
 तो  मुझे  एक  झादमी  की  कहावत  की  याद  हो
 आई:

 ले  के  चुटकी  में  नमक  और

 आंख  में  भर  कर  आंसू

 इस  पर  मचले  हैं  कि  जरूमे  जिगर  देखेंगे  ।

 इनका  यह  रुख  भी  मैं  बताना  चाहता  हूँ।

 मैंने  राष्ट्रपति  के  अभिभाषण  में  तीन  संशो-
 घन  दिये  हैं।  वे  इस  प्रकार  से  हैं:

 q)  ga  की  बात  है  कि  पदिचम  बंगाल  की
 जनता  के  जान  और  माल  की  हिफाजत
 के  बारे  में  वहा  के  मुख्य  पंची के  बार
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 बार  खुले  आम  वहां  की  सरकार  को  बबंर
 झौर  असम्य  बताने  पर  भी  केन्द्रीय
 सरकार  बिल्कुल  चुप  रही  t

 (2)  दुख  की  बात  है  कि  सहानुभूति  रखते  हुए
 भी  अभी  तक  सारे  देश  में  हरिजन,
 आदिवासी  तथा  गरोव  बेघरबार  है  और

 उन्हें  बसाने  कौ  दिशा  में  कोई  गतिमान
 कदम  नहीं  उठाया  जा  रहा  है।

 (3)  दुख  की  बात  हैं  कि  पिछड़े  प्रदेशों  के
 लोगों  की  प्रति  व्यक्ति  वाधिक  प्राय
 उन्नत  प्रदेशों  के  लोगों  के  प्रति  व्यक्ति
 वार्षिक  आय  के  मुकाबले  पांचवां  हिस्सा
 है  और  इस  सरकार  असमानता  के  प्रति
 उदास  है  1

 पश्चिमी  बंगाल  के  बारे  में  हम  लोग  रोज़
 अखबारों  में  पढ़ते  है  और  वहां  कया  हो  रहा
 है  उसकी  हम  लोगों  को  काफी  जानकारी  है
 और  मेरा  रूयाल  हैं  कि  सब  से  ज़्यादा  इसकी
 बानकारी  गृह  मंत्री  जी  को  होगी।  जिस  दिन
 पहले  पहल  गृह  मंत्री  जी  इस  सदन  में  प्रतिरक्षा
 मंत्री  के  रूप  में  आए  थे  तब  हम,  लोगों  ने  उनका
 स्वागत  किया  था  और  तब  उनके  चेहरे  पर

 बहुत  ओज  था  और  उनके  दिल  में  बहुत  उत्साह
 था।  लेकिन  जैसे  जैसे  दिन  बोतते  गए  और
 जब  उनके  पास  ग्रह  मंत्रालय  का  कार्यभार
 आया  तो  ऐसा  लगता  था  कि  वह  ओज  समाप्त
 हो  गया  t  क्षायद  परसों  फ्रेंच  कंसलेट  के  मारे
 जाने  के  बारे  में  यहां  कालिंग  एटेंशन  मोशन
 आया  था  1  जब  वह  उसका  जवाब  दे  रहे  थे
 तो  ऐसा  मुझे  लगा  कि  जेंसे  कोई  ज्योति  बसु
 का  असिस्‍टेंट  बोल  रहा  हो  मैं  गृह  मंत्री  से
 प्रार्थना  करूंगा  .कि  जिस  ओज  और  प्रतिभा  के
 साथ  बह  डिफेंस  मिनिस्टर  बन  कर  झाए  थे
 शौर  पडित  नेहरू  उनको  लाए  थे,  जो  अदम्प

 उत्साह  और  इच्छा-शक्ति  उन्होंने  प्रतिरक्षा  मंत्री
 के  रूप  में  दिखाई  थी,  काश  गृह  मंत्री  के  रूप
 में  भी  वह*दिखा  सकते  |
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 चूँकि  हमारे  ग्रूप  का  बहुत  ज़्यादा  समय
 नहीं  है  इस  बास्ते  मैं  थोड़ा  सा  हवाला  ही  देना
 चाहता  हैँ।  सात  आठ  फरवरी  से  लेकर  बीस
 फरवरी  तक  जो  वाकयात  पश्चिमी  बंगाल  में
 हुए  हैं,  .उसके  डाकुमैंट्स  वहां  की  असैम्बली  में
 पेश  किये  गये  थे।  उनमें  से  ही  मैं  थोड़ा  सा
 आपको  बताना  चाहता  हैँ।  वहां  लगभग  चार
 सौ  ह॒त्यायें  हुई  हैं  जिनमें  से  दों  सौ  से  अधिक
 राजनीतिक  ह॒त्यायें  है।  करीब  पचास  इंटर-पार्टी
 क्लैशिज  हुए  हैं  1  लगभग  एक  करोड़  मेन  डेज
 वहां  हड़ताल  तथा  दूसरे  कारणों  से  बरबाद
 हुए  हैं  जिससे  लगभग  नौ  करोड़  रुपये  की
 फारेन  एक्सचेंज  का  नुकसान  हुआ  है।  आज
 स्थिति  यह  है  कि  वहां  प्रोटैक्शन  फीस  लोगों  से
 ली  जा  रही  है।  जिस  जनता  का  उमानाथ  जी
 ने  जिक्र  किया  उस  जनता  से  प्रोटैकशन  फीस
 ली  जा  रही  है  और  उसे  कहा  जा  रहा  है  कि
 यदि  तुम  चाहते  हो  कि  सरकार  तुम्हें  बचाये
 तो  तुम्हें  फोस  देनी  पड़ेंगी।  28  फरवरी  को

 वहां  के  मुख्य  मंत्री  ने  जो  बयान  दिया,  उसको
 मैं  आपको  पढ़  कर  सुनाना  चाहता  हूँ।  उन्होंने
 अपने  बयान  में  कहा  :

 Indirectly  referring  to  the  Marxists,  the
 Cc.  M.  Says:

 First  they  looted  the  paddy  and  then  the
 fish.  Now  there  fs  nothing  else  left  and  so
 they  have  started  looting  women.

 Further  he  says:

 People  have  been  encouraged  to  develop
 the  desire  of  looting.  Leaving  everything
 else  they  are  now  resorting  to  looting  of
 women,  The  recent  molestation  of  women
 will  clearly  show  how  they  are  moving  steps
 by  step  in  looting.

 यह  वहां  के  मुख्य  मंत्री  न ेअभी  28  फरवरी  को
 बयान  में  कहा  है  ।  लेकिन  इसके  बावजूद  हमारे
 गृह  मंत्री  चुप  हैं  और  कोई  कदम  नहीं  उठा  रहे
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 हैं  जब  कि  संविधान  के  प्रिएम्बल  में  भारत  के
 सब  नागरिकों  को  सोशल  जस्टिस  उपलब्ध  करने
 का  वचन  दिया  गया  है।  आज  हम  देखते  हैं
 कि  पश्चिमी  बंगाल  में  खुले-आम  फसलों  को
 लूटा  जा  रहा  है,  'पीपलज  कोर्ट्स  स्थापित  की
 गई  है,  जो  लोगों  को  सजायें  देती  हैं  और  इस
 प्रकार  जनता  को  आतंकित  किया  जा  रहा  है।
 इस  के  बावजूद  गृह  मंत्री  पश्चिमी  बंगाल  की
 स्थिति  की  तरफ  कोई  तवज्जुह  नहीं  दे  रहे  हैं  1

 आज  हमारी  सरकार  दो  तीब्र  धाराओं  के
 बीच  बह  रही  है  |  एक  है  प्‌जीबाद  झौर  दूसरी
 है  साम्यवाद  ।  जैसा  कि  हम  सब  लोग  जानते  हैं,
 पूँजीवाद  के  नेता  हैं  बिड़ला  एंड  कम्पनी  और
 साम्यवाद  के  नेता  हैं,  ज्योति  बसु  एंड  कम्पनी  ।
 इन  दोनों  के  बीच  में  यह  सरकार  बह  रहो  है।
 मैं  सरकार  से  दरख्वास्त  करूगा  कि  वह  कृपा

 कर  के  जनता  के  हित  को  दृष्टि  में  रले  और
 किसी  के  प्रभाव  में  आकर  केवल  अपनी  गद्ढी
 बनाए  रखने  की  ही  न  सोचे  ।

 अभी  मेरे  पास  एक  पत्र  आधा  है,  जिसमें

 इस  सदन  के  सदस्य,  श्री  सी०  के०  भैट्टाचार्य,
 का  जिक्र  किया  गया  है।  मैं  उस  पत्र  को  पढ़
 कर  सुनाना  चाहता  हूँ  :

 “Tam  writing  this  letter  to  you  at  6
 A.  M.  (cold  morning)  on  the  day  Gan-
 dhiji  was  murdered,  with  heartfull  of
 paia,  thinking  that  had  Gandhiji  been
 living  today  the  State  and  the  Central
 Government  would  not  have  become
 completely  deaf  and  dumb  to  the  crles  of
 innocent  victims  whose  shops  and  hou-
 ses  were  looted  and  burnt  on  large  scale
 by  the  CPI(M)  on  the  20th  and  2ist
 October,  969  during  daylight  in  presence
 of  the  armed  policc,

 “T  personally  represented  for  relief  to
 the  sufferers  and  for  punishment  of  the
 looters  to  the  Sub-Divisional  Officer,
 the  District  Magistrate,  the  Divisional
 Commissioner  and  the  State  Chief  Minis-
 ter.  Shri  Chapala  Kanta  Bhattacharji
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 MP  of  our  constituency,  represented
 personally  to  the  Prime  Minister  at  New
 Delhi  and  impressed  upon  her  the
 necessity  of  helping  the  victims,  I  sent
 written  representation  also  to  you  under
 regd.  post.  Over  hundred  days  passed
 but  all  representations  made  so  far  brou-
 ght  no  relief  to  any  of  my  community
 members  who  suffered  at  the  hands  of
 CPI(M),  in  charge  of  the  State  Hom,
 Department...”  .

 इस  पत्र  की  एक  प्रति  प्रैजिडेंट  को  भी
 भेजी  गई  है।  मैंने  ो  भट्टाचायं  से  प्छा  कि
 उन्होंने  इस  बारे  में  क्या  किया  है।  उन्होंने
 कहा  कि  उन्होंने  इस  बारे  में  कई  बार  प्रधानमंत्री
 से  बात  की,  लेकिन  प्रधान  मंत्री  यही  कहती  हैं
 कि  वह  इस  को  देखेंगी  ।

 SHRI  C.  K.  BHATTACHARYYA
 (Raiganj)  :  I  believe  the  Home  Minister  has
 also  received  a  copy  of  the  representation
 from  the  afflicted  people  seeking  relief.

 श्री  झ्थि  रंजन  :  जहां  तक  हरिजनों  और
 आदिवासियों  का  सम्बन्ध  है,  मैं  गृह  मंत्रालय  की
 रिपोर्ट  से  कुछ  लाइन्जं  पढ़  कर  सुनाना  चाहता
 हैँ;

 “The  condition  of  the  tribals  merits
 special  mention.  Laws  enacted  in  the
 earlier  years  of  the  20th  century  to  pro-
 tect  the  lands  owned  by  the  tribals  from
 alienation  have  not  been  effectively
 implemented.  As  a  result,  a  large
 number  of  tribals  have  been  deprived  of
 of  their  lands...""

 उन  लोगों  की  सामाजिक  स्थिति  किस

 तरह  बिगड़  रही  है  झौर  उन  की  गरीबी  किस
 तरह  बढ़  रही  हैं,  इस  बारे  में  गृह  मंत्रालय  की
 अपनी  रिपोर्ट  में  कहा  गया  है:

 “The  percentage  of  indebtedness  of
 agricultural  households  for  the  whole
 country  has  increased  steeply  from  44-5
 to  63.9,  the  everage  difference  per  house-
 hold  from  47  to  88  and  the  average
 difference  per  Indebted  house-hold  from
 I05  to  138."
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 अगर  इस  के  बावज़्द  यह  सरकार  इस

 बात  का  दम  भरती  है  कि  वह  छोगों  को  आथिक
 स्थिति  में  सुधार  कर  रही  है,  तो  इससे  थोथी
 बात  और  नहीं  हो  प्तकती  है  1

 बिहार  देश  का  सब  से  गरीब  प्रदेश  है।
 “वहां  के  लोगों  की  प्रति  व्यक्ति  आय  इस  वक्‍त
 भी  300  रुपये  से  ज्यादा  नहीं  है,  जो  कि  दूसरे
 प्रदेशों  की  प्रति-व्यक्ति  आय  के  पांचवें  हिस्से  से
 भी  कम  है।  उत्तर  विहार  का  भूभाग  अन-
 डिवाइडिड  पंजाब  से  भी  बड़ा  है,  लेकिन  आज
 तक  सरकार  वहां  कोई  इंडस्ट्री  स्थापित  नहीं
 कर  पाई  है।  प्रेजिडेंट्स  रू  की  अवधि  में  भी
 उसकी  तरफ  कीई  तवज्जुह  नहीं  दी  गई  है।
 मैं  सरकार  से  दरख्वास्त  करूगा  कि  वहां  के

 लिए  एक  झलग  डेवेलपमेंट  बोर्ड  बनाया  जाये
 और  वहां  के  लोगों  की  झाधिक  स्थिति  को

 बेहतर  बनाने  की  तरफ  ध्यान  दिया  जाये  ।

 बजट  के  बारे  में  सरकार  की  तरफ  से  कहा
 जाता  है  :

 This  Budget  has  not  hut  the  poor  maa,
 it  has  hurt  only  the  rich  man.

 मेरी  समझ  में  नहीं  आता  कि  क्‍या  बजट
 सिर्फ  लोगों  को  हटें  करने,  या  न  हर्ट  करने  के
 लिए  बनाया  जाता  है।  बजट  देश  के  लोगों  की
 माली  हालत  को  सुधारने  के  लिए  बनाया  जाता
 है।  राष्ट्रपति  ने  अपने  अभिभाषण  में  गरीबों
 की  हालत  को  सुधारने  की  जो  बात  कही  है,
 इस  बजट  से  उसका  कोई  संकेत  महीं  मिलता
 है  ।  इस  बजट  में  न  तो  गरीबों  की  स्थिति  को

 सुधारने  की  तरफ  कोई  ध्यान  दिया  गया  है
 और  न  मिडल  क्लास  के  लोगों  की  7  सरकार
 अमीर  लोगों  से  पैसा  ले,  लेकिन  उस  पैसे  का

 सदुषयोग  होना  चाहिए  और  उसका  उपयोग
 गरोंबों  की  हालत  को  सुधारने  के  लिए  होना
 चाहिए।  लेकिन  इस  वजट  में  ऐसी  कोई  व्यवस्था
 नहीं  है  ।  व
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 इन  दाब्दों  के  साथ  मैं  आपको  घन्यवाद
 देता  हूं  1

 MR.  ‘DEPUTY-SPEAKER 1  Shri  $.
 N,  Misra,  Shri  Krishna  Kumam  Chatterji:

 AN.  HON,  MEMBER  :  The  hialf-an-
 hour  discussiod  should  be  taken  up,  It  fs
 already  5°30

 MR.  DEPUTY  SPEAKER  :  We  always
 spill  over  a  few  minutes,  Please  leave  it  to  me.

 SHRI  KRISHNA  KUMAR  CHATTER-
 Ji  (Howrah):  There  has  been  political
 uncertainty  in  the  country  for  several
 months,

 MR.  DEPUTY-SPEAKER  :  He  can
 continue  tomorrow,

 st  qo  ला०  बारूपाल  (गंगानगर):
 उषाध्यक्ष  महोदय,  मैं  इस  हाउस  के  बहुत  से
 सदस्यों  से  पुराना  हैँ।  मेरे  इलाके  में  हजारों
 लोग  जेल  गये  हैं पौर  मौत  के  घाट  उतरे  हैं।
 मुझे  भी  कुछ  समय  दिया  जाये  ।

 MR,  DEPUTY  SPEAKER  :
 bate  will  continue  tomorrow.
 up  the  Malf-an-hour  biscussion.

 The  de-
 We  now  take

 17.34  hrs.

 HALF-AN-HOUR  DISCUSSION

 EXPERT  COMMITTEE  ON
 TAX  COLLECTION

 SHRI  MAYAVAN  (Chidambaram)  ;  ५
 On  the  22nd  of  December  last  year  a  polnt
 was  raised  in  this  House  and  the  hon,
 Finance  Minister  as  usual  gave  an  evasive
 answer.  While  indicating  the  members  of
 the  Expert  Committee  headed  by  Justice
 K.N.  Wanchoo  to  go  into  the  question  of
 tax  collection,  he  has  conveniently  forgotten
 to  indicate  the  efforts  made  by  the  Govern-
 ment  to  Improve  the  same.

 We  all  know  that  there  cannot  be  tax
 arrears  without  the  connivance  of  the
 officers  concerned  or  the  Government,
 Though  there  has  been  a  slight  improvement
 in  recent  years,  the  arrears  that  still  remain
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 to  be  collected  for  a  poor  country  like  ours
 !s  enormous,  So,  I  would  like  to  get  from
 the  hon.  Minister  a  specific  reply  to  the
 following  points  :  (I)  the  reasons  why  they are  still  unrealised,  (2)  whether  it  would  be
 every  possible  for  them  to  realise  the  arreas
 in  full,  and  (3)  If  it  is  not  fully  realisable, what  are  the  reasons  for  the  same,  I  hope
 that  the  hon.  Minister  will  clear  these
 Points  in  his  reply,  [am  sure  he  need  not
 walt  for  the  decisions  of  the  expert  commlit-
 tee  to  collect  these  arrears,  To  my  mind  if
 the  Government  can  make  an  honest  effort
 without  any  partially,  It  would  bé  possible
 to  recover  all  the  arrears  within  the  shortest
 possible  time.

 With  regard  to  tax  evasion,  |  regret  to’
 say  that  they  have  not  learnt  anything  by
 Past  experience  and  have  done  nothing  to
 streamline  the  tax  collection  machinery,
 Evasion  is  continulng  not  only  because  of
 the  lacunae  in  the  tax  laws  but  also  because
 the  corrupt  practices  that  prevail  from  top
 to  bottom  among  the  authoritfes,  In  fact  it
 is  not  unknown  in  our  country  that  honest
 assessees  are  harassed  while  dishonest  and
 unscrupulous  fellows  go  scot-free  if  they
 know  how  to  approach  the  officials,  If  the
 Minister  is  going  to  argue  that  bribery
 is  a  way  of  life  with  us,  I  have  nothing  to
 add.  But  if  he  has  got  a  mind  a  will  to
 check  it,  Iam  positive  that  things  would
 improve.  I  hope  that  at  least  this  expert

 ittee’s  dations  will  be  made
 binding  and  the  administration  will  be  toned
 up.  We  also  see  that  big  officers  of  the
 income-tax  department,  {immediately  after
 their  retirement  take  jobs  as  consultants
 with  big  firms  and  rich  individuals.  I  wish
 the  expert  committee  would  suggest  ways
 and  means  to  put  an  end  to  such  appoint-
 ments,  Though  the  recent  budget  has  spelt
 out  some  measures  with  a  view  to  improv-
 ing  tax  colleciion,  I  think  it  should  be
 possible  for  the  Government  to  raise  the
 exemption  limit  so  as  fo  enable  the  offfcials
 concerned  to  concentrate  on  the  big  fish,  In
 this  connection  it  is  pertinent  to  point  out
 that  the  Government  has  not  taken  seriously
 Mr,  Boothalingam’s  report  which  on  page
 53  says  I—

 “Some  revenue  officials  have  estimated
 that  if  work  on  petty  assessments  is  cut
 out,  the  improvement  in  the  quality  and
 speed  with  which  the  remaining  work

 can  be  done—e.g.,  by  expeditious  dis-
 posal  of  appeals,  better  investigation,
 etc,  will  lead  to  increase  of  tax  collec-
 tions  by  Rs.  00  crores  for  some  years
 besides  an  immediate  Increase  of  about
 Rs.  200  crores  merely  by  finalisation  of
 Pending  assessments,  I  am  not  ina
 position  to  comment  on  these  figures—
 may  be  they  are  a  bit  optimistic—bat
 there  fs  no  doubt  whatever  that  a  very
 substantial  impro’  t  can  be  expected,
 For  both  economy  and  on  practical
 administrative  grounds  I  would  there-
 fore  strongly  recommend  a  substantial
 raising  of  the  exemption  mit  and  would
 suggest  that  the  limit  be  fixed  at  Rs,
 7,500  for  individuals  and  Rs.  10,000  or
 11,000,  for  Hindu  Undivided  Familles,
 This  would  be  justifiable  merely  on  the
 increase  in  prices  ignoring  all  other
 considerations.”

 I  hope  the  hon,  Minister  would  give  hls
 thought  to  this  point.  There  is  a  tendency
 on  the  part  of  rich  businessmen  to  float
 various  limited  companies  which  exist  only
 on  paper,  This{s  done  to  save  income-
 tax  by  the  so-called  legal  methods.  In  the
 film  industry  this  practice  fs  widely  pre-
 valent,  Even  car-drivers  are  made  partners
 and  they  are  supposed  to  have  invested
 about  Rs.  10,000  or  of  15,000.  So  there
 should  be  some  check  or  control  on  the
 floating  of  compantles  and  film  Industries.

 During  the  Second  world  war,  black
 money  made  its  appearance  like  air  it  is
 everywhere,  The  Government  has  repeatedly
 assured  us  that  it  is  going  to  take  effective
 measures.  One  or  two  steps  were  taken
 but  the  Improvement  fs  not  visible.  I
 should  like  the  Minister  to  tell  us  what  has
 happened  to  the  earlier  reports  made  by
 the  Government  and  how  far  they  had
 succeeded.  Year  after  year  whenever  Budget
 is  presented  statistics  show  arrears  of  in-
 come-tax.  Such  sorry  state  of  affairs  will
 have  to  be  overcome,  Government  know
 of  evasion  of  tax  on  unaccounted  money
 which  fs  otherwise  known  as  black  money,
 Prof.  Kaldor  who  was  specially  Invited  to
 go  into  the  tax  structure  and  collection  in
 the  country  made  an  assessment  that  there
 was  an  annual  evasion  of  Rs.  200  crores  In
 this  country.  I  would  like  to  know  what
 concrete  and  ¢ffective  steps  have  been  taken
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 by  the  Government  to  unearth  the  «huge
 evasion  pointed  out  by  Mr.  Kaldor.

 When  India  attained  Independence,  the
 Prime  Minister,  the  Jate  Mr.  Jawaharlal
 Nehru,  made  an  announcement  that  the  tax-
 evaders  would  be  hanged  by  the  nearest
 lamp-posts,  We  have  been  seeing  that  the
 number  of  lamp-posts  have  been  Increasing
 and,  simultaneously,  the  ber  of  tax-
 evaders  are  also  increasing.  There  Is  no
 fulfilment  of  his  bold  declaration,  Instead
 tackling  the  tax-evaders  with  rigorous
 puulshment,  the  Government  went  on
 bended  knees  to  plead  with  them  with  many
 concessions  for  the  disclosure  of  the  black
 money  and  conversion  of  them  into  white.
 But  this  did  not  meet  with  good  response.

 To  wind  up  my  speech,  I  hope  that  the
 Government  will  be  serious  in  improving
 the  tax-collectlng  machinery  and  that  the
 present  Committee  will  not  be  treated  as  a
 sop  to  placate  and  hoodwink  the  credible
 public.

 थी  शिव  चंद्र  का  (मधुबती)  :  मेरा  पहला
 सवार  है  कि  कालडोर  ने  एस्टीमेट  कर  के
 बताया  कि  200  से  300  करोड़  रुपये  का  टैक्स
 इबेजन  सारे  हिन्दुस्तान  में  होता  है।  तो  काल-
 डोर  की  रिपोर्ट  के  बाद  क्‍या  आप  ने  क्ोईं
 एस्टीमेट  बनाया  है  या  बनाने  का  सोच  रहे  हैं
 कि  हर  साल  हिन्दुस्तान  में  कितना  टैक्स  इवेजन
 होता  है  ।

 दूसरा  सवाल  यह  है  कि  कितना  टेक्स
 एरियसं  में  है  बिरला  और  टाटा  जैसी  कम्पनियों
 के  मुताल्लिक,  इस  का  भी  कोई  हिसाब  आप
 के  पास  हैं  ?  यदि  है  तो  आप  कोन  सा  कदम
 उस  को  रिअलाइज  करने  के  नि  उठा  रहे  हैं  ?

 तीसरा  सवाल  यह  है  कि  ब्लैक  मनी  जो
 भाज  बाजार  में  है  उस  को  सब  को  डी-मोनेटाई -
 जेशन  का  तरीका  भ्रख्त्यार  करके  खत्म  करने  की
 बात  क्‍या  आप  सोच  रहे  हैं  ?  जेसे  |  हजार  रुपये
 के  नोट  का  डी-मोनेटाइजेशन  किया  तो  बहुत  कुछ
 बहू  खत्म  हो  गया,  इसी  तरह  से  डी-मोनेटाई-
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 जेशन  कर  के  न्लैक  मनी  को  बाजार  से  हटाने
 की  बात  क्‍या  आप  सोच  रहे  हैं  या  नहीं  ?

 चौथी  बात  यह  कि  एम०  पीज०  की  सैलरी
 से  पहसे  टैक्स  कलेक्शन  नहीं  लिया  जाता  था  t

 वह  अच्छा.  तरीका  था।  उस  को  शायद  रोक
 दिया  गया  |  मैं  चाहता  हूं  कि  उस  को  रेस्टोर
 किया  जाय  और  नहीं  तो  यहां  पर  कोई  ऐसा
 आफिस  खोला  जाय  जैसे  पोस्टआफिस  में  रेडियों
 छाइसेंस  के  लिए  होता  है,  उसी  तरह  इनकम
 टैक्स  रिटर्न  जहां  फाइल  हो  सके  एम०  पीज०

 का,  ऐसा  क्‍या  कोई  विभाग  या  आफिस  आप

 यहां  बनाएंगे  जिससे  उन  को  आसानी  हो
 जायगी  और  उन  का  हिसाव  किताब  साफ
 रहेगा  ?

 SHRI  E  K,  NAYANAR  (Palghat)  :
 The  question  of  tax-evasion  has  been  raised
 here  previously  two  or  thtee  times.  While
 the  Government  and  the  Planning  Commi-
 ssion  are  pointing  out  the  lack  of  resources,
 the  amount  of  tax-evasion  is  yearly  increa-
 sing.  (Jnterrpution)

 MR.  DEPUTY-SPEAKER  :  Order,  or-
 der,

 SHRI  ए.  K,  NAYANAR  :  There  is  no
 official  estimate  on  tax-evasion.  But  a  non-
 official  estimate,  according  to  the  PTI  re-
 port  of  8th  January,  indicates  that  the  iIn-
 come  on  which  tax  has  been  evaded  was  as
 high  as  Rs,  2000  crores,  Even  l0  per  cent
 tax  on  this  income  will  yield  Rs,  200  crores
 ayear,  The  actual  amount  will  depend  on
 the  income-slab,  etc,  And  in  a  five  year
 Plan  period,  Rs.  1,000,  could  be  collected,
 if  the  tax-evasion  Is  plugged.  As  an  Indir
 cative  figure;  this  amount  and  the  tax
 arteas  will  give  the  Centre  about  Rs.  |  500 crores  more  for  the  Plan  without  any  new
 taxes  on  sugar,  tea,  tobacco  and  sherbet,  as
 has  recently  been  shown  In  the  budget.

 The  Government  has  been  pretly  soft  in
 collecting  taxes  from  the  rich,  The  tax
 arrears  by  the  middle  of  969  stood  at  Rs,
 544  crores.  The  enormity  of  this  sum  will
 be  realised  when  ॥  is  noted  that  the  collec-
 tion  from  the  taxes  on  income  and  wealth
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 was  taken  as  Rs,  525  crores  in  the  budget
 estimate  of  ‘1969-70,

 This  issue  came  up  before  this  House
 twice  or  thrice  when  Shri  Morar  ji  Desai
 was  the  Finance  Minister,  I  remember  that
 to  one  question  he  replled  that  the  Govero-
 ment  was  gearing  up  the  machinery  of  taxa-
 dion,

 MR,  DEPUTY-SPEAKER  !  The  hon.
 Member  should  not  make  a  speech  now.

 “SHRI  E.K.  NAYANAR  ;  The  fncome  on
 which  tax  has  been  evaded  was  Rs.2,000  cro-
 res.  As  I  said,  the  PTI  has  given  the  figure  of
 Rs,  2000  crores.  But  I  want  to  know  whether
 Government  have  any  statistics  about  tax
 evasion,  If  we  are  able  to  collect  it,  we
 need  oot  have  to  raise  the  tax  on  sugar,  tea-
 tobacco,  etc,  What  new  steps  are  Govern-
 ment  taking  to  prevent  tax  evasion  ?

 SHRI  RANDHIR  SINGH  (Rohtak):
 Sir,  in  tax  evasion,  small  fry  alone  are
 caught  and  the  big  ones  go  free.  If  you
 take  into  account  the  tax  evasion  at  all
 levels,  from  the  top  to  bottom,  from  Tatas
 and  Birlos  to  the  lowest  village,  it  would
 amount  to  thousands  of  crores,  There
 should  be  a  special  machinery  for  collection
 of  tax  arrears  and  there  should  be  deterrent
 punishment.  If  Rs.  10  by  way  of  tax  is
 evaded.  penalise  him  and  ask  him  to  pay
 Rs.  5000  or  put  him  in  jail  for  five  years,
 If  all  the  arrears  are  realised;  50  per  cent
 of  the  Auccha  houses  of  Harljans  and
 scheduled  tribes  can  be  made  into  pucca
 houses,  What  are  your  proposals?  Is
 there  any  special  hinery  under  co
 plation  to  realise  the  huge  arreas?  Will
 you  specify  a  time  limit  of  2,  3  or  even  5
 years  for  this  purpose?  The  defaulters
 whether  they  are  Tatas,  Birlas,  Mafatlal  or
 anybody,  must  be  put  in  civil  jall  at  least,
 Only  the  fear  of  the  danda  will  put  them
 ‘ight,  If  a  kisan  does  not  pay  his  tax,  you
 put  him  in  jail  or  you  auction  his  property
 whether  ifs  his  bullock  cart  or  implements.
 If  this  huge  money  of  tax  arrears,  which  is
 really  poor  man’s  money,  fs  mobilised  for
 national  projects,  the  country  will  develop
 a  great  deal,

 श्री  कंवर  लाल  गुप्त  (दिल्लीं-सदर):
 उपाध्यक्ष  जी,  मैं  नहीं  समझता  कि  इनकम  टैक्स

 एक्ट  में  पैनेल्टी  का  प्रावीज़न  कम  है  या  प्रौसी-

 क्यूशन  की  गुंजाइश  नहीं  है।  जो  कमेटी  श्रापने
 बनाई  है  और  उसके  पहले  भी  बहुत  सारी  कमे-
 ट्याँ  बन  चुकी  हैं,  उनकी  रिकमेन्डेशन  भी
 आपके  पास  झा  चुकी  हैं,  लेकिन  उस  के  बावजूद
 भी  आप  देखेंगे  कि  इनकम  टैक्स  एरियसं  प्रपोशे-
 नेटली  बढ़ते  जा  रहे  हैं।  जेसा  रणधीरसिंह  जी
 ने  बताया  इस  वक्‍त  554  करोड़  रुपये  का
 इफैक्टिव  एरियर  है।  00  एसेसीज़  इस  वक्‍त
 ऐसे  हैं  जिनकी  करफ  5  लाख  या  उस  से  ज़्यादा
 इनकमटैक्स  बाकी  है  और  7  असेसीज  ऐसे  हैं
 जिनकी  तरफ  |  करोड़  रुपया  या  उस  से  ज़्यादा
 बाकी  हैं  और  इन  असेसीजु  में  कौन-कौन  लोग
 हैं--बीज़ू  पटनायक,  मूंदड़ा  साहब,  राम  नाथ
 वाजोरिया,  धर्म  तेजा  साहब  हैं।  मैं  जानता
 चाहता  हैं  कि  यह  सरकार  इन  छोगों  ले  बसूल
 करने  के  लिये  जोर  क्‍यों  नहीं  लगाती  ।  मैं  इस
 सरकार  पर  चार्ज  लगाता  हूँ  कि  पोलीटीकल
 प्रेशर  की  वजह  से  यह  उन  से  रुपया  वसूल  नहीं
 करती,  आफिशियल्ज  को  भी  वे  लोग  ग्रीजिग
 करते  हैं--दोनों  की  मिली-भगत  की  बजह  से
 यह  रुपया  वसूल  नहीं  होता  है  t  छोटे-छोटे  लोगों
 को  तो  आप  पकड़  कर  जेल  में  डाल  देते  हैं,
 लेकिन  मैं  जानना  चाहता  हूँ  कि  जिनकी  तरफ
 1 लाख  रुपये  से  ज़्यादा  का  एरियर  है,  ऐसे
 कितने  लोगों  को  आप  ने  जेल  में  डाला,  कितनों
 के  खिलाफ  पिछले  दो  सालों  में  प्रोसीक्युशन
 किया--मैं  इस  के  आंकड़े  चाहता  हूँ।  मेरा

 कहना  है  कि  शायद  ही  गवर्नेन्ट  ने  इनके  खिलाफ
 कोई  एक्शन  लिया  होगा,  -जो  कमेटी  झापने
 बनाई  है,  वह  भी  शायद  इस  तरफ  दिमाग  नहीं
 लगाती  है

 मैंने  अखबार  में  पढ़ा  था--कलकत्ते  में
 जिनका  पार्क  व्यू  होटल  है,  जिनका  स्टील  स्कौ-
 डल  का  केस  चल  रहा  धा,  उनकी  तरफ
 8-10  लाख  रुपये  का  एरियर  है।  बड़े  मजे  से
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 ved  In  the  process  have  been  acknow-
 ledged  by  the  varlous  inquiry  bodies
 both  in  Indla  and  abroad.  The  Royal
 Commission  {n  920  In  the  United  King:
 dom  as  well  ag  the  Income-tax  Investi-
 gation  Commission,  1947,  and  the
 Taxation  Inquiry  Commission,  1953-54,
 io  India  have  pointed  oyt  the  difficul-
 thes  in  mantng  a  correct  estimate  of  its
 magnitude.”

 However,  the  Tyag!l  Committee  came  to
 the  conclusion  that  the  tax  evasion  coukd  be
 in  the  range  of  about  Rs.  50  crores  to  Rs.
 60  crores,

 SHRI  MANOHARAN  :  How  did  he
 come  to  that?  What  were  the  norms  and
 procedures  adopted  by  Prof.  Kaldar  ?

 SHRI  UMANATH  (Pudukkottai)  :  why
 could  they  not  say  it  could  not  be  Rs,  200
 crores  and  that  #  was  only  Rs,  50  crores?

 SHRI  ६.  K,  NAYANAR  :
 the  basis  of  thelr  saying  that  7

 What  was

 SHRI  P.  C.  SETHI:  I  do  not  have  the
 details.of  the  basis.  I  am  only  quoting  the
 finding  of  the  Tyagi  Committee,

 We  could  as  well  judge  it  from  the
 figures  that  ]  would  just  now  like  to  quote,
 In  1947  the  Investigation  Commission  came
 to  detect  unaccounted  money  to  the  tune  of
 Rs,  48  crores,  Under  the  voluntary  disclo-
 sure  scheme  of  1961,  which  was  koown  as
 the  Tyagl  Scheme,  Rs.  70  crores  of  unac-
 counted  money  was  disclosed,  in  20,90I
 cases,  Under  the  disclosure  scheme  as
 embodied  in  section  68  of  the  Finance  Act
 Rs,  52.I8  crores  were  disclosed.  Under  the
 second  disclosure  scheme  introduced  in  sec-
 tion  24  of  the  Finance  Act,  Rs.  148  crores
 were  disclosed  by  1,14,226  assersees,  This
 was  the  unaccounted  money  which  came
 one  as  a  reault  of  voluntary  disclosure  under
 the  scheme.  This  would  give  an  idea,

 The  Income-tax  Department  in
 normal  of  it  proceedings
 during  the  financial  years  1964-65,  to  ‘1968-69
 detected  concealed  income  of  Rs.  6.67
 crores  apd  imposed  penalties  of  Rs,  39,94,
 crores.  This  is  not  voluntary  disclosure,
 Although  it  is  a  hazard  to  guess,  one  could

 the d

 guess  that  evasion  takes  place  in  the  range
 of  Rs,  70  or  Rsr  80  crores  per  year  and  all
 possible  efforts  are  being  made  to  detect
 this  unaccountated  money.

 But  I  would  like  to  say  that  the  position
 has  considerable  changed  from  whatever  It
 was  in  the  year  1947,  The  hon.  Member,
 Chaudhuri  Randhir  Singh,  sald  that  the
 tax  collected  was  not  coming  properly.  I
 would  like  to  quote  the  total  corpotate  and
 income-tax  collection.  In  1930-61,  {it  was
 Rs,  278.43  crores;  in  the  year  (1967-68  it
 came  up  to  Rs.  635.95  crores  ;  in  the  year
 ‘1968-69  It  came  to  Rs,  673.23  crorers  and
 for  the  current  year  we  bave  estimated  the
 income  from  Income-tax  and  corporate  tax
 at  Rs,  720  crors,

 SHRI  UMANATH  :  There  has  been
 expansion  of  the  corporate  sector  alsu.

 SHRI  P.C,  SETHI:  Yes,

 SHRI  UMANATH  :
 relate  to  that  ?

 How  does  it

 SHRI  E.  K.  NAYANAR  ।  You  should
 also  take  into  account  the  expansion  also,

 SHRI  P.  C,  SETHI:  I  will  quote  the
 figure  of  number  of  assessees  also.  In  the
 year  1959-60,  the  total  number  of  assessees
 that  were  there  on  our  books  was  10,45,988.,
 In  the  year  1969-70  the  total  number  of
 assessees  that  are  there  on  our  books  is
 -28,40,970.  It  is  true  that  the  oumber  of
 assessees,  both  with  regard  to  personal
 income-lax  and  corporate  tax,  has  in-
 creased.

 I  do  not  claim  to  say  that  there  is  tax
 evasion  whatsoer.  The  very  fact  that  we  have
 been  detecting  to  the  tune  of  Rs.  60  to  70
 crores  per  year,  clearly  shows  that  the
 tax  evasion  ls  there.  But  to  correctly  assess
 the  tax  evasion  is,  certainly,  a  hazardous
 task,  +  would  not  guess  the  correct  amount
 Therefore,  I  would  only  say  that  the  tax
 evasion  Is  certainly  there  but  all  possible
 efforts  are  being  made  and  we  are  trying  to
 see  that  wherever  loopholes  are  there,  they
 are  plugged.  At  the  same  time.  the  penalties
 are  also  enhanced.  The  hoo.  Members,  Shri
 Randhir  Singh,  Shri  Mayavan  and  Shri
 Kanwar  Lal  Gupta  also  said  that,  as  far  as
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 [श्री  कंबर  लाल  गुप्त]
 होटल  चला  रहे  हैं,  ठाठ  से  रह  रहे  हैं,  लेकिन
 वसूली  का  कोई  प्रयत्न  हो  रहा  है।  मैंने  पूछा
 था  कि  l0  लाख  रुपये  से  ऊपर  आपने  कितने
 केसेज  में  राइट-आफ़  किया  1  आप  ने  जिनका
 राइट-आफ  किया,  उन  में  रामरतन  गुप्ता  थे,
 आागां  खां  थे।  उपाध्यक्ष  महोदय,  यह  इवेजन
 किस  तरह  से  हो  रहा  है,  लोग  अपने  ऐसेट्स  को
 प्रपने  बीबी  बच्चों  में  ट्रांसफर  कर  देते  हैं,  इस
 त-फ  सरकार  ने  आज  तक  अपने  दिमाग  को
 एप्लाई  नहीं  किया  कि  इन  को  कैसे  रोका  जायें,
 कंसे  इनसे  वसूल  किया  जाय,  छोटे-छोटे  एसेसोज
 को  पकड़  लेते  हैं।  इस  वक्‍त  LT  लोग  एक
 तरफ  हैं  और  बाकी  सारे  दूसरी  तरफ  हैं।
 50  परसेन्ट  एरियर  इन  LLI7  ऐसेसीज  की
 तरफ  है।  मैं  मंत्री  महोदय  से  पूछना  चाहता  हूं
 कि  इन  बड़े  बड़े  ऐसेसीज  में  से,  जिनकी  तरफ
 5 लाख  या  उससे  क्यादा  रुपया  बाक़ी  है,
 कितनों  के  खिलाफ  आपने  प्रोसीक्यूशन  किया
 है,  कितने  लीमों  को  जेल  में  डाला  है  और  जो
 छीगली  एसेट्स  को  ट्रांस्फर  कर  देते  हैं  उनको
 फ्कड़ने  के  लिये  आपने  क्‍या  व्यवस्था  की  है।
 जिन  लोगों  कौ  तरफ  5  लाख  रुपये  या  उस  से
 ज्यादा  के  एरियर्स  हैं  क्‍या  सरकार  उनका  नाम,
 पता  और  कितना  एरियर  हैं,  उन  के  खिलाफ
 क्या  कार्यवाही  आपने  की  है,  उस  की  लिस्ट

 इसी  सेशन  के  अन्दर  सर्कुलेट  करेगे  |

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  Sir,  the  present  discussion  Is  on
 account  of  the  answer  that  I  gave  to  part
 (c)  of  question  No.  4  dated  23,2.70  which
 reads:

 “whether  government  have  any
 indicators  on  the  basis  of  which  the
 extent  of  tax  evasion  and  existence  of
 black  money  can  be  roughly  estimated;”

 T  have  sald  that  until  government  have
 fuller  information  regarding  taxation  avoi-
 dance  it  5  difficult  to  arrive  at  the  figure.
 Although  the  main  question  was  raised  in
 segard  to  tax  evaslon,  now  arrears  has  also
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 been  brought  in  which,  perhaps,  was  not
 the  orlginal  intention  of  the  hon.  Member-
 Anyhow,  I  shall  try  to  deal  with  both  the
 polnts,

 As  far  as  tax  evasion  is  concerned,  the
 Finance  Minister  stated  in  the  House  in
 ‘1965;

 “Tam  not  in  a  position  even  to
 hazard  a  guess  as  to  what  will  be  the
 extent  of  d  money  bec:  I
 think  it  ls  in  varlous  forms,  not  only  in
 cash  but  in  commodities  and  in  other
 things  as  well,”"

 It  is  true  that  both  tax  evasion  and  tax
 a’  | 095९  can  be  ch  ibbed  t  het  it  th
 presumed  that  the  amount  which  Professor
 Kaldor  took  into  account  included  the  figure
 of  tax  evasion  as  well  as  tax  avoidance,

 ‘17.55  hrs.

 Whatever  avoldance  fs  there,  although
 it  Is  morally  not  fit  and  proper,  is  a  part
 of  the  legal  parlance  of  which  Shri  Kanwar
 La)  Gupta  is  expert.

 SHRI  MANOHARAN  (Madras  North)  :
 Is  he  an  expert  for  evidence  7

 SHRI  P.  C.  SETHI:  For  legal  avoid-
 ance.

 Therefore  legal  avoidance  takes  place,
 we  can  think  of  mending  the  laws  suitably,
 From  time  to  time  we  have  been  taking  in
 to  account  all  these  things  and  one  of  the
 amendments  of  the  tax  laws  is  before  the
 Select  Committee  for  consideration.

 As  far  as  tax  evasion  is  concerned,
 although  Prof,  Kaldor  gave  a  figure  of
 about  Rs.  200  crores  a  year,  this  was  ocver
 accepted  by  Government  because  it  was
 further  examineds  once  In  ‘1961  by  Shri  0.
 8.  Sahota  and  later  on  by  a  commitiee  under
 the  chairmanship  of  Shri  Tyagi.  This
 committee  finally  observed  as  under  :

 “By  the  very  nature  of  things  It  is  diffj-
 cult  to  ascertain  accurately  the  extent  of
 tax  evasion.  In  no  country  has  it  been
 possible  to  do  so.  The  difficulties  invol-
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 Penalties  are  concerned,  they  are  salready
 there  on  the  statue  book...

 8  brs.
 SHRI  E,  K,  NAYANAR  ;  They  should

 be  made  more  deterrent.

 SHRI  P.C.  SETHI:  The  income-tax
 law  provides  for  imposition  of  deterrent
 penalties  for  tax  evasion.  Up  to  313.68,  the
 minimum  penalty  was  20  per  cent  and  the
 maximum  penalty  was  I50  per  cent  of  the
 of  the  tax  leviable  on  the  concealed  income.

 SHRI  RANDHIR  SINGH:  No  fine/
 or  penalty  to  terms  of  money;  you  put  then
 in  jail.

 SHRI  P.  C.  SETHI:  But  after  3I-8-68,
 this  has  been  changed,  Now,  from  ‘144-68,
 the  penalty  Imposed  has  been  made  deterrent
 in  so  far  as  that  the  minimum  penalty  is  l00
 per  cent  and  the  maximum  is  100  per  cent,
 The  conceded  income  Therefore,  the
 penalty  bas  been  considerably  enhanced-

 Then,  Section  277  of  the  Income-Tax
 further  provides  for  the  prosecution  of  a
 person  who  makes  a  statement  in  his  return
 which  is  found  to  be  false  and,  apart  from
 the  imposition  of  the  financial,  rigorous
 imprisonment  which  may  extend  to  two
 years  is  prescribed,  It  may  be  a  matter  of
 difference  of  opinion  or  even  for  considera-
 tion  whether  the  penalty  of  two  years,
 tigorous  imprisonment  i;  less  or  whether  It
 should  be  enhanced.  I  am  not  going  to  say
 anything  on  this  particular  point.

 SHRI  KANWAR  LAL  GUPTA  The
 point  is:  Why  are  these  big  people  not
 prosecuted  and  put  in  jail,  even  though  the
 provision  is  there  7

 MARCH  2,  970  Tax  Collection  H.A.H.  (Disc.)  348

 SHRI  RANDHIR  SINGH  :  How  many
 crocodiles  you  have  put  in  jail  ?

 SHRI  ए,  C.  SETHI:  Shri  Randhir  Singh
 fo  Hind!  proverb  4

 बड़ी  मछली  निकल  जाती  है,  छोटी
 को  तंग  किया  जाता  है  ve

 There  is  a  famous  dictum  fo  the  income-
 tax  vocabulary,  and  that  is,  small  fish  pass
 the  net  because  they  are  small  and  big  fish
 Pass  through  the  net  because  of  thelr  weight
 they  break  it  and  get  away,  This  some-
 times  happens.  (/nterruptions)

 st  मोलह  प्रसाद  (बासगांब)  :  हाथी  को
 चीनी  ऊठाने  के  लिए  कहा  जाय  तो  वह  नहीं
 उठा  सकता  है।

 SHRI  P.  C.  SETHI  :  Now,  as
 far  as  the  question  of  exemption  limit
 is  concerned,  the  hon,  Mombers  would
 appreciate  that  ont  of  a  total  of  59
 crores,  the  total  number  of  assessees  in
 our  country  Is  only  28  lakhs,  Therefore, there  is  every  reason  for  widening  the  not
 and  taking  as  many  people  as  possible  {n-
 side.the  net  who  can  pay  the  taxes.  I
 would  also  iike  to  admit  that  it  is  not  only
 the  bigger  people  who  are  evading  the  taxes
 but  there  are  certaln  people  who  can  come
 in  the  net  but  they  are  not  coming  in  the
 net.  Atthe  same  time,  taking  into  consl-
 deration  the  difficulties  of  the  low-income
 Btoup  people,  the  Prime  Minister  has  al-
 Teady  announced  the  exemption  limit  being
 raised  from  Rs.  4000  to  Rs.  5000,

 SHRI  MAYAVAN  :  That  will  have  to
 be  raised  to  Rs.  5000  as  suggested  by  the

 thali  ‘Committee.

 SHRI  KANWAR  LAL  GUPTA  ;  We
 are  |  das  to  whether  the  Iimit  has SHRI  SEZHIYAN  (Kumbak  ya

 Have  you  got  figures  as  to  how  many
 persons  have  been  prosecuted  and  put  io
 jail?

 SHRI  RANDHIR  SINGH:  You  are
 not  complying  with  the  provisions  which
 are  already  there  in  the  Penalty  Section.

 SHRI  ४.  K.  NAYANAR:  How  many
 big  guns  hive  been  put  in  jails,  not  the
 ordinary  people  7

 been  raised  or  what  extent.  Our  particu-
 lar  question  was,  what  acliof  has  been
 taken  against  these  AT  people  who  are  to
 pay  more  than  Rs.  5  lakhs.  Has  anybody
 been  prosecuted  or  not  7  If  not,  why  ?  Are
 you  golng  to  change  the  law?  They  trams-
 fer  the  property  in  the  names  of  others,
 What  are  yo  going  to  do  about  that,

 SHRI  P.C.  SETHI:  Hon.  Gupta  has  again
 raised  this  point  but  I  have  to  reply  to  the
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 entire  debate  and  the  other  points  the  hon.
 Members  have  raised.  I  will  certainly  come
 to  the  point  he  has  raised  when  I  come  to
 the  question  of  collection  of  arrears.

 Coming  now  to  the  question  of  tax
 arrears,  I  would  certain  admit  that  about
 Rs.  550  crores  of  effective  arrears  are  there.
 But  some  of  them  are  already  in  the  courts
 or  in  appeals,  Therefore,  the  collection
 has  beeen  stayed.  Mr.  Kanwar  Lal  Gupta
 clted  the  example  of  Mr  Biju  Patnaik.  The
 demand  is  there  but  the  deemed  has  been
 stayed  on  account  ofan  order  of  the
 Calcuta  High  Court.  Whenever  such
 cases  are  there,  either  pending  before  the
 Appellate  Commissioner  or  before  a  Tribu-
 nal  or  before  a  Court,  the  court  has  stayed
 the  proceedings.  To  that  extent  the  Depart-
 ment  is  unable  to  collect  the  arrears.  So,
 legally  speaklag,  the  arrears  are  not  there
 because  the  court  has  stayed  she  proceed-
 ings.

 SARI  KANWAR  LAL  GUPTA  ;  Io
 all  cases  ?

 SHRI  P.  C.  SETHI;  As  you  have
 cited  one  case,  I  am  citing  other  cases.  But
 {t  does  not  mean  that  we  are  not  taking
 steps  for  the  recovery  of  these.  arrears.

 I  would  like  to  briefly  point  out  that
 we  have  taken  administrative  measures  for
 the  collection  of  arrears.  It  is  from  this
 point  of  view  that  the  functional  distribution
 scheme  has  been  introduced  and  as  far  as
 I  think,  this  has  been  working  all  right,
 Then,  the  responsibility  of  appropriate  action
 ॥  cases  where  arrears  have  been  outstanding
 has  been  fixed  on  ‘particular  officers  as
 under:

 cases  of  arrears
 below  Rs,  I
 lakh.
 cases  of  arrears
 between  Rs.  !
 lakh  and  Rs.  5
 lakhs
 cases  of  arrears
 between  Rs.  5
 lakhs  and  Rs.
 25  lakhs.
 All  cases  where
 the  arrears  are
 over  Rs,  26
 lakhs.

 Inspecting  Asst
 Commissioner

 Commissfoner  of
 Income  Tax

 DLT.  R.

 Board

 Apart  from  these  administrative  measures
 we  have  also  taken  certain  legal  measures.
 For  example,  the  production  of  tax  clearance
 certificate  under  Sec.  230  of  Income  Tax
 Act  from  persons  going  abrood  {s  insisted,
 Clearance  certificate  under  Sec.  239  A  is
 required  before  a  document  for  the  sale  of
 property  in  excess  of  Rs.  50,000  other  than
 agricultural  land  can  be  registered.  For
 example,  the  hon  Member  quoted  cases  af
 transfer  of  property.  Here  he  has  to  obtain
 a  clearance  certificate  from  the  Income  Tax
 Department.  Levy  of  penalty  under  Sec.
 22l-of  the  Income  Tax  Act  upto  100%  of
 the  tax  for  the  defaulting  tax-payer  is
 made.

 Aart  from  the  legal  measures,  executive
 Measures  have  also  been  introduced.  Income
 tax  verification  certificate  and  income  tax
 clearance  certificate  is  insisted  from  persons
 applying  for  import  licence  and  quota  certi-
 ficates.  Grant  of  rewards  for  informers  in
 respect  of  information  or  of  other  assistance
 in  recovery  of  taxes  where  the  attempts  of
 the  Department  for  recovery  have  been  un-
 successful  has  been  instituted.

 So,  all  these  measures,  both  legal,  ad-
 ministrative  and  executive,  have  been  taken.
 As  far  as  the  collection  of  these  arrears  is
 concerned,  we  are  trying  to  see  that  these
 arrcars  are  collected.

 As  regards  write  off,  it  isa  very  hazar-
 dous  task.  Instructions  have  been  fssued
 that  where  the  collection  has  become  almost
 impossible,  the  Department  should  take  a
 bold  decision  to  write  it  o’f  so  that  the
 Parliament  and  the  country  may  know  the
 correct  position  of  the  arrears  and  this
 amount  may  not  hang  over  our  books,
 Wherever  write-off  is  necessary,  they  should
 proceed  to  do  So.  Hon  Member  has  also
 asked  as  to  in  how  many  cases  prosecution
 has  been  launched  and  convictions  have
 been  given.  Now‘  the  prosecution  has  been
 launched  in  69  cases.

 SHRI  JAGANNATH  RAO  JOSHI
 (BHOPAL):  69  out  of  1102  You  will
 prosecute  a  small  man—that  I  know.
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 SHRIP,  C  SETHI:  I  would  not  say
 that  it  fs  out  of  16.  I  am  giving  yearwise
 figures.  From  ‘1962  onwards  till  now  4969
 prosecutions  have  been  launched  out  of
 4  people  have  been  convicted  And  there
 are  stil  a  few  cases  pending  in  the  court.
 Their  number  is  43,  The  sumber  of  cases
 Pending  filing  of  complaints  {s  28.  There-
 fore,  it  fs  not  as  if  the  convictions  are  not
 taking  place  or  prosecution  is  not  taking
 place  or  presecution  is  not  taking  place  and
 the  Department  fs  not  proceeding  against  all
 these  where’  the  tax  is  due.

 As  far  as  the  figures  which  I  have  quoted
 about  the  prosecutions  are  concerned,  they
 are  figures  with  regard  to  prosecutions
 launched  on  account  of  tax-evasion.  In
 respect  of  cases  where  the  amounts  are  out-
 standing,  we  have  iseued  instructions  to
 the  Department  to  see  that  the  amounts  are
 recovered  as  early  as  pyssible.  All  possyble
 measures  which  are  provided  on  the  statute-
 book  will  be  taken  against  those  wherever
 the  taxes  are  due.  I  would  only  urge  upon
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 hon  Members  that  it  was  ohlp  in  view  of
 the  desire  and  the  demand  expressed  by  them
 in  this  House  and  in  the  other  House  that
 a  committee  of  very  high-standing  porsons
 has  been  appolnted  to  go  foto  this  probjem
 thoroughly.  We  are  taking  measures  to
 see  that  this  tax  evasion  is  brought  to  the
 minimus  possible  level  and  that  is  why  this
 Gommittee  is  asked  to  go  into  the  entire
 aspect  and  I  am  quite  sure  alf  those  hon,
 Members  who  have  any  suggestions  to  make
 or  any  comments  to  give  or  any  possible  line
 to  be  taken,  would  give  their  valuable  sug-
 gestions  to  this  Committee  so  that  this  Co-
 mmittee  will  be  able  to  go  Into  all  these
 details  and  arrive  at  conclusions.  Thank
 you.

 8.32  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  March
 3,  7970[  Phalgun  a  72,  4697  (Saka).
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